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LOK SABRA 
AlphabedQI List of Members 

A. 
Abdur Rashid, Bak!hi (Jammu and 

Kashmir). 
Abdul Wahid, Shri T. (Vellore). 
Achal Singh, Shri (Agra). 
Achuthan, Shri R. (Mavelikera). 
Akkamma Devi, Shrimati (Nilgiris). 
Alagesan, SM O. V. (Chingleput). 
Alva, Shri A. Shankar (Mangalore). 
Alva, Shri Joachim (Kanara). 
Aney, Dr. M. S. (Nagpur). 
Anjanappa, Shri B. (NeUore). 
Ankineedu, Shri Maganti (Gudivada). 
Anthony, Shri Frank (Nominated-

Anglo-Indians) . 
Arunachalam, Shri N. (Ramanatbap1l-

rem). 
Azad, Shri Bhagwat Jha (Bhagalpur). 

B 

Babunath Singh, Shri (Surguja). 
Bade, Shri Ramchandra Vithal (Khar_ 

gone). 
Badrudduja, Shri (Murshidabad). 
Bagri, Shri Mani Ram (Hissar). 
Bajaj, Shri Kamalnayan (Wardha). 
Bakliwal, Shri Mohanlal (Drug). 
Bal Krishana Singh, Shri (Chandauli). 
Balakrishnan, Shri S. C. (K'oilpatU). 
Balmiki, Shri K. L. (Khurja). 
Banerjee, Shri S. M. (Kanpur). 
Banerji, Dr. R. (Bankura). 
Barkataki, Shrimati Renuka Devi 

(BarPeta). 
Barrow, Shri A. E. T. (Nominated-

Anglo-Indians) . 
Barua, Shri Hem (Gaubati). 
Barua, Shri Rajendranath (J orhat) . 
755 (Ai) LSD-I. 

~ontd. 

Barupal, Shri Panna La! (Ganga-
, nagar). 
Basant Kunwari, Shrimati (Kai-

sarganj). 
Basappa, Shri C. R. (Tiptur). 
~asu, Shri G. (Burdwan). 
Baaumatari, Shri D. (Goalpara). 
Baswant, Shri Sonubhai Dagadu 

(Thana). 
Bateshwar Singh, Shri (Giridih). 
Berwa, Shri Onkar Lal (Kotah). 
Besra, Shri Satyacharan (Dumka). 
Bhagat, Shri BaHram (Shahabad). 
Bhagavati, Shri Bijoy Chandra 

(Darrang). 
Bhakat Darshan, Shri (Garhwal). 
Bhanja Deo, Shri Laxinarayan 

(Keonjhar). 
Bhanu Prakash Singh, Shri 

garh). 
(Raj-

Bhargava, Shri M. B. L. (Ajmer). 
Bhatkar, Shri Laxmanrao Shrawanji 

(Khamgaon) 
Bhattacharya, Shri Dinen (Seram-

pOre) . 
Bhattacharyya, Shri C. K. (Raiganj). 
Bhawani, 8hri Lakhmu (Bastar). 
Bheel, Shri p. H. (Dohad). 
Biren Dutta, Shri (Tripura West). 
Birendra Bahadur Singh, Shri (Raj-

nandgaon). 
Bist, Shri Jang Bahadur Singh 

(Almora). 
"Borooah, Shri Prafulla Chandra 

(Sibsagar). 

Brahm Prakash, Shri (Outer Delhi). 

Brajeshwar Prasad, 8hri (Gaya). 

Braj Basi Lal, Shri (Faizabad) .• 



~ontd. 

Brij Raj Singh, Shri (JhalaWIIr). 

Brij Raj Singh, Shri (Bareilly). 
Buta' Singh, Shri (Moga). 

o 

Chakravartty, Shrimati Renu (Bar-
rackpore). 

Chakraverti, Shri P. R. (Dhanbad). 
Chanda, Shrimati Jyotsna (Cachar). 
Chandak, Shri B. L. (Chhindwara). 
Chandrasekhar, Shrimati M. (Mayu-

ram). 
Chandriki Shri Jagannathrao Venka-

tarao (ltaichur). 
Chattar Singh, Shri (Chamba). 
Chatterjee, Shri H. P. (Nabadwip). 
Chaturvedi, Shri S. N. (Firozabad). 
Chaudhary, Shri Yudhvir Singh 

(Mahendragarh) . 
Chaudhry, Shri Chandramani Lal 

(Mahua). 
Chaudhuri, Shri Digambar Singh 

(Mathura). 
Chaudhuri, Shrimati Kamala (Hapur). 
Chaudhuri, Shri Sachindra Nath 

(Ghatal). 
Chaudhuri, Shri Tridib Kumar 

(Berhampur). 
Chavan, Shri D. R. (Khard). 
Chavda, Shrimati Zohraben (Banllll-

kantha). 
Chuni Lal, Shri (Ambala). 
ColaC'<>, Dr. (Goa, Daman and Diu). 

D 

Dafle, Shri Vijayasinhrao Pamrao 
(Miraj). 

Daji, Shri Homi F. (Indore). 
Daljit Singh, Shri (Una). 
Das, Dr. Mono Mohon (Ausgram). 
Das, Shri Basanta Kumar (Contai). 
Das, Shri Nayantara (Jamui). 
Das, 8hri Sudhansu (Diamond Har-

bour). 

(ii) -

D--contd. 

Dasappa, Shri H. C. (Bangalore). 

Dasaratha Deb, Shri (Tripura East). 

Dass, Shri C. (Tirupathi). 

Deo, Shri P. K. (Kalahandi). 

De'<>, 8hri Vijaya Bhushan Singb 
(Raigarh). . 

Deo Bhanj, Shri P. C. (Bhubaneswar). 

Desai, 8hri Morarji (Surat). 

Deshmukh, Dr. Punjabrao S. (Amra-
vati). 

Deshmukh, Shri B. D. (Aurangabad}. 

Deshmukh, Shri Shivaji Rao Shankar 
Rao (Parbhani). 

Deshpande, Shri Govind Hari (Nasik). 

Dey, 8hri S. K. (Nagaur). 

Dhaon, Shri B. K. (Lucknow). 

Dharmalingam, Shri R (Tiruvanna-
malai). 

Dhuleshwar Meena, Shri (Udaipur). 

Dighe, 8hri Bhaskar 
(Kolaba). 

Dinesh Singh, Shri (Salon). 

Dixit, 8hri G. N. (Etawah). 

Narayan 

Dubey, Shri Rajaram Giridharilal 
(Bijapur North). 

Dwivedi, Shri Mannoo Lal (Hamir-
pur). 

Dwivedi, 8hri 8urendranath (Kendra_ 
para). 

II: 

J:layaperumal, Shri L. (Tiruk'oilur)._ 

Elias, 8hri Mohammad (Howrah). 

Ering, Shri D. (Nominated-North. 
East Frontier Tract). 

p 

Firodia, Shrl Motilal Kundanmal 
(Ahmednagar) . 



o 
Gaekwad. Sbrl Faum.inhrao Pratau-

sinhrao (Baroda). 
Gahmari. Shri ViBhwanath Singh 
(Ghazipur). 
Gaitonde, Dr. (Goa, Daman anel Diu). 
Gajraj Singh, Shri (Gurgaon). 
Ganapati Ram, Sbrl (Machhlishahr). 

Gandhi, Shri V. B. (Bombay City). 
Central South). 

Ganga Devi, Shrimati (Mohan1a~anj). 
Gayatri Devi, Shrimati (Jaipur). 
Ghosh, Shri Atulya (Asansol). 
Ghosh, Shri N. R. (Jalpaiguri). 
Ghosh, Shri P. K. (Ranchi East). 
Ghyasuddin Ahmad, Shri (Dhubri). 
Gokaran Prasad, Shri (Misrikh). 
Goni, Shri Abdul Ghani (Jammu and 

Kashmir). 
Gopalan, Shri A. K. (Kasergod). 
Gounder, Shri R. Muthu (Tiruppat-

tur). 
Govind Das, Dr. (Jabalpur). 
Guha, Shri Arun Chandra (Barasat). 
Gulshan, Shri Dhanna Sinih 

(Bhatinda) . 
Gupta, Shri Badshah (Mainpuri). 
Gupta, Shri Indrajit (Calcutta South 

West). 
Gupta, Shri Kashi Ram (AIwar). 
Gupta, Shri Priya (Katihar). 
Gupta, Shri Ram Ratan (Gonda). 
Gupta, Shri Shiv Charan (Delhi 

Sadar). 

B 

Hajarnavis, Shri R. M. (Bhandara). 
Hansda, Shri Sub'Odh (Jharll"am). 
Hanumanthiah, Shri K. (Bangalore 

City). 
Haq, Shri M. M. (Akola). 
Harvani, Shri Ansar (Visauli). 
Hazarika, Sbrl J. N. (Dibrugarh). 
Heda, Shri "Harish Chandra (Nizama-

bad). 
Hem Raj, Shri (lCangra). 

(iii) 

Himataingka, 
(Godda). 

H-contd. 

Shri Prabha Dayal 

Himmatsinghji, Shri (E:utch). 
Hukam Sinih, Shri (Patiala). 

J 

ImbidUvan, Shri E. K. (Ponnani). 

Igbal Singh, Shri (Ferozepur). 

Jadhab, Shri Madhavrao Lannanra. 
(Balegaon). 

Jadhav, Shri Tulshidas (Nanded). 

Jagjivan Ram, Shri (Sasaram). 
Jain, Shri A. P. (Tumkur). 
Jaipal Singh, Shri (Ranchi West). 
Jamir, Shri Chubatoshi (Nominated-

Naga Hills Tuensang Area). 
Jamunadevi, Shrimati (Jhabua). 
Jayaraman, Shri A. (Wandiwash). 
Jedhe, Shri Gulabrao Keshavrao 

(Baramati) ." 
Jena, Shri Kanhu Charan (Bhadrak). 
Jha, Shri Yogendra (Madhubhani). 
Joshi, Shri Anand Chandra (Sidhi). 
J'oshi, Shrimati Subhadra (Balram-

pur). 
Joti Saroop, Shri (Hathras). 
Jyotishi, Shri Jwala Prasad (Sagar). 

J[ 

Kabir, Shri Humayun (Basirhat). 
Kachhavaiya, Shri Hukam Chand 

(Dewas). 
Kadadi, Shri Madeppa Bandappa 

(Sholapur) . 
.. Kajrolkar, Shri Sadoba Narayan 

(Bombay City Central North). 
Kakkar, Shri Gauri Shankar (Fateh-

pur). 
Xamath, Shri Hari Vishnu (Hoshanga-

bad). 
ltamble. 8hr! T. D. (Latur). 



K-contd. 

Kanakasabai, Shri S. (Chidambaram). 
Kandappan, Shri S. (Tiruchengoda). 
Kanungo, Shri Nityanand (Cuttack). 
Klippen, Shri Cherian J. (Muvattu-

puma). 
Kapur Singh, Shri (Ludhlana). 
Kar; Shri Prabhat (H'ooghly). 
Karni Singhji, Shri (Bikaner). 
Karuthiruman, Shri P. G. (Gobichetti-

palayam). 
Kayal, Shri Paresh Nath (Joynagar). 
Kedaria, Shri Chhaganlal (Mandvi). 
Keishing, Shri Rishang (Outer Mani-

pur). 
Kesar Lal, Shri (Sawai Madhopur). 
Khadilkar, Shri R. K. (Khed). 
Khan, Dr. Purnendu Narayan (Ulube-

ria). 
Khan, Shri Osman Ali (Anantapur). 
Khan, Shri Shahnawaz (Meerut). 
Khanna, Shri Mehr Chand (New 

Delhi). 
Khanna, Shri Prem Kishan (ltalm-

ganD. 
Kindar Lal, 8hri (Hardoi). 
Kisan Veer, Shri (Satara). 
Kohar, Dr. (Phulbani). 
Kotoki, Shri Liladhar (Nowgong). 
Koujalgi, Shri H. V. (Belgaum). 
Koya, Shri C. H. Mohammad (Kozhi-

k"ode) . 
Kripa Shankar, Shri (Domariaganj). 
Kripalani, Shri J. B. (Amroha). 
Krishna, Shri M. R. (Paddapalli). 
Krishnamachari, Shri T. T. (Tiru-

chendur). 
Krishnapal Singh, Shri (Jalesar). 
Kumaran, Shri M. K. (Chlrayinkll). 
Kunhan, Shri P. (Palghat). 
Kureel, Shri Baij Nath (Rae 

Bareili). 

L 

Lahri Singh, Shri (Rohtak). 
Lakhan Dass, Shri (Shahjahanpur). 
Lakshmikanthamma, ShrimaU T. 

qChammam). 

(iv) 

L-contd. 

Lalit Sen, Shri (Mandi). 
Laskar, Shri Nlhar Ranjan (Karlm-

ganj). 
Laxmi Bai, Shrimati Sangam (Vics-

rabad) . 
Laxmi Dass, Shri (Miryalguda). 
Lohia, Dr. Ram Manohar (Farrukhc 

bad). 
Lonikar, Shri R. N. Yadav (Jalna}. 

M 
Mahadeo Prasad, Shri (Bansgaon). 
Mahadeva Prasad, Dr. (Maharaj-

ganj). 
Mahanand, Shri Hruchikesh (Bola-

ngir). 
Mahato, Shri Bhajahari (Purulia). 
Mahlda, Shri Narendra Singh 

(Anand). 
Mahu.hi, Dr. Sarojini (Dharwar North) 
Mahtab, Shri Hare Krushna (Angul). 
Maimoona Sultan, Shrimati (Bhopal). 
Majithia, Shri Surjit Singh (Taran 

Taran). 
Malaichami, Shri M. (Pel'iyakulam). 
Malaviya, Shri Keshav Dev (Basti). 
Malhotra Shri Inder J. (Jammu and 

Kashmir). 
Malliah, Shri U. Srinlvasa (Udipi). 
Mallick, Shri R. C. (Jajpur). 
Manaen, Shri T. (Darjeeling) . 
Mandai, Dr. P. (Vishnupur). 
Mandal, Shri Bhupendra Narayan 

(Sabarsa). 
MandaI, Shri Jiyalal (Khagaria). 
Mandai, Shri Y. P. (Jainagar). 
Maniyangadan, Shri Mathew (Kotta-

yam). 
Manoharan, Shri K. (Madras South). 
Mantri, Shri Dwarkadas (Bhlr). 
Marandi, Shri Iswar (Rajmahal). 
Maruthiah, Shri P. (Melur). 
Masani, Shri M. R. (Rajkot). 
Masuriya Din, Shri (Chail). 
Matcharaju, Shri M. (Narasipatnam). 
Mate, Shri Kure (Tikamgarh). 



II-contd. 

Mathur, Shri Harish Chandra (Jalore). 
Maurya, Shri B. p. (AUgarh). 
Mehdi, Shri S. Ahmad (Rampur). 
Mehrotra, Shri Braj Behari (Bilhaur). 
Mehta, Shri Jaswantraj (Pali). 
Mehta, 8hri Jashvantrai N. (Bhav-

nagar). 
:Melkote, Dr. G. S. (Hyderabad). 
Mengi, Shri Gopal Datt (Jammu and 

Kashmir). 
Menon, Shri Panampilli Govinda 

(Mukundapuram) . 
Menon, Shri V. K. Krishna (Bombay 

City North). 
Minimata, Shrimati Agamadas Guru 

(Baloda Bazar). 
Mirza, Shri Bakar Ali (Warrangal). 
Mishra, Shri Bibhuti (Motihari). 
Mishra, Shri Bibudhendra (Puri). 
Mishra, Shri Mathura Prasad (Begu-

sarai). 
Misra, Dr. Udaikar (Jamshedpur). 
Misra, Shri Mahesh Dutta (Khandwa). 
Misra, Shri Shyam Dhar (Mirzapur). 
Mohan Swaroep, Shri (Pilibhit). 
Mohanty, Shri Gokulanand (Bala-

sore) . 
Mohiuddin, Shri Ahmed (Secundera-

bad). 
Mohsin, Shri F. H. (Dharwar South). 

Morarka, Shri Radhyeshyam Ram-
kumar (Jhunjhunu). 

More, Shri Krishnaji Laxman (Hat-
Kanangle). 

More, Shri Shankarao Shantaram 
(Poena). 

Muhammad Ismail, Shri (Manjeri). 
Mukane, Shri Yeshwantrao Martand-

rao (Bhiwandi). 
Mukerjee, Shri H. N. (Calcutta Cen-

tral) . 
Mukerjee, Shrimati Sharda (Ratna-

giri). 
Munzni, Shri David (Lohardaga). 
KurU Manohar, Shri (Balla). 

(v) 

M-contd. 

Murmu, Shri Sarkar (Balurghat). 
Murthy, Shri B. S. (Amalapuram). 
Murti, Shri M. S. (AnakapaUe). 
Musafir, Shri Gurmukh Singh (Amrit-

Bar). 

Muthiah, Shri P. (Tirunelveli). 
Muzaffar Husain, Shri N. (Morada-

bad). 

N 

Naidu, Shri V. Govindasamy (Tiru-
vallur). 

Naik, Shri D. J. (Panchmahals). 
Naik, Shri Maheswar (Mayurbhanj). 
Nair, Shri N. Sreekantan (Quilon). 

Nair, Shri P. K. Vasudevan (Ambala-
puzha). 

NaJlakoya, Shri Koyilat (Nominated-
Laccadive, Minicoy and Amindivi 
Islands). 

Nambiar, Shri Ananda (Tiruchira-
palli) . • Nanda, Shri Gulzarilal (Sabarkan-
tha). 

Naskar, Shri P. S. (Mathurapur). 

Nath Pal, Shri (Rajapur). 

Nayak, Shri Mohan (Bhanjanagar). 

Nayar, Dr. Sushila (Jhansi). 

Nehru, Shri Jawaharlal (Phulpur). 

Nesamony, Shri A. (Nagercoil). 

Nigam., Shrimati Savitri (Banda). 

Niranjan Lal, Shri (Nominated-
Andaman and Nicobar Islands). 

o 
.. Omkar Singh, Shri (Budaun). 

Oza, Shri Ghanshyamlal (Surendra-
nagar). 

p 

Paliwal, Shri Tika Ram (Hinda=!. 
Pande, Shri Kashi Nath (Hata): 



P-contd. 

Pandey, Shri R. S. (Guna). 
Pandey, Shri Sarjoo (Rasra). 
Pandey, Shri Vishwa Nath (Salem-

lJur) . 
Panna Lal, Shri (Akbarpur). 
Pant, Shri K. C. (Naini Tal). 
Paradhi, Shri Bh'olaram (Balaghat). 
Paramasivan, Shri S. K. (Erode). 
Parashar, Shri V. C. (Shivpuri). 
Patel, Shri Chootubhai M. (Broach). 
Patel. Shri Man Sinh P. (Mehsana). 
Patel. Shri Nanubhai N. (Bulsar). 
Patel. Shri Purushottamda. R. 

(Patan). 
Patel, Shri Rajeshwar (Hajipur). 
Pati!, Shri Deorao Shioram (Yeot-

mal). 
Pati!, Shri J. S. (Jalgaon). 
Pati!, Shri Madhaorao Bhagwantrao 

(Ramtek). 
Pati!, Shri S. B (Bijapur South). 
Pati!, Shri S. K. (Bombay City 

South). 
Pati!, Shri T. A. (Osmana.badf. 
Pati!, Shri V. T. (Kolhapur). 

(,oj) 

Pati!, Shri Vasantrao Lakhagounc!a 
(Chikodi). 

Patnaik, Shri Baishnab Charm 
(Dhenkanal) . 

Pattabhi Raman, Shri C. R. (Kumba-
konam). 

Pattnayak, Shri Kishen (Sambalpur). 
Pillai. Shri Nataraja (Trivandrum). 
Pottekatt, Shri S. It:. (Tellicherry). 
Prabhakar, Shri Naval (Delhi-Karol 

Bagh). 
Pratap Singh, Shri (Sirmur). 
Prithvi Raj, Shri (Dausa). 
Puri, Shri D. D. (Kaithal). 

R 
Raghavan. Shri A. V. (Badagara). 
Raghunath Singh, Shri (Varanasi). 
Raghuramaiah, Shri K. (Guntur). 
Rai, Shrimati Sabedra Bai (Damoh). 
Raj, Bahadur, Shri (BharatpllZ'). 

R-contd. 
Raja, Shri Chittaranjan (Junagadh). 
Rajaram, Shri K. (Kri~hnagiri). 

Rajdeo Singh, Shri (Jaunpurl. 
Raju, Shri D. Balarama (Narasapur). 
Raju, Dr. D. S. (Rajahmundry). 
Rajyalaxmi, Shrimati Lalita (Auran-

gabad). 
Ram, Shri T. (Sonbarsa). 
Ram Sewak, 8hri (Jalaun). 
Ram Singh, Shri (Bahraich). 
Ram Subhag Singh, Dr. (Bikram-

ganjJ. 
Ram Swarup, Shri (Robertsganj) . 
Ramabar.ran, Shri T. D. (Cuddalore). 
Ramakrishan, Shri P. R. (Coimba-

tore). 
Ramanathan Chettar, Shri (Karur). 
Ramaswamy, Shri S. V. (Salem). 
Ramaswamy, Shri V. K. (Namakkal). 
Ramdhani Das, Shri (Nawada). 
Rameshwaranand, 8hri (Karnal) . 
Rampure, Shri Mahadevappa (Gu!-

barga). 
Ramshekhar Prasad Singh, Shri 

(Chopra). 
Rananjai Singh. Shri (Musafirkhana). 
Rane, Shri Shivram Rango (Bull-

dana). 
Ranga, Shri N. G. (Chittoor). 
Ranga Rao, Shri R. V. G. K. (Chee-

purupaUi) . 
Ranjit Singh, Shri (8angrur). 
Rao, Shri P. Manmanth (Medak). 
Rao, 8hri J. Ramapathi (Karim" 

nagar). 
Rao, Shri Jaganatha (Nowrangpur). 
Rao, Shri S. V. Krishnamoorthy 

(Shimoga). 
Rao, Dr. K. L. (Vijayawada). 
Rao. Shri E. Madhusudan (Mahmuba-

bad). 

Rao, Shri J. B. Muthyal (Mahbuba-
nagar). 

Rao, Shri B. Rajagopala (Srikaku-
lam). 



:£.--.eontd. 

Rao, Shri J Rameshwar (Gadwal). 
Rao, Shri M. Tt.iruma1a Rao (Kald-

nada). 
Rattan LaI, Shri (Banswara). 
Raut, Shri Bhola (Bettiah). 
RawandaIe, Shri Chudaman AIlanda 

(Dhulia). 
,Ray, Shrimati Renuka (MaIda). 
Reddi, Dr. B. Gopala (Kavali). 
Reddi, Shri Ravi Narayan (Na!-

gonda). 
Reddiar, Shri R. V. (Tindivanam). 
Reddy, Shri C. L. Narasimha (Rajam-

pet). 
Reddy, Shri G. Narayan (Adilabad). 
Reddy, Shri G. Yallamanda (Marka-

pur). 
Reddy, Shri K. C. (Chikballapur). 
Reddy, Shri K. V. Ramakrishna 

(Hindupur) . 
Reddy, Shri Y. Eswara (Cuddapah). 
Reddy, Shrimati Yashoda (Kumool). 
Roy, Dr. Saradish (Katwa). 
Roy, Shri Biswanath (Deoria). 

8 

Sadhu Ram, Shri (Phillaur). 
Saha, Dr. Sisir Kwnar (Birbhwn). 
Sahu, Shri Rameshwar (Rosera). 
Saiga1, Shri Amar Singh (Janjgir). 
Samanta, Shri S. C. (TamIuk). 
Samnani, Shri Nazir Hussain (Jammu 

and Kashmir). 
Sanji Rupji, Shri (Nominated-Dadra 
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LOK SABHA DEBATES 

LOK SABRA 

'ruesday. August 13, 1963/STuvuna 22, 
1885 (Saka) 

The Lok Sabha met at Eleven of the 
Clock 

[MR. SPEAKER in the ChaiT] 

MEMBERS SWORN 

Mr. Speaker: Secretary may call 
out the names of the Members who 
have come to make and subscribto the 
oath or affirmation under the Consti-
tution and then the Minister of 
Parliamentary Affairs may introduce 
the Members to the House. 

Secretary: Shrimati Shyamkumari 
Devi. 

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinba): 
Sir, I have great pleasure in introduc-
ing to you and through you to the 
House Shrimati Shyamkumari Dev: 
who has been returned from the Rai-
pur constituency of Madhya Pradesh 
in the vacancy caused by the death 
of Shrimati Kesar Kumari Devi. 

Shrimati Shyarnkumari Devi (Rai-
purl. 

Secretary: Shri J. B. Kripalani. 

Shri SAtya Narayan Sinha: Sir, 
have great pleasure in introducing to 
you and through you to the House 
Shri J. B. Kripalani who has been 
returned from the Amrdha consti-
tuency of Uttar Pradesh in the 
vacancy caused by the death of Shri 
Hifzur Rahman. 

Shri J. B. Kripalani (Amrona) 

Secretary: Dr. Ram Manohar l..ohia. 

2 

Shri SAtya Narayan Sinha: Sir, 
have great pleasure in introducing to 
you and throU#l you to the House, 
Dr. Ram Manohar Lohia who has 
been returned from the Farrukhabad 
constituency of Uttar Pradesh in the 
vacancy caused by the death of Shri 
Mulchand Dube. 
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Dr. Ram Manohar Lohia (Farrukha-
bad). 

Secretary: Shri Rajdeo Singh. 

Shri Satya Narayan Sinha: Sir, 
have great pleasure in introducing (0 
you and through you to the House, 
Shri Rajdeo Singh who has been 
returned from Jaunpur oonstituency 
"f Uttar Pradesh in llhe vacancy 
caused bv the death of Shri Brahm-
jeet Singh. 

Shri Rajdeo Singh (Jaunpur) 
Secretary: Shri M. R. Masani~ 
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Shri Satya Narl'yan Sinha: Sir, 

have great pleasure in introducing to 
you and through yoU to the House 
Shri M. R. Masani who has been 
returned from the Rajkot constituency 
of Gujarli:t in the vacancy caused b~' 
the resignation of Shri U. N. Dhebar. 

Shri M. R Masani (Rajkot) 

ORAL ANSWERS TO QUESTIONS 
Sugar 

+ r tlhri Shree Narayan Das: 
Shri Surendra Pal Singh: 

I Shri Bhagwat Jba Azad: I Shri Yashpal Singh: 
Shrimati Vimla DevI: 

I Shri Dinen Bhattacharya: 
I Shri Vasudevan Nair: 

I Shri Warior: 
Shri Maniyangadan: I Shrimati Savitri Nigam: 
Shri VJShwanath Pandey: 

I IiIhri Hem Raj: 
I LShri C. K. Bhattacharyya: 

\ 
Shri Koya: ' 
Shri Prakash Vir Shastri: 
Shri Buta Singh: 

\ Shri GulshaJl: 
~ Shri Bibhuti Mishra: 

*1. I Shri SideslnVar Prasad: 
I Shrimati Renu Ch.akravartty: 
I Shri S. M. Banerjee: 
I 8hr1 Daji: 
I Shri Ramachandra Ulaka: 
I Shri D. D. Puri: 
I 8hri Onkarlal Berwa: 
I Shri Ram Ratan Gupta: 
I 8m;. Narasimha Reddy: 
I Shri .Jashvant Mehta: 

I Shri Maheshwar Naik: 
Shri Sivamurthi Swamy: I Shri Bade: 
Shri Daljit Singh: 
Shri Sarjoo Pandey: 
I Shri J. B. S. Bist: 

I Shri P. C. Borooah: 
I o;hri R. S. Tiwary: 
I Dr. P. Srinivasan: 
I Shri Rama Chandra 
L Mallick: 

Will the Minister of FOOd and Agri-
culture be pleased to state: 

(a) -vhether a statement showini! 
Ihe latest position with regard to 

stocks of sugar with the mills, its 
availability in various parts of the 
country and the price position at dif-
ferent places will be laid on the 
Table; 

(b) whether it is a fact that prices 
in different parts of the country rose 
very high during the last three 
months; 

(c) if so, he steps taken in the 
matter; and 

(d) how far the steps takesn by the 
Centre and the States proved effec-
tive? 

The Parliamentary Secretary to the 
Minister of Food and Agriculture 
(Shri Shinde): (a) Position of stocks 
and availabi.lity of sugar with factories 
in different parts of the country Con 
31st July, 1963 and the price pesi-
tion at different places are given in 
two Statements which are laid on ihe 
Table of the House. 

Sra"t' 

Uttar Prad' sh 
llihor 
Assam 
W'~st ]1e'~gi:ll 

I'u"'jth 
Orissa 

STATEMENT I 

Rajasthan 
Madhya Pradesh 
Maharush Ira 
Gujaral . 
pondicheny 
Madras 
K,,>ln 
Mysorc 
Andhra P,at'rsh 

All India 

Quan:ity 
(T J!1r ,) 

3,32,)o'c6 
8c,:'4 

1·708 
6(.;3 

18,850 
1,652 
4,314 

II,9 13 
I,45,c62 

raIl ~7 
2.f ~o 

23,1;2 
3,63 2 

40 ,69 1 

56,785 

"This includes about one lakh ton-
nes needed for expert. 
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STATEMENT II 

Retail Prices of Sugar in Important 
Markets 

(Rs. 'P. per kilogram) 

June-July 
1963 

~Ihi I 'lq 

JaUundur 1'18 
Kanpur 1'16 
Indore I 17 

Palna: 1 'C2 

Calcutta 1·22 

Bombay. "'9 
Madras "16 
Nagpur I '4 
Bangalore 1'18 
Hyde.atad I I~ 

Ahmedabac' 1'24 

'(b) No, Sir. 

(c) and (d). Price and distribution 
of Sugar have been regulated since 
17th April, 1963 and the steps taken 
haVe mostly proved quite effective in 
securing an equitable distribution of 
Sugar throughout the country and con-
trolling the prices. 

Shri Shree Narayan Das: May I 
know whether in the months of May 
and June reports were received by the 
Government that in several parts of 
the country sugar was not available, 
or was being sold at very high prices 
and, if so, from where or from which 
places these reports were received? 

The Deputy Minister in the Minis-
try of Food and AgricuItnre (Shri 
&. M. Thomas): A,; my Ihon. colleague 
has stated, control was introduced Oft 
the 17th April, 1963. Naturally, it 
took some tinIe for the fresh stock to 
reach the various destinations. How-
ever, there was more than one lakh 
tons of sugar in the market which 
could certainly be utilized for the • 
immediate consumption purposes. It 
is true that there have been some 
reports of non-availability of sugar in 
certain plac III. Whenever difficulties 

have been pointed out to Us we 
made inImediate arrangements in 
matter of movement of sugar 
train etc. 

have 
the 
by 

Shri Shree Narayan Das: May I 
know whether Government have sug-
gested to the various State Govern-
ments the adoption of suitable 
schemes so that such conditions may 
not arise in future'? 

Shri A. M. Thomas: The question 
of distribution has been left mostly to 
the State Government. All the same, 
we have given general indications as 
to how the distribution should be 
effected.. Now in most of the States 
retail distribution is being done by 
identity cards, especially in urban 
areas. So, now the distribution 
machinery is functioning more or less 
satisfactorily. 

Shri Surendra Pal Singh: Has it 
come to the notice of the Ihon. Minis-
ter that while every effort is being 
made for the proper supply and distri-
bution 01 sugar in big cities and 
towns, no adequate arrangements 
have been made in the villages with 
the result that a large number of vil-
lage people have either to go without 
sugar Or they have to pay higher 
price for it in the black market. ... 

Mr. Speaker: No inferences or argu-
ments need he imported into the 
supplementaries. Questions sihould be 
straight, short and sinIple. 

Shri Snrendra Pal Singh: I will 
straightaway put the question. What 
steps are being taken by the Central 
Government to remove the disparity 
between the rural and urhan areas in 
the matter of supply and distribution 
of sugar? -Shri A. M. Thomas: The quotas 
that are being allocatd to tlte various 
areas are based on the quotas that 
were given in the latter part of the 
previous control period, i.e., Septem-
ber 1961 and the previous months. It 
is true that some distinction is being 
made by some State GoYel'nments 
between urban areas and nYofussil 
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areas beacause, naturally, in the 
urban areas the consumption of 
sugar is more. Whatever it is, it is a 
matter for the State Government to 
decide within the quotas we have 
allocated to them. The quotas we 
have now allocated are quite adequate 
amt we hope that they will meet the 
r .. quirements. 

Shri Bhagwat Jha Azad: In spite of 
lhe action taken by Government, 
mgar is either not available or is 
available with difficulty. Therefore, 
what measures are still under the 
contemplation of Government to make 
sugar available to all in the country? 

Shri A. M. Thomas: I may take 
the House into confidence in this 
matter. According to the statement 
~hat we haVe laid on the Table of the 
House, for the next three months we 
have a stock of about 7 '40 lakh tons. 
Then, within the next two months, 
with the short duration crop in the 
South We will be producing another 
60,000 to 65,000 tons. So, in all, we 
would be having about 8 lakihs tons 
out of which we will have to export 
about one lakh tons. So, we have 7 
lakh tons left with us for the three 
months of August, September and 
October, or more 1fuan 2 lakh tons 
per month. I think it will take care 
of the normal requirements and also 
tlbe festival months. 

Mr. Speaker: Shri Yashpal Singh. 

Several hon. Members Tose-

Mr. Speaker: I am in the hands of 
the House. They can decide what 
they want. Since this issue is commg 
up before the House in some form or 
other by way of discussion, we need 
not take much time now. Further, 
It will noi be possible for me to ex-
haust all fue names, forty or so for 
one question durlIlg 'tile quesu01\ i.uur. 
Therefore, every han. Member should 
not insist on having an oppor:mity. 

Shri S. M. Banerjee: The present 
situation was not befcre the Bouse 
whe'\ we gave notice of these ques-
tions. 

Mr. Speaker: What I am saying is 
that it is likely to come before the 
House for discussion. Slhri Yashpal 
Singh. 

-n~~:w~~tf.!; 
~ ~~ it; X ~ f;;r.il it ~zr~~ it; 
~mmf.!;<;ilo;ft;:ft~'Ift~t~ 
~ it; ~ ~~ f.!;",'T o;ft;:ft ;:pf '1ft 
~ t? ~ ~ aT w zrr. ~ 
it;~~~t? 

Shri A. M. Thomas: In re.gard to 
U.P. the quota is 20,000 tons and that 
was the quota in September ..... . 

Mr. Speaker: He is asking for an 
opinion. 

-n ~ ~11' : W 1Wfift"zr ~T 
;;IT~'Ift~rnf"'w~ 
m~i't~~~~~ 
'lftSfTtt;rr'lfttf.!;o;ft;:ft'l>T~~ 

fW;;rrq? ~~, ffi~q;:~'Ift 
~'I'l1rgi? 

Shri A. M. Thomas: With regard 
lo the increasing of ex-factory prices, 
[ may say that in regard to East U.P., 
North Bihar and South Bihar, we have 
made a general increase of Re. 1 per 
maund; 1fuat is, ex-factory prices 
have been increasing to that extent. 

Shri Warior: I want to know what 
are the States which have asked for 
more quota and whether the Govern-
ment is prepared to give more quota 
to them. 

Shri A. M. Thomas: In southern 
States, the situation is satisfactory 
and 1fuey are satisfied with the quota 
given. 

Shri S. M. Banerjee: I would like 
to know whether the Government is 
likely to appoint a commission to go 
into the sugar scandal and, if not, the 
reasons for the same. 

The Mhrlster of Food aDd A,rleul-
ture (Shrl S. K. PatH): I do not 
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think there is a scandal and there is 
no commission to be appointed. 

~~~:'lifi!f'l'"'I1 
if; ~ ~ f~!f '!ft, -;iT f'f. ~ 
lil"U"mT 'I<: $ if .,.-qf.t if; ~'" it 
flI;l:rr ~,~lf ~ ~.iff rn ~ tt 
;;n;r;n-~ R" .. 

• !IJ$IM -q~: ~ ifiiR '!ft w 
~ ~ 7 mq- l'ffi"f V~ I 

~ ~n: mro : it;;n;r;n-~ 
~f'f.~if;~itw~T~ 
~",~if;rnr~~'!ft~ 
it ~ fiI; f.r'IiG 'I1f~ it ~ ~cr ~ 
~;;("if~if;~~$~ 

11:) ~'1T? mit ~, m 'fiir ;;rt;, ~ 
~if;f~w'3'1lll"~;;rr~~? 

QfTU ~ liN q..,fi (~ ~o !liTO 
q"f~): $ m if;q.r ~ ~ 
~'I<:~I 'U,R~'I<:$~T 
~I~~~~;;ft 
~~~~c1Wf~if;rnr~ 
~1~~wm:'tiT~l!T 
~~~~-a~~m~1 
qtqorNC'fm~~m~ 
~'tiT~T~lfRIT~l~ 
":( orNC'f'tiT~~mr~f;m 
~ fiI; ~ ffi;r em it ~ qtq ..,.. C'f 

;;rt;~~crrfiI;~~if~ 

~I 

Shri D. D. Purl: May I know whe-
ther the system of distri:bution in aU 
the States is the same and whether 
the Central Government is exercising 
any control over the system of distri-
bution? 

Shri S. K. PaW: So far as the 
question of distribution of any food-
stuffs is concerned, it is impossillie for 
the Government of India to take any 
responsibility of it because these 
things have got to be distr~buted to 
millions of people. We have got to 

use the machinery of the State and 
We give general instructions. Within 
the framework of those instructiOlll, 
it is the duty of the State Govern-
ments to do it. 

Fertilizer Distribution Corporation 

+ r Shri Bamellbwar Tutia: 
Shri Blshpnc:hander Seth: 

I Shri Yashpal Sln&'h: 
·2. ~ Shrimatl Renuta Barkatakl: 

I Shri Basamatari: 
Shrlmatl Savitri Nigam: 

L Shrl M. L. DwIvedi: 
Will the Minister of Food and A.gri. 

culture be pleased to state: 

(a) whether any Sdheme for the 
formation of a fertilizer distri bu Liun 
corporation has been accepted in 
principle; and 

(b) if so, the main features of the 
scheme'! 

The MInister of State in the MinIs. 
try of Food and Acriculture (Dr. Ram 
Subhag Sln&'h): (a) and (b). A pr0-
posal to set up a Fertilizer Marketing 
Corporation is under consideration. 
The main features of ·the scheme will 
be known only after the scheme is 
finalised. 

~ ~ 2'th : ;;("if ",F"'''I~'''< 
'fll «iH:~I" ~ ~ ~ m m 'flfT <nt?:. 
~'fll(q"'hl" ~'I>'T~nllq~14'fldl 
~ ? 

~o ~~~: ",F"'''I~'''( 'fln:-
'IfuA ~ ~ ~ t 1 ;;fr 'fl1'<;"1~"'( 
'fl1('l1~~1" ~ ~ ~ if; ~ lIiT ~ 
~'t>(dTtl ~t«I>~VTW~~ 
~ it ~ ",1'<;.,111"'< 'f<'t" 1 ~ 
$ ",F"'''I~'''< 'f<'t" ij; rnr" ~ 
wm: if; ",I'<;"I\"'~ 'I>'T ~ etfi ~ 
~~'tiT~~il 

~ ~< ~: <tl4T lf~ m. 
~ fiI; ~ ~ it;;fr "'F"'''I~'''< 'tiT ~ 
~ t ~~ '11<4414'fld1 ~ ijilj" t? ~'t 
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~t, (I) ~t Cflfe<'lI 'Il"l< 'fiT f<sftS:"'{QIi1 ~ 
~~ ~ 3I'1iT< ~ f.I;1:rr ;;nW f;;mit 
~;r.rlF<~"'~1 

WTo ~ T11T fq:: lIm'r it ~ 
1ft Cflfe<'ll'll"l< it f<sff$"'!Qlij it m it 
iIi'tt: ~ ~ ~ iflftfit; w if.t ~ 
~ 'flfe.m."I< 'fiT f<S~"'{Qlij liW 
~ 'liN ~ it rnr f.I;1:rr ;;mIT ~, 

~~it~~~~ 
~ ~ ~ 'fiT ~ Ifi'W ~ I WI: 
'H .... X-...... CfiI\" ~ it ~ it c; 

<'lTV Cij" Cflfe<'lI 'Il"l < tf;n f.I;1:rr "!f.t '!1"011 
1fT,~~~~~~it~ 
~ <'lTV Cij" ffi f.l;iJ "!f.t l1it ~ 
tl ~~~~1ft~it~it 
~~ij'"@[T~f;;ml1it~ 
~ it ;ffi l1it I 

Sluimatl Savit~ Ni.p.m: May I 
know wlhat has motivated the Gov-
ernment to fonn this Corporation ;I.nd 
how long it will take to finalise all 
the primary rthings? 

Dr. Bam Subbag Siugh: We are 
~ot in a !hurry to set up the Corpora-
tion because we shall have to examine 
so many aspects before rtaking any 
final decision. But the main thing 
!hat has caused this type of thinking 
IS that we are producing different 
types of fertilisers and even this year 
we imported fertiliser worth Ro. 25 
crores and next year there i& a plan 
to import fertiliser worth about Rs. 35 
crores. So, when we are going to 
handle a commodity whidh is a very 
vital one and which is going to be of 
great value, it is necessary that some 
commercial aspects of the matter 
should also be considered. We are 
thinking in those terms. But we shaH 
have to consult the Planning Com-
mission, the Finance Ministry, etc. for 
arriving at a final conclusion. 

'" "0 \lITo ~ : it ~ ~ 
i fit; ~ 'IiI <Gl'hlij ..n-~ 'fiT ~ 
~, it f.I;1:rr 1fT, ~ it lIT fit;lft ~ 

tiro it? lfR fm ~ tiro it f.I;1:rr 
'IT(I)~itom~m-~~? 

WTo "{'f1f ~ fq: : ~ If(l 'IT fit; 
~ ...,itit iilit ~ ~ Cflre<'ll'ii"l< ~ 
f.mvritmif~~~fit; om 
~ ~ I (I) ~ it ~ f<ti'ti <=1 ~ liW 
i'!'-lT ~ ~ l1it futniimf '!ii!ir 
l1it f<ti'ti 1ft I ~ it f<t!)i u fit; 
~~~lfR~"'I<qj'{~lij iATlfT;;mIT 

;;it fit; ~ ~ ~ w it f«<R"f 'Il't 
IF< ~ I l!ln: iRA it ~ 1ft ifiT'IIT 
m fcr<m: ~ <ft'T IF< "(~ ~ I 'iiij" it 
~ fit; ~ ~~, w ~ 'Il't 
1ft ifiT'IIT ~ f.t;lfT trlff ~ ~ 
W'IlT ~ IF< it w it f.mvr 
..n- ~T l1it "IT<f1 ~? 

'" 1m'm'r "'~ : om it m'1" ~ 
~ fit; ~ Cflfe.'IIS"I< it ~ ~ ~ 
~ ffi:etr ~ ~ 'Ill{ ~~ oft 
~lftllfR~(I)~~ifm 
i"(<'f1T~~~if~~ 
~, w l1it om ~ ~? . 

WTo"{'f1f~~:~~ 
'In"~~~1~~'In"fcr<m:~ I 
~ 1ft ':('1' ~ ffi:etr ~ .. I'{e"'ha 
iFTlflfl1it~~1 ~~~lIT 
l{f~~~~~~ 
~of'li" ffi:etr ~ .. j'{e;fj,* ~;ff I ~ 
fCf lil'Hi"l < it 'q"<'\lf 'q"<'\lf 3I'1iT< it 
m .q~~~ it~ f'li ~ 
~ om f.t;lfT (I) it 'Ii OfT ~ ~ f'li 
~ 1ft fltilfr trlff I ~ 'iI"rnr l1it ;;nftij' 
;;rt~~..n-~~l1it~~fit;~ 
3I'1iT< it Cflfeiill'll"l< l1it firn ~<* ~ 
~~I ~9;fT<l";;n;ffi"~& 
fit; ~ <mIT it f'fT'< i fi'l"~ ~ ~ 
l1it~","~~I~~~ 
~ 4+if.t q-"( ~lft ~ IF< ~"'ff i 
q"{ ~ Cfi"('fT ~ I 
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.n 1fi'8i'fl1l' : it ~T ~ ~ ;;n;r-rr 
'ITQ.i1l' ~ fit; ~ 'fiT ~ ~ ~ ~ 
~'i;;rT~~m.:~ 
~ ~ ~ f.f;;r f'fiif ~ it 
~? 

.-ro U1f ~ fu~ : ll"Si m it 
~~fit;~~..mt~~ 
'tlfl"'i~"'( ~ ~ '!iT ;mr ~ I 
"fir.;r q'''l'i 'fOr f~ f'fOq ~-i>T,( tl1Tr 
~~ .q ~'lfr ;r.rT ~ 'T~r I 

Shri Sonavane: May I know whe-
ther, as a result of 1Ihe proposed for-
mation of the Fertiliser distribution 
corporation, the prices of fertilisers 
would be increased and whether it 
will be kept in mind that the need for 
reducing price is necessary rather 
than seeing this rise in the price of 
fertilisers1 

Mr. Speaker: The first part is a 
question and the second part is a sug-
gestion. 

Dr. Ram Subhag Singh: Actually, 
the price of fertiliser, we are not pro-
posing to increase because 1Ihat is a 
commodity which is very much 
needed for increasing our agricultural 
production. In fact, last year, we 
reduced the price of Cakium 
ammonium nitrate to Rs. 278 per 
tonne and there is a margin of Rs. 52 
between the pool price of Calcium 
Ammonium nitrate and ammonium 
sulphate. 

Dr. P. S. Deshmukh: May I know 
whether, before finally deciding upon 
the Government controlled marketing 
Board, any consideration was given to 
the setting up of a National co-
operative federation of farmers for. 
this distribution since it is our policy' 
to encourage co-operation? 

The Minister of Food and Acrlcul-
ture (Shri S. K. Patil): So far as con-
trol is concerned, it cannot be handed 
over to any:body else. 

Shri D. P. Deshmukh: Not control, 
referred to distribution only. 

Shri S. K. Patal: Government would 
do it. Surely, if such a federation 
comes into .being they can have pre-
ferential treatment over others. 

Scarcity of Rice 

r Shri P. C. Borooah: 
Shri Yashpal Singh: 

I Shri Bishanchander Seth: 
I Shri Warior: 
I Shri Dinen Bhattadbarya: 
I Shri Vasudevan Nair: 

\ 
S~ M. N. Swamy: 
Shri D. C. Sharma: 

\ 
Shri P. K. Ghosh: 
Shri Kapur Singh: 
Shri Kesar Lal: I Shri p. R. Chakraverti: 
Shri Barish Chandra 

I Mathur: 
I Shri Bem Barua: 

*3.~ Shri P. Venkatasubbaiah: I Shri Beda: 
Shri Inder :I. Malhotra: 

! Shrimati Savitri Nigam: 
Shri Vishram Prasad: 
Shri P. K. Dee: 

I Shri Tridib Kumar 
I Chaudhuri: 
I Shri P. C. Dee Bhanj: 
I Sbri Shree Narayan Das: 
I Shri Sham Lal Saraf: 
I Shri Siddananjappa: 

\ 
Dr. RaDen Sen: 
Shrimati Renuka 

l Barkataki: 

Will the Minister of Food and Agri-
culture be pleased to state: 

(a) whether the attention of Gov-
ernment had been drawn to the large 
scale scvarcity of rice in the rice eat-
ing areas of Assam, West Benglll and 
other adjoining areas in May this 
year; 

(b) whether Government have gone 
into the causes of this scarcity, and it 
so, with what results; and 

(c) the steps taken to tackle and im. 
prove the situation and tihe latest 
position obtaining? 

The Parliamentary Secretary to the 
MInister of Food and Arriculture 
(Shri Sldnde): (a) and (b). The 
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market availabilities of rice in Assam, 
West Bengal a!ld other adjoining 
areas after the first quarter of this 
year started getting less. This wall 
due to a short-fall in the production 
of rice in these States during the 
1962-63 season. 

(c) The distribution of foodgrains 
(both rice and wheat) at subsidized 
rates thtough fair price shops has 
been liberalized and the number of 
fair price shoPs has been increased 
where necessary. The State Govern-
ments have also been advised to take 
suitable action against foocigrains 
dealers found profiteering or hoarding 
stocks. There have been indicatiom 
during the last several weeks of a 
stabalising or declining trend in prices 
of foodgrains in this area. 

Shri P. C. Borooah: What amount 
of rice was asked for by the Gov-
ernment of Assam from the Central 
Government and is it a fact that more 
than 50 per cent of the demand 
remains as yet unsatisfied; if so, what 
action do Government propose to take 
to meet the situation? 

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri 
A. M. Thomas): The assumption of 
the hon. Member is not correct. We 
have so far supplied 40,300 tons of 
rice to Assam. On 1fu.e 2nd August, 
that is, last week, an assessment of 
the requirements of Assam was made. 
They had said that they would require 
a further quantity of 54,000 tons and 
if it becomes necessary that the entire 
quantity is to ,be made available, we 
will make it available. 

Shri P. C. Borooa.h: May I kn:>w 
whether in view of the widespread 
scarcity of riCe in the country the 
Planning. Commission proposes to 
have a PL agreement for rice instead 
of for wlheat as has been asked for by 
the Ministry of Food and Agriculture? 
Has Government come to any decision 
about that? 

The Minister of Food and Agricul-
ture (Shri S. K. Patil): The general 
situatio'h of rice is that in two of our 

surplus States, namely, Madhya Pra-
desh and Orissa, there has been a 
shortfall of a million and half tons 
and that shortfall cannot be made 
good by any magic. Therefore there 
is bound to be some type of a tough-
ness during the next one or two 
months until the new crop comes. 
Therefore along with rice sometimes 
We give wheat because thel e should 
not be conditions in whic'h a faminv 
can occur. But until the new crop 
romes, nothing better can be done. 

'1T lf~ ~ : <m lf~ ~ ~ flf; 
~q;;r ",T Gi'fi<: ~ ~ q;: ~ 

m~FfT~~~? 

Shri S. K. Patil: There was no 
question of a buffer stock of rice so 
far. This idea came an-i it was to 
establish that buffer stock of 2 million 
tons of rice that I had been going to 
certain countries and trying to have 
It until we are able to have it bv our 
internal procurement which would 
take a long time. But the dIfficulty 
is immediate and it has got to be met 
by immediate measurt)s. But that 
stock has not yet come. 

Shri Kapur Singh: May know 
whether Government have taken any 
effective steps towards the modifica-
tion of the food habits of the people 
of the rice-consuming areas by popu-
larising wheat and some other grains~ 

Sim A. M. Thomas: It is being 
popularised. For example. the State 
of West Bengal may be consuming 
about a million tons this year. 

Shrimati Renu Chakravartty: What 
is the reaction of the hor.. Food Minis-
ter ·to the building up of a buffer 
stock for rice from the stocks which 
are available within the market and 
is it true that there is a conftict of 
opinion between the Planning Com-
mission and himself? 

Shri S. K. Patil: I do not know 
what is the Planning Commission and 
the Ministry. I am reponsible for the 
action Gf my lofinistry. So far as the 
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building up of the buffer stock from 
internal procurement is concerned, it 
will take time. As I have said again 
and again, when there is a scarcity. 
you do not build a buffer stock or 
somethin« out of nothing. Therefore 
in order to obviate the immediate 
danger, we have got to do it by taking 
it from outside. But rice is not in 
abundance anywhere in the world. It 
is' not like wheat; it is a commodity 
that is scarce everywhere. Therefore 
this has got to be done so that we arc 
not caught napping until we build up 
a buffer stock from our internal 
procurement. 

Shrl D. C. Sharma: What is the gap 
between the production of rice in the 
country and ·the needs of the country 
and how is the hon. Minister trying 
to fill up that gap? 

Shri S. K. PaW: It is a larger 
question. I will answer it in the 
debate some time. It will take an-
other ten years even to know what 
the consumption of a particular com-
modity in this country is because our 
consumption pattern is fast changing. 
People are changing their lha!bits. They 
are eating more and nicer type of 
stuff .... (Interruption). It will take 
time. 

It is an objectionable statement. 

Shrl S. K. PaW: When I say 'nicer 
stuff' I mean that from coarse grains 
we are positively changing to rice 
etc. which is a good sign. 

Shrl Prlya Gupta: I take objection 
to it ...... (interruption)' 

")m~:roiffifil!i< ~~~l 
~ ~ oriTlTT I 

Mr. Speaker: Will he continue 
interrupting in this manner? 

Shrl Priya Gupta: Why is he giving 
replies that way? He says that people 
~t good quality stuff. 

Mr. Speaker: Would he not sit 
down? 

Shri Priya Gupta: I am sitting .... 
(Interruption). The hon. Minister is 
taking a cloak for his failure. It is l 
serious matter ..... . 

Mr. Speaker: Order, order. It is 
very objectionable that the hon. Mem-
ber continues to talk even after he has 
sat down. 

Shri Bem Barua: In view of the 
act that coarse rice is selling at Rs. 35 
per maund and fine rice at 85 per 
maund in Ass·am and West Bengal, 
may I know whether Government 
have imposed any price ceiling' or 
propose to impose any, and if they 
have imposed a price ceiling, may I 
know the results thereof? 

Shri S. K. Pati1: In a situation like 
this, Government can only be res-
ponsible--<because it is in their power 
-to open fair price shops through 
which they are selling the rice, the 
price at these fair price shops being 
uniform throughout the country. The 
number of fair price shops has risen 
from somewhere about 10,000 or 
12,000 to somewhere about 53,000 to 
54000 in the country. I have been 
telling the States that even if they 
want to open a thousand fair price 
shops more, I shall give them rice, 
which I am giving. But, surely, so 
far as the markets are concerned, in 
a situation like tlhis, when that com-
modity does not exist, then surely I 
cannot be responsible for anything 
until the new crops come. 

Some Bon. Members rose-

Mr. Speaker: Shri Priya Gupta 
should be relieved of his burden first. 
Now, Shri Priya Gupta. 

Shri PrIya Gupta: Why is he giving 
ble for this scarcity? May I know 
whether Government, and particular-
ly the hon. Minister himself took a 
censlU a.bout it? I am surpI'ised to 
know how the han. Minister says that 
it is not possible to do anything ..... . 
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Mr. Speaker: Order, order. Now, 
the hon. Member is entering into an 
argument. 

Shri Priya Gupta: I am putting the 
question. Kindly allow me to put the 
question. It is perplexing. His replies 
are perplexing to me. I represent 
labour, Sir. 

Mr. Speaker: I cannot help him 
there; if the replies are perplexing to 
him, he might put his question which 
might be clear to me. 

Shri I'riya Gupta: Would the hon. 
Minister kindly say whether the rice 
supplied in the fair price shops is 
edible at all? And why he supposes 
that thi£ scarcity is the cause of high 
price and ....... . 

Mr. Speaker: Now, he is arguing 
the case. He is entering into an argu-
ment. He might only put his supple-
mentary question. I have called him 
only to put his supplementary ques-
tion. 

Shri Priya Gupta: I am putting the 
supplementary question. I want to 
know whether the rice supplied is 
inedible or not? 

Shri S. K. PaW: It is very much 
edible, and nobody has lost his health 
on account of that. 

Shri Priya Gupta: I would like to 
give a sample to him. 

Mr. Speaker: Order, order. There 
should be no second supplememary 
question. 

Shri Priya Gupta: Will the hon. 
Minister take a sample of it? 

Shri S. K. Patil: Why a sample? 
The whole of it. 

Shri H. N. Mukerjee: The hon 
Minister was pleased to say that the 
Government could not possibly regu-
late prices, if they rose beyond cer-
tain limits. May I know if in view 
of what has happened in this House 
over and over again, when Ministers 
have given assurances regarding hold-
ing the price-line, if this statement, 
this '!Ita.tement is correct? 

Mr. Speaker: He is entering into 
an ar·gument now. 

Shri H. N. Mukerjee: No, Sir. He 
made a statement w!hich reflected 
definitely upon the Government's 
determination not to hold the price-
line. Is that in accordance with Gov-
ernment's policy'? 

Mr. Speaker: 8hri P. Venkatasub-
baiah. 

Shri Hem Barna: May submit 
that ·that reply of the hon. Minister 
was to my question? I feel that the 
hon. Minister has pleaded .nability to 
hold the price-line ..... . 

Mr. Speaker: Order, order. 

Shri Hem Barua: My submission 
is this. He has pleaded inability. 

Mr. Speaker: Can we discuss that 
inability to hold the price-linf in the 
cour!e of a supplementary questiori? 

Shri H. N. Mukerjee: When a 
Minister of Government and a Cabinet 
Minister at that, on the first day of 
the opening of Parliament, makes a 
statement that Government are unable 
to hold the -price-line in regard to rice, 
does it not give rise ,to the right of the 
Members to hold the Government to 
its words committed 'before this 
House over and over again. And the 
Prime Minister and ,the Finance Minis-
ter should do some thing about it. 

Shri S. ~. Patil: I think I have 
never said .... 

Mr. Speaker: I have not asked the 
hon. Minister to reply. 

Certainly, if any statement 
is made by Ministers whiclb. 
is not consistent with the policy that 
has been laid down or pursued by 
Government, the Members can hold 
them responsible. But there are steps 
that can be taken -regularly far that 
purpose and: they are being taken. 
We are coming to that. So, why 
should we be in a hurry? 
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Shri p. Veakatasubbalah: May I 
know whether the unsatisfactory pro-
gress in internal procurement is due 
to the unremunerative prices that are 
being given to the farmers, and if so, 
what steps Government propose to 
take to give remunerative prices to 
the farmers? 

Shri S. K. PatH: Procurement has 
no' meaning or very little meaning 
when we have got a shortfall. There-
fore, what little we procure is being 
added on to the other stock that we 
have got. Therefore, for another live 
or six weeks, we are opening more 
and more fair price shops both in the 
urban and in the rural areas, and as 
I said .... 

Shrl P. Venkatasubbaiah: I am ask-
ing about rice .... 

Shri Prabhat Kar: In the fair price 
shops they say that there are 
no stocks. (Interruptions). 

Shri Mohammad Elias: He makes 
contradictory statements. Last ses-
sion, he said that there were adequate 
stocks. Now he says that there is no 
such thing .... 

Mr. Speaker: I would request hon. 
Members to exercise some restraint. 
Of course, there are moments for ex-
citement. There may ,be differences 
of opinion; also the answer might not 
be satisfactory. But then proper 
methods should be adopted, and when 
supplementarie. are asked, it should 
be in an orderly manner. 

Shri Kapur Singh: They have been 
irritated. 

Mr. Speaker: They ought not to be. 
Politicians have to be thick-skinned. 

Shri Daji: In view of the condi-
tion mentioned by the hon. Minister, 
are Government aware that in the 
surplus State of Madhya Pradesh 
there is abundance of rice with mill-
owners and even the 10 per cent. levy 
has not ·been collected? What steps 
have been taken to collect it and save 
the rice from going into the black-
market? 

Shri A. M. Thomas: That is not 
correct. The levy with regard to the 
Madhya Pradesh mills is 25 per cent 
and we have been able to collect most 
of that. But the production in 
Madhya Pradesh has faUen down by 
more than a million tons and we can-
not expect that procurement will ,be 
IllDre. 

Shri Tridib Kumar ChaudhDri: 
Have Government obtained firm esti-
mates of the shortfall i.n different 
States, particularly West Bengal? 
Aiso have they considered the desir-
ability of advising the State Govern-
ments not to come out with different 
estimates at different times thus 
creating a psychology of scarcity in 
the market which affects the avail-
ability in the market? 

Shri A. M. Thomas: That is, in a 
way, true. I am glad the hon. Mem-
ber has brought forth this point. In 
fact, unnecessary scare is also being 
caused even by these questions. As 
far as West Bengal is concerned, there 
has been a fall to the extent of 3-4 
lakh tons, but we have been able to 
make adequate supplies through fair 
price shops of which there are 11,000 
in West Bengal. As far as that State 
is concerned, the peak level of prices 
was reached in the second week of 
July. Now it is two points less and 
it is the reverse trend, because prices 
during this peak season tend to rise. 
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Shri Sham Lal Saraf: Orissa is said 
to be a surplus State. May I know 
what are the reasons for its ·being 
in the grip of a difficult situation now. 
Is it because of the wrong system of 
procurement or some other reason? 

Shri S. K. Patil: Last year Orissa 
did not remain surplus.' It comes 
once in five or ten years, when the 
elements are against us. Orissa did 
suffer as part of it. Therefore, it has 
not remained a surplus State for thai 
year only. It will be followed by a 
better year in the next year. 

Shri Basumatari: What steps have 
Government taken to induce people in 
the rice scarcity areas to take to 
wheat? There are some areas .... 

Mr. Speaker: He is arguing. He 
has already put the question. He 
need not explain it. 

Shri S. K. Patil: We have said 
that wherever there is a shortfall in 
rice, we are going to give wheat 
instead so that there may ·be a little 
diversion. But surely nothing would 
be done which would affect health. 

Shri Ramanathan Chettiar: May 
know whether it has been brought to 
the notice of the Government that 
there is iikelihood of shortage in 
Madras State, particularly in Tanjore 
District where only 20,000 acres of 
Kuruvai crop has been sown whereas 
over 2 lakh acres are normally sown, 
and if so, whether Government wm 
take steps to increase ·its supply to 
meet the shortage that is expected 
out vr Kuruvai crop? 

Shri A. M. Thomas: We have no 
information with regard to shortage 
of the Kuruvai crop. The monsoon 
has been delayed a bit in Madras, but 
I do not think the over-all position 
has been affected. 

Shrimati Renu Chakravartty: The 
hon. Minister stated that the price of 
rice has gone down by 2.5 per cent or 
something, I could not hear. I w1Ult 
to -know whether it is not a fact that 
the retail price has not come down, 
and it is still at the high level of 
Rs. 38 to Rs. 40 a maund? 

Shri A. M. Thomas: have got 
figures with me indicating that the 
wholesale prices are either maintain-
ing a steady trend or showing a 
decline. 

Shl'i Mohammad Elias: What about 
retail prices? 

Shri A. M. Thomas: In West Bengal 
taken as a whole, there has been a 
reduction of about two points in the 
last two weeks. For two points per 
100 to be reflected in the retail prices 
would take some time. It cannot be 
very material. 

Shrimati Renu Chakravartty: My 
question is about retail prices. The 
consumer is buying at high prices. 
There has been no reduction. What 
is the use of quoting to me whole-
sale prices when the profiteers are 
eating up that amount? 

Shri A. M. Thomas: As far as West 
Bengal is concerned, the entire vulner-
able population of West Bengal 'is 
taken care of. They are being sup-
plied 1 Kilo rice and 1 Kilo wheat 
every week, and that is sufficient for 
their requirement. 

Shrimati Renu Chakravartty: This 
is a completely wrong statement. 
Cheap rice is not available. 

Shri S. K. Patil: The hon. Member 
is asking what is to be done to see 
that the lowering of prices in the 
wholesale market is reflected in the 
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retail market. The only answer (0 
that now, tomorrow and the day after 
would be the same, namely opening 
more fair price shops. There is no 
other answer. 

Shrimati Renu Chakravartty: Cheap 
rice is not available in the fair price 
shops. 

• Shri S, K, Pati1: It is available. We 
are satisfied, and we have no com-
plaint from the State Government 
that rice is not available in the fair 
price shop. 

,,"~m~: <m lf~ ~ t flI; 
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Shri A. M. Thomas: With regard to 

hoarding by the trade, having regard 
to the returns that we get from the 
licensed wholesale dealers and the 
reports of market arrivals, there has 
not been any undue hoarding on the 
part of the traders. There are reports 
that at the producers level some 
hoarding is being done. 

Shri Ranga: Let us get into the 
proper perspective. Is it not a fact 
that in most of the other States, bar-
ring these two States of Assam and 
Bengal, which are also very impor-
(ant, the situation is not so unsatis-
factory? 

Shri S. K. Patil: I am told that in 
the Southern States the price has nol 
risen at ail. It is only a question of 
some of the States where there has 
been shortfall, and adjoining States, 
like Bengal, in this lean season. When 
the new crops arrive in five or six 
weeks, this question would not arise. 

Mr. Speaker: Next question. 

aam~:~~~ 
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The Deputy Minister in the Minis-
try 01 Community Development. 
Panchayati Raj and Co-operation 
(Shri Shyam Dhar Misra): Questions 
4 and 11 are on co-operative farming. 
If you permit, I will read both the 
answers. 

Mr. Speaker: He may answer both. 

Co-operative Farming Societies 

*4. Shri Yashpal Singh: Will the 
Minister of Community Development 
and Cooperation be pleased to state: 

(a) whether study teams of M.Ps. 
have recently gone into the working 
of the Co-operative Farming Societies; 

(b) if so, what are their main 
recommendations; and 

(c) what action is being initiated 
to implement them? 

The Deputy Minister in the Minis-
try of Community Development and 
Cooperation (Shri Shyam Dhar 
Misra): (a) Yes, Sir. 

(b) A COpy of the observations of 
the Study Teams is laid on the Table 
of the House. [Placed in Libral·Y .. 
see No. LT-1368/63]. 

(e) The recommendations have been 
brough t to the notice of the sta te 
governments for appropriate action. 

Co-operative Farming 

+ 
*11 f Shri A. K. Gopalan: 

. l Shri Mohan Swarup: 

Will the Minister of Community 
Development and Co-operation be 
pleased to state: 

(a) whether Government have any 
proposal to organise pilot projects for 
encouraging co-operative farmbg; and 
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(b) if so, the main features of the 
proposal? 

The Deputy Minister in the Minis-
try of Community Development and 
Cooperation . (Shri Shyam Dhar 
Misra): (a) Yes, Sir. 

(b) For demonstrating the advant-
ages of cooperative farming to culti-
vators under their own conditions a 
pilot project will be launched ·in every 
district by the end of the Third Five 
Year Plan. Cooperative farming 
necessarily in',olves pooling of land 
and joint cultivation. For providing 
fulier employment to members and 
their families, agro industries can also 
be combined. Suitable financial 
assistance and technical guidance ·is 
provided by the Government to these 
societies. 
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Shri P. Venkatasubbaiah: May I 

know whether the study teams have 
said that lack of consolidation of land 
holdings is also one of the impedi-
ments for the satisfactory progress of 
co"operative farming and if so whe-
ther Government propose to make 
further allotments for consolidation of 
land holdings in the States? 

Shri Shyam Dhar Misra: These 
teams did recommend that consolida-
tion should be there before co-opera-
tive farms are organised but it is not 
such a rigid condition that without it 
co-operative farming cannot succeed. 
We are however trying that also. 
They have also said that Government 
land should be allotted for co-opera-
tive farming. 

Shri S. N. Chaturvedi: May I know 
whether these teams have made any 
assessment of the pe"centage of co-
operative farms run at a profit and 
those run at a loss? 

Shri Shyam Dhar Misra: There 
were' eight teams and they say about 
60 societies and their findings are con-
tained in the report laid on the Table 
of the House. In Punjab and Maha-
rashtra according to their assessment 
these societies were successful while 
in Mysore and U.P. only about 50-60 
per cent of the societies were good. 

Shri Inder J. Malhotra: What kind 
of difficulties were faced ,by the 
States in implementing this pro-
gramme on a large scale and what 
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steps do the Central GQvernment take 
10 heip the State Governments in this? 

8hri Shyam Dhar Misra: Difficulties 
are of many types: financial, organi-
sational and even political. 

Shri A. K. Gopalan: How many 
pilot projects had been organised in 
lndia State-wise? 

Shri Shyam bhar Misra: I have a 
JisL 994 pilot societies and 949 lIon-
pilot societies have been organised. 
Statewise figures are before me. 

Mr. Speaker: He may lay it on the 
Table. 

Shri Kapur Singh: May I know 
whether the basic "bjective of co-
operative farming is to achieve up-
surge in agricultural production or to 
achieve a social revolution in the 
country? 

Mr. Speaker: That type of question 
cannot be put. ... (Interruptions.) 

8hri Kapur Singh: What do they 
aim at? I want to know that. 

Mr. Speaker: He should put that 
question in that form. 

Shri Kapur Singh: Is their basic 
aim to achiEve upsurge in agricultural 
production or to achieve a social revo-
lution in the country? 

The Minister of Community Deve-
lopment and Co-operation (Shri S. K. 
Dey): If I may say so, it is both. 
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Shri Ranga: How much do the 

Government propOSe to spend on these 
pilot co-operative schemes and at 
what rate per acre? 

Shri Shyam Dhar Misra: We have 
put in ail Rs. 12 crores in the third 
Plan for assistance to co-operative 
farming societies. Besides this, the 
central co-operative banks, apex 
banks, land mortgage banks and other 
institutions connected with farming 
will also assist. 
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Shri Kapur Singh: May I respect-
fully submit, with your permIssIOn 
that, what Swami Rameshwaranand 
really wants to know is that--

Mr. Speaker: I will not have any 
interpretation about Swami Ramesh-
waranand's point. I have heard him 
and I can also follow him. What I 
understand, I have interpreted. It i. 
not a supplementary question that I 
can allow. 

Shri Firodia: What is the extent of 
the progress of co-operative farming 
in gramdan villages? 

Shri Shyam Dhar Misra: There are 
about 4,733 gram dan villages where 
there are 299 societies, out of which 
about 100 are farming and about 200 
are service co-operatives. Wherever 
co-operative farming has been started, 
it is generally successful. 

FIsh Production 

·5. Shri R. G. Dubey: Will the 
Minister of Community Development 
and Cooperation be pleased to state: 

(a) whether it is a fact that a 
scheme for fish production in 6,000 
selected community development 
blocks in the country has been VI e-
pare<l; and 

(b) if so, the outline of the scheme 
and the progress in its work so far 
achievec1'i 

The Deputy Minister in the Mials-
try of Community Development and 
Cooperation (Shri B. S. Murthy): 
(a) A scheme for intensification of 
fish production in 600 selected C.D. 
Blocks was circulated to the State 
Governments in February, 1963. 

(b) A brief outline of the scheme 
is laid on the Table of the House,:. The 
scheme has been accepted by !i States 
and 5 Union Territories with local 
modifications. It is too early to in-
dicate actual progress of implementa-
tion. 

STATEMENT 

Coverare: 

(a) 50 Hilly Blocks ill the border 
States!Union Territories of Assam, 
Bihar, Jammu & Kashmir, Punjab, 
Uttar Pradesh and West Bengal, and 
Himachal Pradesh, Manipur. Tripura, 
NEFA and Nagaland. 

(b) 450 general Blocks in the State. 
of Assam, Bihar. Madhya Pradesh, 
Orissa. Punjab, Uttar Pradesh, and 
West Bengal, and Union Territory of 
Delhi. 

(c) 100 coastal Blocks in the mari-
time States!Union Territories of 
Andhra Pradesh, Gujarat, Kerala, 
Madra., Maharashtra, MY'Dre, Orissa, 
and West Bengal, and Goa and Pcndi-
cherry. 

Programme: 

(a) Improvement and stocking of 
50 acres of water area per hilly block 
at the rate of 1,000 tingerlmgs per 
acre and assistance to about 50 fisher-
men for procuring fiShery requisites. 

(b) Improvement and st.ocking of 
100 acres of water area Pill' general 
Block at the rate of 1,000 fingerlings 
per acre and assistance to about 100 
fisherman far procurinJ f.shery re-
quisites. 
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(e) Supply of fishing equi.,ment 
like boats, improved nets, eoc., to 
about 100 fishermen in the selected 
coastal Blocks, setting up facilities 
for fish curing, ant! ~upply of salt 
and other processing accessories. 

(d) Making necessary technical 
guidance and supervision available in 
the selected Blocks. 

Filfances: 

The cost of the s:lheme (except ex-
penditure on additional staff provid-
ed, if any) is to be met from Block 
funds supplemented by existing De-
partmental funds and schemes. 

Shri R. G. Dubey: May know 
what is the present fish production in 
the country, and, as and when this 
scheme materialises, what will be the 
increase in production? 

Shri B. S. Murthy: I woulc'. like to 
have notice tor this question. 

Shri R. G. Dubey: Apart from 
sea water, what are the other sources 
from where fish is tapped, such as 
inland water, lakes, etc.? 

Shri B. S. Murthy: Inialld w"ter, 
especially rivers. 

Shri Shivaji Rao S. Deshmukh: May 
know whether this scheme for the 

development of fisheries aiso includes 
the development of pisciculture and 
rice cultivation together on the same 
piece of land together, as has been 
advised by some technicians? 

Shri B. S. Murthy: This deals only 
with the intensification of fish cul-
ture. 

P.L. 480 Agreement 

+ r Shri Sure.1Ira Pal 
Singh: 

Shri Naval Prabhakar: 

\ 
Shri Bhagwat Jha Azad: 
Shri Warlor: 

Shri Vasudevan Nair: 
Shri M. N. Swamy: ' 

I Shri Mantrl: 
I Shri BibhutI Mishra: I Shri P. K. Ghosh: 

Shri Kapur Singh: i Shri Yashpal Singh: 
Shri Ram Ratan Gupta: 

*6. I Shri P. C. Borooah: 
Shri Balmiki: 
Shri Reda: 
Shri lader J. Malhotu: 
Shrimatl Jyotsna ~handa: 

I Shri Mohan Swarup: 
I Shrimati Renu Chakravartty: 
I Shrimati Renuka Barkataki: 
L Shri Bishanchander Seth: 

Will the Minister o~ ~ood and Agri-
culture be pleased to state: 

(a) whether it is a fact .!lat C;;uring 
his recent trip to the U.S.A .. he made 
a formal request to the U.S. Govern-
ment to extend the P .L. 480 agree-
ment by one year more; 

(b) if so. what was the U.S. Gov-
ernment's reaction to the proposal; 
and 

(c) what is the effe<:t of this ex-
tension on import of wheat and rice 
from U.S.A.? 

The Parliamentary Secreiary to the 
Minister Of Food and Agriculture 
(Shrl Shlnde): (a) A request was 
made to the U.S. Government to ex-
tend the period of shipment of wheat 
under the current P.L. 480 agreement 
by one year as it was expected that 
the shipment of the entire quantity 
of 16 million tons of wheat could not 
be completed by June 1964. Ship-
ments of rice are, however, expected 
to be completed by this date. 

(b) The reaction Of the U.S. Gov-
ernment is awaited. 

(c) .It has no effect on the total 
quantity to be importp.d. It will 
merely permit shipment~ of the total 
quantity of about 16 million tons of 
wheat to be purchased under the cur-
rent P.L. 480 agreement to be com-
pleted one year later i.e. by June 
1965. 

Shri Surenllra Pal Singh: The hon. 
Minister just stated that India has not 
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been able to maintain the rate <>r off-
take as contemplated in the PL-480 
agreement and the actual import 
of food grains has beea very much 
less than what it should have been. 
May I know the reasons for that? 

The Minister of Food and Agricul-
ture (Shri S. K. Paul): According to 
the Public Law 480 Agreement 16 
mLlion tons of wheat should have 
been brought in four years-that 
means on an average 4 million tons 
per year. One point to be noted here 
is that thi, also includes an element 
of buffer-stock of 4 million tons. 
The buffer-stock can be kept c.nly 
in modern store houses. Therefore i! 
took a little time, becaus~ we did r,ot 
want to have that buffer-5tork to rot 
in not adequately, or in the modern 
way, equipped storage houses. That 
was one reason. Another reason was 
we thought if we could do with less 
quantity why should we hurry in 
having more. That was in the mind 
of the Parliament also. Therefore, 
whereas within three years we should 
have brought 12 million tons, we 
brought only 8 million tons. 4 mil-
lion tons, therefore, stIll remains and 
it will' spill over after four years and 
there is no harm in it. 

Shri SureBdra Pal Singh: Has any 
assessment been made by the Gov-
ernment to find out, apart from 
whether the prices Of foodgrains have 
been stabilised, whether this PL. 480 
Agreement has helped us to achieve 
our main aim of self-sufficiency in 
agricultural production? 

Shri S. K. PaW: Apart from self-
sufficiency, in times of emergency 
buffer-stocks are very useful, and 
I think it has been demonstrated be-
yond doubt that but for this buffer-
stadt in difficult times during this 
year and last year we could not have 
tided over the difficulty. 

8hri Bhagwat Jha Azad: May I 
know whether this request was made 
only for the spill-over or whether the 
Government also requested for some 
ad<iitional quantity under PL. 4801 

Shri S. K. PaW: The question of 
having additional quantity under 
PL 480. will arise only after one year 
because this agreement has to run 
until June, 1964. Therefore, that 
question does not arise. But I have 
made arrangements to build up a 
stock of rice, about two million tons; 
that was discussed and it has been 
promised. It will come. 

Shri Vasudevan Nair: The hon. 
Minister just now stated that he 
wanted to try whether he could man-
age with less than 16 millioa tons. 
Now that he has asked for the whole 
quantity of 16 million tons are we to 
understand that he could !lot produce 
enough in this coun try and that i. 
why he is asking for it? 

Shri S. K. Patll: The hon. Member 
heard only half of my answer. I am 
merely saying that what remains we 
will spill over in another year. Tha t 
does not mean that we are not having 
enough, but we are not j,aving it with 
that much speed with which it was 
expected to come. 

Shrimatl Renu Chakravartty: May 
I know what is the prospect before 
the country? Are we going to have 
PL. 480 imports for a larger number 
Of years; if so, may 1 know for how 
many more years we ar~ going to 
have these imports? 

8hri S. K. PatH: That depends upon 
various elements-nature, ourselves 
and the condit:ons of farming (Inter-
ruption) . 

Shrimati Renu Chakra\'artty: Why 
do we have planning then'! What i. 
the use of having planning? 

Shri Kapur Singh: May know 
whether the Government have con-
sidered a sudden cessation of the 
PL. 480 facilities; if so, what plan 
they have kept in view to meet ouch 
an eventuality? 

Shri S. K. Patl1: What we are 
thinking--only 'thinking' I am saying 
-is that this ha ~ 5'ot to taper oft. It 
is nothing like "you had it" and ''you 
stop it". If we had It, we will have 
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less and less until it disappears and 
we produce it from our own resources. 

Shri Indrajit Gupta: May I know 
how much of these 16 million tons 
which has been contracted far is in 
wheat and how much is in rice? May 
I also know whether in view of the 
existing scarcity of rice t.he Food 
Minister in his recent ta ,ks in Ame-
rica has tried to get the composition 
of a total 16 million tons changed 
somewhat in favour of rice? 

Shri S. K. Patil: These 16 million 
tons are wheat. I did not mention 
about rice. Rice was only the addi-
tional 1 million tons and it is yet to 
corne. The han. Member will br 
pleased to know that we have expe-
dited the shipment of that of which 
the beneficiary has been the State 
from which the ihon. Member comes. 

.n ~ ~: ~ Wf{tofiT ill 
:;;n: f'l".r<: if <:~, ~~ foro: f<Rr.;"l ""~f,,,gT 
f~[if ill ~'I>T<: <if ~T ~ ~? 

.n ",,0 ,,",0 ~: ",i{fu;rT '!>T 
omr 'l"Q:l ~ I ~ >;fT lfm't· ~ ~~, q~ 'l;l"r'f 
'!>T 11~11 ~T t I ~i '!>') ~ ~q- ~'t<: 
~ '!>1 "'~ ~q flrf'flflf lfml' ~ 
if <:m ~ I '1~ ~~ 'l"~f q"T I ~111 ll'fm 
if f,!>/fT g errf'!> <mcr'f>T<: "'l"m lfr~~ 
rn '!>r 'li'rfmr '!>"t. I 

WTo ~ ~ ~ : 'fro l0'fo 
¥c:; 0 ill f""" oror er'l> 'f>T iI'''fnl il'1l1 Cfi6' 
~r lf~ it ~ ~ ~ f~~ ~ 
er'!> '!>T ~ lflfT ~? 

Shri s. K. Patil: ! would J'R.quil'!! 
notice. 

WTo ~ "oil~<: ,,"~lff: ~ ~n=r 
"fh: 'f>': -t. iI''T<: mq- ~r~<f . 

WTo '(11f"~ ~ : 'If'!> ll'fI 
1l~~ i't 'l"rf~ 11i1TT ~, ~foro: if«f <qrlr 
~'l"<:~~"'Ml? 

~~:Il'il:~OO"'T1:(1T11 

Shri Warlor: May I know whether 
the price agreed upon will be less 
';r higher than the world market 
price? 

Shri A. M. Thomas: It will be the 
world market price. 

Shri IndeJ' J. Malhotra: May I know 
if any final decision has been taken 
to import rice under PL 480 for the 
purpose of buffer stock which we 
want in this country? 

Shri S. K. Patil: No final agree-
ment or decision has been reached 
because, as I said in the beginning, 
rice is rarely a surplus cOMmoditv in 
any country, because the total -sur-
plus Of rice in the whole world may 
not go over 5 million tons, whUe the 
surplus of wheat may be five or six 
times that mu:h. Therefore, it is 
rather difficult to get it, because it 
always depends upon the crop in that 
particular country. I am hoping that 
in two or three years' time I shall 
be able to build a stock of 2 mill ion 
to 3 million tons of rice. 

Shri Basappa: As the Planning 
Commission has stated that depen-
dence On PL 480 should be reduced 
to the minimum, what action has 
been taken in that regard? 

Shri S. K. Patil: It has been our 
anxiety too.. more so than anybody 
else. But, then, the time should come 
md it should be as early as possible. 
Th8!,_ there should not be any danger 
01: difficulty as we have witnessed 
during this year. That is why these 
buffer stocks !have become all the 
'JIore necessary. 

Shri P. K. Patel: ! want to imow 
whether PL 480 has heJped in lower-
ing the local price of foodgrains, 
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thereby affecting the production in 
the country? 

Shri S. K. Patn: Not at all. We 
sell more or less at the subsidised 
price, and that is in cur fair price 
shops. So far as the minimum prices 
of foodstuffs like rice, wheat and 
jowar are concerned, we have been 
able to fix them, and v. e consider that 
they are, if not remunerative, suffi-
cient enough to enabl .. them to meet 

·both ends. 

-n r.ooa-~: l1R'fTli t:f;ft ~T 
>r.\l.~ ~ f>r. ~f'i~ q"{ ~;r ill l1Tl1'~ if 
~TD "'-1 f~~' ~, ~lr ~ lrl 'JITlZ 
~ ~ ~ ~ "ti<rrrrr 'f qi- I 11:n: ~ 
t:flTffi Q') <1m ~ I 'flIT ~T<: it il;m' 
;ir{~;:;rm@ f>r. ~~ liT~~ 
~ >r.-t ~ ;p:: ~.f.t lilrT fu<n{ .m: ~ 
'FT tc;o\llf >r.<: ron G\~ f;;m~ ~ ~-,;..' 
~Mt >rr=:f ;p:: tiP ~~ ftr.!; If'fT 
;iil <:roTe 1J:if;h f~T l'f'llT ~? 

~ ~o lW1Jo ~: li~ ""')'if 'fTT 

em: .. ~ ill '1'TlI'it m ,!<tl ~ I 

Indo-Pakistan-U.K. Continent 
Shipping Conference 

+ r Shri Bisbanehander Seth: 
I 8hri Yashpal Singh: 

\ 
Shri Raghun.:Uh 8lngb: 
8hri Morarka: 

·7. ~ Shri RaviBdra Varma: 

\ 
Shri Jndrajit Gupta: 
Shri Moban SWanlll: 

L Sbri P. C. Borooall: 

Will the Minister of Tran,port au' 
Communications btl pleased to state: 

(a) whethe~ it is a fact that a dele-
gation of Indo-Pakistan-U.K. Conti" 
nent Shipping Conference discussed 
the question of increase in freights 
~ith the Government of India; 

(b) the main PQints urged by the 
~onference; and 

(c) the decision taken in 
matter? 

the 

The Minister Of Shipping in lhe 
Ministry 01 ~'ransport and Commu-
nications (Shri Raj Bahadur): (a) The 
Conference held discussions not with 
the Government of Indi!l but wit!h 
the Maritime Freight Commission of 
India. 

(b) In support of their proposal to 
increaSe freight rates on westbOl,md 
cargoes by 15 per ~ent the Conference 
urged the following points:-

(i) The freight rates were last 
revised in 1957. 

(ii) The cost of cperation has 
increased considerably since then. 

(iii) Freight rates on Eastbound 
cargo have already been increas-
ed. 

(iv) A large number of Confer-
ences have increasl'd their rates. 

(c) The final decision dol'S not He 
with the Government but they accept-
ed the recommendations of I.he Com-
mission that the increase should be 
restricted to 7i per c~nt subject to 
certain sensitive oom!!lodities being 
exempted. This w"s .july communi-
cated to the Conference who there-
upon decided to increase the freights 
by 12i per cent as against 15 per cent 
originally contemplated by them. 

-n f~ m. :it ~R'fT ~ 
~. fif; ~ ~ if;! mr'fT <mi ~ '11<'1' 
Iii;?; it lrlit <tl ~ &"oTT'f'fT ~ 7 

~'mI~: lill:~T~ 
l'f'llT ~ flf; 91T~ ~ >r.~~ ~ 0 0I1l9 liT 
~~ a;;a. <:'I>I'f Iii;?; ~ ~ "1Tlf'TT V;<: ~ 
if;T ~.« f~Mi 1J:n if 't';'P If;~~ WI{ 
ill 91T~ ~ 'EfTGT {[i'TT I ~ ~.ft ~ 

~ l=CSl f'f.11; 'JIT -q ~ I 

-n ~ ~lS : 'flIT ~ Q;m 
~f;r <:{i ~ fit; ~. ~ ~~ sr~ if.<: ~ 

<nf.I; ~ q;z- liR " ~ ~ ? 

-nmr~. ~~ >r.T f'll;r 
f~~~fOl'1!;~~~iII 
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GI~ 'I'<: ~ ~ 'i:grrr ~ m ;;fr 
~ ~, ~ij' +l"T 'tim ~'lT 'f:grrT ~ : 

i!1'I'rU 'fi.f5JOT ~ ~ f'ti f~r +l"T ~ 
if ~;;fr ~~, ~<mif;;;; 
~'<fl 

.n Im'm'I' ~: liic t?r ~ 
~ <roJc- iI'(-t ~ ~ <m ~'1'i ~ if 
f'liCl''I'f q;nm <rr ~ lfTm? 

.n 'ml ~ : ;;ft <r.+rTfuil'3I ~ 
'iii ~rcft ~, ~ ~ ~ ~ 
~I~·<r.f ~~~~I Bij' 
~;rtn;; 'Iff >;fI'+rr"«'fr~, ~ m ~~ 
f-qf<:<f ~ I 

.n~~: ;;ft6'ij'fcq ~ 
~, l'i%('liT ;1';i!it '1>1' 'flIT ~ lft';i!'lT ~ 
<ml' t? 

.n 'ml ~: ;fm 'f.roTr <m 
-ir.Iit 'If\ m'lT ~) ~ f'ti W'I'<: ~ 
;;frq ~ f'llffu 'fit if;;riJ wit if; 
lff ~rit if; forl!; 'ITh -q~ 'tiT W<r.n 
31riiiT m ~ ;;flq 'tiWmr ~iT I ~ 
;;f~r if.!" 'ti~~, f<r.il ~<l' if ~R:) 
~,i <ir ~;rrr ~'<f, ~r ~ ;; 
lif.'r~1 

8hri Morarka: Maritime. Freight 
Commission appointed by the Gov· 
ernment recommended only 7~ per 
cent increase and this Conference has 
actually increased it by 121 per cent. 
Therefore what action do the Gov· 
ernment propose to take to reduce 
this 12. per cent increase to 
7i per cent? 

8hri Raj Bahadur: A. I have al-
ready mentioned, the Conferences are 
autonomous bodies. They take their 
own decisions with regard to their 
tariffs. We have to take certai,.. mea-
urea in order to protect our export 
trade and particularly to ensure thllt 
the export promotion programme is 
not thwarted in any way. That i. 
what we propose to do!'ly taking 
various measures. 

8hri Iadrajit Gupta: I want to 
know whether any of these proposed 
measures which the hon. Minister 
has indicated will be announced by 
the Government in view of the fact 
tha t a very harmful effect is going to 
be had on the exp~rt trade of this 
country. Is there any proposal to 
plolrsue this matter further with the 
Government of the United Kingdom 
for instaru:e? 

8hri Raj Bahadur: I have already 
submitted that we are really con-
cerned abvut this freight increase. So 
far as the measures are concerned 
they are at present under ~tudy. We 
cannot all of a ~udden take them. 
The Conference abo has got its dis-
advantage. but I am sure that the 
Conference after all serves a purpose 
of utility for our trade. However it 
is not an end in itself; it is a means to 
and end. If a utility service outlives 
an end. If a utility service outlives 
what steps can be taken to protect 
our trade. 

Shri 8.. C. Pant: Is it not a fact that 
the grounds advanced by the Confer-
ence for suggesting an increase in 
rates are more Or less offset by the 
quicker turnround of the liners? 

Shri Raj Bahadur: There are many 
factors which have to be taken into 
account, namely, the increase in the 
volume of trade, the prevalent char-
ter rates, quicker turnround of ships 
and others. It was on the basis of 
these factors that the Mllritime 
Freights Commission did hold that 
an increase of 7l per cent would meet 
the requirements ot the situation. 

WRlTTEN ANSWERS TO QUES-
TIONS 

I.A.C. Fares 

r Shri Bhagwat .JJaa Azad: 

\ 
Shrimati Vimla Devi: 
Slart DiJwa Bhaitacharya: 

~ Shrl P. C. auro-h: 
I Shri"D. C. SJuuma:' 
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I Shri Ya...Jipal SiD&'h: 
I Shri P. K Deo: 
l Shri Sham La! Saraf: 

Will the Minister of Transport and 
Communications be pleased to state: 

(a) whether I.A.C. has raised its 
fares on domestic routes; and 

(b) if so, by what percentage? 

The Deputy MinIster in the Minis-
try of Transport aud CommuaicatiollS 
(Shri Mohiuddin): (a) Yes Sir. 

(b) The increase was about 71 per 
cent on trunk routes and 5 per cent 
on the regional routes over the exist-
ing fares. No increase was made in 
the fare of the austerity service Cal-
cutta/AgartaJa/K how a i/Kamalpurl 
Kailashahr. 

west Coa,t Road 

r Shr~ Imbichibava: 
Shn P. Iuahan: 1 8hri Warior: 
8hri Vasudevan Nair: 
Shri M. N. Swamy: 

'9. 

L Shri A. V. Raghavan: 

Will the Minister of Traasport and 
Communications be pleased to state: 

(a) the progress made so far in 
widening the West Coast Road in 
Kerala; 

(b) the expenditure hcurred in 
this respect so far; and 

(c) when the work i3 expected to 
be completed? 

The Minister of Shipping In the 
MiDiStry of Transport and Commu-
nications (8hri Raj Bahadur): (a) 
The widening Of the road has been 
completed in a length of 155 miles 
out of a total length of 198 miles of 
the road in the Kerala State. 

(b) A total expenditure of Rs. 174 
lakhs IIlas been incurred up to 31-3-
63. This covers not only widening 
but a).so black-topping and the cons-
truction of brid,es and culverts. 

(c) Works estimated to cost about 
Rs. 3 crores out of the revised esti-
mate of Rs. 5 :69 crores for the por-
tion of the road in Kerala, are ex-
pected to be completed oy the end of 
the Third FiVe Year P:an period and 
the balance will be carried forward 
to the Fourth Plan. 

Secoad Shipyanl 

r Shri Vasudevan Nairr 
I 8hri Warior: 
I Shri A: K. Gopaian: 

010. 
\ 

Shri Morarka: 
Shri RavIndra Varma: 
Shri P. C. Borooah: 

L Shri RaghlUlath Singh: 

Will the Minister of Tran~1It aIlII 
Communications be pleased to state: 

(a) wmether the report Of the 
Japanese Team on the Second Ship-
building Yard has been received; 

(b) if so, th substance of the re-
port; and 

(c) when the work is expected to 
commence?" 

The Minister of Shipping in the 
Ministry of Transport and Commu-
nications (Shri Raj Bahadur): 

(a) to (c). The team of ex.,erts sent 
by Mis. Mitsubishi Shipbuilding and 
Engineering Co. Ltd., Japan submitted 
their report on the Second Shipyard in 
April, 1963. The salient features of 
the report are the following: 

Capacity of the Ship-
yard 

I,2Q,CCO 
or 89,000 

annum. 

DWT 
GRT per 

Cost. Rs. 16 (JrOres. 
Foreign Exchange Rs. 4·33 crOrcs. 

Component 

Period of Constlll-
ction 

Commencement of 
Production. 

Type of vessels· pro-
posed to be constru· 
cted. 

Nine Y'SIS, jr. four 
stages. 

DurilC the third 
year of constru-

ction. 
IS.ceo ten ('1' (a~ (.0 
ships for· tsomp· 
trade and 30,000 
ton bulk carriers/ 
tankers. 
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No. of ships to be Six 15,000 tonners 
constructed per and one 30,000 
annwn. 

No. of berths/docks. 
tonner. 

5 including a repair 
dock. 

Maximum size of the 50,000 DWT. 
ship that would 
be construcled at 
the Yard. 

Area of land required ISO acres (including 
for the project. 30 acres for future 
• expansion). 
Lengtn of water front 

No. of workers/staff 3410 
proposee to be emp-
loyed ultimately. 

1700 Metres. 

Acb.1 vee :nent of full 
p~daction. 

Additional works to 
be undertaken by 
the shipyard. 

In the lIth year of 
commencement of 
construction. 

Ship repair 
manufac!ure 
structural 
products. 

and 
of 

steel 

The report was based on certain 
basic assumptions regarding the re-
quirements of Indian Shippmg during 
the next decade or so, the production 
plans of existing shipyards, local 
conditions in Cochin, availability of 
space both on land and the Ernaku-
lam Channel, etc. 

The team again came to this coun-
try in May, 1963 and stayed for a 
period of about six weeks with a view 
to dheck up the assumptions made 
in their first report They visited 
New Delhi, Bombay, Co chin. Madras 
and Visakhapatnam and had discus-
sions with the officers of the Govt. of 
India, the Government of Kerala, the 
Hindustan Shipyard Litruted and 
some shipowners. As a result of 
these discussions, the report Of the 
team is being revised and a final 
report from them is awaited. 

The Japanese team informed the 
Government that their finn is interest-
ed in equity participation in the pro-
ject. As desired by them, they have 
been informed of tlhe broad terms 
on which equity participation in the 
project by a foreign firm c()uld be 
considered by Government. Their 
proposals for financial and technical 
collaboration in the project based on 
these terms along with their final 
report are awaited. 

The work will commence after an 
agreement for financial and technical 
collaboration in the project is conclud-. 
ed. 

State Trading in l-'oodgrains 

r Dr. U. Misra: I Shri Dinen Buattacharya: 
Shri P. C. Borooah: 
Shri P. Veakatasubbaiah: 

I Shri Indrajit Gupta: 
~ Shri Mohan Swarup: 
1 Shri P. K. Chakraverti: 

Shri Warior: 
Shri Vasudevan Nair: 
Shrt Bishwauth Roy: 

Shrimati Reno 
Chakravartty: 

Will the Minister of Food and 
AgriCU.lture be pleased to state: 

(a) whether it is a fact that a deci-
sion has been taken to set up an or-
ganization fOr state trading in Food-
grains; 

(b) whether it is a fact that the 
mac..l,.inery will be evolved jointly by 
the Planning Commission and the 
Ministry of Food and Agriculture; and 

(c) if so, the details of the scheme? 

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri 
A. M. TIlomas): (a) No, .'Sir. 

(b) and (c). Do not arise. 

Tuticorin Port 

r Shrimati Vimla Devl: 
°13. ~ Shri Dinen Bhattacharya: 

L Shri Sezhlyan: 

Will the Minister of Transport and" 
Communications be pleased to state: 

(a) whether it is a fact that the 
Tuticorin Port develop:nent project 
is not progressing aatisfactori!y; 

(b) whether it is ~Iso "bet that 
Uhe State Government have expressed 
their anxiety over it; and 
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(c) if so, the ;,teps taken in the 
matter? 

The Minister Of Shippia.. in Ule 
Ministry of Transport and Commu-
nications (Shrl Raj Bahadur): 
(a) The Tuticorin Port project is 
progr~ssing satisfactorily. 

(b) No, Sir. 

(c) Does not arise. 

Stagnation in Agricultural Production 

Shri S. N. Chaturved!: 
Shri Maniya.ngadall: 
Shri N. R. Laskar: 
Shri Dinen Bhattacharya: 
Shri Warior: 
Shri Vasudev3ll Nair: 

I S;,ri M. N. Swamy: r Shri Bllagwat Jha Azad: 
·"li. ~ Shri BariSh Chudra Math.r: 

l Shri P. VenkatasubblUah: 
I Shlli Inder 1. Malhotra: I Shri A. K. GGpalaD: 

rhri Bibbuti Mishra: 

I i:~ ~~; ::~: 
Will tihe Minister ~f Food and Arri-

eultnre be pleased to .ltate: 

(a) the recommendatiallS made bv 
the Central teams which ·,isited diff~
rent States to enquire into the callses 
of stagnation in agriculturAl produc-
tion; and 

(b) the action taken thereon? 

The Minister of State in the Minis-
try of Food and Agricnlture (Dr. RlI.m 
Subhag Singh): (a) A statement sum-
ming up the important recommenda-
tions of the Central Teams which 
visited different States is placed on 
the Table of the House. [Placed in 
Library, see No. LT-1369/631. 

(b) The more important rerom-
mendations of the Central Teams, on 
which action could be taken by the 
State Governments during the current 
kharjJ' season itself, were communi-
cated to them in the months of May 

and June far tiheir consideration and 
implementation. The fuli reports of 
the Central Teams have been sent to 
the Chief Secretaries . of the State 
C'rllvernment during July, 1963. It 
has been suggested to ~lie State Gov-
ernments that these reports be con-
sidered by their Admmistrative Co-
ordination Committees at the Cabinet 
and Secretariat levels and urgent 
action taken on tihem. 

Special Road Transport OrganisatioD 
for ASlSam 

*15. Shri Subodh Bansda: Will lhe 
Minister of Transpllrt and CommDlli-
cations be pleased to state: 

(a) whether the special lio~d 

Transport Organisation for supply of 
essential commodities to Assam ha. 
started functioning; 

(b) whether it has been ~bJe to 
place on road a fleet of 100 trucks for 
this pu rpose; and 

(c) if not, the reasons th"refor'? 

The Minister of Shipping in the 
Ministry of Transport and Communl-· 
cations (Shri Raj Bahadur) (a) Yes. 
The Organisation started functioning 
with effect from the 23rd November, 
1962. 

(b) Orders have been plar.cd for 
100 vehicles. The organisation has, 
however, acquired only 69 truoks SO 

far. Ten of these are being exclu-
sively utilised in road construction 
work in Bihar and the r£mainin~ 59 
are engaged in movemen!c in Assam. 

(c) Since it was considered desir-
able to fit the remaining 31 chas~is 

with some additional equipment and 
this additional equipment was not 
readily available, there has been some 

'delay in putting them on the road. It 
has, however, been decided to acquire 
vehicles immediately without the 
equipment and necessary inst.ructlons 
have already been issued to t he sup-
pliers. 
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A VRO·748 for I.A.C. 

*17. Shri Eswara Reddy: Will the 
Minister of Transport and Communi· 
cations be pleased to refer to the 
reply given to Unstarred Question 
;I/o. 2532 on the 30th April, J963 and 
state: 

(a) whether a decision h~s since 
been arrived at regarding th", number 
of AVRO-748 aircraft to be purc:lased 
by the Indian Airlines Corporation 
from the Aircraft Manufacturir.g 
Depot at Kanpur; and 

(b) if so, the nature of deCision 
arrived at? 

The Deputy Minister in the Minis-
try of Transport and Commnnicatlons 
(Shri Mohiuddin): (a) and (b). The 
matter is still under consideration. 

Special Export Trains 

'18. Shri Shamlal Saraf: Will the 
Minister of RlliJways be pleased to 
.tate: 

(a) whether Government ar~ aware 
of the demand being made by the 
Export Trade Organisations for run-
ning Special Export trains 110 to ttl! 
Ports, where the goods ar~ beinr 
shipped; and 

(b) if so, what steps hm'c been 
taken, Or are under contemplation, to 
meet this demand of the Exp0rters? 

The Deputy Minister in the Minis-
try of Railways (Shri Shallnawaz 
Khan): (a) and (b). Railways re-
ceive indents .from Export Tra'.le Or-
ganisa tioris as well as other traders 
for movement of th .. ;r goods h B!o~k 

rakes Or in wagon loads for export. 
AlI such demands are met in higher 
priority or on programmed b"sis, and 
are normally exempted from quota 
Iimatat;ons and operational restric-
tions. 

Inland Letters and Aerogrammes 

019. Shri A. V. Raghavan: Will the 
Minister of Transport and Conlilluni-
cations be pleased to state: 

(a) whether it is proposed to im-
prove the quality and colour of the 
inlan:i letters and aerogrammes; 

(b) whether improved ql'alily of 
paper furnished by the Indian Paper 
Mills has been tested at the Security 
Printing Press; and 

(c) what further action has Oeen 
taken in the matter and when the 
new design will be introduced? 

The Deputy Minister in the Minis-
try of Transport and CommuniratioRS 
(Shrl Bhagavatl): (a) Yes Sir. 

(b) Some samples have !leel' tested 
and some are still being te,ted. 

(c) The whole question is under 
consideration and a final deciSIOn will 
take some time to be arrived at. 
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'21. 

I.A.C. Dakota Crash 

r Shri Inder J. Malbotra: 
I Shri P. C. BOi'ooah: 
\ Shri P. R. Chllkraverti: 
; Sini Bibhuti Mishra: I Shri Ram Sewak Yadav: 
I Shri Prakash Vir Shastri: 
I Shri Raghunath Singh: 
. Shri Indrajit Gupta: I Shri Bem Raj: 

I Shri Naval Prabhakar: 
Shri R. Barua: 

I Shri Sarjoo Pandey: 
I Suri Kapur Singh: 
~ Shri Gulshan: 
I Shri p. K. Ghosh: 

\ 
Shri Kesar Lal: 
Snri A. V. Raghavan: I Shri Warior: 

I Shri Dinen .Bhattacharya: 
I Shri Vasutlevan Nair: 
I Shri Ram Batan Gupta: 
I Shri D. D. Mantri: 

\ Shrl Sham Lal Saraf: 
Shri Siddananjappa: 

I Silri 8. M. Banerjee: 
II Shri Onkarlal Berwa: 
I Shri P. K. Deo: 
L &hri R. S. Pandey: 

Will the Minister of Transll"rt and 
Communications be pleased to statf.: 

(a) whether it is a fact t:1at all 25 
passengers and four member; of the 
crew aboard an Indian Airlines Cor-
poration dakota were km~:l when it 
crashed near Pathankot 011 3rd June, 
1963; and 

(b) if so, the cause· of the accident? 

The Deputy Minister in the Ministry 
of Transport and Commnnications 
(8hri Mohiuddin): (a) Yes, Sir. 

(b) The cause of accident is under 
investigation by a Court of Inquiry. 

Working of Panchayati Raj 

r8hri P. R. Chakraverti: 
·21. -< Shri P. C. Bo..-h: 

•. L Shrt Jashvant Mehta: 

Will the Minister of Community 
Development and Co-operation be 
pleased to state: 

(a) whether teams had been sent to 
different States to study the working 
of Panchayati Raj; 

(b) the main difficulties ill the or-
ganisational functioning brought to 
light by these investigations; and· 

(c) the remedial measures suggest-
ed to the State Governments and how 
far these have been put into opera-
tion? 

The Deputy Minister in the Minis-
try of Community Development and 
Co-operation (8hri B. 8. Murthy): (a) 
The following three Study Teams 
were set up to study specific aspects 
of Panchayati Raj: 

(i) Study Team on the Gram 
Sabha. 

(ii) Study Group on Budgeting 
and Accounting Procedure of 
Panchayati Raj Institutions. 

(iii) Study Team on Resources and 
Finances of Panchayati Raj 
Institutions. 

(b) and (c). The Study Team on 
Resources and Finances submitted 
its report only on 31-7-1963 and it is 
under examination. 

The reports of the other two teams 
have been placed in the Library of 
the Parliament. They have been cir-
culated to the State Governments and 
were also considered by the recent 
Annual Conference of Development 
Commissioners and State Ministers. 
The State representatives desired to 
have more time for thE' examination 
of the report of the Study Team on 
Gram Sabha but they generally en-
dorsed the recommendations of the 
Study Team on Budgeting and Ac-
counting Procedure. Summaries of 
the important recommendations of 
these two teams are being laid on the 
Table of the House. [Placed in Lib-
rary, see No. J. 



53 Written Answers SRAVANA 22. 1885 (SAKA) Written Answers 54 

llim'tiif $ mrz ~"'~T ii rim 

*~~. ~ ~ ~ <ro ~",i 
Iff .... ~ ~ 'If; i:qT rn f~ : 

(~) 'flIT~;;.q~f.I; ~~~, Hr. ~ 
'liT !:rl<i:""'" ~,,,'<fll f1: .. l1 'q'R .ri~f 

mr.; (~1m 't1ir) if; ,fi'q 'li'q ~''JiI'f 

~ ~~ flf€i~ 'l' ~tiR if<'Irn if; ~~ f~ 
it 'If"" 'fi'<: <:'T ~li 'q'R ~ ~ <q, '011 
~w ~ ~ m ~ q., f; Vff~, 
~ ~I <f~";( ~ if,iir if; m~ ~.; 
[",if ; 

(\¥) 'flIT lfT~"r if; ~ill' *,~ ~ ~ 
"i<'f~~~; ~ 

(If) lfr<:' ~, ifr 'ffm.' ~i," if; 
rqf.~ *,~ 'f>T4'oT~1 'i:'<:'l' it fit;;r ""~ 
~ 'q'f,'<fm ~? 

~ri ~ ii ,,~ (~ 90 
~o~) (~) 'q'R (\¥) ;:;fr~t I 

(If) 0'''1': !:r~ 't1r ,!~. if; 
~fu~ ~~ 'O\;;<:'<'f ~ 11'11ffi 
'lfi 7,R 'f.~ ,~ & I 

Deep Sea Fishing Unit. West Beagal 

·Z3. Shr; G. Moh~nty: Will the 
Minister of FoOd and Agriculture be 
plpased to state: 

(a) whether it is a fact that the 
Union Government have decided to 
take over the deep sea fishing unit of 
the West Bengal Government; 

(b) if 30. whether an indication can 
be given of the area over which the 
operations of the unit will hencefor-
ward be conducted; and 

(c) the details of the scheme or 
plan drawn up in this connection? 

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A. 
M. Thomas): (a) to (c). The Deep 
Sea Fishing Board of the West Bengal 
Government were operating five fish-

ing trawlers, consisting of three 
Japanese Bull Trawlers obtained 
under the T.C.M. (now U.S. A.l.D.) 
aid programme, and two Danish 
Trawelrs procured by the State Gov-
ernment. It has decided that the three 
Bull Trawlers, along with the float-
ing s:afl', should be taken over by the 
Deep Sea Fishing Organisation of the 
Government of India. 

After necessary repairs for making 
them sea-worthy, the trawlers will 
be operated by the Government of 
India in accordance with the needs 
from time to time of its programme 
of exploratory and p.xperimentai 
fishing. 

*~'t. ~ SI1mf m ~ : 'fIf1 ~ 
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IDdian Airlines Fleet 

*25. Shri Barish Chandra Mathur: 
Will the Minister of Transport and 
Commnnications be pleased to state: 

(a) the position of Indian Air Lines 
fleet today; and 

(b) how it is proposed to be reorga-
nised? 

The Deputy Minister in the Minis-
try of Transport and Communications 
(Shri Mohiuddln): (a) and (b). The 
present operating fleet of the Indian 
Airlines consists of: 
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Viscounts: 13 
Skymasters: 3 
Fokker Friend-

shipe: 
Dakotas: 

10 
38 (induding 9 

freight.r 
Dakotas). 

WiL'J. the approval of the Central Gov-
ernment, the Corporation have placed 
an order with Mis. Sud Aviation of 
France, for 3 Caravelle Jet Aircraft 
which will become available for route 
operation from the beginning of Janu-
ary, 1964. When the Caravelles are 
received, 10 more Dakotas will be-
come surplus to the requirements of 
the Corpnration. With the augmented 
fled, the Corporation hope to met::t the 
present traffic demand, especially on 
the trunk routes. 

Control of Rajasthan Desert 

*26. Shri Karni Singhji: Will the 
Minister of Food and Agricnlture be 
pieased to state: 

(a) the details of the progress made 
by the Desert Research Scheme and 
the Scheme for Reclamat.ion and Con-
trol of Rajasthan Desert administer- . 
ed by the Central Government in 
orcier to preo\'ent spreading of the 
desert area in that State during 1962-
63; and 

(b) the names of the particular 
areas in which work was done? 

The Minister of State in the Minis-
try of Food alld Agriculture (Dr. Ram 
Subhag Singh): (a) A statement is 
placed on the Table cf the Sabha. 
[PLaced in Library, See No. LT-1371/ 
63]. 

(b) Gadra ~oad, Bikaner, Jodhpur, 
JhunJhunu, Jalsalmer, Beechwal, Pali, 
Aimer, Sikar, Nagaur, Churu and 
Barmer. 

Development of Inlalld Water 
Transport 

.27 (Shri Warior: 
. l Shri Vasudevan Nair: 

Will the Minister of Transport and 
Communicat;on3 be pleased to state: 

(a) the steps taken by Government 
to develop inland wate, transport 
during the Third Plan; and 

(t-) the amount so far spent by the 
Centre in this connection? 

The Minister of Shipping i.D. the 
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) 
Schemes estimated to cost Rs. 6.8'i 
crores have been included in this 
Ministry's Third Plan for the deve-
lopment of Inland' Water Transport. 
Steps are being taken to imPlement 
these schemes. 

(b) Rs. 7.36 lakhs. 

Licensing of D~ale" :0 Khaadsari 
and Gur 

.28. J Shri A. N. Vidyalankar: 
\.. Shri Onkarlal 8erwa: 

Will the Minister of Food and Agri-
culture be pleased to state: 

(a) whether it is a fact that the 
Central Government have advised the 
State Governments to license whole-
sale deaJers in Gur an d Khandsari on 
the lines followed in respect of sugar; 

(b) whether Government have 
examined the possible repercussions of 
these steps on the Gur and Khand-
sari Industry in general; and 

( c) the reasons for the rise in t.he 
prices of Gur and Khandsari? 

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri 
A. M. Thomas): (a) and (b). Yes, 
Sir. 

(c) The increase in the consumption 
'.>f these commodities and the in-
adequacy of supplies as compared to 
the demand. This imbalance has in 
recent months been accentuated by 
the short-fall in sugar production. 
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Schematic Development of Community 
Developmeat 

r Shri Rameshwar Tantta: 
Shri Bishanchander Seth: 1 Shri Yashpal Singh: 
Shrimati Renuka Barkataki: 
Shri Basumatari: 

*29. 

Will the Minister of Community 
Development and Co-operation be 
pleased to state: 

(a) the results obtained from the 
Rajasthan innovation concerning the 
schematic development of Commu-
nity Development; and 

(b) in the light of these results, 
What is the nature of the advice 
tendered to other State Governments 
to readjust their programme? 

The Deputy Minister in the Mints-
try of Community Development and 
Co-operation (Shri B. S. Murthy): (a) 
The changes in the schematic budget 
Bnd staffing pattern nf community 
development blocks have been gene-
rally given effect to by the State 
Government from .Tune, 1963. It i3, 
therefore, too early to assess thl' 
results. 

(b) Does not arise. 
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Cultivation of Paddy in Orissa 

1. Shri lena: Will the Minister of 
FOOtI. awl AgricultUre be pleased to 
state: 

(a) whether the Orissa Government 
had been advised by the Central 
Government to carryon Dalua paddy 
cultivation with the advice and guid-
ance of the block staff on a large 
scale wherever it was possible to 
meet t:1e food-shortage caused by 
severe draught in the State last year. 

(b) if so, the total acreage brought 
under such cultivation and the blocks 
in the State that took keen interest in 
popularising the Dalua paddy cultiva-
tion; and 

(e) til" approximate expenditure in-
curred on it including that of the 
cultivation ana the value of the total 
yield of the 'crops? 
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The Minister of state in the Minis-
try of Food aDd Agriculture (Dr. Ram 
Subhag Singh): (a) The Central Team 
during its visit to Orissa State in 
April, 1963 observed that the State 
Government had undertaken a speCial 
drive dur:ng .abi season o~ 1962-63 
aiming at extension of double cropping 
which included the cultivation of 
Dalua paddy. SinCe there was large 
scope for extending double cropping 
in canal irrigated areas of the State, 
the Central Team recommended to 
the State Government to further in-
tensify this programme and achieve 
IIirger acreage under double cropping 
including Dalua paddy cultivation in 
thE' corning years. 

(b) and (c). Information is being 
collected and will be placed on the 
table of the Sabha when received. 

Railway Pensioners 
2. Dr. P. Srinivasan: Will the Minis-

ter of Railways be pleased to state: 
(a) whether dearness allowance to 

Railway pensioners is going to be in-
creased; and 

(b) if so, the details ~hereof? 
The Deputy Minister in the Miui.~

try of Railways (Shrl Shahnawaz 
Khan): (a) Railway pensioners are 
not entitled to any Dearness Allow-
·ance. 

(b) Does not arise. 
Trivandrum-Tirunelveli Line 

3. Shri M. K. Kumaran: Will the 
Minister of Railways be pleased to 
state: 

(a) whether the engineering sur-
vey of the proposed Trivandrum-
Tirunelveli line has begun; and 

(b) whcther the line would be con-
structed during the Third Plan period? 

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes. 

(b) The proposed line has not been 
included in Railways' programme of 

'construction of new lines during the 
'Third Plan period. 

Development of Banana CultivatIoD. 
4. Shri M. K. Kumaran: Will the 

Minister of Food and Agriculture be 
'pleased to state: 

(a) whether there is a scheme to 
develop ban~na cultivation in South 
India through a plantation corpora-
tIOn including Kerala, Madras, Mysore 
and Andhra Pradesh; 

(b) if so, the details thereof; and 
(c) wllether the possibility of ex-

porting bananas has been fully ex-
plored? 

The Minister of state in the Minis-
try of Food and Agriculture (Dr. R::.m 
Subhag Singh): (a) No. 

(b) Does not arise. 
(c) Yes; while a survey of banana 

growing areas, undertaken recently 
h as brought out the possibilities for 
large scale exports of "Poovan" 
variety from the South and "Basrai" 
variety from Maharashtra and 
Gujrat, a Banana Delegation is being 
sent to West Asian and European 
countries and the U.K. to explore 
markets for bananas. 

Raxnal Aerodrome 
5. Shri R. S. Pandey: Will tl'e 

Minister of. Transport and Communi-
cations be pleased to state: 

(a) whether the construction of the 
Raxual aerodrome has been com-
pleted; and 

(b) if so, whether it is ready for 
uae? 

The Deputy Minister ill the Minis-
try of Transport and CommunlcatlollB 
(Shri Mohiuddin): (a) All major 
works, except the terminal building, 
have been completed. 

(b) Yes, Sir, the runway is available 
for use. 

Development of HorticultUre 
6. Shri Ramchandra Ulaka: Will the 

Minister of Food and Agriculture be 
pleased to state: 

(a) the amount of money in the 
shape of loans and grants given to 
Orissa Government for horticulture 
during 1962-63; and 

(b) the amount utilised by that 
State during the same period? 

The Minister of State in the MbUs-
try of FOOd and Agriculture (Dr. Ram 
Subhag Singh): (a) The following 
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amounts of loans and grants were given to Orissa Government dW'iDZ 
1962-63 for the horticultural Scheme noted below: 

Soh,,,, .. Loan GrGnt T 01111 
R •. Rs. RL 

"1. Training ofpnkn~n I8,~oo IB.SCO 
2, E ;tablishm.nt of progeny orchards and fruit 

nurseries. 3~,5OO 32.~ 
~. Establishment of garden colonies • SO,CCO s,~co ~~,.!oo ---- ----- ---TOTAL 50,000 56,500 1,06.$00 ----
(b) 

The amounts utilised by the State Government dur;r. g the .. me perjed are DO \1r c'.~ 'I--

I. Training of gardenero 
2. Establishment of progen y orcilards and 

nursenes . 
3· Establisn:nent of .rarden colonie; 

TOTAL: 

Co-operaUve Hoyemeilt ill 0riMa 

'7. Shri Ramaehawdra VlaIEa: Will 
the Minister of Coaimmuty Develop. 
mellt and Co-operaticm be pleased to 
state: 

(a) whether any loan or aid has 
been given hy the Centre to Orissa 
Government to gear up the Co-opera-

1958-59 
19S!r-60 
"196<>--61 
1961-62 
1962-63 

Y.ur 

14,ocO 14.Ceo 
fruit 

20,450 20 .. 50 
3,:ZOO 3,200 

37,650 37,6SO 

tive Movement there during the !Mt 
five yea,rs; and 

(b) if 110, the details thereof? 
The Deputy Mbdi!Iter ill the MJ6-

try 01 Comm1Ulity Development ... 
eo-eperatioD (Shri Sh7am DIIar 

'IIII!itil): (a) and (b). Yes. The folio .. 
ing assistance was given to the Ort.a 
~t lOt i2nplementlng PlJIa 
lehemes of CCHlperative developmem: 

(Rupee. ill Iakha) 

LlHI" S .. b.iliy Teld 

4'2~0 3'4"5 7'85,s 
13'613 3"666 17'279 
O'~O 7'~3 .:~ 

8'1"" "'4"7 13'all 
10'680 1'350 18'9]0 

----- ---~-

TOTAL • 31·~.7 26'211 6",011 

L SkI ___ .n1ra:..1J.IIb: ,,' Will 
thelliDistet" of ir.ed ad, ~e 
be pleued to state: 

(a) whether any p;-ogress has been 
launched for exploitation- of rare luirbs 
in Orissa under the Third JIlan 'periad; 
and " r 

755 (Ai) LS~. 

----- ----- -----
":'(b) ~ ." 'the. ~ Iben!at 

'the p~··~,'" ;;.?' 

~~c;:'~ ':::.~~~~ 
Sabiaa&' SiDP): (a' ""No sUch fin,-
gramme has been launched by tile 
State G(i\r~t. 

(b) Doe" DOt arIM. 



Written Answer, AUGUST 13, 1963 WTittm A7l8WeTs 

AutOmatic Telepho_ ia Ori&Ba 

II. 8hri Bamaehaudra U1aka: Will 
the Minister of Transport and COIIIDlU-
DieatioDs be pleased to state: 

(a) the total number of automatic 
telephones in Orissa at present; and 

(b) the number of such telephoRes 
tlaat will be installed during 1963-64 
aJld the places in Orissa where they 
.will be installed? 

The Depnty Minister in the Ministry 
of Transport and COJlUDWcatiODs 
(Bbri Bhagavati): (a) 1319. 

(b) Ntlmber of te'c;lhones to be ins-
talled in 1963-1964 and names of places 
are given below: 

(i) Balugaon 35 
(ii) Sakhi Gopa1 25 
(iii) Nayagarh Itmati 10 
(iv) Chandbali 25 

Train AeeideDt at PODpeIib Stati_ 

10. 8hri Bamehan/lra U1aka: Will 
the Minister of Rallwan be pleased 
to refer to the reply given to Unstar-
red Question No. 27 on the 19th Feb-
ruary, 1963 and state: 

(a) whether the Railway Adminis-
tration has since examined the findings 
of the Committee of Senior Scale 0Ii-
eers regarding the accident to engine 
No. 502 DQWn Goods train at Ponposh 
Station (S.E. Railway) near Rourkela 
oJ! the 17th December, 1962; and 

(b) if so, the result thereof? 

. The Deputy Minister In the MinIs-

. try of 1ta.iJ.wan (Sbri 8. V. Rama-
swamy): '(.8) Yea.' . 

(b) The accident was dUe to 'failurt. 
.of railway staff'. 

Potato Pro4acUoa 

11. J &hrI Dbule!!Innr Meeaa: L Bhri a. ........ '"'ra U1aka: 

Will the Minister of Food and Api-
culture be pleased to state: 

(a) the production of potatoes in the 
country during 1962-63; 

(b) whether this production has de-
clined in comparision to that of last 
year's production; and 

(c) if so, the reasons therefor? 

The Minister of State in tJte Minis-
try of Food aDd Apiculture (Dr. Bam 
Subhal' Singh): (a) to (c). The All-
India Final Estimate of Potato 1962-63 
which will give. the area and produc-
tion during 1962-63 together with re-
vised data for 1961-62 has not yet been 
available. According to the present 
indications, based on reports received 
from some of the States, it appears 
that the .production of potatoes during 
1962-63 will be higher than that for 
1961-62, wilen it was 2'723 lakh tons. 

Nea-eperating Expenditure in I.A.C. 

I!. J Shri Dhuleshwar Meena: 
L Shri Bamehaudra U1aka: 

Will the Minister of Transport aJUt 
CODlDlunicatioDS be pleased to state: 

(a) the total non-operating expendi-
ture in Indian Airlines Corporation 
during 1962-63;' . 

(b) whether this expenditure has 
increased than the previous year; and 

(c) if so, the reasons for such in-
crease? 

00.' The Deputy Minister ill theMiDfstry 
of Traaspert ami C ..... municatiODS 
(Shri Mohiaddin): (a) The non-ope-
rating expenditure of Indian Airlines 
Oorporation during 1962-63 was Rs. 
45,71,122. 

(b) Yes, Sir. 
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(c) The details of the non-operating 
expenditure for 1961-62 and 1962-63 
are given below: 

I, Additional provision 
for obsolescence of 

Rs. 

spares 10,49,3('1 
2. Loss due to Devalua-

tion of Pakistan . 

Rs. 

Currency 2,85.56t 5·7' ,J22 
3. Development Rebate 

Reserve 
TOTAL 13,34,922 

40,0:),000 

45.7 ' ,'22 

The increase in the non-opera ting 
expenditure during 1962-63 ;s due to 
the fact that the Corporation have, un-
like in the previous year, made a pro-
vision of Rs. 40 lakhs for Development 
ltebate Reserve during 1962-63. 

Bookinp of Air India 

13. J Shri Dhuleshwar Meena: 
\. Shri Ramchandra U1aka: 

Will the Minister of Transport and 
Communications be pleased to state: 

(a) the bookings of Air India Cor-
poration from October, 1962 to date; 
and 

(b) whether any increase in the 
bookings was registered? 

The Deputy Minister in the Minis-
try of TraDsport and CommunicatioDS 
(Shri Mohiuddin): (a) Air India car-
ried a total of 78,569 passengers on its 
services during the period October 
1962 to March, 1963. 

(b) Yes Sir. 'The increase in ·the 
bookings was 16.4 per cent. ·as against 
.the corresponding periOd of Octobjar 
1961 to ~rch 1962 when '6'7,469' pas_ 
sengers were carried. 

Teleplione ReVeDUe ill Orissa 
If .J Shri DhuIeshwar Meena: 

. l Shri .Ramehamlr. Vlaka: 

W'1.lI the Mini'ster of Transport·, antI 
~OIDDmnieations be pleaJed to state· 

(a). the total ~lephone reven~ ~u~
standmg at present in Orissa; and 

(b) the steps taken Or being taken 
by Government to recover the same? 

The Depnty Minister in the Minis-
try of Transport and CommnnicatioDS 
(Shri Bhagavatil: (a) A sum of 
Rs. 2'52 lakhs was outstanding on 
31-3-1963 in respect of bills issued up-
to 30-9-1962. 

• (b) The telephone revenue account-
ing office is being shifted from Cal-
cutta to Cuttack. Special steps will 
also be taken to reduce outst:mdings on 
the transfer of the office. 

Telephone System In Orissa 

15 J Shri Dhuleshwar Meea.: 
'\.. Shri Ramchandra U1aka: 

Will the Minister of TraDSpOrt and 
Communications be pleased to ,tate 
the names of places in Orissa where 
telephone system is going to be intro-
duced during 1963-64 and 1964-65? 

The Deputy Minister in the Minis-
try of Transport and CommunieatioDS 
(Shri Bhagavati): Telephone ex-

changes and P.C.OS are proposed to'be 
opened during 1963-64 and 1964-65 at 
the following places, subject to avail-
ability of stores:-

During 1963-64 

Ei:ctJanges 

1. Banpur; l'lalugaon. 
2. Sore 
3. Betna,ti. 

.4. Chandbali. 
5. Sakhigopal. 
6. Joda . 
7, ParaGiip. 

P.C.Os. 

~.Aur. 
2. Joranda. 
3. Rajkishorenagar. 
~" Chhnedipada. 5: Raijheran. 
6. Saran,gi. 
7. Boirani. 
8. Ummarkot. 
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Excha.Dges 

1. Nayagarh, ltamati. 
2. Kendrapara. 
3. Kuchinda. 
4. Rerakhol. 
5. Sonepur. 
6. Nwapara Tonwant. 
7. Gunupur. 
8. Bisra. 
9. Brajrajnagar. 

1 •. Rajgangpur. 

P.C.o.. 

1. Surada. 
2. Kalapather. 
3. Bagdia. 
4. Jherpara. 
5. Gondia. 
6. Gobindpur. 
7. Tigiria. 
8. BaJramba. 
9. Narasingpur. 

10. Rajkanika. 
11. Telkoi 
12. Pattangi. 
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m~ ~ rnT ~ 'lITaT ~. ~ 
fir; ~ f;rln1r ~ ~ ~ 
~(I"'lT~~f~~t 
~ 1fT ~ iWT If..r.m.-~ 1t1I'<rf 
~~~~~.m't ~ 

~rni' 

~ if ~ 1fM If'IT ~ '"'" 
~ 

te;. -It f~~ SRI'R : ;m qft-

~ a"n Wom: ~ lfii: ~ ..". 'Fll 
mA;: 

(ifi) ~ lfil: " ~ f.I; ~ 'U'ilf 
~ wrr~ nr.t it ~ itm ~ 
~ ~ iffl'IT ~ ;;it ~ ilWf it ~ 
-q~;~ 

({9) lff~~, (1") ~ ~111l ~ 
~ 'l':, fi!;cr-fi <=IT'Rf «~'R (fifi 
tAm ? 

~ ~r Wom: ~ wi 
~1Pli\' (~u;r~'{) :{ifi):mr 
~ ifif flAR firw ~ (~) '" 
~ 1I'mlr if ~ ~ m'!T ~ 
~<m~1 

(~) m ~ it ~ ifiI1I' ~ 
ft;rii f.,..,f.,f<lld ~ ifif ~ <'f1Tl'lIT 
~ :-

(n ¢~~if;~ L~ 
~~~m(fifil 

(~) ~r ~ if; ~ ~ « " 
~m(fifil 

~~if;~~if;~ ~ 
if ~ <fi;f 'fli oril'ir I 

Telephone Exchange in Cuttack 

18. Shri Bama Chandra Mallick: Will 
the Minister of Transport and Commll-
DieatioDl!l be pleased to state: 

(a) whether any IJUggestiona have 
been received to open one more Tele-
phoBe Exchange near "Malgodam" in 
Cuttack Town to give more facilities 
to the telephone subscribers and 
others; and 

(b) if so, the details thereof and 
reaction of the Gavernmeat! 

The Deputy MiDister ill tile Mbds-
t.o- of Trau$port aDd CODlDluaieatio_ 
(SJui BbapnU): (a) Yes. 

(b) A temporary exchange of 300 
lines haa ·been sanctioned to be open-
ed in a rented building at an estimated 
cost of Rs. 83,6001-. This exchange 
along with the existing main exchange 
will be closed when the new auto ex-
cltange is commissioned. 

Rice 

.. Shri Kama Chandn MaJUcIr.: Will 
the Minister of Food aDd Agricaltare 
be pleased to state the total annual (i) 
requirements and (ii) production of 
rice at present in the country? 

The Minister of State ill the Minis-
try of Food and Agriculture (Dr. Ram 
Subhac SiIlgh): It is difficult to esti-
mate precisely the consumption re-
quirements of rice in India where a 
large number of consumers are pro-
ducers themselves. However, on the 
basis of the average figure of produc-
tion plus the average net distribution 
of rice for the triennium ending 1961-
62, the average gross utilization of rice 
per annum is estimated to be 
33,200,000 tons. 

The average annual production of 
rice for the triennium ending 1961-«12 
was 32,744,000 tons. 

Sugar and Wheat Supplied to Oris!a 

21. Shri Kama Chandra Mallick: Will 
the Minister of Food aDd A«ricultare 
be pleased to state the quantity of 
sugar and wheat supplied to the 9tate 
of Orissa during 1962-63 by the Union 
Government? 
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The Deputy Millister ia the l\IiJaisirJ 
of FOOd and Apiculture (Sbri A. M. 
Thomas): A quantity of 41'5 thousand 
metric tons of wheat was issued to the 
Fair Price ShoPs and the flour mill in 
Orissa from Central Goverrunent 
stocks during 1962-63 (April to March). 

Sugar year is reckoned from. 1st 
November to 31st October. The qWlIl-
tity of sugar de.,atched to destinations 
in Orissa by sugar factories during the 
period 1st November, 1962, to 22nd 
July, 1963, was 27'2 thousand metric 
tons. 

Railway Line betweea Khuda RealI 
an. Nergandi 

_ ZZ. Sbri Kama Cbaadra MaUiA.: 
Will the Minister of Railwars be 
pleased to state: 

(a) the progress of the work on 
having a proposed double line between 
Khurda Road to *ergundi, (Orissa) 
which is being constructed by tlae 
D.RK. Railway Project; 

(b) when the project is likely to 
be completed; and 

(c) the total estimated cost of the 
project? 

The Deputy MiJlister iJl the Mlnlstry 
of Railways (Sbri S. V. Ramaswamy): 
(a) 40 per cent. 

(b) JUDe 1966. 

(c) Rs. 81)3 lakhB. 

Broad Ga·.I;e Lines 

r Sbri Rameshwar Tantia: 

1 ~bri Bishaa~ander Setb: 
Shri Y:lShpal Siagb: 

23. ~. Srimati Renuka Barkataki: 
I Shri Basumatarl: l Shri Ralmlhandra Vlalla: 

Shri Dhulesllwar Mee .. : 

Will the Minilter of RailwayS be 
pleased to stale: 

(a,) whether any filial d~ .. has 
been taken with regara to the dk>ubl-
mg of Railway track and conversion of 

metre gauge lines to broad iallie in 
the North Eastern Region; and. 

(b) the action taken towards the 
implementation thereof? 

The Deputy MInister In the MiDiIdrJ' 
of Railways (Sbri S. V. Ramasw&mr): 

(a) and (b). It has since been de-
cided to construct a new B.G. nne 
from near Siliguri to J ogighopa in 
Assam. The work involves:-

(i) conversion of the exi.:."tinl 
M.G. line from Siliguri to 
Haldibari; 

(ii) construction of a new aG. 
line from Raninagar (on Sili-
guri-Haldibari branch) to 
J ogighopa in Assam. 

Preliminary Engineering Survey 
and Final Location Survey for these 
works have been sanctioRed and the 
surveys are well in progress. Preli-
minary arrangements for construction 
of the line are also in hand. 

Coilisi8D of Madras-bound Howrah 
Express 

r Shri P. C. Borooab: 
I Shri Yashpal Singh: 

24. ~ Shri P. R. Chakraverti: 
I Shri A. V. Raghavan: 
l Shri Sidheshwar Prasad: 

Will the Minister of Railways be 
pleased to state: 

(a) whether it is a fact that the 
~,[adras-boulld Howrah Express cel-
Iided w;th the tractor at an unmanned 
crOSSing between Navabpalem and 
Tadepalligudem near Vijayawada on 
<)r about the 25.h May, 1963; 

flo) if so, the number of casualties 
involved in the accidmt; and 

(c) the circum"~c~s of the acci-
dent? 

The Deputy Minister ill the Miaistrr 
of Railways (Sbri S. V. Bamaswamy): 
(a) Yes, on :lith May, 19 •. 
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(b) One person died on the spot and 
three other occupants of the tractor 
sufsained grievolI6 injuries. Out ot 
the three injured two died in the hos-
pital. The third is progressing satis-
factorily. 

(c) On 25-5-1963 at about 02·32 
hours while No. 37 Up Express ex-
Howrah-Madras was running between 
Nawtbpalem and Tadepalligudem sta-
tions it collided with a tractor at the 
unmanned level crossing which" came 
into the track unmindful of the <!Ilgine 
whistles and the engine headlights. 

25. 

Level Crossinr Aeeideats 
r Shri P. R. Cbakraverti: 
L Shri P. C. Borooeh: 

Will the Minister ot RaUways be 
pleased to state the number of level 
crossing accidents that occurred during 
the past four months? 

The Deputy MiBister ill the MiBistry 
of Railways (Shri S. V. Ramaswamy): 
There were sixty six level crossing 
accidents during the period from 
March, 1963 to June, 1963. 

Tourist Trame 

r Shri Rameshwar Tantia: 
Shri P. C. Borooah: 
Shri Yashpal Singh: 

I Shri Bishanchancler Seth: 
Shrimati Renuka Barkataki: 

26. ~ Shri Basumatari: 

\ 
Shri D. C. Sharma: 
Shrimati Savitri Nigam: 
Shri M. L. Dwivedi: I Shri P. K. Den: 
Shri Sham Lal Saraf: 

L Sl:r; Siddananjappa: 

Will the Minister of Transport a_d 
Communications be pleased to stElte: 

(a) whether the Tourist Department 
.,f Ihdia has enquired into the reasons 
for the decline in tourist tramc in 
Indi'll in spite of the wide appeal of 
India's distinctive and exclusive fea-
tures for tourists; aNd 

(b) if so. the results of the enquiry? 

The Minister of Shippiq ill tile 
MiIliIItr;r of Transport and Commuai-
caU- (Shri Raj Bahad1lr): (a) aad 
(b). Yes, Sir. An ad hoc Committee of 
seniOr oftIcials has been set up to look 
into this matter and to recommellll 
measures for increasing tourist trame. 
The Report of the Committee is expect 
ed to be submitted shortly. 

hrehase of Wheat 

r 8hri P. C. Boreoah: 
8Iui P. R. Chakraverti: 
8hri Yashpal 8iqh: 

2:1. ~ 8hri Warior: 
I 8hri Vaswlevan Nair: 
I Shri K. N. Tiwar:r: 
i Shri Bhagwat Jba Aad: 
L Shri Oakar Lal Benra: 

Will the Minister of Food aad Arrl-
culture be pleased to refer to Vle re-
ply given to Starred Question No. 741 
on the 6th April, 1963 and state: 

(a) the quantity of wheat purchas-
ed by Government under the price 
support scheme and at what cost; 

(b) whether similar schemes are 
proposed to be introduced in respect ot 
other agricultural products also and it 
so which ones; and 

(c) in respect of which agricultural 
products such price sl'pport 9Che~ 
are already in force? 

The Minister of State ill the HiD-
try of Food and Agriculture (Dr. BallI 
Subhlll" Singh): (a) A quantity of 
3,962 tonne" of wheat has been pur-
chased by the Government under tile 
Price Support Scheme this year at tke 
floor prices ranging from Rs. 34·83 per 
Quintal to Rs. 40·19 per Quintal tOt" 
different grades of wheat. 

(b) and (c). In addition to ..... heat, 
the policy of support prices has beea. 
adopted in the caSe of rice, jowar •• d 
raw jute; in the case of .ugareaae, 
minimum price has been fixed for 
cane delivered to Sugar Mill.!o; in tke 
case of raw cotton, fioor and ct;ilaC 
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pIPc:es are atIIt!dorily fixed from year 
to . year far basic varieties, In respect 
of; oilsellds, ,miniJn.um support p&"iceII 
b4ye ~ been fixed. In the cue of 
eammoc1ities like tobacco, lac and car-
dlUnom, minimum export prices for 
~ co~odities have been fixed 
with a view ,to. ensuring economic 
prices for th~m. In: respect othel: 
agricultural commodities like c0co-
nut, arecanut, cashewnut, spices, etc., 
it is not proPOsed at present to apply 
this policy of price support. 

IS. 

8Eipri-J"CJCiP,opa Line 

r~Buuma~: 
J ~. P. C. 8ol'ooah: 
" Shri P. It. Deo: 
L Shrl Swe1l: 

Will the Minister of Bailwa:rs be 
JalliaSeci to state 

;(a) whether any suggestioos have 
been made to take up the proposed 
broad gauge line from Sillguri ·'ogi-
Ihopa through Cooch-Behar, Tufan-
pnj, Baxirhat, Basbari, Khoksaghat, 
Bilasipara, Salkucha, Chapar and 
Jt:achu Dola, or through any other 
alternative routes; and 

(b) if so, Government's reaction 
~ereto! 

The n.afy MiIlister in the MiUtr:r 
.rRailwa,.s (Shri S. V. Ramaswam:r): 
(a) Yes, Sir. 

(h) For technieal reasons, it hu 
)teen decided that the alignment of the 
PIYPGSed B.G. line between Siliguri 
_d Jogighopa shOuld be as fellows: 

(i) from Siliguri to Cooch-Behar 
via Domohani aIld. Falakata; 

(·ii) from Coach-Behar turn north 
to Alipurduar; 

(iii) between Alipurduar and Bon-
gaigaon along side the exist-
ing M.G. alignment, to the 
south of it; and 

(iv) then turn lIOuth to J ogighopa. 

'!'his a1ignment will not only be 
dfeape!.: Itut will also be more stable 

than other alignments tlia the tOWIlll 
mentioned and can be construct_ 
earlier. 

Dlallbtc S:rstem of Tele,-me 

r 8hr1. P, C. Borooah: 
I Shii Warior: 

!II. 

Shri M. N. Swam:r: I Shri Indrajit Gupta: 
8hii HimatsigDka: i Shri Vishwa Nath Pande:r: 

I Shri Vasudevan Nair: 
l8hri BalCOVind Verma: 

" :i 

Will th~. lI4iI$ter of Transport aU 
CommlUlicatiollS be pleased to state: 

(a) whether there is a scheme for 
connecting all the State capitals with 
New Delhi and other important cities 
by the subscriber dialling system of 
telephone by the end of the Fourth 
Plan; 

-(b) Whether as a first step such link 
has already been established between 
.Delhi and Agra and Lucknow and 
K8npur; and 

(c) whether work in relation to the 
establishment of such a link between 
any other cities is in hand at present. 

The Deput,. Minister ba the Ministry 
of TraBsport IlDd CommlUlicatiollS 
(Shri Bhagavatl): (a) There is a 
scheme fOr connecting some of the 
State Capitals with New Delhi and 
other important cities by the S1:1bs-
<:riber Dialling System during the 
Third Plan. Proposals for connecting 
up similarly the other State Capitals 
will be taken up during the Fourth 
Plan. 

(b) Yes. 

(c) Yes. 
Railwa:r Training School at 

Chandaasi 

30. Shri Yashpal Singh: Will the 
Minister of Railwa:rs be pleased to 
state: 

(a) whether Government are aware 
that the training courses for Railway 



71 Written AMlD1!7'8 SRAVANA 22, 1885 (SAKA) Written An.nDers 78 

¥c; 0 iRr<1 ~ q<ft.,. ;;r) ~ qJlffif ~'tqf 

~ t!:lf ¥" OfT.- Cif ~ ~Iffif 'It'Im 
~~I 

Bmployees at the Railway Training 
Scilool at Chandausi do not include 
the changes which have been intro-
duced in the working of Railway 
a:fter l'eOl'ganisation of Indian Rail-
ways; and 

(b) If so, the action Government 
propose to take to make the courses 
up-to-date. 

The DepIlty Mialster in the MiDis-
try of Bailways (Shri Shahuwu 
KhaD): (a) Changes which are intro-
ctuced from time to time in the work-
ing Of Railwan litter reorganisation 
of Inddan Railways are included in 
the Training Courses at the Zonal 
Training School, Chandausi. In view 
of the reply at (a) above, tlhe ques-
tion does not arise. 

"i 1IiT ~ l1Wm" (~~) 

~ t· tfto ~ mt : ~ W1V ft'IT 
p~~~'IiT'l"lTrnfil; : 

(~) ~~~~ fil;1fror~ 
or ~~ ~ ¥o om:r Cif ~ m<!i ~ rn 
~~~~; 

(II") ~~,i;f)~f~<m 
~; !!IR 

(;r) !fio ~o ¥c;o 'fim:~~ 

~qm.~? 

\Iml "'" P ~ " ~ 
(tfto ao 11"0 'fIQ') (~);;fT, ~ I 

(II") om: (;r). !fio ~o ¥c;o 

~~~~;;ft w;rmlffir~ 
~·m~~~'IiT~

~ ~ ~ ~ om: ~;w.;rr ~Il!cr 
~ it 4T -00- 'fliT ~ I mm ~ fiI; 
q~ !fio ~o ¥c;o 'Ilm:" ~ ~ 

~']""'ffl ~ Wrft:;m ~ 0f1l'I1"'T ~~o om:r 
<'I"T1;I" Cif iT~ ~ mlffir ~ 0IT1:!;'TT I 
q::fJfA"~n:'IiT~~t1;'f> ifIlT '110 
~o ¥c;o 'fim:m~lf~"lft~ ~11" 

fq"~mtf,"'~ 1~~fiI;i'f <fro ~o 

Commllllity· DenlClPmeDt Work 

r Shri Bjsh ....... Qder SetIl: 
sz. -' i Shri Ylishpal SiDgh: 

L Shri Vlshwa Nath pallde)': 

Will 1Jhe Minister of COllllllllDlty -
DeveloPment and Cooperation be· 
pleased to state: 

(a) whether it is a :fact that the 
Central Government have approved 
the scheme formulated by the Bharat 
Scou1;s to assist and supplement com-
munity development work in rural 
areas; 

('b) it so. the details of the scheme; 
and 

(c) the total amount to be spellt by 
Government on this scheme? 

The DIlIJllty Minister ill the MiJus-
try of COlIlIII;UDity Development and 
Cooperation (Shri B. S. Murtby): (a) 
No, Sir. A schem.e for promo-
tion of scouting in rural areas, 
prepared by the Bh:J.rat Scouts 
and Guides Association and 
proposed to be implemented in 3,000 
Community Development Blocks 
jointly by the Ministry of Education 
aond Ministry Of Community Devel"p-
ment alld Cooperation was placed 
before the recent Annual Conference 
on Community Development and Con-
ference of State Ministers of Com-
munity De\l'elopment lmd Panchayati 
Raj. The Conference recommended 
that the Ministry of Education and 
the Bharat Scouts and Guides Or-
I!anisation might promote scouting in 
the rural areas with such assistance 
as the Panchayats may be able to 
offer. In the context of the present 
priorities. the Conference c~nsidere(r 

that the Block staff should not be' 
burdened wih anv new resoonsibili--
tie. arising out of such prog~aml(\e"_ 

(b) and (c). Do not arise. 
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Wirelellll Eqaipmest fer NEVA 

{ Shri Yashpal SiDp: 
33. Shri Bhq'wat Jha Azad: 

Will the Minister of Trallspert and 
CommImieatioas be pleased to state: 

(a) whether it is a fact that NF.FA 
is not directly linked with the na-
tional telephone trunk net work; 

(b) if 5.0, whetlher it is contemplat-
,eel. to install a high power wireless 
.eqUipment there for establishing the 
telephonic contact with the rest of 
·the country; and 

(c) how long it will take to com-
-plete the work? 

The Deputy Minister ill the MiDis-
try of Trausport and Communica-
tions (Shri Bllapvati): (a) Yes. 

(b) It is proposed to install trans-
mitters of low power to provide 
radio telephone circuits between 
Divisional Headquar~s in NEl"A and 
Shillong. A proposal has also been 
approved to limk BomdHla and Ziro to 
the National Telephone Trunk Net-
work through Tezpur and Nort!J 

. Lakhimpur respectively. 

(e) About two year •. 

~'t. 'lft ~ ~ : ;p:rf wm 
.(NI P If'iT ~ ;raf,t lift" ,;tIT ~it 
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('Ii) 'flIT ~ ~ ~ ~ wi{;rr;r ~ 
f~ lrTtr ~il: if ~ m<r 'liT '!:Elf 
mcr<A~~~~; ~ 
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39. Shri A. K, Gopalan: Will the 
Minist:a' of Food aDd Agriculture be 
pleased to mte: 

(a) whether an Iruiian team of 
specialists in oceanography has found 
out rich fishing grounds around Anda-
mans; and 

(b) if so, the stePs taken by Gov-
ernment for the commercial exploita-
tiQn of the fiShing grounds? 

The Deputy Minister iJJ. the Minis-
try of Food and Agriculture (Shri A, 
M, Thomas): (a) and (b). Indian 
aceanographers are at present partici-
pating in the International Indian 
Ocea,.'l Expedition and it is too early 
to say whether rich fishing grounds 
exist around the Andamans, but 
JlCient.;..'\c observations of a prelirru-
Slary nature point to this possibility. 

aauway LiBe betw_ Trivaatl"llllll 
.... Cape c-orin 

(0. Shri A, K. GopaJan: Will tile 
Minister of II.ailWllJ'8 'be pleased to 
state: 

(a) whether the K.erala Govern-
ment have requested the Centre to 
construct a raHway line between TJ;i-
vandrum and Cape Cornorin; and 

(b) if so, the action taken? 

The Deputy Minister in the MiJUa-
try Of Bailway& (Shrt S. y, Runa-
1IW8DI:T): (a ) Yea. 

(b) The Kerala Government had 
included tlhe Trivandrum-Cape Como-
rin link in their proposals for new 
lines i.n the Third Plan, according fil'5t 
priority to it. The proposal was not 
included in the Railways' programme 
of cOnstruction of new lines dlU'ing 
the Third Five Year Plan However, 
a preliminary engineering survey of 
a rail line connecting Tinmelveli and 
Trivandrum, with ;l branch line to 
Cape Comorin has 'been sanctioned 
dlll'inU the cW-rent year. 

'1'hinI Telephone Factory 

(I. Shri P. KlIDhaa: Will the Min-
ister of Transport and Communica-
tions be pleased to state: 

(a) whether the Kerala Govern-
ment have requested the Centt,e to 
loclilte the Proposed tlnrd telephone 
factory in the State; and 

(b) if so, the attitude of the Cel'ltre 
thereon? 

The Deputy Minister in the Minis-
try of Transport and CommnniC3-
tions (Shrl Bhagavatl): (a) A re-
quest from the Government of Kera. 
to locate the second te!ephone f3C-
tory in Kerala Stata has heen re-
ceived by the Government of India. 

(b) The view of tihe Gcvernment of 
India is that it will be more advant~
geou5 to 5('t up the manufacture of 
the new equipment in the existing 

telephone factory at Bangalore itself, 
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l"ndaetiu '" Sea FiM 

f Sbri Im~iehibava: 
L Shrl P. Kunb1n: 42. 

Will Uhe Minister ofF08d ad Acri-
culture be pleased to state: 

(a)' the steps taken b;v Government 
to increase the production of sea fish 
during the Third Plan; 

(b) whether as a result of these 
stePs there 'has been any increase in 
production; 

(C) if so, to what exte.''1.t; alld 

(d) the expenditure so far incurred 
in this respect? 

The DepatyMiDister iD tile lIIiJIiB-
try of Food and ~ture (Shri A. 
M. Thomas): (a) The Third :rive 
Year Plan envisages a marine fish 
production target of 12 lakh tonnes ~o 
be achieved mainly by the addition 
of 4000 mechanised fishing craft and 
supply of modern fishing requisites 
such as synthetic fishing net,. How-
ever, because of the foreign exchailie 
stringency, against :.he nnnual aver-
age requirement of SOO marine diesel 
engines, tQtal imPorts during the tl!st 
two years have 'been even less than 
?po. A$sista,nceto 5$hermen aRd 
6.shermen's cooperatives .isproYided 
,in the shape of subsidy-cum-IC)!ln _for 
acquiring ~. boats as well. as 
. ~ to ~v4!s for fi9h _pro~~c
tMm schemes. 

(b} aDd (c). ~.Ilsh ~
tIon during the first. two years of tim 
~. P1a1l,.~.,ADt . • ¥It~~ my 
signifttant inete8sebetauae'Of tlul 
~ of·tIbe·twoi·IDIQor·~ on 

':ttae.·"Nest o.st;"-viz., ~ .,.~ 
ldaekerel, whiCIh aTe· _~.:to-.lie 
variations. 

, td) 'l'he ftIur'es ofapenditure 10 
~ar incurred on . these partieulaT 

. schemes are not readily avajlabJe lIS 
they ai'e~d by the various 
maritime States. . 

storace Capacity 

U. Shri D. C. Sharma: Will the Kin-
is>ter of Food aad AgricultlUe be 
pleased to state: 

(a) the total grain storage capacity 
available in the country; and 

(b) haw much Of it is being utilised 
at present? 

The Deputy MiDister iD the KiDis-
try .1 Food uid Acriculture (Shri A. 
.Il. ~): (a) The total stora.,"'E! 
capacity with Governm .. nt is 30.55 
lakh tons, of which 16.47 lalm tons is 
owned by Government a1ld the rest 
is hired. Govenunent also utilise 
warehouses of the Central Warehous-
i.ng Corporation and the State Ware-
housing Corporatiro Lor st()ra~e of 
grains as aDd when needed. 

(b) At the end of June, 21.691Ub 
tons of. &tor~ capacity was occupied 
by foodgrains, gift parcels, gunnies 
and other articles. Of the balance, 
.-;une s~ capad.ty ha.s been re-
Served iPr fertilisers and for sugar, 
~ is under repairs, some is re-
quired for operatiOllS and lIDme 
.MUch has just been cempleted ioo in 
the process of being taken over. 

Boa4 aocIdeIItII .. DeW 

"- f.BFi. 0, C~ .,..-: 
L.-.n P.ILDeo: 

Win the Kiaisterot 'frIUIIpIrt .... 
~.be pl.elued to atate: 

(,aL-.dIe,~ ,ot . .ectli!lanta jft-
.' ~~ !I)Oto!: ~ . wbi.ch .took 
.~.Ja .. :-u,.wm'.'l:'-~ of,pe1hi 
.,,~ .~8nt laaI(_ot -j..88I .alpnc 
.;witb .. ~,,~ tDf dead . '.aDd. . .i.Il-
;~.~dIe~; 

(b) tbe fIcw'es as compared to 
, ..... 4I¥EIJIIIIID!!fi'N.~·in lia; ed 

:(c:):~ ~r!ot ~ .. iIl.which 
,I;lT.U.:~.were .~ved.? 

TIle IIIIiIIIetfW .f SIIIppIac ill a. 
.~.:Gt~·"'.~ '==' Ua..... ·f.'-...., ....... ): (a) 
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3,320 accidents inv:llving motor vehi-
cles took place in Delhi during the 
period mentioned by the Hon'ble 
Mem,bers. 108 persons were killed 
and 1,401 persons received injuries 
in these accidents. 

(b) 3,335, 94 and 1,248 respectively, 

(c) According to the ricords main-
tained by the Dellhi Police, 844 D.T.U. 
buses were involved in motor acci-
dents during the first half of 1963. '!be 
figure for the corresponding periOd in 
1962 was 900. 

Consumers' Co-operative St6re~ 

r 8hri P. K. Ghosh: 
45. ~ Shrj Kapur SinCh: 

L Shri Yas1lpal SinCh : 

Will the Minister 
Development aDd 
pleased to state: 

Of Communit, 
Cooperation be 

(a) whether any special arran,lI-
ments haVe been made by Govern-
men1 to ensure supplies of important 
t'onsumer articles to consumers' co-
operative stores in the country; and 

(b) if so, tke details thereof? 

The Deputy Minister iB the l\linis-
try of CommUDity Development a.1I 
Cooperation (Sbri Shyam Dbar 
Misra): (a) Yes, Sir. 

('b) The state Governments have 
been advised to give preference to 
consumers' cooperatives in the allot-
ment of fair price shops " for foOd-
grains and sugar. It has recently 
been decided that all, 'consumers' 'co-
operatives should * allowed to act, as 
distri'butors of foodgraiu.. and sugar. 

10 per cent, of ,cotton cloth 'produced 
by textile mills in the country will bE' 
available to consumers' cooperatives 
ani fair price shops at ex-mill rates 
plus 4 per cent. Efforts are ~ing 

made ,~ see that this' cloth 'is supplied 
'to the COIISumen!I' coopoi!iI"atives at'"ex-
mlli' Ntes only: 
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Certain quantities Of cloves and 
camphor imported by the State Trad-
ing Corporation have been earmarked 
for distribution through consumers' 
cooperatives, The NatIOnal Agricul-
tural Cooperative Marketing Federa-
tion has been permitted to import 
dates, dry fruits and asafoetida for 
distribution pl'imarily to consumers' 
cooperatives. 

It has recently been decided that 
all con.sumers commodities bought by 
consumers' cooperatives should have 
'C' category priority for movement by 
rail. 

The question of rela .. "ing the condi-
tions ,for allowing consumers' co-
operatives to participate in the import 
trade relating to consumers' coopera-
tives is under examination. 

Some of the leading firms manu-
facturing consumers articles and 
drugs and medicines have agreed to 
arrange regular suppiies of their prD-
ducts to consumers' cooperatives at 
willo] esale prices. 

The question of ensuring regular 
.<upplie3 of consumers" g~ods manu-
factured by industrial undertakings in 
the public sector is also under active 
consideration. In ca~e of salt produc-
ei by Hindustaa, Salts Ltd., the State 
Governments have been requested to 
appoint wholesale consumers' stores 
as their nominees for securin'J:t this 
salt in accordance wiLh the rules of 
this oompany. Actio:l has been taken 
to see ht wholesale consumers' 
stores also work as sub-distributors of 
Kerosene' 8f Indian Oil Company. 

Ft#Wzer DemoIIStratiOB Schenle 
46. 8hri Sabodh II111lSda: Will, the 

Minister of Food aDd AlrrlcuJtu~e "be 
plea!led to state: 

(a) whether the fertilizer delnons-
,,' trat~ scheme:was continUed in .1962-
,63 in all the States; , , 

(bY if sO, the'totai quantity of ferti-
lizers supplied to dift'erent States'free 
Of cost for the purpos~: 
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(c) whether these fertilizers were 
used in the Government demonstra-
tion farms or in the private lands; and 

(d) whether the yield data from 
theSe fields have been collected? 

The MiBister of State in the MiniS-
tl7 of Food &lid Agriculture (Dr. Ram 
Subhac Singh): (a) Yes. 

(""b) A total of 4552 metric tons of 
Fertilizers was alloca t"d to the States 
and UniOIi Territories, free of cost for 
Fertilizer Demonstt"at'ons during 
11162-63. 

(c) The fertilizers were allocated 
for use in demonstrati.>ns on private 
lands (cultivator's fields). 

(d) The yield data or some of the 
demonstrations laid .Jut dut"ing 1912-
63 have been received from Madras 
and Orissa States. The data from other 
States are awaited. 

COO)Ierative Farminr 

47. Shri Subodh Hansda: Will the 
Minister of COmmunity Development 
aJId Cooperation be pleased to state: 

(a) whether the sllggestions . ~ 
forward by the Centre to the States to 
step up the programme of cooperative 
farming to meet the food shortage 
have been followl'd by all the State 
Governments; 

(b) if so the number of farins set 
up on cooPerative basis since the 
Emergency; ~ 

(c) which States have taken lead 
in eucces.!ifuJ implementatic>n of co-
operatiVe farms? 

. ·'l'he Depaty Mmister hi the ~liDis· 
try Of .Community Development. and 
C~tion (Shri Sh7am Dbar 
Miesra): (a) Yes Sir, but the· response 
and l>r0gre5s has not been uniform. 

(b) 910 cooperative farms were set 
up since October, 1962. 

(c) Altlholigb ~very state has laun-
ohed pilot projects for cooperative 
farming, progress ill Maharashtra, 

Punjab, Uttar Pradesh and Mysore is 
encouraging. 

Life Insuran.ce Premia 

48. Shri Subodb Uansda: Will the 
Minister of Transpil;t aDd Communi-
cations be pleaserl to state: 

(a) whether the experimental 
measure to collect premia on behalf of 
the Life Insuranc·? Corporation of 
India through Post Offices has been 
introduced; 

(b) if so, in which circles this was· 
introduced; 

(c) whether I.h~ experiment is 
popular; and 

(d) if so, whether it will be intro-
duced in all circles'! 

The Deputy Minister in the I\linis-
try of Transport and Commnnir.a-
tiOBS (Shri Bbagavati): (a) Yes, Sir. 

(b) Rajasthan Circle. 

(e) Yes. 

(d) This is being examined. 

Postcard Vending Machine 

49. Shri Subodh lIansd:t: Will· the 
Minister of Transport and Communi. 
cations be pleased 1.0 state: 

(a) whether the post.·.cari vending 
maehine manufactured in the Dom-

. bay telephone work-she» has under-
gone field trials; 

(b) the number Of such . machines 
put for trial and the result of such 
·trials; and . 

(c) whether any ;>rogre~·has been 
made to simplify ·the·· process ,. 
vending machine! 

The Deputy Minister in the Minis-
try of Transport and Communica-
tions (Shr;Bhagavati): (a) Yes, Sir. 

(b) Besides the ma~hin~ mainifac-
tUred by ·'the Bcmbay Teleph()pe 
Workshops, two more machines manu-
factured elsewhere and simpler' In. 
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operation were PU1; on trial with 
Mtisfactory result~. 

(c) Yes, Sir. 

Safety of Life at Sea 

50. Shri Ra~hllD8th SiDKh: Will the 
Mmister of TraBsport and Co_pi. 
eatioDS be pleased to state whether 
Goverrunent are oonsidering any pro· 
posal to accept International Cenven. 
tien 1960 for safety of life at Sea? 

'The Minis~r of Sbippiag in the 
Ministry of Transport and Communi. 
(:ltioDS (Shri Raj Bahadur): The ques. 
tion of acceptance of the International 
Cvnvention for the Safety of Life at 
Sea, 1960, is under consideration of 
L;overmnent. 

Pollution of Sea by on 
51. Shri ~hn.nath Sin~h: Will the 

Minister of Transport aad Co_ulll· 
eatioDS be pleased to state whether 
Government are considering a propo· 
:sal to accept International Convention 
,of 1954 for the prevention of pollution 
,of the sea by oil? 

The Milallter ., 8hiJJJ11B1' ill the 
.• in.iJtry of .. Trqsport.... ColQMllli· 
u.U~ .(8hri Raj ~): The qucs • 
. ti~i:. of ratillcati.on cif the Intenaational 
Convention for PreventiOn of Poilu· 
tion Of Sea by oil, 19M, hu been 
IID<ier consideration of the Govern-
ment Of.India lrince its adoption in 
Loudon in 19M. .The CoIiventicm 
CGuld not, ~ver •. ,be ra~ed by 

"ind4l 'as ~ nec~ ~ti~ ~ 
'. DOt avaU&ble ~ '0,; t!N!.ab,iPS· or on 
the ports. Accordingly, ~ maior 

. ,SlOTt ,.~ •.. aJId. the .1'aP.ous . &hip. 
. Ping.~D.ie. 1II'We .. : .~~ ... to 
provide t.be neeeISIIal)';~Ues., ·.Mtm 
taking inllD consi1ieration the factual 
lo10tmation received' fI:'oIn the ports 
.aDd ahippiDg compani~ it Wall decid-
-ed .t.bat lDdia should nWy. the - Cou-
vention atter the Conte~e held in 
LoPd.n\ in' APril" 1182,. to 'revise !he 
abOve CcutftDtiOD. 

The amendments carried out in the 
Convention are now under considera-
tion in cOOlSultation with the port 
authorities and shipping companies 
whose'repliel are still awaited. 

Air Conditioned WagoIIB 

52. Shri Bibhuti Millhra: Will the 
Minister of Rallways be pleased to 
state: 

(a) whether it is a fact that the 
Central FOOd Technological Research 
Institute Mysore has submitted a re-
port to ihe Railway Board on the fea-
sibility of carrying perishable commo-
dities in air-conditioned wagons to 
lave them from rotting while in trans· 
it; and 

(b) if so, the reaction of the Board? 
.The Deputy Minister. ill the MiDis· 

try of RaIlways (Shri S. V. Rama-
swamy): (a) and (b). Transport of 
perishables in an air-conditioned coach 
converted to carry parcels was tried 
as an experiment by the Railway with 
the assistance Of Central Food Techno-
logical Research Institute, Mysore who 
conducted tests to determine the effect 
Of the carriage Of perishables in such 
vans. The tests confirmed that trans-
port in such air-conditioned vans en-
abled perishables to arrive at desWla-
\\Btjoos i.n a comparativ~l,: ~ 
'condition and with less sp8i.lage ~ 
in 'ordinary parcel vans. 

F\I:'ther experin:)en'e in parce~vans 
coOled ',rlth ·air~ccmdit,lo!l1i:l. ~ 

. men! as' ~lso! With ~per r~er~ 
.... ns are under .COIl~~tiOD. 

(~"'.~1l1Im 

\~. '" ~ : ,lfIn .~ 
,.;: ........ '1I'IT~~.q.~.:, • 
.'~~::'~: 
,~ .. 

(lfi) ~ i'if it ~ it 
.1Ii\'~ . .mm!!,~~ 
it lfIn~ ~ ~ atit t ;. "" 

.(.) ~ .rT!~ ~? 
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OOlIlq\!Olf"", ~ WN" f4i11; ~ ~ I 

(v) mlI' ~~. ~ 
~ 'Waf CIlf' ~f~ ~ 'faT 'q"<'IT~ flfO 
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(lfO) ~ Hq CIlf' f~ 'AT'f 
~ llf~ fm'ln: ~ it ~ 
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(v) ~ ~ mlf'l' f~ mlI' 'Ii ; 
~ 

( If ) ~ fuf..u ;!fiT lfT1ftar ;;iTq;r <n: 
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~~~~qFlIT

(OpI'~_,\, (l5f'\'iI'O'o~): (lfO) 
~~-~-~tq CIlf' t"IS,x¥t 
tm ~ n ~HqCllf''fi'r 
~1ii'fi'r~~'Iit;;rr~ 
~I 

{., ~~ ("ty',t,f~) 

('1") ~t~o-~~ ii; ~r.cr~ it ~ 
~ii;mit~~~ 
iii ~ iii ~, f~ m ;;ftq;-

'155 (Ai) LSD-5. 

9'IlT ii;~ it ~~, 'AT'f ~ 
If'Ili'lpf it ~ ~ ii; ~ ~ 
ii;mitlfiT'lit~~I~~ 
411 ~ ii;cr.r T<f ~ it ~ ~ 
f~ fm'im it srfuf~ f4i1IT i!lIT lIfT 
~ ~ V"Tlft"ai'f ii; ~ it '1ft WAm 
f;;r;rit '3"'m" ozrfiffl ifre: it tmr ~ I ~
~: ~ ~ .'lifif fcrnm: ~ 
ii;~it~~1 

~ ii; ifTIm <n: 'Waf 'AT'f ~, 
~ m..,mm ~. "'14""tMi 
ii; foro; 'AT'f, vq ~ f'f<'IT ~ <n: 
~~ mmvr ~ iAf.t ;!fiT 

fq;m: ~ I 

Temporary Employeea 

55. Shri Eswara Reddy: Will the 
Minister of Railways be pleased to 
state: 

(a) the total nU'lTlber of temporary 
employees who have been confirmed 
during 1962-63; 

(b) the number of temporary em-
ployees who have put in service for 
mOTe than three years; and 

(c) the main reasons for not confirm-
ing them? 

The Deputy MiDister in the Ministry 
of Railways (Shri Shahnawaz Khan): 
(a) 37,216. 

(b) 51,9M. 

(c) Non-availability Of permanent 
posts and unsuitablity .of the employ-
ees. 

TelerraPh otIlces in Andhra Pradesll 

. 56 Shri Eswara Bedd,: Will the 
Minister of Transport ana COlllmuni-
catiellS be pleased to state: 

(a) the number of telegraph offices 
proposed to be opened in Andhra Pn-
desh during 1963-64; 
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(b) the mrmber actually opened out 
of the above by the end of July, 1963; 
and 

(c) the amount spent so far during 
the current financial year? 

The Deputy Minister in the Minis-
try of Transport and Communications 
(Shri Bhal:"avati): (a) 46, subject to 
the availability of stores, 

(b) Two, 

(c) In opening the Telegraph Offices 
as in (b), the Department has incurred 
an expenditure Of Rs, 2,688. 

Teleprillters 

57 {Shri Eswara Reddy; 
• Shri Rama Chandra Mallick: 

Will the Minister of Transport and 
Communications be pleased to state: 

(a) the progress made up-to-date in 
the manufacture of Teleprinters in 
Teleprinter Factory at Madras; 

(b) the total amount spent so far 
on this project; and 

(c) when it is likely to attain full 
capacity? 

The Deputy Minister in the Ministry 
Of TranspOrt and Communications 
(Shri Bhagavati): (a) 1,159 Teleprin-
ters have been produced in the Fac-
tory upto th~ ":cd of July, 1963. The 
progress i.s considered satisfactory, 

(b) The total amount spent So far 
by Government on this project is 
Rs. 110 lakhs, Of which a sum of Rs, 75 
lakhs has been' invested in the share 
capital of the Company and an amount 
of Rs 35 lakhs has been given to the 
ComPany in the form of loans, 

(c) The full ra ted capacity of the 
assembly of Teleprinters is expected 
to be reached by the end Of March, 
1964 and the full rated capacity of 
indigenous production by December, 
l1lU4. 

~.,~ 

f ~'If'tf ~lI' : 
v, .. , "l-n iI1"lj''1' ~f.I-" = 

~ qf~ "'" ~;fIft ':( i, 1IT4, 
t t i, ~ ~ m:if'Rl" SJ?fol ~ U ':( ~ 
~ iI; ~it ~.~ ott !i'H 
rnf'li~'!iT~~ 
~~~~~~it~'fll" 
Sl11f~ ~ ~ ~ '3"« lfiroif.l" ~ '!iii" ~ 
~~m-~ottmmt? 

qf~ "'"~ ~ if ~1 
(-n~) : ~ Wffif ~ t f'li 
f.r;r f<mft ~ ~ ~ ~ "!Ifim. 
m ftcrfi;m ~ (~) 'iiI 
f.ilrTor ~ f'lillT >lIT ~ ~ ;;;r ~ ~ 
'if<'f~~ 1 Q,m~·;;mrrtf'li~ 
f~~m~itit~~ 
'!iT fOf1ITur ~ 'Ii"m m~ ~'l> 
{FIT 1 

tiiflUf9<l ... ?>'I' ~ 

J.n~~~: 
v,t. 1... -n~qtwiq: 

~ ~ri li'lI"T ~o m. HH 
~ ~'RI" w.r ~llT ':(~~o ~ ~~ 
~ ~ it ~ ~;ft !>'IT ~ 
f'li I 

('Ii) ~ ~ WfWf f'crllJ1r ~ 
f\;m ~~ etr-firoil: '!iT '«IT <'f1l11U 
1IT'3"«~~~'!il f'r~r~ 
m-~rorRit~~~~ 
ti ~ 
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(v) 'lif1f!lJ if ~ iF fm1; ~ 
~~'f if ifi'\if ~ f~ iR'f ~ ~ 
~~ ~? 

,ri 1'i1n~ if ~Ji'li\' ('IT ~
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"~'RT iF WI" 'R m lrnr ~ !ifir 
"11"<"""" mlJ ~ ~ flRT( ~ "{(T ~ I 
"{;: ~ "mr, 'IT<T W1r <ro 'IT<T 
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ij¥:fT ~ 00 sr;m: 'liT ~ 
'litrrr I lJ(': ~..niT if mf <ro 
m iF ~ if m ~ if.tIfT I 

~1 if 'liN i!>'t.~ if 
W<r-'!;f if 'Wf.~m.,. ~if if fm1; fm m 
~ ~ if ~ ~~aTif ~ 
~ ~ fiI;lJr ~ I 

(v) ~ (If). ~ wrlI"~ 
ififo:r~'IiT~<ro~
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Production of Millets 

61. Dr. L. M. Singhvi: Will the 
Minister of FOOd and Agric1llture be 
pleased to state: 

(a) whet.her it is proposed to eX!L 
pand package programme techniques 
and facilities to any Western Rajas-
than district in respect of augmenting 
product'on of millets; and 

(b) if s~, to what District, in What 
. way and to what extent? 

The Minister Of State iB the ~IiDis
try of FOOd and Agriculture (Dr. Ram 
Subhag Sin~h): (a) and (b). Ye.,: 
apart from the I.A.D.P. Programme 
undertaken in collaboration with·the 
Ford Foundation in Pali District. the 
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following two Districts have been 
selected in Western Rajasthan for In-
tensive Bajra Cultivation Programme 
sanctioned by the Government of 
India:-

(1) Jodhpur; and 

(2) Jalore. 

Techniques to be adopted for the im-
plementation of the PTogTammes--

The State Goverament has been 
asked to use improved varieties, wher-
ever poss:ble, in addition to the adop-
tion of dry farming practices. These 
practices, if adopted, are designed to 
bring about 10 per ,ent to 20 per cent 
increase in y:eld. The area proposed to 
be covered is 20 per cent in the first 
year 40 per cent in the second year 
and '60 per cent in the third year. 

Facibities provided:-

(i) Ex,tension staff in the Blocks to 
be strengthened for Jowar, Bajra and 
Pulses; and 

(ii) Subsidy of 25 per cent for agri-
cultural implements to b-e wholly borne 
by the Central Government. 

In addition to the above two incen-
tives subsidy of 25 per cent already 
aniiable under the Third Plan for 
:n.;;ecticides, sprayers and dusters and 
phospha tic fertilisers could also be 
availed of. 

Railway LiBes fer the DevelOpmeat ef 
Coal Fields 

J Shri Heda: 
62. \. Shri D. C. Sharma: 

Will the Minister of Railways be 
pleased to state: 

(a) the new railway lines already 
constructed and thOSe under construc-
tion for the development of coal fields; 

('6) how many miles have been 
doubled for the same purpose; 

(c) the total link still remaining to 
be covered for the speedy movement 
of coal; and 

(d) the lbtal amount involved in 
the schemes under (a), (b) and (c) 
above? 

The Deputy Minister iD. the Minis*ry 
of Railways (Sbri S. V. Ramaswamy): 
(a) to (d). A statement is laid on 
the Ta·ble of the House. [P!aced in 
LibraTY. See No. LT_1374/63J. 

Major POrts in Andhra Pradesb 

63 Shri Heda: Will the Minister of 
Tr~~S'Port and Communications .be 
pleased to state: 

(a) whether Government have sur-
veyed BrahmapatnBm area in Andhra 
Pradesh with a view to developing 
major port; 

(b) if not whether Government's 
attention has been drawn to the state-
ments issued by the Planning and 
Communicafons Minister of Andhra 
Pradesh after their separate visits and 
survey Of the area; and 

(c) whether any communication has 
been received from Andhra Pradesh 
Government in this regard? 

The Minister of SblppiD.C in the 
MiRistry of TraBsport and Communi-
cation (Shri Raj Babadur): (a) The 
subject ports other than major ports, 
is incl~ded in the Concurrent List of 
the Constitution. The executive res-
ponsibility for their developm~nt vests 
in the State Goverrrment. It lS under-
stood from the Government of Andhra 
Pradesh that they have not surveyed 
Brahmapatnam area in detail. A 
preliminary investigation made by 
the State Government has revealed 
that there would be practical diffkul-
ties in maintaining a sea approach 
channel. 

(b) and (cl. No. 
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SIUIlIDel" Resertlt 

". Shri Sham La! Saraf: Wi!l the 
Minister of Transport and CD1IImuBi-
cations be pleased to state: 

(a) the steps being taken to popu-
larh~ exodus in hot weather to all the 
well ~,:1own and well established hill 
s!~~:0ns in the country; and 

(b) th~ part Central Government 
are playing in helping to retain the 
old attract:ons to these 'Summer Re-
sorts' and how far the State Govern-
ments have been assisted in maintain-
ing the said places in iood trrm? 

The MiBlster Of Shippiag iR the 
Ministry .f Traasport and Communi-
~ations (Shri Raj Bahadur): (a) and 
(b). Promotion of Tourist Traftic to 
Hill Stations is mainly the responsibi-
lity of the State Governments as 
foreign tourist,; do not visit more than 
a few hill stations. The foremost diffi-
culty felt by the tourists is on account 
of the paucity of suitable and cheap 
accommodation at Hill Stations. With 
a view to popularising Tourist Traftic 
to Hill Stations, which is seasonal, the 
Central Government as well as some 
State Governments have undertaken 
to provide additional accommodation 
in the form of Tourist Bungalo ..... s, 
Holiday Homes etc. The schemes are 
to be financed from out of the alloca-
tions earmarked in the Plan for 
Tourism. While a few Bungalows 
known as Tourist Bungalows (Ciass I) 
such as at Kulu and Manali are being 
financed entirely from the Central 
Government resources, a number of 
Bungalows called Tourist Bungalows 
(Class In are being constructed by 
the State Governments with 50 per 
~ent subs'dy fram the Central Govern-
ment. A number of Tourist Bunga-
lows are also being constructed by the 
State Governments entirely from their 
own funds. 

The Governments of Assam, Bihar, 
.. & K., MadhYa Pradesh, Mysore, 
Punjab, Rajasthan haVe also proposals 
for the improvement of various facili-
ti~ e.g. improvement of Golf Courses, 
Boating facilities, constructiOn of addi-
tional baths and public conveniences 
at Hill Stations in their respective 

States. The abOVe mentioned works 
are being finanCed either by the State 
Government w:th 50 per cent subsidy 
trO'm Central Government or exc1u-
1sively frOm their own funds available 
in the Plan. 

The Government of J. & K. have Com-
prehensive schemes in this regard; 
these consist of construction of addi-
tional huts and other accommodation, 
improvement Of various parks gard-
ens, camping rounds, pony & 'labour 
sheds, and improvement of water & 
electricity supply etc. at important 
places such as Pahalgam, Mattan, Tang 
Marg, Chashma Shahi, Gulmarg etc. 

2. Government have, on the basis of 
the recommendations made by the 
Tourist Development Council at its 
last two meetings held in 1961 a_ 
1962, requested the State Governmenfs 
to take steps in the following direc-
tions: 

(i) Staggering of holidays in the 
d:tferent neighbouring States 
so that the holiday season 
could be lengthened instead 
of being concentrated as it is 
at present during two or three 
months Of the year; 

(ii) To set up an Accommedation 
Bureau to help visitors find 
accommodation of their 
choice; and 

(iii) Amendment of Municip;:l 
bye-laws, so that the House 
Tax is levied only for the 
period a building is in occu-
pation. 

These recommendations are being 
considered by the State Governments. 

3. The Municipal Bodies and the 
other State Government author:ties at 
various hill stations such as MusROrie, 
Naini Tal and Simla organise Festival 
Weeks at their respectiVe hill stations 
with a view to attracting large num-
ber of tourists. These are generally 
organised after the peak seaSOll. 

As an additional attraction during 
the Winter, the Government of Hima-
chal Pradesh hav,,· taken steps to 
provide facilities for Skiing at Kufri 
(near Simla). " 
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4. In order to pubJicise hill resorts 
in India, the Tourist Department have 
iDrought out posters, pamphlets and 
brochures and some Of the State Gov-
ernments have done the same, for 
distribution in India and abroad. 

Cooperating Farming Societies 

J Shri N. R. Laslr.ar: 65, \. Shri D. C, Sharma: : 

Will the Minister of 'Comnlunity 
Development and Co-operitiori be 
pleased to state: 

(a) whether it is a fact that the 
policy Of financial assistance to co-
operative farming soc:eties has been 
revised recently by 'Government; 

(b) if so, the reasons therefor; and 
.• ;(c) whether any special amount has 
b~n earmarked for this purpose? 

Th~ Deputy Minister in the I\liuistry 
Of . community Development and Co-
operation (Shri Shyam Dbar Misra): 
(a) Yes, Sir. 

(b) As Central a.sistance for co-
operative farming societies orgar.ised 
in non-pilot project areas was llUtside 
the State Plan ceiling, same of the 
States pr~fei'red organisation of non-
pilot societies to those in the polot 
areas With a view to ensuring ade-
quat~ progress in the pilot project 
areas the pattern of assistance has 
been modified and the distinction bet-
ween the pilot and non-pilot soc:etics 
has been done away with. 

(c) A sum of rupees 10 crores al-
ready provided in the IIIrd Plan would 
be utilised fOr this purp03e. 

Aerodrome in Malabar Area 

r Shri A. V. Raghavan: 
66~ -{ Shri Pottekkatt: 

L Shri Koya: 
Will the Minister of Transport and 

Communications be pleased to state: 
(a) whether Government had re-

cently decided to set up an aerodrome 
in the Malabar area Of Kerala; 

(b) whether any final selection ot 
the site has been approved; and 

(c) when the work is expected to 
be completed? 

The Deputy Minister in the Minis-
try of Transport anti Commnnications 
(Shri Mohiuddin): (a) to (c), A de-
tailed survey to select a suitable site 
for an aerodrome in the Malabar area 
is being conducted and a decision to 
construct an aerodrome will be taken 
only after the survey has been com-
pleted. 

Goods Trains between Madras and 
Cochin 

67 f Shri A, V, Raghavan: 
. \. Shri Pottekkatt: 

Win the Minister of Railways be 
pleased to state: 

(a) whether it is proposed to mtro-
duce diesel Locomotives to haul goods 
trains between Madras and Cochin; 
and 

(b) the steps taken to solve the 
present traffic problem in this region'! 

The Deputy Minister in the J\<linis-
try of R'lilways (Shri S, V. Rama-
swamy): (a) Yes. 

(b) There is no traffic problem now 
between Madras and Cochin. 

Electric Traction from Villipuram to 
Tiruchi 

6S, f Shri A, V. Raghavan: 
\. Shri Pottekkatt: 

Will the Min:ster of Railways be 
pleased to state: 

(a) whether ,any decisiOn has beell 
taken to extend electric traction from 
Villipuram to Tiruchi; and 

(b) if so, whether this scheme would 
be taken up during the Third Plan 
period? 

The Deputy Minister in the Ministry 
of Railways (Shrj S. V, Ramaswamy): 
(a) No, Sir. 

(b) Does not arise. 
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Public Call OJllces 

69. Shri A. V. Raruvall: Will the 
Minister of Trauport aJUl Com.IIUD-
cations be pleased to state: 

(a) whether the opetling 'of public 
call offices in remote areas has been 
delayed on·-a""ount of ·difficulties in 
the procurement of materialS; 

(bi the targets fixed for the year 
1963-64 with reference to each State 
and steps taken to attain the target; 
and 

(c) how far the demand from each 
postal circle has been met? 

The Deputy Millister iB the Minis-
try of TranspOrt and Communicatiens 
(Shri Bhal'avati): (a) Yes. 

(b) and (c). p.e.os. have been 
approved at 36 flut-of-the-way places 
as given below. None of these hav" 
so far been opened. Action to pro-
cure and supply the requisite line 
5tore. has been taken. 

Nmue of Slate. 

[. Andhra 
2. Assam 
3. Bihar 
4. Gujarat 
S. J & K 
6. Keral. 
7. Madras 
8. Madhya Pradesh 
9. Maharashtta 

m. MYlore 
II. Orissa 
t2:Panjab 
13. Rajasthan 
14. U. P. 
15. West Bengal 

"No. of PeOs propo .. d 
to be opened during 

61-6" at romole 
places 

2 

2 

3 
Nil 
Nil 
4 
6 
4 

Nil 
Nil 
Nil 
9 
2 

3 
I~. Himaehal Pradesh Nil 
17. Manipur Nil 
18. Nagaland Nil 
19. NEFA Nil 
20. Tripura Nil 

·Subject to availability of Store.. 

70. 

White rl&"en 

r Shri p. It. ChakraYerti: I Shri P. C. aw-h: 
8hri M. L. Dwivedi: 
SlI.rimati. Savitri NiCam: 

I Dr. L. M. Sin&'hVi: 
~ Skri SureJUlra Pal Sillrk: 
I Shri Bibhuti Mishra: 
I Shri p. Venkatasubbaiah: 

I Shri Bireadra Bahadar 
Sinl'h: 

L Sllri It. S. hadey: 

Will the Minister of. Foad aJUl Acri-
culture be pleased to state: 

(a) whether the terms and condi-
tons of agreement for the upkeep of 
the B white tigers maintained by the 
Maharaja of Rewa at his palace have 
.been finalised; 

(b) if so, what are the specifications; 
and 

(c) whether the Maharaja has b"en 
assured of export permits for seJiin, 
some of the white tillers to foreilln 
buyers? 

The Miaistel' of State iB the lIiIlis-
try of Foed and AJricllltllre (Dr. Jtam. 
Subha« Sin,h): (a) Yes, Sir. 

(b) The specifica tions of the agree-
ment are as unaer: 

(i) Out of a stock of 8 white 
tigers, the Maharaja of Rewa 
has made an outrillht gift of 
4 (two pairs) to the Delhi 
Zoological Park. He has also 
gifted two red tigresses. 

(ii) One pair of the gifted tigers, 
will be maintainetl .as a part 
of the Delhi Zoological Park 
at Rewa so as to benefit by 
the adviCe of the Maharaja 
in the' matter of propagation 
of wloit,,-tigers. 

(iii) The other pair and two red 
ordinary tig .. esses will be 
maintained at the Delhi 
Zoological Park; New Delhi. 

(iv) Th" litters of the two pajrs 
lIifted to the Delhi Zoo]0llica1 
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Park will be shared equally 
between the Maharaja of 
Rewa and the Government of 
India, provided that the first 
female cub born will be in-
cluded in Maharaja's share. 

(v) The remaining 4 tigers will 
remain in the custody of the 
Maharaja of Rewa as his pro-
perty and be maintained and 
fed by him till they are dis-
posed of. 

(c) T~e Gov=ment .of India have 
undertaJ<en to sponsor the request of 
the Maharaja of Rewa for the export 
of the 4 tigers whiCh remained with 
him at the time of agreement, if sold 
to a Zoo outside India. 

'1. 

CanceUatioa af Seats 

f Shri P. R. Cllakravern: 
\. Sbri P. C. BorHaJt: 

Will the Minister of Railways be 
pleased to state: 

(a) whether it has been decided to 
revise the rules relating to refunds on 
cancellation of seats and berths in all 
cl,asses; 

(b) if so, in what form and from 
what date they are to be made elfec-
tJ.ve; and 

(c) under what circumstances a re-
fund will be made after the departure 
of a train for whiCh the ticket is 
valid? 

The DePllt,. Millister ill the Mi.is-
try Of Railways (.Shri S. V. Rama-
_amy): (a) to (c). The rules ~elat
ing to re·funds on cancellation of 
tickets on which reservations have 
been made, have been revised with 
effect from 1-7-1963·. The form in 
which these have been revised is 
IIlven in the statement laid on the 
Table of the House. [Placed in Lib-
'l"ary. See No. LT-1375/631. No refund 
will be allowed in respect of tickets 
surrendered after the booked time of 
departure of tlie train except under 
8p.."'Cial circumstance. only. wh.. • 

refund will be considered on applica-
tion to the Head office of the Railway 
Administration concerned. 

CammOllwealth Supr Ap-eement 

{
Sh~ Surelldra Pal Sillgh: 
Shrl P. 1[. Dee: 
Sui Kapur 81Rgb: 
Shri I[esar I.al: 

72. 

Will the Minister of Feod alld Arri-
caltur. be pleased to state: 

(a) whether it is a fact that durin& 
his recent visit to London he made 
it known to the Government of the 
U.K. that India desired to join the 
Commonwealth Sugar Agreement; and 

(b) if so, what was the reaction of 
the British Government k> this pro-
posal? . 

The Deputy Minister ia the Miais-
try of Feoll alld Agriculture (Shri A. 
M. Thomas}: (a) and (b). Yes, Sir. The 
U.K. Government expressed their in-
sbiLt? to admit India to the Common-
... ·ealtli S·.1gar Agreement at present, 
but would be prepared to consider 
the matter in 1800 when the Agree-
ment is to be reviewed. 

it J.mr.n~lfil'rt1l: " ""Lwn 11"0 ,,",0 ~ ; 

iflIT qf~ Cf'n """ lflfr lf~ ~ 
;tt ti'IT ~ ~: 

(II» ...m if ~ m> rn 'RT 
~'Ii':~r~~;~ 

(.-) ~ $"f: ~ m if mrrr 
~~I 

~ "'" ~ """'111" ~ n-
q;,i\o (11ft 1f~) (II» ...m if ~ m. 
rn ~ ~ ;tt ~ ~ I ili<r.f 00 
m> ~ ij; ~~) if tt'fi ~'fiT ~ 
1JiR1IT ~ 'Ii': ~ l11IT ~. ~ lffirr 
-<rm ~ m; rn .~ ~ lfW 'fiT mr 
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~ 6iI> ~ ~ " qf"ollq~",,, 
orm ~ SRi rn it; ~ I 'IiPliPf ~ 
~ ft;r!rr rm ~ I 

(v) ~~ fiR ~ ~ 11>1 f~ 
V ""'i ~ l!iT smrr<f ~ ~, iflilf~ 
4'i',.of >ill ~ ~ ~ iHU ~ omrr 'IT 

~Q: ~t~~ it; ;ft'if ~ ~ 
""" v'~~~ f, lift ~ ~ ~ iI' ~ 
~;;rr~J~1 

Sugaroeane Seeds 

{ Shrimati SaYitri Ni,a .. : 
74. Shri M. L. Dwivetli: 

Will the Minister of FeW. alld 
Agriculture be pleased to state: 

(a) whether Government are awaTe 
that farmers are finding it very diffi-
cuI t to get sugarcane seeds of high 
and good quality; and 

(b) whether Government intend to 
chalk out some scheme to provide 
sugarcane seeds of high quality well-
treated with various medicines? 

The neput,. Hillister ill the Mials-
try of Food aUd AgriC1liture (Sllri A. 
M. Tilomas): <a) Yes, Sir. 

(b) Schemes for raising seed nur-
series for supply of good and healthy 
!leeds of improved varieties of sugar-
cane are already working in the 
States. It has recently been decided 
to intensify this programme. 

'15. 

llinor Irrj&"atiou 

f Shrimati Savitri Nigam: 
l Shri M. L. Dwivedi: 

WilI the Minister of Foed and 
Agriculture be pleased to .tate the 
main schemes which have been imple-
mented with the help ~f F.A.O. for 
minOr irrigation for nutrition and 
dietics in 1961-62? 

Tile Deputy Minister in the Ministry 
of FoOd aud Agriculture (Shri A. M. 

TlI.emas): No scheme was imple-· 
mented with the help of F.A.O. for· 
minor irrigation in 1961-62. 

However, during 1961-62, the F.A.O. 
assigned two experts to India and 
awarded one fellowship for training 
abroad in the. field of nutrition and 
catering. 

GlidiDc Clubs 

'IS. Shrimati Savitri Nipm.: Will" 
the Minister of Trausport IUld C ... -
muuieations be pleased to state: 

(a) the total number of members of 
gliding clubs throughout the country; 
and . 

(b) whether Government are giving· 
any grams to these clubs at the basis 
of membership or on an ad hoc basis?· 

The Deputy MiDister in the Minis-
try of Traasport and CommUBieatiollS 
(,shrl Mohinddial: (a) The total num-
ber of members of Gliding Clubs 
throughout the country, as on 31st 
May, 1863 was 2,319 as per details in 
the statement below. 

(b) Government is gIVIng grant to· 
only three Clubs viz. Delhi Gliding 
Club, Birla Gliding Club and Deolali 
Gliding Club which have been in~lud
ed in the subsidy scheme. The grant 
is in the form of (i) a fixed annual 
subsidy of Rs. 15,000/- and (iil a sub-
vention at the rate of Rs. 3/- per 
launch. The grant-in·aid is ·not relat-
ed to membership. The other Clubs 
will also become entitled 19. receive 
Government grant after they nave ful-
filled the conditions prescribed for 
their inclusion in the subsidy scheme. 

STATEMENT 

Departmemal Gliding Ce"'rts-

1. Gliding_ Centre,.Poona 
2. Gliding Centre, Allahabad 
3. Glidillg Centre, Bangalore 

TOTAL 

54 1 
200 

2~3 
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-Gliding Clubs-

1. Delhi Gliding Club 
2. Birla Gliding Club 
3. Deolali Glidipg Clulo 
4. Banasthali Vidyapith. . 
5. Ahmedabad Gliding & Flying 
C~b. . . . . 

6. Northern India Flying Club 
7. Rajasthan Flying Club. 

TOTAL 

GRAND TOTAL 

632 
13-4 

-45 
239 

82 
60 

103 

1,295 

2,319 

Ulvestment ", Fuuds iB Co-operatives 

77. Shrimati Savitri Nipm: Will the 
Minister of CommlUlity Development 
and Co-operation be pleased to state 
whether any action has been taken 
to suggest to the Municipal Commit-
tees, Local Bodies and Educational 
Insti tutions that the present restric-
"tions on investment of their surplus 
funds in the co-operative~ should be 
removed? 

The Deputy Millister iB the Minill-
<try of C8IIIDlunity Development aad 
·Co-operation (Sbri Shyam Dhar 
:Misra): Yes, Sir. The state e6vern-
ments were requested to review the 
existing position and take suitable 

:action to remove the restrictions. if 
:any, existing in regard to investmen~ 
-of surplus funds of municipalities. 
local bodies, educational institutIons, 

-corporations etc. in co-operatives. A 
·note on the review made by the Gov-
;emment of Maharashtra has a1so been 
·ciTculated to state governments for in-
'formatiOn and fOr undertakine simi-
Jar reviews. 

."C;. 

""1Ii'tm 
r~~~: 
~ ~io .o~: 
L~~trCI': 

!fll'T '"" <f'IT P ~ !f~ ~ 
,""",~~flI;: 
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.I'J~.~ ~ it; ~ 'Ti ~ 

~~ m .rr.t 'f>I' 'fiT{ ~.1f 
~~; 

(li) ~ iP', CloT ~ fir;;r fir;;r ~ 
it If>l1lffi'ffi ~T ~ t; m.: 

(tJ") ~ ~ ~ lI'r.Jrrr it 
~ ~1fflT ~if't? 

'"" "'" P If .... ~ 'a~ 
(~ '11'0 lfo lIfPm) : (.) ;;it i',t I 

(.-) ~!f);;r;n~~mit~ 
~'l<frtl~~~m.: 
f~ it lit -wr~ ~ ~ t!'f.t ii\l 
~tl 

(tJ") ~ ~ ~ 0!fIf 'liT 
'll~ ~?:if'tm.:ll-!rflW!f~ 
m<: f~~ it 00 ~m I 

Trauportatioa of IrOIl Ore 

79. Shri Hem ~j: Will the Minis-
ter of ~ilwaJII be pleased to state: 

(a) whether it is a fact that Iron 
Ore is found in sufficient quantity in 
Mohendf'agarh distriot of Punjab; 

(b) whether it is also a fact that 
it cannot be transported due to lack 
of transport facilities of a broad Ji:auge 
line; and 

(c) if so, whether the Punjab and 
Rajasthan Governments have ap-
proached the Central Goveminent for 
its construction and the reactiOn of 
the Central Government thereto? 

c:: 
The Deputy Minister in tile Miais-

try of Railways (Sbri S. V. Rallla-
swamy): (a) The reserves of iron are 
deposits at Chappra, Antri. Beharipur 
in Mohendragarh District of Punjab 
were estimated by Geological Survey 
of India dUTinll 1955 at' 2.03 million 
tonnes and the reserves of the de-
posits at Dhanota and Dhancholi in 
the same district were estimated at 
508,000 tonnes. The Geological. Sur-
vey. of India is carrying out drilling 
of the deposits at Antri-Beharlpur 
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since 26-12-1962 for detailed estima-
tion of the reserves. 

(b) No, Sir. The ore is offered for 
despatch by rail at Nizampur, which 
is the nearest rail head on the metre 
gauge section of the Western Rail-
way. The demands from this station 
.are being met in full. 

(c) Does not arise. 

Dropping of Coal from WagOllS 

80. Shri C. K. Bhattacharyya: Will 
the Minister of. Railways be pleased 
to state: 

(a) whether his attention has been 
drawn to a news published in 'Jana-
sebak' of Calcutta on the 24th May 
that on the 16th May at 3-30 p.m. a 
goods train proceeding from Ranaghat 
to Bongram station stopped at gate 
No. 23 and dropped about two lorry 
load coal from the coal loaded 
wagons; 

(b) the large number of persons ap-
peared at the place and picked up the 
.coal; 

(c) that this is a regular happening 
on this line and is done by arrange-
ment; and 

(d) whether there is any arrange-
ment to check it? 

The Deputy Minister in the Minis-
try of Railways (Shri Shahllawaz 
Khan): (a) Yes, Sir. The correct 
facts are that some miscreants tried 
to steal coal from the open coal 
wagons of goods train No. 721 Up 
When it was detained at Hongaon 
Outer signal. Their attempt was, 
however, prevented by the prompt 
arrival of a police constable at the 
site. This police constable imme-
diately contacted the local police who 
rushed to the site and arrested one of 
the culprits and recovered about 60 
maunds of coal. 

(b) No Sir. There were only a 
few. 

(c) No Sir. 

(d) Such thefts are net common at 
this station. But, as an occurrence of 
this nature has come to notice, suit-
able preventive measures have been 
taken. 

Thiruvall&'oor Train Bait near Calicut 

81. Shri Koya: Will the Minister of 
Railways be pleased to state: 

(a) whether the Railway Depart-
ment have received representatIOns to 
reopen the Thiruvangoor train halt 
near Calicut which was stopped after 
it was burnt during 1942 movement; 
and 

(b) the decision of the Railway ad-
ministration on this representation? 

The Deputy Miaister in the Mi.is-
try of Railways (Shri S. V. Itama-
swamy) :(a) Yes. 

(b) proposal was examined but 
could not be accepted for want of 
adequate justification. 

"" .~ 
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Projects 10 lJIcrease Farm Ollt.llt 

r Shri R. Barna: 
1'7. ~ Shrimati Vimla Devi: 

l Shri DiDeD Bhattacharya: 

WiII the Minister of Food a •• Arri-
cultllre be pleased to state: 

(a) whether there is any proposal 
to set up targets for projects which 
can seCUre a rapid increase in farm 
output; 

(b) if so, whether such proposals 
are being considered; and 

(c) with what progress? 

The Miuister of State in the Millis-
try of Food aDd Acricu.lture (Dr. Ram 
Subhag Singh): (a) to (c). The 
Agricultural programmes already 
under implementation have been re-
oriented in the context of the pre-
sent Emergency with special emphasis 
On those measures which could be 
formulated and completed qUickly SO 
as to result in rapid increases In aert-
cultural production. 

Recent experience of the implemen-
tation of Intensive Agricultural Dis-
trict Programme (Package Pro-
gramme) has shown that instead of 
dispersing efforts all over the coun-
try, in the interest of securing rapid 
increases in production, attention 
should be concentrated in the most 
promising and productive areas. The 
nlew programmes for increased pro-
duction of rice, millets and pulses, 
cotton and oilseeds recently formalat-
ed by the Ministry are conceived on 
this package principle in carefully 
selected areas. The programme ex-
tends over 40 selected districts for 
nce, 100 districts for millets and 
pulses. In these district 20 per cent 
of the total acreage is proposed to be 
covered in the first year, 40 per cent 
in the second year and 60 per cent in 
the third year. An additional pro-
duction of 25 per cent is expected in 
the crops concerned by the end of 
the Third Plan period. 

These programmes are in addition 
to the package proeramme startsd 
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earlier in 15 selected districts. This 
p:'o~ramme also covers wheat, rice, 
mill':::" pulses and various cash crops 
grawn in the districts. A 50 per cent 

increase over the base year is envi-
aaged in ':-e production of the crops 
concerned. Lle results achieved SO 
far reveal a defilll: e trend towards 
increased production and based on 
this. it is lxpected that the target of 
additional production would be 
achie," d. 

Dur,.:lpur Express Highway 

88. Shri Tridib Kumar Chaudhuri: 
Will the Minister of Transport and 
Communications be pleased to state: 

(a) the progress achieved so far in 
implementing the projected construc-
tion of Durgapur Express Highway; 

(b) whether there is any proposal 
to link the construction of the Durga-
pur Railway with the implementation 
of the Master Plan for Calcutta; 

(c) whether the alignment and pre-
liminary surveys for the Highway 
have been completed and the estimat-
ed cost of the project; and 

(d) whether any negotiations have 
been going On with the International 
Development Agency for financing 
this project. 

The Minister of Shipping in the 
Ministry of Transport and Commnni-
cations (Shri Raj Bahadur): (a) to 
(d}. The Durgapur Express Highway 
project is a State Scheme. The Gov-
ernment of West Bengal are, there-
fore, primarily concerned with this 
project. The required information, 
which has been called for from the 
State Government, will be laid on 
the Table of the Sabha as soon as 
possible. 

Rice Production 

r Shrimati Jyotsna Chanda: 
89. -< Shri p. Venkatasubbaiah: 

L Shri D. J. Nuk: 

"Will the Minister of Food and .\gri-
ealture be pleased to state: 

(a) the total rice production in the 
country during the last fiVe years; 

(b) the reason for such shortage of 
rice in the country this year; 

(c) the stePs Government have 
taken to supply adequate rice to the 
people; and 

(d) whether Government Wlll.con-
sider the constitution of high power 
Committee to go into the reasons of 
such short supply of rice f<nd 3uggest 
remedies therefor? 

The Minister of State in the l\Jinis-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) The total pro-
duction of rice during the last five 
years has been as given below: 

Year 

1957-58 
1958-59 
1959-60 
1960-61 
1961-62 . 
(Final Estimate). ._--

Product:on 
(thousand 

tons). 

25,122 
30,541 
30,963 
33,658 
33,610 

(b) Statistics relating to the produc-
tion of rice in the country during 1962-
63 haVe not yet become available but 
a decline in current year's production 
is indicated owing to insufficient and 
ill-distributed rains in Madhya Pra-
desh, Maharashtra, Gujarat, West 
Bengal, Bihar, Uttar Pradesh, Orissa 
and Andhra Pradesh and to floods in 
Assam. 

(c) The Government is distributing 
rice through the fair priCe shops at 
reasonable prices for the benefit of the 
vulnerable sections of the community. 
The issue of wheat has also been libe-
ralized so that an alternative ce~eal 
may be available in sufficient quantity 
to the consumer. 

(d) Certain recommendations have 
already been made by the Central 
Teams which visited the State. and 
these recommendations have ·been 
communicated to the State Govern-
ments, who have been requested to 
implement them. 
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Price Support For Tapioca 

90. Shri M. K. Kumaran: Will the 
Minister of Food and Al"riculture be 
pleased to state: 

(a) whether the Government of 
Kerala have made any representa-
tion to the Centre regarding fixing of 
su"Pport price for tapioca; and 

(b) if so, the decision taken in 
this matter? 

The Minister of State in the Minis-
try of FOOd and Aa-riculture (Dr. Ram 
Subhal" Singh): (a) No. 

(b) Does not arise. 

Production of Khandsarl 

91. f Shri Bibhuti Mishra: 
L Dr. L. M. Singhvi: 

Will the Minister of Food and Agri-
cnlture be pleased to state: 

(a) whether Crllvernment's atten-
tion has been drawn to the news item 
published in the Statesman On the 
12th June, 1963 to the effect that curb 
011 Khandsari production is likely to 
be imposed; 

(b) if 'so, whether there is any such 
proposal under the consideration of 
Government; and 

(c) how Government are plal~Tling 
to fulfil the needs of Khandsari users. 

The Deputy Minister in the Minis-
try of FOOd aDd Aa-rlculture (Shrl A. 
M. Thomas): (a) Yes, Sir. 

(b) and (c). Crllvernment are con-
sidering ways and means of regulat-
ing supply of sugarcane between 
sugar mills and khandsari sugar 
manufacturing units on an equit.able 
basis keeping in view the target of 
mgar production. In doing so the 
needs of khandsari consumers will be 
fuUy borne in mind. 

Rollilery in Train 

92. Shri P. C. Borooah: Will the-
Minister of Railways be pleased to-
state: 

(a) whether it is a fact that armed 
bandits robbed passengers of the-
14 Down Agra-Lucknow Express train 
of the North-East Railway between 
Ganjdundwara and Patiali stations on 
or about 15th June, 1963; 

(b) if so, whether an inquiry has 
been conducted into the inCident, and 
if so, with what result; and 

(c) the action taken to prevent re-
currence of such happenings on that 
rail way in particular and the Indian 
Railways in general? 

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz 
Khan): (a) Yes, Sir. 

(b) The case is under police investi-
gation. Four accused persons have so 
far been arrested. 

(c) The responsibility for checking 
crime in passenger trains rests with 
the State Government Police and they 
are taking aU possible measures in. 
co-operation with the Railway Ad-
ministrations and the Railway Protec-
tion Force to eradicate the evil. 
Special police squads have been 
deputed to escort important night 
trains on the North Eastern Railway. 
The Railway Administrations have 
also taken the following measures:-

(i) safety devices have been pro-
vided in the carriages so that 
undesirable persons may not 
gain unauthorised entry into' 
the compartments; 

(ii) a new arrangement has 
recently ,been devised by 
which the pressing of a pusb 
button provided in the ladies-
compartment will ring'a bell 
in the Guard's lobby and the 
adjacent general compartment. 
and will also switch on 'a red 
light ou !side the compart-
ment to indicate that help is· 
needed at once. This device, 
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is provided in the ladies com-
partment of a few important 
trains; 

(iii) Conductor Guards and T.T.Es. 
have instructions to pay 
special attention to lady pas-
sengers, particularly when 
travelling alone; 

(iv) ladies travelling in higher 
class are allowed to take an 
attendant holding third class 
ticket with them during night 
time; 

:(v) announcemen~ are made 
through loud speakers and 
through notices warning the 
passengers to be alert and 
beware of pick-pockets and 
other anti-social elements; 

(vi) punishment for pulling un-
authorisedly the alarm chain 
has been enhanced to Rs. 
250i-; 

(vii) instructions have been issued 
that all night trains at start-
ing stations should be checked 
by responsible officials with 
a view to examining that the 
upper class compartments, 
particularly those reserved 
for ladies, have nobody hid-
den within the lavatory or 
underneath the berths; 

(viii) the Intelligence Branch of 
the Railway Protection Force 
have instructions to keep 
close surveillance on the cri-
minals operating on Railawys 
and to pass intelligence col-
lected to th" Government 
Railway Police; 

(ix) Police and R.P.F. escort 
trains in vulnerable sections; 

·(x) armed men from the R.P.F. 
have been provided for pat-
rolling crime infected yards 
and railway tracks. 
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Cost of Sugar 

H. Shri D. D. Puri: Will the Minis-
ter of Food and Agriclllture be pleas-
ed to state: 

(a) the cost of sugar for different 
regions as worked out by the Tariff 
Conlmission; 

(b) the increases in costs uptodate 
for -different regions; and 

(c) the prices fixed by statute? 

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri 
A. M. Thomas): (a) The Tariff Com-
mission has not worked out the cos1 
of production of sugar for different 
regions. They had prepared four 
regional cost schedules with the help 
of which the cost of sugar can be 
worked out in different regions. These 
schedules have been published by the 
Tariff Commission in their 1959 
Report on the Cost Structure of Sugar 
and Fair Price payable to the Sugar 
Industry. These were considered to 
hold good for four years-1958-59 to 
1961-62. The schedule for the 
Northern region alone was used by 
Government for fixing the ex-factory 
price of sugar in Uttar Pradesh and 
North Bihar during 1959-60 and 
1960-61. 

(b) The increase in costs which 
have been allowed per maund of sugar 
in the four regions in 1962-63 over 
the Commission's schedules are given 
below: 

(Rs. nP.) 

Northern region 1.09 
Madhya PradeSh and 

Rajasthan region 1.07 
Bombay region 
Southern region 

1.22 
1.19 

The above increases relate to a re-
covery of 10 per cent and a duration 
of 120 days. 

(c) The ex-factory prices fixed for 
Uttar Pradesh and North Bihar by 
statute in 1959-60 and 1960-61 were 
Rs. 37.85 per maund of sugar of ISS 

755 (Ai) LSD-6. 

D-29 grade. The prices in Punjab and 
South Bihar were Rs. 38.35 per maund 
of sugar. 

The ex-factory prices now fixed for 
lIugar factories in different areas are 
given as follows. 

Reg'on 

WestV.P. 
East V.P. 
North Bihar 
South Bihar 
Punjab . 
West Bengal 
Assam . 
Orissa 
Rajasthan 
Madhya Pradesh 
Maharashtra 
Gujarat . 
Andhra Pradesh 
Madras 
Mysore . 
Kerala . 
pondicherry 

Ex fa~ ...,. y 
r..;c ~ 

q.lin[31in 
Rupees nP 

108' 50 

111"20 

III 20 

liZ' 50 

109·85 
III "10 

113' R5 
1I0' 50 

109 85 
log'85 
lC9' R5 
lIZ' 50 

log' 85 
111"20 

111"20 

III ·20 

111"20 

Cultivable Waste Laud 

95. Shri Warior: Will the Minister 
of Food and Agriculture be pleased 
to state the area of cultivable waste-
land brought under cultivation year-
wise and, State-wise, from 1958 on-
wards? 

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram 
Sllbhag Singh): Information regard-
ing the areas covered by the land 
reclamation and land deve :opment 
schemes in the States is furnisned in 
the statements placed on the Table of 
the House. [Placed in Library, See 
No. LT-1377/63J. Statistics speci-
fically regarding the area of waste-
lands brought under cultivation are 
not available. 
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Nagpur A:irport 

98. Shri P. K. Deo: Will the Minis-
ter of TraDSJlOrt aDd CommllnieatiOllS 
be pleased to state: 

(a) whether the Nagpur airport is 
being expanded; 

(b) ,if so, at what cost and for what 
purpose; and 

(c) whether there has been any 
increase in the number of flights of 
I.A.C. planes to and from Nagpur? 

The Deputy Mbister in tile MinIa-
try of TraDSJlOrt and CommunicatiOll!l 
(Shri Mohinddin): (a) Yes, Sir. 

(b) Nagpur is centrally situated ana 
technically it has been found neces-
sary to extend the runway. 

The cost of the construction is not 
yet finally known. 

(c) No. Sir. 

Hotels for Foreign Tourists 

99. Shri Bhagwat Jha Azad: Will 
the Minister of TraDSJlOrt and Com-
munications be pleased to state: 

(a) whether Government have any 
proposal to build in collaboration with 
State Governments a chain of hotels 
in the country to cater to the needs 
of foreign tourists; and 

(b) whether any State Govern-
ment has so far agreed to such a 
proposal? 

The Minister of Shipping in tho 
Ministry of Transport and Communi-
eations (Shl'i Raj Bahadur): (a) There 
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is no definite proposal that Govern-
ment should build a chain of hotels 
in collaboration with State Govern-
ments but the question of ·increasing 
hotel accommodation to meet growing 
requirements is under active conside-
ration of the Government. The possi-
bility of building hotels in the puhhc 
sector, is being examined in consulta-
tion. with the State Governments con-
cerned. 

(b) Does not arise. 

International Hotel at Bombay 

180. Shri Balkrishna Wasnik: Will 
the Minister of Transport aJUl Com-
munications be pleased to state: 

(a) whether there has been any 
proposal to set up an international 
hotel in Bombay in which the Air 
India was to collaborate; and 

(,b) if so, the progress thereof? 

The Minister of Shippinc in tile 
Ministry of Transport and CommuBi-
cations (Shri Raj Bahadur): (a) Yes. 
There is a proposal from Messrs. East 
India Hotels Ltd., New Delhi to set 
up an international hotel in Bombay 
in whiCh the Air-India has offered W 
collaborate. 

(b) There has been no progress and 
this is due to the fact that Indusfrial 
Finance Corporation of India while 
sanctioning the loan for 3 hotels, viz .. 
at New Delhi, Bombay and Agra, to 
he constructed by Messrs. East India 
Hotels Ltd. laid down a condition that 
the loan sanctioned for 2 hotels, i.e., 
at Bombay and Agra will be released 
only after the successful completion 
of the New Delhi hotel project. Since 
the New Delhi hotel prOject has not 
yet been completed and as Air-India 
is interested only in collaborating in 
the Bombay project, there has been 
no further progress. The other diffi-
culty of Messrs. East India Hotels 
Ltd. is that they have not secured a 
suitable site for this purpose at 
Bombay. 

Strike by Bombay Port Flotilla Crew 

101. Shri Maheswar Naik: Will 
the Minister of Transport and Com-
monications be pleased to state: 

(a) whether it is a fact that the 
Bombay Ports flotilla crew have 
recently gone on strike; 

(b) if so, on what grounds; and 

(c) the steps being taken to bring 
about the port into normal working 
o:'der? 

The Minister of Shipping in the 
Ministry of Transport aDd Communi-
cations (Shri Raj Bahadur): (a) The 
Bombay Port Trust flotilla crew were 
on strike from the mid-night of the 
25th June to 7 p.m. on the 27th June, 
1963. 

(b) Last year some of the major 
Port Workers' Unions had represented 
to Government that there were cer-
tain anomalies in the pay scales fixed 
by the tripartite Categorisation and 
Classification Committee for major 
Port employees appointed by Govern-
ment Resolution No. 23-PLA(91) /58, 
dated the 23rd August, 1958. 

The Government had advised the 
Unions to list the alleged anomalies 
and discuss them at Port level in the 
first instance. The Unions were also 
informed that if there were a few 
genuine anomalies they could be 
looked into. Some discussions took 
place between the Bombay and Cal-
cutta Port authorities and the Unions. 
A few cases were aiso settled. How-
ever, a 'Very large number of itE'ms 
remained which the Unions wanted to 
be referred to arbitration or adjudica-
tion. Government examined each of 
these items and wrote to the All India 
Port and Dock Workers' Federation on 
the 15th April, 1963 informing them 
that the items did not appear to 
justify reference to adjudication or 
arbitration. However, during the 
course of an interview at Bombay, the 
Minister of Shipping asked President 
and some other representatives of the 
constituent units of the FederatiQn, to 
send their comments on the Govern-
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ment's reply and it they so desired 
they could further discuss the pend-
ing matters at a meeting to be arrang-
ed later. On the 15th June, 1963, 
while the Federation's reply was being 
awaited, one of its constituent Unions, 
the Bombay Port Trust General 
Workers' Union, wrote to Government 
that it had decided to call a strike of 
the Bombay Port Trust Fire Brigade 
staff and the Hotilla staff if the aUeged 
anomalies in regard to pay scales were 
not immediately referred to adjudica-
tion. A few cases of delays in imple-
mentation of assurances and orders of 
a local nature were also alleged. The 
Union was immediately apprised of 
the fact that the Federation's reply 
to the letter of the 15th April was 
still awaited and that Government 
would take immediate action on 
receipt of their reply. The Port Trust 
Fire Brigade staff however went on 
strike from the 23rd June and the 
flotilla crew went on strike from the 
25th June. 

(c) The strike was called off as a 
result of the d·iscussions held by the 
Minister of Shipping with the repre-
sentatives of the All India Port and 
Dock Workers' Federation on the 27th 
June 1963. Since then the Bombay 
Port has been working normally. 

FlOOds in "-sum 
102. Shri Ma~'ar Naik: Will the 

Minister of Ral1w.ays be pleased to 
state: 

(a) the extent of damage caused to 
the railways during the fioods whi~h 
occurred in June in As.,am; and. 

(b) the measures taken to restO.re 
normal services? 

'rae Deputy l\'liubter in the Minis· 
trY of Railways (Shri S. V. Rama-
$wamy): (a) Due to Hoods in June 
1963 in Assam area there have been 
some cases of bank erosion, over top-
ping of embankment, washaway of 
banks and Hoodin~{ of colony, The 
cost Of damage VlnS assessed at 
a~\>ximately Rs. 1.33 lac. 

(b) In most of thre cases normaf 
services were not. interrupted and' 
were rnain"tained by taking immediattl 
protective measurtl3 in the shape of 
boulder pitching packing of track etc. 
Only in one caSe, train services had 
to be suspended for a pcricd of 24 
hours on Rangapara North-Tezpur 
Branch line on 28 ·(;-1903. 
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Local Tram from Bellary Hospet to 
Gadag 

104. Shri Sivamurtbi Swamy: Will 
the Minister of Railways be pl~ased 
to state: 

(a) whether any representation has 
bet\n received bv the people of Kop-
pal, Hospet and Gadag to start one 
more local train from Bellary Hosnet 
to Gadag; and -

(b) if so, the actioll taken thereon? 

The Deputy Minister in the Minis-
try of Railways (Shrl ShahD:lwn:a 
Khan): (a) Yes. 

(b) The census ot passengers using 
train services O!n th.~ section taken in 
November, 1962 h'ld indicated that 
there is overcrowding on certain 
train~ while available capacity on 
certam others wag not fully utiEsed. 
Th7re is, therefore, no traffic justifi-
catiOn for introducing an additional 
pair of trains in the nca!" future, an:!, 
m~reover, additional locomotives re-
qUired fOr the introduction are also 
not availabl~ at pres.'!nt. The question, 
however, will be co~sidered again 
When necessary re~ources are avail-
.able. 

QuartenI lor Delhi Telephoae 
District 

105. Shri Buta liIingh: Will the 
Minister of Transport and Communi-
cations be pleased tel state; 

(a) whether the Delhi Telephone 
District has got a separate pool of 
quarters; 

(.b) the number of quarters at pre-
sent occupied in this pool by ofticers 
(desi~ation-wise) workmg in the 
D. G. P. & T. and other cffice~ which 
are included in tbe general pO'll of 
resiaences controlled bv the Direct ... r 
of Estates; and 

(cl whether it is a fact that all 
these residences are surplus to the 
needs of the Delhi Telephone Dis-
trict? 

The Deputy Minister in the MiDis-
try of TrallSPOrt and Olmmunica-
tions (Shri Bhagavatl): (a) Yes. 

(b) Five quarter~ of the District 
Pool are occupiaj at present by ~wo 
Asstt. Chief Enginel'u P. S. to Minis-
ter, A. G. C. R. ani a P. & T. Board 
Member. On thp. other hand, live 
quarters of the Dt~. and ~f the e~ne
ral pool of residence cl1~trol1ed by 
the Estate Officer are under occupa-
tion of officers of thE' Delhi 1."elephone 
District. 

(c) Does not ari.le. 
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Radars for I .. \.C. Viscounts 

r Shri Buta Sinl'll: 
101. J S~ Narasimha Rd.'IY: 

"j Shn P. C. Borooah: 
L Shri Kajrolkar: 

Will the Mini~ler of Tran~p"rt and 
Commuuications t.e ple3..<cd to state: 

(a) how many Vi,counts in opera-
tion with the l.A.C. haw· been fitted 
wi11h radar equipment and t.ow many 
still remain to b~ fittt'.l. with ,'adar; 
and 

(b) what action is being taken to 
provide the radar]c~s Vis~fJunts with 
such equipments? 

The 'Deputy Mintsti!r in the Minis· 
try of Transport and Communlca. 
tions (Shri Mohillddld); (a) All the 
13 Viscounts in the fleet 'of the 
Indian Airlines Co!'Poration are n')w 
fitted with Radar Equipment. 

(b) Does not ari~e. 

Import of FishpJates 

108 J Shri Onkar Lal Dcn'a; 
. \. Shri P. C. Borooa"; 

Will the Minister of Rnilwnys be 
pleased to state: 

(a) whether thp. Indian Railways 
have ordered for 1~::5r.~ tonnes of 
fishplates ~n U.S.A; 

(b) if so, on whet terms and whe-
tlher the supply ~as since been com-
pleted; and 

(c) how far th<! Indian Railways 
depend upon imP'>r~; for fish plates? 

The Deputy Minister in the Minis-
try of Railways (Sbrj S. V. Rama-
swamy): (a) Yell. 

(b) 'On C. & '!i". ba.;is. Price per M. 
Ton for different !n'Ha~ P:)rts ranges 
from-

(i) $202.53 to 204.0\7 fLlr 11)5 lb., 
fish plates. 

(ii) $214,61 to 216:55 for !lO !bs. 
fish plates. 

(iii ) $222'86 to 224-88 for 60 Ibs. 
fish ·plates. 

Supplies have been completed. 

(c) Development of indigenous 
capacity for making fish plates started 
since beginning Ilf 195?·63. The pre-
sent in~enoU3 Cl:;lll'ity for ralling 
fishplates from bille~s is adequate to 
meet our current requirements. If 
sufficient quantity of indigenous bil-
lets is not made avaPable by the Steel 
Plates, import of billets Or !lnished 
flshplates. as the casz may be, will 
have -to be arrang~ to the extent af 
anticipated sl-Ytfa!l. 

Bomb ExpIO'../On On the Tezpur-
RangiYa Section 

109. Shrj Bade: Will the Minister of 
Railways be pleased to refer to the 
reply given to Stl:rrei Question 
No_ 788 on the 9th April, 1963 and 
state: 

(a) whe11her the enqu iry started 
into the bomb ex~l"sion on the Tez-
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pur-Rangiya Section of the N.E.F. 
Railway has been concluded; 

(b) if not, at what stage the enquiry 
is .pending; and 

(c) how many witnes5es have been 
examined in this case'!' 

The Deputy Minister in the Minis-
try of Railways (Shrl Shahnawas 
KhaJr): (a) Not yet. 

(b) According to expert opinion of 
the Chemical Examiner of the Explo-
sive department of Government of 
India, the bomb was a hand grenade 
No. 36. Its presence at the scene of 
occurrence and other relevant details 
are being investigated by the police 
who are of ~he opinion that this was 
a case of accident and not sabotage. 

(c) Nine. 

Tube WeDs in Punjab 

110. Shri Daljit Singh: '" ill the 
MiniS'ter of Food and Agriculture 
be pleased to state: 

(a) the number of tube wells being 
drilled by the Central Tube Well 
Organisation in Hoshiarpur district of 
Punjab; 

(b) how many tube wells are pro-
posed to be drilled during 1963-64; 
and 

(e) the number of wells that are 
in operation"! 

The Deputy MiJlister iR the Minis-
try of Food aud Agriculture (Shri 
A. M. Thomas): (a) to (c). The Ex-
ploratory Tubewel1s Organisation 
under the Ministry of Food and Agri-
culture carries out il'oundwater ex-
ploration in areas selected on the 
basis of proposals received from the 
State Government. The State Gov-
ernment of Punjab has not proposed 
any exploratory site in Hohiarpur dis-
trict during the current Plan periol. 

In the course of ~xploratory dril-
ling, such of the exploratory bores as 
give adequate discharge of water are 
con'Verted \into production tubewells 

and transferred to the State Govern-
ments concerned for the purpose of 
irrigation and related uses. One 
such tubewell constructed at Narula in 
Hoshiarur district and handed over to 
Punjab Government in December 
1960, is being used by the State Gov-
ernment for agricultural purposes. 

Loss of Wheat Bags 

r Shri Onkar La!, Berwa: 
111. i Shri P. C. Borooab: 

L Shri Kaehhavai:ra: 

Will 1lhe Minister of Food aJUl Agri-
culture. be pleased to state: 

(a) whether it is a fact that at least 
1000 bags of wheat had been lost re-
cently from the Government Godowns 
at Naraina near Delhi. 

(:b) if so, whether an inquiry has 
been conducted into the incident; and 

(c) the result of the inquiry? 

The Deputy Minister in the Minis-
try of FOOd aud Agriculture (Shri 
A. M. Thomas): (a) Some stocks of 
imported wheat which had been un-
loaded from wagons and were in the 
process of being stacked inside the 
Godowns, were affected by sudden 
rain of 11th/12th June, 1963. The 
affected grain has ,been salvaged and 
that quant1ty which is rendered unfit 
for human consumption is being 
utilised as cattlejpoultry feed etc. 

(b) An enquiry iIlas been conducted. 

(c) The enquiry officer has reported 
that damage occurred due to inade-
quate supply of labour by the hand-
ling and transport Contractor and 
further action in this connection is in 
progress. 

BaUway Bridces 

112. Shri R. Baraa: Will the Minis-
ter of Railways be pleased to state: 

(a) whether it is a fact that Gov-
ernment have asked. a Japanese firm 
to supply equipmenta for Railwl)Y 
,bridlres in India; 
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(b) if so, the location of the bridges; 
and 

(e) when the work is likely to be 
taken up? 

The Deputy Minister in the Minis-
try of RailwaJs (Shri S. V. Rama-
swamy): (a) Yes. 17 Nos. 150' Span 
Bridge girders for replacement of 
existing weak girders on South-Eastern 
Railway. 

(b) (i) Karo bridge between Goil-
kera and Posoita stations; and 

(li) Seonath bridge No. 2 between 
Bilha and Nipania stations, on South-
Eastern Railway. 

Note: Reglirderi.ng has become urgent 
because the existing early steel girders 
are showing signs of distress. 

(c) By March 1964. 

~;ro~~ 
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LA.C. Base at Begumpet 

114. Shri p. C. Deo Bhanj: Will the 
Minister of Transport and Comuni-
eatioll9 be pleased to state: 

(II) whet.'her it is a fact that the 
Indian Airlines Corporation have taken 

a decision. to close down its base at 
Begumpet, Hyderabad; and 

(b) if so, the reasons therefor? 

The Depllt;r MinIster ill the Minis-
try of Transport and Communications 
(Shri Mohiuddin): (a) and (b). 
Hyderabad is an overhaul base for 
Dakotas while Calcutta is the base for 
Fokkers and Skymasters and Delhi for 
Viscounts. The Corporation have 
placed an order for the purCihase of 
3 Caravelles Jet aircraft which are 
dUe to .be delivered in <the Winter of 
1963-64. On the reconunendations 
made by a Committee appointed for 
the purpose, the Corporation have 
decided that the overhaul base for 
Caravelles should be established at 
Bombay. 

With the progressive reduction in 
Dakota operations and the further 
reduction which will result on receipt 
of Caravelles the Dakota overhaul 
work is shrinking considerably re-
sulting in a large number of the staff 
becoming surplus to the requirements 
of the Hyderabad base. In order to 
meet the requirements of staff for the 
Caravelle base at Bombay and simul-
taneously to absorb the surplus staff 
at Hyderabad the Corporation have 
decided to transfer about 250 persons 
from Hyderabad to Bombay. The 
remaininZ staff numbering about 375 
would continue to be employed on 
Dakota overhauls at Hyderabad. The 
Corporation are also considering the 
question of centralising all overhaul 
work of Dakota instruments at 
Hyderabad. No decision has been 
taken to close down the Begumpet 
Workshop. 

Shillong Aerodrome 

115. Shri Swell: Will the Minister 
of Transport and CommllBications be 
pleased to state: 

(a) whether the plan to construct 
an aerodrome in Shillong has been 
dropped; 

(b) if so, the reasons therefor; and 
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(c) if not, the approximate date 
when the construction is likely to 
begin? 

The Deputy Minister in the Ministry 
of Trausport and CommunicatioDll 
(Slui Mohiuddin): (a) Yes, Sir. 

(b) and (c). The proposal was 
dropped on account of the high cost 
mvblved. 

Self-Sufficiency in Food 

116. Shri B. N. Makerjee: Will the 
Minister of Food and Acriculture be 
pleased to state: 

(a) whether he stated recently in 
the U.S.A. that within five years India 
would be self-sufficient in food; and 

(b) if so, what steps, in the main, 
are contemplated in this behalf? 

The Minister of State in the Millis-
try of J'ood and Agriculture (Dr. Ram 
Subhag Singh): (a) During his recent 
visit to Washington, the Union Mini&-
ter for Food and Agriculture stated 
that with the progress made in the 
field of ·agricul ture in India, assistance 
can now begin to taper off so that in 
the next fiVe to ten years, India would 
need no more food aid from the United 
States. 

(b) The measures being taken to 
bring about rapid increase in food 
production are indicated below:-

I. Greater emphasis has been laid 
on 

(a) Minor Irrigation; 

(b) Fuller utilisation of irrigation 
potential; 

(c) Soil conservation; 

(d) Supply of fertilisers 'and 
manures; 

(e) Seed multiplication and dis-
tribution; 

(f) Popularisation of Plant pro-
tection and other improved 
agricultural practices and im-
plements; and 

(.g) Intensive Agricultural Dis-
trict Programme. 

U. Intensive production programmes 
for rice, millets, pulses and subsidiary 
foods, have been introduced in select-
ed districts. For this purpose, Exten-
sion machinery is proposed to be 
strengthened so as to provide one VIW 
for 4,000 acres of a,gricultural land 
and two ~cultural Extension 
Officers per Block. 

III. Administrative arrangements for 
co-ordination of &gricuJ tural pro-
grammes are being strengthened. On 
the suggestion of the Minister of Food 
and Agriculture, State Governments 
are setting up two high level Com-
mittees--one at the Cabinet level and 
other at official level for ensuring c0-
ordination of thought and effort 
among the different departments deal-
ing with agricultural programmes. 

IV. Village Level Workers have 
been assigned only one set of task, 
namely, to organise agricultural ex-
tension and supplies and help village 
pancltayats and co-operatives to draw 
up and implement village production 
plans in agriculture. 

V. The Community Development 
budget has been reorientated so as to 
cater to the needs of agriculture to the 
maximum possible extent. 

VI. Joint Central Teams comprising 
the representatives of the Ministries 
of Food and Agriculture and Com-
munity Development and Co-operation 
visited all the States and reviewed 
the programmes of agricultural 
Development for 1963-64 and made 
important recommendations for im-
proving the arrangements for Ad-
ministrative Co-ordination at various 
levels and for removing the existing 
bottlenecks in the supplies of inputs 
and for augmenting credit. 

VIL Arrangements have also been 
made for liaison with the States. Each 
of the Senior Officers of the Depart-
ment of Agriculture and the Ministry 
of Community Development and Co-
operation has been assigned two S~ates 
which he will visit periodically not 
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only to acquaint !himself with the pro-
gress of the programmes, but also to 
assist the States in solving difficulties, 
if any, experienced by them. 

~"mt~~~~ 

HIS. ~f~~ : ;m 
.-m ~T p ~ ~ 'R!f.t 'liT WIT 
~f.t;: 

(ifo) ~lfltif~if~ 
'liT 'ffir if r.m: ~ 0'Ii mr.rr 'if'('q'('f ~ 
;;rr~~ ; 

({i) ~ 'lfunvr '!iii' ~ ~<qf 
~ ; 9;j't<: 

( tT ) fifiClilT \hr;rr ~ ~, m.: 
'!iii' ~;;rrW? 

~~Tp~ii~ 

(~ "0 11'0 'fT1m) : (ifo) ~ (tT).~ 
~~if~u;i<iif'if'('q'('f 'liT 
~~'liT9;jlqij4"'61 ~~~ ~ 
m.: 'H. 'f, 'I ~ 'I ~ 'f, ':( if crq'f if <ft;r 
~~r;;r~~'if'('q'('fm.: aA 
('if'('q'('f if ;roon:) ~ ~ ~ 

.rmor qi\ ~ rnr inrr tTm' I ~ 
~~it'if'('q'('f'IiT'3'r.f~'foII'~ 
~IW~~~~;j1m; qi\ 
'if'('q'('f 'A'h: aA 'fiT ~ ~ crq'f 'liT W'r 
~Ef'IiT~'fol'<Ii't'foll'~~I'I ~
.ro, 'ltf,~ ~ ~ ~ ~ ~ 
~qi\~¥~~~r;;r 'if'('q'('f 
It;rr ~ f.ti4T ~ I ~ 'I ~ 0'Ii 
~ mr <'f1T1I1T ~ 'f, ~ ~ r;;r 
~~qrl~lWTTl4Tl'\1"~ \;\T 

~tl:!TlfT1i"iftl 

m..n if ~;n q'{ ~ ~ i'I' 
He:. ~\Tlftf~:;m q~ 

<I"IT ~ ~ ':('f, ~, 'I~q if 
~ SIll!' mr 'IW" if ~-:-if 
~if~~'liTfi"lTmf.t;:-

(ifo) ~ ~ ~ if f.!'foe ;rrq'f 
'fiT ;;r) ~ ~ 0RTl:!T tTl:!T qr ~ if 
\, .. ~ l'!'? ~ if m-lI'RI1'mi if f.:I;mr it; 

-.lTi 0!I<Ir0 'liT ~ ~ ; m.: 

(13') ;m ~ if m- ;rrq'f if ~ 
~~'fiTmiIf,;qfvrm 'fiT 
flr-;m: ~ ? 

~ <I"IT ~~ ~ ii 
;""~ q~T (~ ~~): (ifo) 
~ lf~ if ;;r;r ~ if impr@' ~ 't.t 
m.: ~ if flr.t ~ ~ if lI'RI1'mi 'liT 
~ 'foil' m if r.m: ~ 0!I<Ir0 if 
~ if ;rrq'f 'fiT ~ 0RTl:!T tTl:!T qr I ~m 
if ~'Wft ~ qi\ ~ if m- 't>lf 
~ 0!I<Ir0 ~ ~ ~ I ~ lffiIT-
lffiI' ~¥T 't,;r m.: ~ifo if flr.t ~ 
~rnr~~ I 

({i) aft, ~ I 

Typists In the BaUways 

119. Shri 0Dbr La! Berwa: Will 
the Minister of RaUways be pleased 
to state: 

(a) whether it is a fact that the 
recommendations of the Second Pay 
Commission regarding merger of 
Typists with clerical category in Rail-
ways has been turned down by the 
Railway Board; 

(b) if so, the reasons tberefor; and 

(c) what is the incentive ·eiven to 
them like Stenographers? 

The Deputy MlDIster In the MJDis-
try of BaUwaYI (Shrl Sbalmawaz 
KhaD): (a) Yes, Sir. 

(,b) It was decided w keep 1Sle 
Typists cadre separate for administra-
tive reasons. 

(e) No incentive is given to the 
Typists. 
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12 IIrs. 
12 ~1 ' I GJb 3 . 

OBITUARY REFERENCE 

Mr. Speaker: I have to inform the 
House of the sad demise of four of 
our friends namely, Shri Debendra 
Nath Karjee, Dr. Raghu Vira, Shri 
J. K. Bhonsle and Kumari Annie 
Mascarene. 

Shri Debendra Nath Karjee was a 
sitting Member of this House from 
Cooch Behar Constituency of West 
Bengal. He passed away at Cooch 
Behar on the 31st July, 1963 at the 
age of 59, 

Dr. Raghu Vira was a Member of 
the Constituent Assembly of India 
during the years 1948 to 1950. He 
passed away at Kanpur on the 14th 
May, 1963 at the age of 61. 

Shri J. K. Bhonsle was a Member of 
the First Lok Sabha and Deputy 
Minister of Rehabilitation during the 
years 1952 to 1957. He passed away 
at Sariska, Alwar, on the 14th May, 
1963 at the age of 56. 

Kumari Annie Mascarene was a 
Member of the Constituent Assembly 
of India during the years 1948 to 1950 
and of the First Lok Sabha during 
the years 1952 to 1957. She passed 
away at Trivandrum on the 19th 
July, 1963 at the age of 61. 

We deeply mourn the loss of these 
friends and I sure the House will 
join me in conveing OUr condolences 
to the bereaved families. 

The House may stand in silence for 
a short while to express its sorrow, 

Members then stood in silence for a 
short while. 

12.04. brI. 

RE: ADJOURNMENT MOTIONS 

Mr. Speaker: I have received a 
large number of notices for adjourn-
ment of the House on the Voice of 
America question from Shri Tridib 

Kumar Chaudhuri, Shri A, K. Gopalan 
and many others on both sides of the 
House. Is the hon. Prime Minister 
going to make a statement? 

Shrimati Renu Chakravartty (Bar-
rackpore): May I plead, Sir, that 
according to the rules the 'No confi-
dence' motion about which we have 
given notice is to be taken up imme-
diately after the questions? 

Mr. Speaker: I will request her t~
consult the Directions of the Speaker. 
There the order is given in which it 
is to be taken up. I have consulted 
that. 

The Prime Minister, Minister of 
External Affairs and MiniSter of-
Atomic Energy (Shri JawaharJaI 
Nehru): Yes, Sir. I propose to make· 
a statement. I have to make a num--
ber of statements on various sub-
jects. As it is normally done, one 
statement is made Qn a day. Today I 
am making one and in the course of 
the next two or three days, I propose 
to make a statement on that subject' 
also. 

Mr. Speaker: Soon? Can it be .... 

Shri Jawaharlal Nehru: Yes; soon. 
Tomorrow I am making a statement 
I believe an the border problem and 
Chinese concentration of troops. That 
is important. 

Mr. Speaker: On the -16th it can be. 
made? 

Shrl JawaharJal Nehru: Yes, r 
think. 

Mr. Speaker: I will hold it over to 
the 16th. Papers to be laid on the 
Table. 

Some Hon. Members: On a point or 
order ...... 

Mr. Speaker: Order, order; I might 
inform the House that the rules that 
are there Ihave beEm interpreted and" 
the Directions Of the Speaker are' 
there on the order in which this 
business has to be taken. 1 might read! 
that if you so· desire. 
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Shri Harl Vishnu Kamath (Hosh-
. angabad): That would be better. 

Shri S. M. Banerjee (Kanpur): 
What about the adjourmnent motion 

,on sugar? (InteTT"Uption). 

Ml". Speaker: Order, order. Deci-
sion on that-some ...... 1 have not taken. 
'That would be conveyed to hon. 
Members. 

Shri S. M. Banerjee: Am I to take 
it that all other adjournment motions 

.other than that on Voice of America 
are rejected? 

Mr. Speaker: Order, order. He 
must kindly resume his seat. He 
knows that there are certain things 
,ht are coming up just now. After 
seeing the results of these, I will take 
a decision on others that are pending 
mld then I will declare what I have 
rejected and what I mean to keep. 

Shri S. M. Banerjee: Knowing fully 
well that 1frlere are No-Confidence 
Motions coming, I have tabled this 
adjournment motion because I wanted 
to censure some of the Ministers that 
are there at present. 

Mr. Speaker: Order, oroer. I know 
that. He should also know that if a 
dJiscussion is expected to be had here 
in the House soon after. nO adjourn-
ment motion can be allowed on that 
subject. Let me see what subject are 
bebng discussed here. Then I can 
decide whether anything else can be 
taken uP. 
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"Unless the Speaker otherwise 
directs the relative precedence of the 
classes of business before the House 
specified ·below shall be in the follow-
ing order, namely:-

(i) Oath or affirmation. 

(ii) Questions. 

(iii) Obituary references. 

(iv) Papers to be laid on the Table. 

(v) Communication of messages 
from the President. 

(vi) Communication of messages 
from the Council of States. 

All these things are given. And then, 

Motion for leave to make a motion 
of no confidence." that comes very 
late after that. This is considered to 
be a routine business: not exactly the 
day's business. This has to be dispos-
ed of first. Therefore I have taken 
up in pursuance of these Directions. 

Shri Hari Vishnu Kamath: Direc-
tive? 

Mr. Speaker: Yes. Papers to be laid 
on the Table. 
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12.08 hrs. 
PAPERS LAID ON THE TABLE 

NOTIFICATION UNDER THE 
INDIAN TELEGRAPH ACT. 

The Mini,ster of Transport and Com-
m1U1ications (Shri Jal'Jivan Ram): 
I beg to lay on the Table a copy of 
the Indian Telegraph (First Amend-
menl) Rules, 1963 published in Noti-
fication No. G.S.R. 673 dated the 20th 
April, 1963, under sub-section (5) of 
section 7 of the Indian Telegraph Act 
1885. [Placed in Library See No. LT-
1348/63]. 

NOTIFICATION UNDER THE 
LAND ACQUISITION ACT 

The Minister of Food and Agricul-
ture (Shri S. K. Patil): I beg to lay 
on the Table a copy of the Land 
Acquisition (Companies) Rules, 1963 
published in Notification No. G.S.R. 
1073 dated the 24th June, 1963, under 
proviso to section 55 of the Land 
Acquisttion Act, 1894, [Placed in Lib-
rary See No. LT-1349/63]. 

NOTIFICATIONS UNDER THE 
MOTOR VEHICLES ACT, ETC. 

The Minister of Shipping in the 
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): I beg to 
re-Iay on the Table:-

(1) (i) a copy each of the follow-
ing Notifications under sub-section 
(3) of section 133 of the Motor 
Vehicles Act, 1939, making certain 
further amendments to the Delhi 
Motor Vehicles Rules, 1940:-

(a) Notification No. F. 12(208)1 
62-PR(T) published dn Delhi 
Gazette dated the 21st March, 
1963. 

(b) Notification No. F. 12(213)1 
62-PR(T) published in DeIhl 
Gazette dated the 4th April, 
1963. 

(e) Notification No. F. 12(176)1 
62-PR(T) published in Delhi 

Gazette dated the 4th April, 
1963. [Placed in Library, See 
No. LT-1336/63]. 

(ii) A copy of the Motor Vehicles 
(Operation of Commercial Traffic bet-
ween India and Contiguous Countries) 
Rules, 1963 published in Notification 
No. S.O. 1108 dated the 20th April, 
1963, under sub-section (3) of section 
133 of the Motor Vehicles Act, 1939. 
[Placed in Library See No. LT-1337/ 
63]. 

(iii) a copy of Notification No. G.S.R. 
668 dated the 20th April, 1963 mak--
ing certain further amendments to 
the rules to regulate the grant of cer-
tificates of competency to Masters and 
Mates in the Mercantile Marine pub-
lished in Notification No. S. R. O. 1965 
dated the 12th June, 1954, under sub-
section (3) Of section 458 of the Mer-
chant Shipping Act, 1958. [Placed. in' 
Libra1'/l See No. LT~1338/63]. 

NOTIFICATIONS' UNDER MERCHANT 
SHIPPING ACT 

(2) I beg to lay on the Table: 

(i) a cOPy each of the following 
Notifications under sub-section (3) of 
Section 458 of the Merchant Shipping. 
Act, 1958:-

(a) The Merchant Shipping (Ship-
ing Office Forms) Rules, 1963 
published in Notification No. 
G.S.R. 455 dated the 16th 
March, 1963. 

(b) Notification No. G.8-R. 503 
dated the 23rd March, 1963' 
containing corrigenda to the 
Sailing Vessels (Inspection) 
Rules, 1962. 

(c) Notification No. G.8-R. 770 
dated the 4th May, 1963 con-
taining corrigenda to the 
Lifeboatmen's (Qualifications 
and Certificates) Rules, 1963. 

[Pl.aced in Library, See No._ 
LT-1350/63]. 
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NO'l'IFICAnONS UNDER MOTOR VEHICLES 
ACT, 1939 

_ (~i) a. copY each of the following 
NO~ficahons under sub--section (3) of 
sectIons 133 Of the Motor Vehicles Act 
1939, making certain further amend~ 
ments to the Delhi Motor Vehicles 
RUles, 1940:_ 

(a) Notification No. F.12/146/54-
62fTra~""POrt published in 
Delhi Gazette dated the 28th 
March, 1963. 

(b) Notification No. F. 20/63PR(T) 
published in Delhi Gazette 
dated the 2nd May, 1963. 
[Placed in Library, See No. 
LT-1351/63J. 

(iii) a coPy of Notification No. F.7 
(6)-Trans/62 published in Tripura 

'Gazette dated the 16th February 1963 
making certain amendment ~ the 
Tripura Motor Vehicles Rules 1954 
under sub-section (3) of secti~n 133 
-of the Motor Vehicles Act, 1939. 
· -[Placed in Library. See No. LT-1352/ 
'63]. 

NOTIFICATION UNDER DELHI MOTOR 
VEHICLES TAXATION AcT, 1962 

(iV) a copy of Notification No. F,21 
(1) /63-PR(T) published in Delhi 
Gazette dated the 27th March, 1963, 
containing the Delhi Motor Vehicles 
Taxation Rules 1963, under sub-sec-
tion (3) of section 23 of the Delhi 
Motor Vehicles Taxation Act, 1962. 
[PJ.aced in Library. See No. LT-1353/ 

· 63]. . • 

· AUDIT REPoRTs AND ANNUAL REPORT 
ON THE ACCOUNTS OF INDIAN CENTRAL 
JUTE COMMITTEE AND INDIAN CENTRAL 

LAc CESS COMMITTEE 

The Minister or State in the Minis-
try of Food aDd Agriculture (Or. Ram 
Subhag SiDgb): I beg to lay on the 
Table a COPy each of the following 

'-Reports:-
(i) Audit Report on the accounts 

of the Indian Central Jute 
Committee for the year 1961-
62. [PJ.aced in Library. See 
No. LT-1354/63], 

(ti) Annual Report of the Indian 
Central Lac Cess Committee 
for the year 1961-62. [Plac-

ed in Library. See No. LT-1355/63]. 

NOTIFICAnONS UNDER ALL-INDIA SERVI-
CES ACT AND UNION PuBLIC SERVICE 
COMMISSION (ExEMPTION FROM CON-
SULTAnON) AMENDMENT REc.ULA_ 

nONS 

The Miafster or State in the MinIs-
try of Home Affairs (Shri Hajarnavis): 
I beg to re-Iay on the Table:-

U) a copy each of the following 
Notifications under sub-sec-
tion (2) of section 3 of the 
All-India Services Act, 1951: 

(a) G.S.R. No. 515 dated the 
30th March, 1963 making 
certain amendment to Sche-
dule III to the Indian Police 
Service (Pay) Rules, 1954. 

(b) G.S.R. No. 607 dated the 
13th Apri.l, 1963 making 
ertain amendment to Sche-
dule III to the ndian Ad-
ministrative Service (Pay) 
Rules, 1954. [PJ.aced in 
LiiJmry. See No. LT-1251/ 
63]. 

(ii) a copy Of the Union Public 
Service Commission (Exemp-
tion from Consulta.ion 
Amendment Regulations, 1963, 
published in Notification No. 
G.S.R. 578 dated the 6th April, 
1963 under clause (5) of 
article 320 of the Constitu-
tion. [Placed in Library. See 
LT-1198/63]. 

NOTIFICATIONS UNDER INTER-STATE COR-
PORATION AcT, 1957, AIIMs ACT, 1959 
AND 8ALA1\IES AND ALLOWANCES OJ!' 

MINIsTERS ACT, 1952. 

(2) (i) a copy each of the following 
Odreds under sub-section (5) of sec-
tion 4 of the Inter-State Corporation 
Act, 1957:-

(a) The Administrator General, 
Bombay (Reorganisation 
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Order, 1963, published in 
Notification No. S. O. 372 
dated 23rd March, 1963. 

(b) The Official Trustee, Bombay 
(Reorganisation) Order, 1963 
published in Notification No. 
S. O. 873 dated the 23rd 
March, 1963. 

Oi) a copy each of the following 
Rules under sub-section (3) of Sec-
tion 44 of the Arms Act, 1959:-

(a) The Arms (Second Amend_ 
ment) Rules, 1963 publSshed 
in Notification No. S. O. 1283 
dated the 11th May, 1963. 

(b) The Arms (Third Amend-
ment) Rules, 1963 published 
in Notification No. S. O. 1470 
dated the 1st June, 1963. 
[Placed in Library, See No.LT-
1356/63]. 

(iii) a copy of the Ministers 
(Allowances, Medical Treatment and 
Other Privileges) Second Amendment 
Rules, 1963 published in Notification 
No. G. S. R. 885 dated the 21st May, 
1963, under sub-section (2) of section 
11 of the Salaries and Allowances of 
Ministers Act, 1952. [Placed in Library 
See No. LT-1357/63]. 

NOTIFICATION UNDER Piu:vJ:NTION OF 
CRUELTY '1'0 ANIMALS ACT AND STArE-
MENT CORRECTING REPLIEs GIVEN TO 
STARRED QuEsTION No. 988 REGAlIDING 

JrlmOR ImuGATION ScHEMES 

The Deputy Minister in the Ministry 
of FOOd and Agriculture (Shri A. M. 
Tho_s): I beg to lay on the Table 
a copy each of the following papers:-

(i) The Animal Welfare Board 
(Administration) Amendment 

Rules, 1963, published in Noti-
fication No. S. O. 1697 dated 
the 22nd June, 1963, under 
sub-section (3) of section 38 
of the Preventition of Cruelty 
to Animals Act, 1960. [Placed 
in Library See No. LT-1359! 
63]. 

(il), Statement correcting the re-
plies given on the 23rd April, 

1963 to supplementaries by 
Sarvashri P. Venkatasub-
baiah, Mansingh P. Patel. 
P. R. Patel, H. V. Kamath and 
Gauri Shankar Kakka'r on 
Starred Question No. 988 re-
garding Minor Irrigation 
iSlchemes. [Placed in Library. 
See No. LT-1360/63]. 

NOTIFICATIONS UNDER FOREIGN Ex-
CHANGE REGULATIONS ACT, 1947 AND 
GoVERNMENT SA'<INGs CERTTFICATES 

ACT, 1959 

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeslawarl 
Sinha): I beg:-

(i) to re-Iay 0 the Table a copy 
of the Foreign Exchange Re-
gulations (Amendment) 
Rules. 1963 published in Noti-
fication No. G. S. R. 461 dated 
the 14th March, 1963, under 
Bub-section (3) of section 27 
&f the Foreign Exchange Re-
gulation Act, 1947. [Placed 
in Library. See No. LT-1253/ 
63]. 

(ii) to lay on the Table a copy 
of the Post Office Savings 
Certificates (First Amend-
ment) Rules, 1963 published 
in Notification No . .G.S.R. 534 
dated the 30th March. 1963. 
under sub-section (3) of sec-
·tion 12 of the Government 
Savings 'Certificates Act, 1959. 
[Placed in Library. See No. 
LT-1362/63]. 

NOTIFICATIONS UNDER EMPLOYMENT 
EXCHANGES (COMPULSORY NOTIFICA-
TION OF VACANCIES) ACT, 1959, PER-
SONAL IN.TURIES (EMERGENCY PROVI-
SIONS) AcT, 1962 AND INDUSTRIAL EM-
PLOYMENT (STANDING ORDERS) ACT, 

1946 

The Deputy Minister in the MJnis-
try of Labour and Employment and 
for Planning (Shri C. R. Pattabhi 
Raman: I beg:-

(i) to re-Iay on t1l.e Table a copy 
or the Employment Exchanges (Com-
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pulsory Notification of Vacancies) 
Amendment Rules, 1963 ~ublished in 
Notification No: G. S. R. 450 dalted 
the 16th March, 1963, under sub-sec-
tion (3) of section 10 of the Employ-
ment Exchanges (Compulsory Noti-
fication of Vacancies) Act, 1959. [Plac-
ec;l in Librarv. See No. LT-1363f83]. 

(ii) to lay on the Table a copy 
each of the following Notifl.-
cations:-

(a) The Personal Injuries (Em-
ergency Provisions) Amend 
ment Scheme, 1962 pub-
lished in Notification No. 
S.D. 1322 dated the 11th 
May. 1963, under sub-sec-
tion (7) of section 3 of the 
Personal Injuries' Emer-
gency Provisions) Act, 
1962. 

(b) The Industrial Employment 
(Standing Orders) Central 
(Amendment) Rules, 1963 
published in Notification 
No. G.S.R. 1166 dated the 
6th July, 1963, under sub-
section (3) of section 15 cf 
the Industrial Employment 
(Standin Orders) Act, 1&48. 
[Placed in Libra'1l. See Xo. 
LT-1364/63] . 

REPoRT OF THE COMMrrrEE ON TAKAVI 
LoANS AND CO-OPERATIVE CREDIT 

The Deputy Minister lin the MiDis-
try of Community Development, PaJI-
ebayati Raj and Co-operation (Sbri 
Sbyam Dbar Misra): I beg to lay on 
the Table a copy of Report of the 
Committee on Takavi Loans and Co-
operative Credit. (Placed in Library 
See No. LT-1365!63). 

PARLIAMENTARY COMMITTEES-
SUMMARY OF WORK 

Secretary: Sir, I beg to lay on the 
Table a copy of the 'Parliamentary 

Committees-Summary of Work' per-
taining to the period 16th April, 1962. 
to 31st May, 1963. 

12.10 brs. 

PRESIDENTS ASSENT TO BiLLS 

Secretary: Sir, I lay on the Table 
following five Bills passed by the 
Houses of Parliament during the last 
Session and assented toby the Presi-
dent since a report was last made to 
the House on the 6th May, 1963:-

(1) The Super Profits Tax Bill, 
1963. 

(2) The Bengal Finance (Sales 
Tax) (Delhi Amendment) 
Bill, 1963. 

(3) The Appropriation (Rail-
ways) No.3, Billl, 1963. 

(4) The Appropriation (Rail-
ways) No.3 Bill, 1963. 

(5) The Appropriation (No.3) 
Bill, 1963. 

Sir, I also lay on the Table copies, 
duly authenticated by the Secretary 
of Rajya Sa.bha, of the following three 
Bills passed ,by the Houses of Parlia-
ment during the last Session and as-
sented to by the President since a re-
port was last made to the House on 
the 6th May, 1963:-

(l) The Official Languages Bill. 
1963. 

(2) The Government of Union 
Territories Bill, 1963. 

(3) The Compulsory Deposit 
Scheme Bill, 1963'. 
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12.11 hrs. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL), 1963-64. 

The Minister of Finance (Shri 
Morarji Desai): I beg to present- a 
statement showing the Supplementray 
Demands for Grants (General) for 
the year 1963-64. 

Shri Dari Vishnu Kamath (Hoshan-
gabad): On a point of clarification. 
These Supplementary Vemands lor 
Grants are coming so soon after the 
Budget Session which concluded only 
three months ago. Is this a tribute to 
the capacity of the Government to 
frame their budget? What are we com-
ing to? 

Mr. Speaker: The hon. Member can 
raise that point when we take up 
those Supplementary Demands. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (RAILWAYS), 1963-64. 

The MiJl.ister of Railways (Shri 
Swaran Singh): I beg to present· a 
statement showing the Supplementary 
Demands for Grants (Railways) for 
the year 1963-64. 

12.12 hrs. 

MAJOR PORT TRUSTS BILL 

REPORT OF SELECT COMMITl'EE 

Shri Krishnamoorthy Rao (Shim-
oga): I beg to present the Report of 
the Select Committee on the Bill to 
make provision for the constitution of 
port authorities for certain major 
ports in India and to vest the adminis-
tration, control and management of 
such ports in such authorities and for 
matters connected therewith. 

EvIDENCE BEFORE SELECT COMMrrrEE 

Shri Krishnamoorthy Rao: I beg to 
lay on the Table a coPy of the evid-
ence given before the Select Com-
mittee on the Bill to make provision 

for the constitution of port authorities 
for certain major ports in India and to 
vest the administration, control, and 
management of such ports in such 
authorities. and for matters connected 
therewith. 

12.13 hrs. 

STATEMENT ON INDO-PAKISTAN 
TALKS 

Mr. Speaker: The han. Prilne Minis-
ter may make his statement now. 

The Prime Minister, Minister of 
External Affairs and Minister of Ato-
mic Enern- (Shri Jawaharlal Nehru): 
The statement which I propose to 
make is rather a long one. If you 
wish, 'shall read it out .... 

Mr. Speaker: If it is a long one, it 
might be laid on the Table of the 
House, and I shall try to see that cop-
ies are distributed to Members. 

Shri Jawaharlal Nehru: I beg to 
lay on the Table a Statement on Indo-
Pakistan talks. 

Statement 

On the 7th of May last I made a 
statement in this House in which I 
referred to the joint talks on Kashmir 
lind other related matters between 
India and Pakistan whiCh had then 
still not conel uded. 

These talks originated from a joint 
statement which the President of 
Pakistan and I issued on November 
29, 1962, announcing our agreement 
to make a renewed effort to resolve 
the outstand:ihg differences between 
India and Pakistan on Kashmir and 
other related matters, so as to enab!e 
the two countries to live side by side 
in peaCe and friendship. On the 30th 
November I made a statement in the 

·Presented with the recommendatio n of the President. 
755 (Ai) L.S.D.-7 
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House in regard to this joint state-
ment and referred to the discussions 
which I had had with Mr. Duncan 
Sand~s Minister for Commonwealth 
Relatio~s of the U.K. and Mr. Averell 
Harrim~n, Assistant Secretary of 
State of the United States. 

In pursuance of the joint state-
ment our delegation led .by Samar 
Swaran Singh, Minister of Rail-
ways, partlcipated in six rounds of 
talks. In all these six talks, spread 
over nearly five months, Pakistan 
showed no readiness to discuss any-
thing apart from Kashmir. 

As I have stated on many occa-
sions previously, it Iilas always 
been, and continues to be India'g 
policy to seek friendly 'and co-
operative relations with Pakistan. 
The lack Of such friendly and co-
operative relations between the two 
countries would not only be 
unfortunate but would do violence to 
the long standing ties of geography 
h:story and culture between the tw~ 
countries. We are convinced that the 
only proper course for the two 
countries to adopt is to develop co-
operative and friendly relations and 
live as good neighbours. In the larger 
interest of the two countries, we 
have been anxious to bring about a 
settlement of all Indo-Pakistan 
differences, including Kashmir, on a 
rational and realistic basis. It was in 
this spirit that we agreed to have joint 
talks but, as the House is aware, in 
spite of every effort made by Sardar 
Swaran Singh to arrive at an equ;-
table and honourable settlement, these 
talks ended in failure. 

From the very beginning, the 
Pakistan Government took various 
steps which carne in the way of a 
settlement. On the eve of the first 
round of talks in Rawalpindi, Pakistan 
announced its so-called "agreement in 
principle" with China on Kashmir's 
border with Sinkiang. The tim:ng of 

this statement was apparently 
intended to provoke India to refuse to. 
start the talks the next morning. We 
felt that this was a bad augury for the 
future of the talks. Nevertheless, 
because of our earnest desire to arrive 
at some settlement, we decided to. 
continue with the talks. 

During the firs t plenary meet.:ng. 
the Pakistan representative expressed 
his disinclination to. discus:.> any of the 
Indo-Pakistan differences other than 
the Kashmir question which he 
ins:sted, must be settled first. S~dar 
Swaran Singh in his opening speech 
listed various subjects which required 
to be discussed. But Mr. Bhutto 
insisted On confining himself to 
Kashm'r only. Even On Kashmir, 
because Of Pakistan's insistence, con-
siderable time was spent in friendly 
but futile discussions on the old idea 
of plebiscite which, chiefly because of 
Pak:stan's own acts of obstruction 
and non-implementation of the U.N. 
Commission's resolutions, had already 
proved to be impracticable, parti-
cularly in the light of irreversibly 
changed conditions in the last fifteen 
years. 

Th:s was followed by the signing of 
the Sino-Pakistan agreement under 
which Pakistan gave away as much as 
about two thousand square miles of 
our territory to China. The fact that 
this was done in the course of our 
talks indicated how little importance 
Pakistan attached to our ta1ks. It was 
extraordinary that wh:le these talks 
were taking place, Pakistan was busy 
handing over a large part of our 
territory to China whiCh had invaded 
our country. The object apparently 
was to present US with a fait accompli 
in one part Of our territory of Jammu 
and Kashmir while keep'ng her hands 
free to negotiate for the remaining 
part of the State. We might hsve been 
justified in not proceed:ng with the 
talks at this stage. Nevertheless, we 
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Proceeded with them after recording 
our strong protest. 

The Rawalpindi talks, despite 
:Pakistan's preliminary agreement with 
China, had ended with the leaders of 
the two delegations issuing an appeal 
for moderation in mutual criticism. 
the joint appeal had hardly been made 
by the lea"'ers of the two delegations 
in Dxember when Pakistan launched 
an unprecedented compaign of vilifica-
tion against Ind:a not only in Pakistan, 
but also in the capitals of Europe 
through their responsible officers. 
Thus, it appeared cleary from the 
beginning that Pakistan was interested 
not so much in a settlement Of out-
standing differences or even of the 
Kashmir problem, but only in making 
political capital out of the situation 
created by Chinese aggression against 
India. 

When the Pakistan delegation 
shifted from a futile discuss:on of 
plebiscite to the consideration of a 
possible political settlement, they 
began to put forward astonishing 
proposals. Pakistan claimed the 
catchment areas and the water-sheds 
of the three Western rivers the 
Chenab, the Jhelum and the Ind~ in 
Jammu & Kashmir, on the ground that 
these rivers had been allotted to 
Pakistan under the Indus Waters 
Treaty. Our delegation pointed out 
that the Indus Waters Treaty protect-
ed Pakistan's interest.;; fully and gave 
her no ground to claim any territory 
in Jammu and Kashmir on the basis 
of the use and de;'elopment of waters 
If every lower riparian claimed the 
territory of the upper riparian 'On the 
pretext Of its water requirements, the 
maps of many countries in the world 
would have to be drastically revised. 
By that argument, the lower riparian 
might even claim Tibet because the 
Indus and the Brahmaputra start in 
Tibet. No less a'bsurd was an other of 
Pakistan's claims to Jammu and 
Kashm'r, namely, that they must have 
the Stilte to protect their Grand Trunk 
Road and their railway line, the 
security of whiCh, our delegation was 
told was essential to ensure, what 

Pak:stan caIled, its "defence in depth". 
Finally, Pakistan claimed Kashmir on 
the bl!sis of its Muslim majority. This 
was a vicious communal approach 
repugnant to the entire spirit ani-
mating OUr national struggle for 
independence, and contrary to our 
Constitution and to our whole atti-
tude to the problem of relationship 
between the State and the individual. 

Pakistan's objectiVE" was obvinuslY 
not a rational and realist'c solution 
of the problem. They were just out 
to claim the entire State of Jammu 
and Kashmir, leaving to India as it 
happened, in a forgotten inom~nt of 
generOSity, an insignificant area in the 
extreme south, roughly coinciding 
with the district of Kathua. Even more 
astonishing was the offer, obviously 
induced by their awareness of India's 
need for the defence of Ladakh against 
China, that Pak:stan would be willing 
to agree to an interim arrangement in 
the Valley for a period of six months 
or a year, to enable India to deal with 
the Chinese. All that this could 
mean was that India might continue 
to commit its men and resources for 
the defence of Ladakh against the 
Chinese threat, but that once its effort 
and sacrifices had liberated Ladakh, 
India should abandon the State in 
favour of Pakistan. Another proposal 
was the so-called internationalisation 
of the Valley, again for a period of 
six months, followed by some method 
of ascertain;ng the wishes of the 
people. This was the old and discard-
ed idea of a plebiscite, wi thout 
Pakistan having to implement the 
conditions laid down in the UNCIP 
Resolutions. 

Faced w:th this deadlock, when a 
breakdown of the talks seemed 
inevitable on the last day, our delega-
tion again offered a No-War agree-
ment, together with a practical and 
immediate disengagement of troops, 
thus hoping to reassure our neighbour 
that our efforts to strengthen our 
defenee a!!ainst the Chines .. aggression 
constituted no threat to Pa1cistan. A 
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No-War agreement we said could 
include a specific undertaking that the 
two countries should continue to seek 
peaceful solutions of the problem, 
because we did not want the problem 
frozen. Such an .agreement could be 
registered with the United Nations to 
give it an international backing. 
Pakistan rejected this offer. Their 
delegation also refused to agree to 
remit the matter to the two Govern-
ments for a review and for consider-
ing other appropriate steps towards a 
peacefUl settlement. Thus, Pakistan 
achieved what it had aimed at from 
the very beginning, that is, a non-
settlement and a deadlock on every-
thing that should have been covered 
by the phrase "Kashmir and other 
related matters". This is where the 
Ministerial level talks with Pakistan 
ended. 

In the early part of May, Mr. Dean 
Rusk, U.S. Secretary of State, and 
Mr. Duncan Sandys paid a visit to 
Delhi. In the cOurse of discussions, 
the question of Kashmir came up 
again. We assured them of our ear-
nest desire to have a settlement pro-
vided this was fair and equitable. As 
an earnest of this desire of ours, we 
said that We would be prepared to 
have the good offices of a mutually 
accepted personality, even through 
previously we had declined a similar 
proposal. Pakistan, however, continu-
ed to make quite impossible demands. 
In the first week of June, the Presi-
dent of Pakistan said at Sargodha 
that no useful purpose would be 
served by the adoption of such pro-
cedure. Other Pakistan spokesmen 
have been suggesting impossible 
terms of reference. They wanted a 
time-limit, suspension of arms supply 
to India during this period, etc. 

We used to be told by many friends, 
even by leaders in Pakistan, that a 
settlement of the Kashmir issue was 
essential in the interest of joint defence 
of the two countries. At one time, 
Pakistan made a grievance of the fact 
that while she was offering joint 

defence to us, we were not willing to 
accept it. That the proposal of joint 
defence was no more than a propa-
ganda stunt, has now been made 
perfectly clear by the statements of 
Pakistan leaders. They have publicly 
declared that even if the Kashmir 
iSSUe was settled amicably, Pakistan 
will not ,go either to the defence of 
India against China or change her 
friendly relations with Peking. On 
July 17th last, Mr. Bhutto is reported 
.to have said in the Pakistan National 
Assembly that an "attack from India 
on Pakistan today is no longer con-
fined to the security and terri torial 
integrity of Pakistan", but "involves 
the territorial integrity and security 
of the largest State in Asia". He also 
said that if India were to tum her 
guns against Pakistan, the latter would 
not be alone in that conflict. He was 
obviously referring to China. The 
fact that India has no intention what-
ever of threatening the security of 
Pakistan or of turning any guns 
towards her was ignored and the 
repeated off~rs of a No-War pact were 
forgotten. Pakistan today has only 
one object, and that is to malign India 
and to damage Us in every way. They 
do not want to see us strong enough 
to stand up to China, They 
would like us to remain weak and 
helpless against the Chinese threat. 
They do not like to be told that the 
arms aid to India has nothing to do 
with Kashmir. 

We have made it clear that while 
we are, and shal} continue to be, 
anxious as ever on a settlement of our 
problems with Pakistan, based on 
rational and realistic considerations, 
,nere is no question of our considerint, 
any proposals for international~~g 
or divis:on of the Valley, or Jomt 
control of Kashmir, and the like. If 
and wben a settlement is arrived at, 
it must obviously be a peaceful one, 
not affecting the stability and progress 
already achieved, and must strengthen 
the friendship between the peoples of 
India and Pakistan. Without this, no 
settlement has any meaning. 
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During the talks, India not only 
exercised great patience and restraint, 
but also offered generous concessions, 
though. in vain, in the hope of w:nning 
Pakistan's friendship and opening a 
new chapter of fruitful cooperation 
between the two countries. While we 
continue to cherish this hope there is 
little possibility of a settlement so 
long as Pakistan persists in its irra-
tional animus against India. The 
concessions which we offered to 
Pakistan are no longer open, and they 
must be treated as withdrawn. We 
do not wish our generosity and sincere 
desire for friendly relations with our 
neighbour to be treated by its Gov-
ernment as a jumping off ground for 
further claims. While the break in 
the talks is a matter of deep regret, 
we have to accept the facts, and we 
must wait for a more opportune mo-
ment for a settlement of all our diffe-
rences with Pakistan. 

12.14 Ms. 

ELECTION TO COMMITTEE 

ESTIMATES COMMITTiZ 

Shri A. C. Gu.ha (Barsat): I :Jeg 
to move: 

"That the Members of this House 
do proceed to elect in the manner 
required by sub-rule (3) of rule 
254 read with sub-rule (1) of rule 
311 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, 
one Member from among the'm-
selves to serve as a Member of the 
Committee on Estimates for the 
unexpired portion of the term 
ending on the 30th April, 1964. Vice 
Dr. K. L. Rao ceased to be a Mem-
ber of the Committee on his 
appointment as a Minister." 

Mr. Speaker: The question is: 

"That the Members of this House 
do proceed to elect in the manner 
required by sub-rule (3) of rule 254 

Corporations (Amendment) Bill 
read with sub-rule (1) of rule 311 
of the Rules of Procedure and Con-
duct of Business in Lok Sabha, one 
Member from among themselves to 
serve as a Member of the Commit-
tee on Estimates for the unexpired 
portion of the term ending on the 
30th April, 1964, vice Dr. K. L. Rao 
ceased to be a Member of the Com-
mittee on his appointment as a 
Minister.", 

The motion was adopted. 

12·15 hrs. 

WAREHOUSING CORPORATIONS 
(AMENDMENT) BILL· 

The Minister Of Food and Agricul-
ture (Shri S. K. PaW): I beg to move 
for leave to introduce a Bill to amend 
the Warehousing Corporations Act, 
1962. 

Mr. Speaker: Motion moved: 

"That leave be granted to intro-
duce a Bill to amend the Warehous-
ing Corporations Act, 1962.". 

Shri S. M. Banerjee (Kanpur): I 
have to submit one thing in regard to 
this Bill. This Bill is being introduced 
in order to shift the office of the 
Ware-hOUSing Corporation from Delhi 
to some other place. I would like to 
know from Shri S. K. Pati!, the Food 
Minister, whether he has verified from 
the Government of India that this 
Office is one those offices which are 
likely to be shifted. Has the decision 
been taken by Government to shift the 
office, after which only this Bill is 'be-
ing introduced, or is it likely to be 
amended further? 

Shri Banga (Chittoor): I suppose 
the Food Ministry is part of Govern-
ment. 

The Deputy Minister in the Ministry 
of Food and Agriculture (Shri A. M. 
Thomas): This is only an ena·bIing 

( 

·Published in the Gazette of India Extraordinary. Part II, Section 2, 
dated 13-8-1963. 
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[Shri A. M. Thomas] 
measure authorising Government to 
shift the headquarters, if it becomes 
necessary. 

Shri s. M. Banerjee: This is an 
enabling measure. I quite agree, 
but . 

Mr. Speaker: I have allowed the 
hon. Member already to make a state-
ment. If he wants to oppose it, he 
can oppose it. That is all that can be 
done at the introduction stage. That 
is all that he can do now. 

The question is: 

"That leave be granted to intro-
duce a Bill to amend the Warehous-
ing Corporations Act, 1962". 

The motion was adopted. 

Shri S. K. Patil: I introduce the Bill. 

12.16 hrs. 

MOTIONS OF NO-CONFIDENCE IN 
THE COUNCIL OF MINISTERS 

Mr. speaker: 1 have to inform the 
House that I have received seven 
notices of motions of no-confidence in 
the Council of Ministers, under rule 
198. 

The first notice has been given by 
Shri U. M. Trivedi and Shri Bade. Is 
Shri U. M. Trivedi going to move it? 

Shri U. M. Trivedi (Mandsaur): No, 
I purpose to withdraw this motion of 
which 1 have given notice. 

Shri Raghunath Singh (Varanasi): 
Very good. 

Shri Nath Pai (Rajapur): The han. 
Member may just wait. 

Mr. Speaker: The second notice has 
been given by Shrimati Renu Chakra-
vartty and Shri S. M. Banerjee. The 

motion as slighUy edited is as follows. 
I am going to read out that motion 
now ... 

8hri l'fb'a Gupta (Katthar): But 
you did not read the earlier one. 

8hri Tyagi (Dehra Dun): Perhaps, 
they are withdrawing. 

Mr. Speaker: If that is going to be 
withdrawn why shoulti I read it? 

Shri Priya Gupta: How can that be 
presumed beforehand? 

Mr. Speaker: That was what I 
looked for. The hon. Member could 
not judge it, but I did. 

8hri Bade (Khargone): You asked 
Shri U. M. Trivedi about withdrawal 
of the motion. But you have not 
asked me. We are withdrawing it as 
we are supporting the other motion to 
be moved by Shri Kripaiani . . . 

Mr. Speaker: I give recognition to 
organised Groups. If every Member 
in the same Group is to be allowed to 
make a different statement, is it possi-
ble? 

Shri Bade: What I meant to say was 
that we are withdrawing it. 

Mr. Speaker: The Mover has been 
asked and he has said that he is with-
drawing it. If he does not withdraw, 
then Shri Bade can be asked. 

Shri Bade: We are withdrawing 
it. 

Mr. Speaker: The second notice is 
given by Shrimati Renu Chakravartty 
and Shri S. M. Banerjee, which is 
slightly edited. It reads: 

"This House expresses its want of 
confidence in the Council of Minis-
ters". 

Certain reasons also have been given 
in that. Though earlier when the 
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notice came, tj,e Speaker had ruled 
that there Wil,l no need to read it, I 
.am going to read those reasons also 
which have )een given. 

Shri Huish Chandra Mathur 
.(Jalore)·" You read it out last time 
when SAri Ram Sewak Yadav moved 
it. 'I'Mt was the procedure adopted. 

oM!' Speaker: Yes. The reasons are: 

Agreement with the Voice of 
America; foreign air umbrella over 

T India; failure to check rising 
prices . . . 

Shri S. M. Banerjee: That is 'Joint 
air exercises'. 

Mr. S}leaker:" .... to nationalise 
banks, foreign. oil companies and ex-
port/import trade, to stop gold 
smuggling and to prevent concentra-
tion 0/ wealth in the hands of a few; 
compulsory deposit scheme; and 
heavy taxation". 

These are the reasons given, though 
they do not form part Of the Motion. 
The Motion can be moved independ-
ently. 

Slu"j Priya Gupta: What about the 
Chinese aggression? They have got 
nothing to say. 

Mr. Speaker: Order, order. I am 
reading the notice that I have re-
ceived, not the mind of the hon. 
Member. 

Now. I will ask the hon. MembeI" 
to seek leave of the House to move 
the Motion. 

Shrimati Renu Chakravartty (Bar-
rackpore): I beg leave of the House 
to move: 

"This House expresses its want 
of confidence in the Council of 
Ministers. " 
Should I make a speech? 
Mr. Speaker: No. I shall read the 

Motion. 
''This House expresses its want 

of confidence in the Council of 
Ministers. " 

Those who are in favour of leave 
being granted znay kindly rise in their 
places. --36 hon. Members have 
risen in their places. The number is 
less than 50. Therefore, leave is not 
granted . 

Hr. Speaker: TIhe third notice is by 
Shri Ram Sewak Yadav. 

~) mr ~ Ifm (m:JiI'iIfr) 
~smnq~;;ft~iIT~Q.T~ I 
Ill'l"~m~~~I~ 
it ~ im ~ 'R'IT 'fTitffi I 

Mr. Speaker: Then there is another 
notice by Shri Surendranath Dwi-
veciy. That also is withdrawn? 

Shri SurendraDath DwivMy (Ken-
drapara): Yes. We are go~ng to sup-
port lftle Motion to be moved by 
Acharya Kripalani. 

Mr. Speaker: Now I come to the 
last. ... 

Shri Priya Gupta: Let the reasons 
be read out. 

Mr. Speaker: When I know that it 
is going to be withdrawn, there is no 
reason to read out the reasons. 

Shri Priya Gupta: It is lftle desire of 
the House that the reasons should be 
known. 

a"EII"lH l'I"~ : ~ ~ o;ft ~ 
~;;ftifm ~~I~~~ 
\mf re-~r;;r~, ~ ~ mnfg~ 
~ 'R'IT ~ffi ~ .•.. 

~) ~ (f~lJ"I"<:) : <rnUT ~ ~ 

'fITRir ~ I 

a"EII"lIf ~ : ~ m<r 1J'f iii\" 
~ ~ aT <rnUT ~if ij; ~ ~ iii\" 
~ 

~)~):~;;rTij;~'f:T 

ft~;:r~1 
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Mr. Speaker: Then I come to t..'le 
sixth notice by Shri J. B. Kripalani 
which reads as follows .... 

Sbri Tyagi: He is also withdrawing. 

Mr. Speaker: We should be more 
serious now. It reads: 

''This House expresses its want 
of confidence in the Council of 
Ministers." 

There is another, seventh one, by 
Shri Bishen Chandra Seth. Is he 
going to move it? 

lilT R~;r.r ~5 (~) : "f'f; 
~ .,rm!1T. <rn'li'<:"<:%: ~~ 
It WAT ~ ~ ~ "IT}:1T I 1l ~ 
m'f~ I 

Mr. Speaker: will request Shri 
Kripalani to seek the leave of the 
House. 

Sbri Indrajit Gupta (Calcutta 
South West): May I rise on a point of 
order? I seek your guidance on a 
point or order. 

Under rule 198 of the Rules of Pro-
cedure, it is explicitly laid down that 
if a Member wiShes to table a motion 
of no confidence, he must give due 
notice of the same before the sitting 
of the House commences. In 1his 
case, the han. Member in whose name 
this motion is tabled has taken the 
oath onlv after the commencement of 
the Hou~e. Until he takes the oath 
and signs the Register of Members, 
can he be entitled to table a motion 
before t'he House? 

Mr. Speaker: Member he ·becomes, 
of course, when he takes his seat here, 
but that special privilege is allowed 
to a Member before taking the oath, 
of sending in notices of all kinds of 
motions, questions and other things. 

Sbri Indrajit Gupta: It is nowhere 
stated in the rules. 

Mr. Speaker: It is stated. At least 
that has been the practice that I have 

been seeing here. I will certainly 
find out the rule also. 

Sbri Indrajit Gupta: "fay I know 
which is the rule under vhich the.!:e 
facilities are given? 

Sbri Natb Pal: So far as 'l<e know. 
a Member becomes a Member for all 
purposes the moment he is d, "lared 
by the returning officer to be e. 'cted 
a Member; and he begins to exeidse 
all his rights like Iling of questior",. 
giving notices etc., from that moment, 
and they cannot be taken away for 
the fact that he was not SO named. 

Mr. Speaker: That is right. He can 
only take his seat after he has taken 
the oath, but so far as the other pri-
vileges are concerned, certainly he 
gets them. 

Sbri H. N. Mukerjee (Calc,,:ta 
Central): Only this morning, when 
our good friend Dr. Lahia walked up 
he mUSt have had something welling 
i·nside his breast; he wanted to make 
a clean breast Of it you stopped him. 
You made a very specific and authori-
tative statement regarding the inabili-
ty of a Member to do anything before 
he takes the oath. 

Mr. Speaker: Certainly I did, and 
the hon. Member knows very well 
the distinction. I do not know whe· 
ther I should elaborate it now. Shri 
Kripalani. 

Shri J. B. KripaIani (Amroha): Mr 
Speaker. Sir, under rule 198 of the 
Rules of Procedure and Conduct of 
Business in the Lak Sabha, I hereby 
regretfully move the following .... 

Mr. Speaker: No, only the leave of 
the House. 

5bri J. B. Kripalani: I beg the 
leave of the House to move the fbl-
lowing motion: 

"That the House expresses its 
want of confidence in the present 
Council of Ministers." 
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Mr. Speaker: Those who suppol1 
this motion, those who are in favour 
of giving this leave, may kindly stand 
in their place~. 

Some Hon. Members rase-

Mr. Speaker: There are 72 Mem-
bers. As the number is more than 50. 
leave is granted to the Member. 

Now, I will have to fix sometime. 
Can the Govel1nment give me any 
indication when it is convenient to 
the Government to haVe this matter 
discussed? 

The Prime Minister and Minister of 
External Mairs and Minister 01 
Atomic Energy (Shri Jawaharlal 
Nehru): I do not mind, Sir. As it 
pleases you and suits the convenience 
Of the House we can have it early 
next week. . 

Mr. Speaker: The Minister of Par-
liamentary Affairs, I think, will con-
sult the Oppos;tion as well as know 
the mind of the Government and 
give me an indication. 

The Minister of ParliamentarY 
.4.ffairs (Shri Satya Narayan Sinba): 
Yes, Sir. I will. 

Shri Hari Vishnu Kamath (Hoshan· 
gabad): In v'ew of the importance of 
the motion, may I earnestly request 
that at least a whole week should be 
allotted for discussion of this mo· 
tion? I me3ln five working days. 

Mr. Speaker: It cannot be decided 
here and now. We shall take up tI,e 
next business. 

>4T IITIft\ : ;r.q ~ ;r.q 'R'~ ~ 
'fIf,.~ I 'R'f mnf if; ~ ll'f ~ fl:r<;rr 
~ I 

12.28 hrs. 

ALL INDIA SERVICES (AMEND-
MENT) BILL 

Mr. Speaker: We sJan take o~ Bi!ls 
for consideration and passing. 

(Amendment) Bm 
Shri Frank Anthony (Nominate<!-

Anglo Indians): How much time will 
we have for this Bill? 

Mr. Speaker: One hour, I am tala. 

The Minister of State in the Minis-
try of Home Mairs (Shri Hajar-
navis): I beg to move: 

"That the Bill further to amend 
the All India Services Act, 1951, 
be taken into cC>.1sideration." 

As provided by article 312 of the 
Constitution, a Resolution was pas.>ed 
in the Rajya Sabha on the 6th Dec-
ember 1961 approving of the prop0sal 
to constitute three All India Services. 
One is the India,n Service of Engi-
nC'EC'rs. (Irrigation. an.ct Power, build-
ing and roads); the second, Indian 
Forest Service and the third, the 
India.:J Medical and Health Seyviee. 
This is sought to be done by amend-
ing section 2 of the All India Ser· 
viceS Act by introducing the words 
"any other service specified in section 
ZA" after the words 'Indian Police 
Service' contained in section 2 of the 
All India Services Act. According 
to that Act, onlv two services were 
All India Ser~ices: namely, the 
Indian Administrative Service and· 
the Indian Police Service. To this 
three other services are sought to be-
added by introducing section 2(A) 
which is as follows: 

"With effect from such date as the' 
Central Government may, by 
notification in the Official Gazette, 
appoint in this behalf, there shalr 
be constituted the following AlI-

India Services and different dates.· 
may be appointed for different 
services, namely:-

L The Indian Service of Engi-
neers (Irrigation, Power~ 

Buildings and Roads); 

-2. The Indian Forest Service; 

3. Th" Indian Medical :md' 
Health Service." 
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Coming back to the parent Act, the 
'pattern of the new services will be the 
same far regulation and recruitment 
:shall be provided by the rules, be-
cause sectiOn 3 will apply to the 
newly-constituted service, so that the 
recruitment and the conditions of 
service shall be regula ted by the rules 
and reguJatioilli. 

Under section 3 (2) all the rules, 
made under this section shall be laid 
before Parliament and shall be liable 
to be modified in accordance with the 
amendments made by Parliament. 
This is the simple structure of the 
Bill. 

For the administration of these ser-
'rices considerable co-operation will 
be necessary from the State Govern-
ments. As a matter of fact, so far as 
the Indian Forest Service is concerned, 
almost all the cadres shall be the State 
cadres, but We will require a central 
cadre, a substantial central cadre, for 
the Indian Service of Engineers, be-
cause we have a large number of 
posts in the Central Government 
under the CPWD. Similarly we also 
will require a central cadre for the 
other services, also, namely, the Indian 
Medical Service and Health Service, 
but mostly, as in the case of the 
Indian Administrative Service or the 
Indian Police Service, there shall be 
provincial cadres to which recrui t-
ment, as usual in the case of the 
Indian Administrative Service or the 
Indian Police Service, shall be made 
by competitive examination and also 
from the State services. What the 
proportion should be is a matter of 
discussion and consultation with the 
State Governments. Various views 
have been expressed. One view is 
that it should be the same percentage 
as in the case of the Indian Administ-
rative Service of the Indian Police 
Service, namely, 25 percent; the other 
view is it should be a higher percen-
tage. All these mutters are being dis-
cussed with the State Governments, 
and after we obtain their concurrence, 
rules and regulations shall be framed, 

and after they are completed, these 
services shall come into existence. 

Shri Tyagi (Dehra Dun): Have you 
in view the Indian Judicial Service 
as well? 

Shri Hajarnavis: The position about 
the Indian Judicial Service is' this: 
there was a decision taken in the Law 
Ministers' conference. The law Min-
isters generally disapproved of this 
proposal. But it has found favour with 
the Chief Justices' Conference. 

Shri Tyagi: What is the progress 
going to be made? Are you going to 
build it up or is it given up? 

Shri Hajarna~: One thing at a 
time; generally the Government 
favour the constitution of all-India 
services. A service which we are 
considering and in which we have 
made a good deal of progress, but our 
efforts have not reached anywhere 
near the end, the fruition, is the A11-
India Educational Service. But there 
are certain States which still have 
certain objections. 

This is a very short Bill and 
commend it to the acceptance of the 
House. 

Mr. Speaker: Motion moved: 

"Tha t the Bill further to amend 
the All-India Service Act, 1951 be 
taken into consideration." 

Shri Frank Anthony (Nominated-
Anglo-Indians): Mr. Speaker, . SIr,. I 
wish to speak very briefly on this BIll. 
Actually it is a long-overdue measure. 
Hon. Members of the Hous;e may re-
call that the States Reorganisat~on 
Commission had recommended spec~;fi
cally the constitution or recons.tItutIOn 
Of these three services, that IS, ~he 
Indian Service of Engineers, the Ind,an 
Forest Service and the Indian Medical 
and Health Service. The States Re-
organisation Commission had ~~:r
lined the need for these All-India .eT-
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,vices because they fel~ the need for 
,co-operation with regard to the im-
portant development projects, the need 
.lor having services with uniform con-
ditions of service and a sense of unity 

; that they would belong to important 
common cadres. Quite frankly, I was 

,a little distressed at the rather uncer-
tain approach of the Minister with 

'regard to the conditions which will 
govern recruitment. 

Now, Sir, I do not know how many 
lIembers of this House will recall that 
the States Reorganisation Commission 
had in recommending these services 
placed tremendous emphasis on cer-
tain conditions of service. They un-
derlined the fact that in order to check 
what they referred to as "particularist 
trends" towards regional chauvinism 
it was necessary to lay down that lit 
least 50 per cent of the new entrants--
,allowing for 25 per cent by promotion 
presumably from the State cadres-
would be from outside the State. 

Now, what I find is this typical 
'vacillating, halting, weak attitude of 
th~ Central Government, My fear is 
-thiS, that because of the pressures of 
'regionalism from their own Congress 
Chief Ministers the whole integrating 
effect of these services is going to be 
stultified. My fear is that the inten-' 
tion Of the States Reorganisation Com-
mission is going to be completely 
emasCUlated. My fear is that this Bill 
in its implementation will be nothing 
more than a sham, that you will have, 
because of this regional pressure, in 
effect, State services under the mis-
leading label of All-India services. 
That is why I say I am not reassured 
by the irresolute, halting aproach of 
the Central Government. 

I recognise the need for making 
every reasonable concession to State 
autonomy, but I have been one of those 
who have been completely unquali-
lied! in resisting concessions to State 
chauvinism. And, I say this, that today 
the greatest danger to integration of 
the country is regi.onal, State chauvin-

(Amendment) Bi!! 
ism. And the whole time the Centre 
keeps beating a retreat before this 
new form of communalism. I do not 
know how many Members of this 
House were present at the National In-
tegration Conterence. I was there. I 
was in the smaller body,-one of the 
Prime Minister's nomineei-the Na-
tional Integration Counsil. Before the 
National Integration Conference Dr. 
Zakir Hussain made a very lucid 
speech, and one sentence stuck in my 
memory. He said Indian history has 
shown one thing; while there has been 
a sense of Indianism, equally there has 
never been a sense of Indian State, 
never been a sense of a single Indian 
State, a single Indian nationality. That 
position I have canvassed. I canvas-
sed it before the National Integration 
Conference, I canvassed it before the 
National Integration Council. I said 
if we are going- to reverSe this trend 
of Indian history, then your prior, sup-
reme need is an All-India Educational 
Service. That is the first service. If 
you want to give any meaning to this 
question of integration, your first ser-
vice is the All-India Educational Ser-
vice. 

What has happened? I read a news 
item that this was remitted to the 
State Chief Ministers. A vital matter 
like this was remitted to the State 
Chief Ministers. The result was a 
foregone conclusion. Obviously, they 
have scotched it. As I said, I just do 
not understand what the policy of the 
Central Government is. I do not 'ffi-
derstand what this is. How can there 
be any semblance Of educational, from 
that emotional and f~om that cultural, 
integration unless you have first an 
All-India Educational Service? 

What is happening today? I have 
not a little to do with education. There 
is absolute, utter, increasing chaos in 
education. There is not a semblance 
of a pattern in education. I recognise 
the need for having instructions 
through the regional media, and the 
State Governments will prescri,be up 
to what level it should be. But how 
can there be any semblance of educa-
tion or emotional integration without 
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[Shri Frank Anthr-ny] 
some way of communion at least in 
the highest reaches, some common 
link? Apart from that, there is no uni-
formity even in the formal pattern of 
education. I am chairman of two All-
India educational boards. We are abso-
lutely bogged down because of this 
utter chaos. In one State there is the 
ten-year secondary pattern and in 
other States the eleven-year higher 
secondary pattern. And the more 
dangerous manifestation is this, be-
cause educati.m is falling increasingly 
into regional, into parochial patterns, 
because of that history is being given 
a dangerous regional slant. Regional 
communalism has become the bias in 
history beoks written under this pat-
tern. And the more unfortunate thing 
is this taint Of regionalism is project-
ing itself iillto the university pattern. 
There is corresponding chaos in uni-
versity education. There is the pre-
university course and three year 
course, there is the ORly three-year 
course and there is the old four-year 
course with the result that even today 
when you have still the link language, 
English, students, teachers and pro-
fessors cannot cross from one regional 
border to another. This is an invita-
tion to the balkanisation of the coun-
try. I .say that what we are doing is, 
we are conniving at fragmentation 
educationally, that it is going to lead 
inevitably not only to educational, 
emotional and cultural fragmentation 
because the next inevitable stage is 
the balkanisation of the country. 

And- I say this to the Central Gov-
ernment. Surely, we want some pur-
pose and direction. If we leave it to 
;he States. nothing will happen; even 
when there is a single ruling party, 
nothing will happen. Later on when 
there are splinter groups in the 'States, 
as repres-ented by the oposition here 
on this side, there will be no sembl-
ance of even formal unity in the edu-
cational pattern. 

I want the Minister to tell me about 
two things. Is he going to subscribe 
to the recommendations made by the 
States Reorganisation Commission that 

at least 50 per cent of the new en-
trants must be from outside the State? 
If he compromises here, then I think 
the sooner he throws this Bill into the 
waste paper basket the better. What I 
want is not a sham, but a real imple-
mentation of the recommendations of 
the States Re-organisation Commission. 
And I want him to tell us what they 
are doing with regard to this All India 
Educational Service. 

Shri Vasudevan Nair (Ambala-
puzha): Sir, I am prepared to appre-
ciate the good intentions of the spea-
ker who preceded me, as well as that 
of Government which have brought 
thi" ptcce of legislation. But I am 
afraid, I cannot at all support the way 
and the method by which they hope 
to integrate the country, they hope to 
achieve national integration. I be-
lieve that this kind of a measure will 
not at all help in achieving the kind 
of integration that we all hope for. 

For a long time we were feeling 
that the prerent government has given 
the go-by to the very idea and the 
very spirit of our Constitution. We 
all know that unless We earnestly try 
to preserve the id-ea of federalism in 
India. the spirit of the federal Cons-
titution that we have got, we will not 
be able to achieve real integration of 
th", country. One by one,-the Govern-
ment had been trying to take over 
the real powers of the State Govern-
ments and the authorities below. My 
complaint and my criticism about the 
Central Gov-ernment is that they are 
on the look out fOr more of centra-
lisation, instead of preserving provin-
cial or State autonomy for which the 
Constitution has given defInite guaran. 
tees. 

I do not at all understand how All-
India Services of -engineers, or forest 
or health Or medical services a·re 
really going to Supply talents, real 
talents that we need for the various 
parts of the country. With the forma-
tion of th-ese services what is going to 
happen is that eminent people in all 
these fIelds will be entrusted with the 
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task of looking into the files, with the 
task of administering the s>er .. i(;~., 
which is not what we need in this 
country today. If, for example, you 
can supply some of the best engineers 
in Bombay or Calcutta or Delhi to 
some States in the South or if you can 
supply some of the best doctors in 
the South to the North, that will be 
helpful to this country and to the 
people. But the creation of these all-
India services which are more admi-
nistrative in character will not at all 
help this objective. Instead. what 
they will be doing is to become promi_ 
nent people in all these fields and en-
trust them with the routine task of 
administration. That is going to be 
the net result of these kinds of all-
India services. So, one cannot ad-
vance that argument, namely, that by 
this method we are going to exchange 
the talent in our country so that the 
talent can be used in all the parts of 
India. 

Anoher point on whiCh I want to 
oppose this piece of legislation is that 
you are trying to create an upper class 
among the officials. Actually the re-
sult will be that yOU will be creating 
an aristocracy in the bureaucracy. 
Already people who know the Servi-
ces are aware of the fact that these 
cadres in the all-India Services are 
considered to be the privileged class 
and you want to create more and 
more Of such privileged classes in the 
Services. I know in many places-I 
do not want to quote the names of 
places Or names-the relationship bet-
ween the so-called unfortunates whO 
are 1'Iot in the All-India Services and 
the bosses or the aristocrats in the 
bureaucracy is not at all very good and 
the creating of more and more such 
services will not help integration-
not national integration but even an 
integration in the services. 

So, on these two counts, namely, 
that the creation Of more and more 
all-India Services will be resulting in 
taking away the real powers of the 
States or in depriving the States of 
real power and, secol'ldly, a new aris-
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tocracy will be created among official-
ciom which will also create new prob-
lems, I believe that it is not at all ad-
visable for the Government to go in 
for more and more all-India Services. 
They have already got two Services, 
namely, the Administrative and the 
Police Services. I belieV'<!, for the 
time being they should be content 
with that and they should at least 
take more time for pondering over 
this question and should not hasten 
with this measure. 

Shri D. C. Sharma (Gurdaspur): 
Mr. Speaker, Sir, I think, the speeches 
that have already been made on this 
Bill show that the balance of advan-
tage rests with this Bill. Hlere was an 
hon. friend of mine who talked about 
regional chauvinism and there was 
another hon. friend of mine who said 
that by passing this Bill we would be 
curtailing the autonomy of the States. 
I think, the fear and the doubts of 
both these hon. friends are not justi-
fied. This Bill is not going to take 
away the powers of the States and this 
Bill is also not going to create that 
feeling of chauvinism to which my 
hon. friend referred. 

Th~ hon. Member who spoke first of 
allan this Bill, I think, did not un-
derstand democratic ways and proce-
dures and methods of getting things 
implemented. The Central Govern-
ment cannot weiId a big stick with 
which it can beat the state Govern-
ments. It cannot bludgeon them into 
accepting whatever it wants. D2mo-
cracy is the art of persuasion; it is the 
art of compromise and of getting on 
together. That is exactly what the 
Central Government has been doing 
even in the context of these all-India 
Services. They do not want to impose 
anything upon the State Governments; 
but they want that whatever objectiv-
es are in view should be attained with 
the least amount of friction and with 
the utmost amount of goodwill and 
friendliness. I think that this Bill is 
the result of a long series of negotia-
tions which have been going on bet-
ween the State Governments and the 
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Central Government. This Bill is the 
result of so many kinds of weighing of 
the pros and cons of a measure such 
as this. This Bill is the result of tak-
ing note crt alI the factors that are 
inherent in the situation. I, there-
fore. think that it io a step in the right 
direction. 

It may be a halting measure, but I 
do not think that there is any waver-
ing about it. There is no vascillation 
about it. I think that from this Bill 
We come to know what the Govern-
ment of India want to do with the 
help and active consent of the State 
Govc::-nmen~3. 

It may be ,that we need more all-
India services. I am one of those who 
would ~;ke that the Indian Educational 
Service should be put on th'c map of 
administration as early as possible. J 
am at one with the hon. Member who 
made that proposition. We do want 
that. But to think tha.t these services 
are going to bring about the paradise 
of emotional integration in this coun-
try is t) c:s;m for them something 
which they cannot bring about. If the 
administrative services could have 
done that, then J would say that we had 
such a big integration in the sense of 
the English people, the Scotch people, 
the WelSh people and the Irish people 
and the Indian people working toge-
ther in this country, and yet there was 
no emotional integration. This kind 
Of integration can only be a srep, and 
I think that it i's a step in the right 
direction. 

I would request the Central Gov-
ernment not to give up thOse demo-
cratic methods of consultation and 
negotiation which they have adopted 
so far. I would also like that they 
shOUld not force anything on unwilling 
States. I would also like that they 
shoull try to see to it that whatever 
is done is done without any friction 
between th'C Centre and the States. 
The States should not think that this 
is something whiCk is being enforced 
against their will. 

welcome this Bill, and I feel that 
it has been brought forward in this 
House in accordance with the demo-
cratic traditions which our country is. 
practising, and in accordance with the 
democratic procedures which we have 
adopted. Of course, it may not go as· 
far as some of my hon. friends want 
it to go, but it goes quite far. 

There is also one allier point to, 
which I want to refer and it is this. 
An han. Member asked: "Why are you. 
creating all-India services? The all-
India services are a badge of privn'Cge. 
The all-India services are a kind of 
symbol of an upper class". If we· 
adopt that point of view then I think. 
that We shall have to abolish so many 
things in this country, which some-
body can construe as a symbol of pri-
vileg'C. I think that human life ao it 
is constituted all over the world doe. 
make room for things of this kind. I 
do not think that there is any privi-
lege which attaches itsel't to a service. 
After all, the latest theory that India 
is practising about theSe services is 
thi·.;, that a public servant, whether he 
belongs to class IV Or class III or 
class II or class I, has to look upon 
himself essentially as a public ser-
vant. This is the new angle that W'C 
are having upon the services. These 
services have ceased to be those pre-
serves of privilege, of hereditary pri-
vilege, or of aristocratic privilege etc. 
which they used to be at one time. 
We have now abolished those privile-
ges. After all, people come into these 
services by means of competitive exa-
minations. They are subjected to all 
those kinds of tests and then they 
come into th'Cse services. Therefore, 
to think that these services are going 
to constitute some kind of class is, I 
think, wide of the mark. I myself do 
not like to have any classes, and I 
want to have as few classes as possi-
bloc. But 1 believe that for the proper 
administration of OUr country, we 
must have different cadres and cliffe-
rE'llt ca,tegories of public servants. 
The h'Cst people should be in one 
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cadre. Those persons who have ima·· 
gination, creative ability and dynamic 
power should be in one cadre. I be-
lieve that when recruitment for thoe 
all-India services takes place, it will 
be seen to that these persons are not 
the normal run of administrators that 
We have got, but that they show some 
exceptional merit, that they can tackle 
the problems of this country in a 
much better and in a more construc-
tive manner than others can do. In 
other words, we want persons of bet-
rer calibre SO far as intellect adminis-
trative ability, and qllalitie~ of cha-
racter and personality are concerned. 

I hope India is not wanting in tal-
ents of any kind. I am sure that here 
we will find an ample number of per-
sons who can man theS'e services. 
After a~1 irrigation and power is nOW 
on~ subject. We are thinking of State 
grIds; We are thinking Of all-India 
grids. Power is becoming one single 
um~ed subject in this country. Irri-
~atIon may be a Stare subject, but it 
IS also assuming such proportions as to 
enable it to become an aJi-India thing. 
We hear of the Krishna-Godavari 
waters dispute. We are hearing of 
the Rajasthan Canal. All these 
things are thocre. They are assuming 
not a regional character but an a1l-
India character. 

Coming to the forest services, I be-
lieve India has been rich in forests. 
But we have negloccted these forests 
since the days of our freedom. We 
have not done our duty by these 
forests. Forests are the life-breath of 
India. They have given not only 
material wealth to us; they have also 
given a spiritual stimulus to my 
countrymen, as was shown by the 
great Bengali pret Rabindranath 
Tagore. 

I believe that in regard to forests, 
we should have one plan. Why should 
we import teak from Burma? Why 
should we import other kinds of wood 
from other countries? We are forced 
to do so only because we have not 
looked at tl,e forest map from a single 
point of view. We can do that only 

when we have an Indian Forest Ser-, 
voce. 

The same is the case with medical. 
and health services. Medicine, of. 
course, knows no barriers of country. 
Medicine is becoming one. I believe 
that for the eradication of malaria and 
leprosy and some other d:seases which 
are coming into India-some diseases 
which are there in Africa now will 
one day travel to this country also-
we want a correct perspective, a pers-
pective which is national. I believe 
that the proposed Serv:ce will tackle 
these problems from the national per-
spective without sacrificing the re-
gional demands of those States where' 
they serve. After all, we have got to' 
make ,a happy combination of both and' 
I believe we will be able to do so. 

To return to one thing which I 
touched in the beginning-Educat:onal 
Service. I agree with my hon. friend 
that the educational map of my coun-
try is not as clear and firm as it 
.mould be. He is quite right when he 
asks: what are we doing so Lar as the 
higher secoundary system of. educa-
tion is concerned? What are we do-
ing so far as university education is 
concerned? What is the picture that 
we present? One State presents one 
picture and another State another pic-
ture. I do not say it is chaos; I do not 
say it is confusion; but I think re-
gional considerations have taken 
precedence in the field of educa-
tion in many ways over national 
considerations. People have tried 
to build up a fabric of educa-
tion 'n the light of their resources, 
needs and necessities but they have 
not tried to' have a'; integrat~d out-
look on education as it should be in 
a big country like India. I believe 
that there are many meetings held of' 
Directors Of Educat:on of State Minis-
ters of Education. There are other 
meetings also, but without much good. 
I must admit very humblv that our 
future generation will suffer from' 
many handicaps if we do not set our' 
house of education in order as early 
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as possible. I do not bother about the 
language in which the student is 
taught. I think the regional language 
is there, and he should be taught in 
the mother tongue, but I think the 
student should also have some modi-
cum of knowledge of Hindi. He should 
also know English. That is the three 
language formula, but while the for-
mula is there, the practice differs from 
one State to another, and nobody 
knows wherp. he stands. At the same 
time, We are living in Such a state of 
flux that we do not know what is go-
ing to happen tomorrow or the day 
after. 

13 hrs 

Take the higher secondary school 
system. We changed from 10 to 11 
_years and now there are some educa-
-tionists, very able educat:onists, very 
,good friends of mine, who say that 
they do not want ten plus one, but 
ten plus two. 

At the same time, take the case of 
universities. We are also not running 
-our universities very properly. I 
would therefore say that this all-India 
educational service should also be 
there, so that a national perspective 
is evolved in this matter. 

I remember I put a question to the 
Minister of Education some time back 
about this All India Educational Ser-
vice and he said that most of the 
-Stat~s had agreed, so far as I remem-
-ber. If most of the States dO want 
this kind of thing, I do not know why 
they are being depriVed of this thing. 
I believe that we should have this ser-
vice as early as possible. Our ex-
perience of the Indian Administrative 
Serv:ce, the Indian Police Service 
and the Indian Statistical Ser-
vice has been on balance to our 
advantage. I do not think the Indian 
Civil Service man goes about flaunt-
ing his cadre to the detriment of any-
-body else. I have found that the ~n_ 
dian Civil Service and the Indlan 
Police ServiCe people a7e as good ser-
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vants Of the nation as the people who 
belong to the provinCial cadres. I do 
not think they throw their weight 
about. I do not think they strut about 
in the dignity which the All India 
Service gives them, Since our ex-
perience of these services has been on 
balance very happy, I am sure our ex-
perience of these services will also be 
happy. But I would say that the 
Government shOUld see to it that some 
other services which we need of an 
all-India character are brought into 
being as early as possible. I have re-
ferred to one of these services, the All 
India Educational Service. There are 
others also, and I hope that the day 
will not be far off when we will have 
an amending Bill which will bring 
into being these services. 

With this hope I commend this Bill 
to the attention of the House, and I 
hope the HOUSe will support it. 
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Shri Sham Lal Saraf (Jammu and 
Kashmir): Mr. Speaker, Sir, while· 
we!crnning this Bill I would make cer-
tain observations and expres~ the feel-
ings with regard to the services as the\ 
are obtaining t' II now. As far 3S th~ 
States are concerned. the two ser-
vice5 have '() some extent been inte-
grated, namly, the persons who have 
been selected for the lAS and 
thr" ~erson3 ,vho have been se-
lected for the IPS. As far as 
the intentions for the starting of these 
npw services are concerned, they are 
pious and are verv welcome. But when 
we come to the· functioning of these 
services, I feel-and I am sure that 
my hon. friend the Minister who has 
moved thos Bill will also agree with 
me-that there is a lot of improve-
ment needed in a number of directions 
which I will mention item-wise. 

As far as the creating of integra·ted 
atmosphere in the country is con-
cerned, I personally feel that a move 
like th'. will be welcome. Firstly, 
they have started with the adminis-
trative service and Police Services and 
now other services als'). These pro-
posed three services will also create 
a good atmosphere in the country. 
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~cr(' ar~ two things which my hon. 
frIend wIll kindly take note of. The 
pcrso?s who come through cGmpetitive 
exammatIOns or for whatever reasons, 
have got opportunities of being ad-
mitted into the lAS or the IPS and as 
far as the public servants b~lon"in .. 
to those ver:; cadres in the VHy St~te~ 
are concerned, they arc \.;: t tL·c·; are 
The Governmn: know;" ",',n ~t-~~.: 
know it; everybody s' .;l~id '"k~",c~.::~~~ 
that even today, the pay scales and 
t.he amenities that those in the States 
get are nf1t tI" ~ sa_.~:· ::is those :n the 
Centre; and the scales and the ameni-
ties are not the same as between the 
States themselves. 

I will mention with regard to the 
States from which I come, and I have 
equally to make some observations 
.. bout some other States also. At a 
certain time, some officers are selected 
for the lAS and some for the IPS. 
Now, what I have found from a num-
ber of questions and from the speeches 
I have hcard from some hon. fr:ends 
and hon. Members from different 
parties of this House is that mostly 
people have been complaining that the 
Centre has not returned the officers 
\\'ho have been drawn to the lAS or 
the IPS. But our complaint is that, 
up to now, perhaps not a single person 
who has been brought into these two 
cadres I: as b'"'!1 brought over to the 
Centre or tramferred to any of the 
~tates in the country. Therefore, it 
IS a question that needs to be looked 
into. I request the hon. M'n;.ter to 
go into it very kindly and see what has 
happened. I would wel"ome senior, 
capable officers to continue in the 
State, but then i·t has created certain 
other problems. For instance some-
how, luckily, or due to some r~asons
whatever they are--a few persons 
have been selected in the lAS; in that 
very servic, there have ben dozens of 
other servants also. But due to some 
reasons, whether they are senior or 
junior. those who are selected get a 
higher start in the higher services. But 
the others are still there. While per-
sons who have been senior to them 
are there, drawing lesser pay and hav-

(Amendme-o Bill 
ing les3er importance than the c:hers. 
the others get a higher {oay. I, has 
created a lot of heartburnin 0 in the 
States. That is the second p,rint w:th 
regard to salaries and other amenities. 

Thirdly,. the purpose ()f creating 
these serVIces is that the officers who 
are to run the administration in d'f_ 
fecent branches should kn0w the coun-
try's mind as a whole and should be 
aware of wha: happening in th" 
country all over. Naturally, there-
fore, it is important that the officers 
who are recruited to the3e all-India 
services should be given an oppor_ 
tunity to go round the Staes, to go 
to the Centre and vice versa. By 
doing so it wilI certainly hclp the pur-
pose that is behind creat'ng these 
services . 

13.16 hrs. 
[MR. DEPUTY-SPEAKER in the ChairJ 

Shri Frank Anthonv referred to one 
aspect of education. "My han. friend 
Shri Sharma also referred to it. Till 
now the Government has not come to 
a dech;ion as to whether they should 
include education also in the list of 
all-India services they arc going to 
create and create an all-India educa-
tional service. I personaHy feel that 
it is of pressing importance that this 
should also be integrated in the same 
way as it is being done now in the 
calle of other services. Though I do 
not agree with the other aspect which 
Shri Frank Anthony mentioned, as for 
as this aspect of the matter is con-
cerned I think it is vcr)' important. 
In this vel'\, session I had tabled a 
question to' which I got a written 
reply yesterday and perhaps it would 
not cOme up before the Hou,c. I had 
asked whethet" the Government is 
aware that there is an intense feeling 
growing all over the cou$y that in 
the different universities the budgets 
that are being prepared are mostly 
lopsided; and, whether, because of 
this the people have a feeling that 
most of the money that is allotted for 
expenditure is either over admin'stra-
lion or for construction of buildings 
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a.nd services, and as far as the ques_ 
tIOn of creating an acadezrjc fervour 
is concerned very little is be:ng spent 
on that. There is such ::\ feeling al; 
over the country. I may tell you that 
only a few weeks back the students' 
Unions of almost all the universities 
ha:J a meeting of their representatives 
somewhere and this was llnt' of the 
feelings expressed in one of their 
l'esolut:ons where they have said thac 
in almost all the universities in the 
'country the budgets that are bein« 
prepared are mostly lop~id£-d mol': 
attention is being paid towa;ds ex, 
penditure over administratiol' cons-
truct'on of buildings and cth~r thingo 
and comparative:y ](,Sg attention i~ 
being paid to academic mqUers. 

There are other reasons a;5O wh, ! 
S~y that this service also should' ue 
inter grated. Some of our States are 
having top level educationists. Even 
within their own States where they 
have made proposals or subm:tted 
schemes, nobody seems to have cared 
for them. The time has ~ome, there_ 
fore, for these services also to be 
integrated. By doing.;o '1 may be 
possible to pool the talent and expert 
advice in the country so that we may 
be able to make a concert~d effort tl) 
solve OUr educational problen:s. Perso. 
nally I feel, in spite of the fact that 
schools are coming up 'n greater 
numbers very year, for creating an 
educational fervour in th~ country 
many things are lacking. Therefore. 
the Government should pay attention 
to this matter and see that these ser_ 
vices are also integrated. 

My hO:1, friend Shri Yashpal Singh 
has opposed this Bill as a matter of 
princip e. I would submit that the 
move to create, for instance, these 
:;1Z"e all-:ndia services through hi. 
Bill has a purpose behind it. Take 
the Forest Service, for instance. In 
spite of the fact that we hsve a 
Nat'onal Forest Policy very well 
wri ten, very well laid down, as far 
as :ts implementation is concerned I 

sho.uld. say the result is VCry very 
mSlgmficant. Therefore, if these ser-
vices are created, it wil; help all 
these matters that are of \'ery great 
national importance to the country. 
Once these services are created with 
the idea that officers wHl be trallsfer-
red from State to State, from State 
to Centre and Centre to St,lIe, I am 
absolutely sure that propie w:lI be 
able to derive much benefit oat of ou'.' 
services. 

Similar is the case \I\' lth ouI ea_ 
gineering SErvice.s. Todav Jt is not 
possible for the States to"ex:st i"divi-
dually. The States have to be COll_ 
nected through highways and other 
modes of communication. Therefore, 
if our engineers and expei·ts get an 
opportunity to work in the different 
States, I am absolutely su';' it will 
benefit our people and help our cause 
in the best manner possible. 

Coming to :rriga tion, one of the ver.)' 
great problems faCing our cuuntry to-
day is land erosion and soil conserv,,_ 
tion and flood.. I had occasion to see 
the schemes prepared bv differenl 
States, I have gone into the details vf 
this question. Personally .peaking, 
even today I am not satisfied tnat they 
are in a pos:tion to forge ahead and 
place integrated schemes hefore the 
country. Therefore, once thf.Sf> ser-
vices are integrated I am absolutely 
sure, whether it is Assam, Punjab or 
Uttar Pradesh or any othe: State, our 
engineers will be in a posit:on to poCll 
their knowledge of the p..lrticular 
States and river basins and prepare 
integrated schemes which w;ll serve 
the country as a whole. 

Therefore, I give my full support to 
this Bill. I again draw the atten_ 
tion of the hon. Minister-I am glad 
tha t the Minister of Home Affairs is 
also here--to the fact that while the:e 
are complaints from different States 
that their officers have not be.n re-
turned to the States, my cOInpla'nt ,:; 
that not a single officer frnm my State 
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has been transferred to any nthE! 
State so that he may learn thing. and 
come back to my State. I hope the 
han. Minister will kindly look intn 
this aspect of the question. If that is 
done, the effects of this move will bE 
more beneficial, more helpful and i: 
will creal" a good psychulogical im-
pression a1l over. 

Dr. M. S. Aney (Nagpur): Sir, this 
is a small Bill but it deals with an im-
portant aspect of Indian administra_ 
tion. It is weI! known to us a'ld to 
everybody that recently- it is a mat-
ter of regret-a kind of regionalism is 
growing in the country. India is a 
federation consisting of autonomous 
States. The Constitut:on has laid down 
provisions by which the fun{'tions and 
powers of the States and the Centre 
have been well demarcated. But gra-
dually we find that with the growing 
senSe of autonomy of th" States th,s 
feeling is growing among the provii:-
cial people as well as these who are 
appointed as administrators in such a 
way that they look at their provinces 
as if they were something indepe'1dent 
of the whole nation. It is nc.t. very 
much talked of in the public, but. 
generally we find whenever there is 
a dispute between two provinces those 
two provinces or States are unabl .. tn 
settle their dispute between tnem-
selves. What does it mt'an? It means 
that both the States are wgntin!( in 
one common thing, namely the fe~ling 
that they both have to serve a com-
mon State and therefore there is the 
need for their understanrii1".g the ~om
man points of each othel', comillg to 
a compromise and evolving a formula. 
I do not want to name a~y parti~ulal' 
State. In the last two years I ha,'" 
found that whenever any dispute bet-
ween two States arise, 'lue to e~onn
mic reasons or due to any other rea-
oon, it has not been found pGS'5ible for 
the two leaders of the two States and 
the administrative officers of th" two 
States to come together, setUe their 
differences and find out 3 way to 
evolve a formula. I feel this is ent> n.f 
the root causes for in present situation 
of which • leriou, view has to be 

(Amendment) Bill 
ta!,en by the Central Governmen! thi. 
time. 

Secondly, it is very weJl-knc,wn I.) 
the people outside that a lew d1iY~ be-
fore the Chinese danger had com!" 
almost all the people were agreed tha't 
we must do something to integrate, Ie 
have a sense of integration among thE 
people and bring them tl)gethe- and 
varIOus suggestions were made" co"_ 
ference, were held and SO!)~ SO 
When we look at all the.l~ things i 
want the Members of Ih;s Hl)us,: tl) 
bear in mind, we, as members vf' th~ 
Certtral Legislature, as part of thc 
Umon Government, have a duty not 
only to the constituencies which we re_ 
present but to the nation as a whoie 
~o put ~ end to this tendency Of cli~
mteg~ah0rt' which is a corroding and 
detenoratmg process, and introduce 
some healthy process by which the 
(orces of integration can gain n10ral 
support. One may legi~tmately ask 
how a small Bill like thb can achieve 
this purpose. In spite of it5 small-
ness, I feel that by intro(]nc:ng a Bill 
and placing some services mto the 
sphere of All-India Services Central 
Services, we create:-o n"'~~" n",lcIeu5 
through which the process of creating 
integration in the State. can be mate-
rially and subtantially . carried out. 
That is how I look at It. 

Secondly, we must also bear in mind 
that the conditions und~r which '",e 
framed our Constitution and the con-
ditions under which w(' are working 
that Constitution today are somewhat 
different. The reason is th;s. When 
we framed the Constitutlcn we had 
no idea of having any such' body as 
the national planning boJy; we had an 
idea of administering the country In 
a particular way, and w,' made ar-
rangements for that. S;.nce then, We 
thought it not only des; ,able but ::tc_ 
cessary to have a national Planning 
Commission, whose sphere of work has 
now so widened that almost all the 
important departments of the Govern-
ment, whether they !;telon& to the 
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State Or the Union, their administra-
tIOn, expenditure all these matters are 
bemg considered by th2 t commission 
including scope for improvement re: 
brms. We have to carry out those 
reform~. 

It has been very often stated in the 
sp~eches m2de by OUr friends in the 
opposition, a. well as in the speeches 
of Ministers, that one or the difficul_ 
t'e~ or mah reasons for not reaching 0,,,' target, or not keeping up to the 
programmes is that Wp have not got 
the proPer services to adwinister the 
laws to enthuse the pe~ple and make 
them co-operate with the administra-
tion, which alone can h~',,, to create 
this atmaspehl'e. These a;e the lacu-
nae which should be remedied, by 
looking at the problems from a broad 
national point 'of view in a very intel-
ligen' and carefUl Way. Having taken 
into consideration theSe t!'lir.gs, I be-
lip\'e in the need for creatil:g at least 
seme moce All-India S£rvices which 
will help to enthuse the cl'eati~n of a 
nct'onal outlook among t 11OS2 who ad-
minister the departments, which is 
atsolutely necessary today. So, this 
i, the first step that h", been taken in 
t1,~t regard and I be1iev~ it is a step 
i" the right direction. 

For example, take the C,"" of irri-
gation. Several schemes have been 
token up and carried O'lt which have 
created all kinds of difficulties which 
we have found it difficult t~ salve. If 
there had been All-lI,d,a ServiCES of 
n:qt kind. the heads "f lhose depart-
Jrents would have dis~u"ed th"se 
oll€stions from the nat:onal point of 
~iew sO that the intere.' of noneaf 
the Stat"", will suffe" Thev will al-
ways prepare and carry' out the 
.cht>mes from that POillt of ViC"· and 
<piri\' W~ find it lacking today. SUp-
C"'O~I" there is an irrig<ition project ~n 

;.cmbay State. The cel'!e,entativE'~ 
,,; th" Bombav Gnve"c",ent ane the 
('meers of the-irrigation dE"partment of 
th2t Govern',TIr'nt wjll bring in only 

~hcse argumems and rc:;«'DS which are 
~n fa~our of that State, ,ay mg that no 
m]ust:ce has b"~,, dOlle I, any other 
State .. At the same tim'~. the repre-
sentative. Of a neigh'JcUTir.g State, 
whIch feels as being adversely affect-
ed by tha,t scheme, WIll put forward 
only thOSe arguments wllich are fav-
('UTable to that particu:ar State. So, 
there will be no comm011 ground for 
agreement or compromise. Such a 
ccntingency wil! not ~r;s~ if there IS 
'I ,ervice which is brou,ht up wllh the 
l::gh ideals of nationa '.sm and one 
nelion and it is called upon to work 
ir: that particular SPI:·lt. 

So far as the present servic~ are 
concerned, they 'ieel it their duty 
only to look to their Chief Minister 
and other Ministers and carry out 
their orders or instructions: nothinl! 
more than that. So far as the Chief 
Ministers are concerned, while I do 
not want to say anything which is 
disparageable to them, they have got 
a particular kind of narrow outlook 
limited to the in terests of their own 
States, feeling at the same time that 
their conscience is clear because 
they are serving their States. Un-
fortunately, very few Chief Minister. 
are really imbued with a national 
outlook and are really qualifted to 
look at questions from that point of 
view. In such a situation it is the 
duty of the Union Government to 
step in and give guidance to the 
officers in the States. They have to 
try to take a bold step without in-
fringing on ~he rights of the States 
so that they can have a service which 
will not only carry out what is C011-
tained in the Constitution but will 
infuse into the working of the Cons-
titution that national outlook without 
which no progress can be made . 

I look at this Bill from that point 
of view. I would have added many 
more remarks but I am sorry I have 
not enough strength to make a lon, 
speech. Though thi. is a small Bill, 
't i. very important. Th~re should 
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be not only two or three services, 
but I can mention several others also, 
like educational service, \';'1;:'1 
should be made all-India S'ervices 
and added to the list as soon as poII-
sible. There is every need for that. 

The absence of common standards 
of morality, common standards of 
public service, common standards of 
natio.nal int'egration are some r:Jf the 
reasons why we find SO many comp-
laints are being made so frequently 
of corruption of an intolerable 
nature. All these things can be trea-
ted only if we can have a national 
spirit throug'll which these common 
standards can be made to filter down 
into the actual work of administra-
tion of the country. If you fail in 
that, then nothing can help you. 
Therefore, without making a long 
speech, I give my whole-hearted sup-
port to the measure brought for-
ward by the Home Minister. 

Shri V. B. Gandhi (Bombay Cen-
tral South): Mr. Deputy-Speaker, Sir, 
I welcome this Bill. It has coone none 
too soon. None too soon because we 
have all come to recognise the value 
of national integration and the ur-
gency of national integration. This 
Bill is going to help, among oth'er 
things, our aim of national integra-
tion. I also compliment the Minister 
for the patience with which he has 
worked for this Bill. We know that 
this Bill has come after it has been 
considered by the other Houge, the 
Rajya Sabha by way of resolution. 
Under art'cle 312 the Rajya Sabha has 
to declare the constitution of the neW 
services expedient and necessary in 
the national interest. We know that 
it has not been a very easy task for 
the Home Ministery, but woe are glad 
to see that only that part of the pro-
ceedings of the Rajya Sabha has been 
successfully gone through but also 
the consent of the Stat'es has also 
been secured for the creation of these 
new Services. 

Actually I think, the Ministry has 
done good and quick work because, 

(Al7Ie7ldl7le7lt) Bill 
as we see it, it was on the 6th De-
oem·her 1961 that the Rajya Sabha 
J'!lade its declaration and passed Uie 
Resolution and on the 19th November, 
t,,,,, is, .. 'lthin almost eleven months, 
the Bill had been introduced in this 
House. I say again that it was really 
commendably quick work done. 

I am glad to see that th'ere has been 
a consensus of opinion in this House 
in favour of the proposal contained in 
this Bill, namely, the proposal foc 
constituting or providing 1hese three 
newall-India Services, that is, the 
Indian ~rvice r:Jf Engineers (Irriga-
tion, Power, Buildings and Roads), 
the Indian Forest Service and the In-
dian Medical and Health Service. Al-
though at present we are dealing only 
with these three Services that are to 
be brought within the category of a1l-
India Services, I know that it was 
not possible in the case of any 'other 
services. Th'ese three Services could 
be immediately considered because 
the recommendations of the States Re_ 
organisation Commission had confin-
ed themselves to these three Services 
only and at that tlme they did not 
think that it would be possibl'e !too" 
the Central Government to accept 
recommendations for including any 
other service in it. We all know that 
one of the .first services, aft'er these 
three had been constituted, that 
should be considered for inclusion in 
the all-India Jist should ·be the Educa-
tion Service. Its importance has been 
duly emphasized by Professor Sharma 
and others who have spoken before 
me. 

The constitution of these three all-
India serviC'es does not involve any 
new principles, but it does raise cer-
tain questions which we have to 
answer. For instance, there are 
questions like ·th'e question of States' 
rights or autonomy, the qu~tion of 
decentralisat;on and our attItude .to-
wards decentralisation, the questlf~n 
whether this kind of a constitution of 
an all-lindia lIervice would ihelp Ol" 

hinder the pro('c-- "f integration and. 
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finally, whethocr there are any intan-
gible gains to be had by the presence 
of outsiders, like of members of these 
Services. They would be coming from 
outside the State in which they would 
be serving. The&e are rather very 
Important questions and I shall try 
to deal with ~ome of them. 

Here in this House it need not be 
repeated that we have made a deep 
commItment and a deep allegiance to 
the principle of the States' rights 
and autonomy. We should also re-
member here that the States are very 
sensitie on this point of their auto-
nomy and their rights. Our Consti-
tution is so framed, as we know, that 
we have almost taken this as a kind 
of a Dhilosph" for us that we shall 
~ork with our States as independent 
m the fields in which their rights 
have been reserved for them. Actu-
ally the behaviour of the Central 
Government towards the States can 
be appreciated when we see that 
very often .when there has been a 
conflict of views between, let us say, 
the view held by the Union Public 
Service Commission on certain staff 
questions or staff matters and the 
view held by >the States, the ex-
perience of all of us has been for 
several years that the Centre has 
been inclined to accept the view of 
the States. When we give such 18 

large ar.1cunt of consideration to the 
autonomy and rights of the States. 
we should also remind the States 
that what we ,are trying to do by way 
of constituting these three new all-
India Services is not intended to take 
away any of their powers. Actually 
when we constitute an all-India ser-
vice with regard 'to any particular 
subject, that should not mean that 
that subject is transferred from the 
State List to the Central List. The 
State can still retain control on ques-
tions of lpolicy. Also, the State can 
still have full operational control 
over the particular cadres serving in 
the State. 

Now, befor@ I pass on to another 

subject, I would passingly lay that 
the words with which one hon. 
Member, Mr. Frank Antony expres-
sed himself here were re~IlY not 
called for. As I !have said, the States 
are very jealous and sensitive about 
their own rights and autonomy and 
this kind of expression of views in 
this House does not help. Expres-
sions like chauvinism and balkani-
zation, I suppose, are unduly harsh. 
I do not think that there is anything 
communal in our States wanting to 
guard their rights given to them un-
der the Constitution. Once again 
I will say, this whole philosophy of 
our Constitution and our faith in de-
centralisation and all theSe things, 
If ~hey indicate any thing, they in-
dicate that we are genuine in our 
desire to have a decentralised auto-
nomous functioning of States. 

I need not elaborate the point of 
advantages that we 'Can get by the 
way the Constitution of these three 
new services will help integration. 
There ail'e, of course, other advan-
tages in the proposal, such as, that 
there can Ibe common recruitment, 
common conditions of service and 
there can be a provision for rotation 
between the Centre and the States 
and all that. In the long run, all 
this is Ibound to re!lect in higher 
efficiency of our services. 

One word before I close. It is 
about th2 advan tage that we expect 
to arise from these members of AU-
India lServices b'Cing present in the 
vasious States as members of their 
cadres. We know something of the 
very unfortunate happenings that 
can and do take place in the States 
and it has been the 'experience of 
all of us that the presence at the 
time of such outsiders like the mem-
bers of these Services in certain very 
delicate situatioIls in the State is very 
helpful. These outsiders can han-
dle some of these situations more dis-
pa";on.tely and it has bpen the ex-
perience that they have handled 
them more successfully than members 
of the staff belonging to particular 
States. 
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With these words, I commend the 
Bill for acceptance by the House. 

Mr. Deputy-Speaker: One hour 
was the time allotted for this Bill. 
We have already exceeded 25 
min utes. So, I would allow 5 
minutes to each han. Member. 

Shri Priya Gupta (Katihar): Sir, 
the amendment of the All-India Ser-
vices Act, 1951 is before the House. 
Unfortunately, if I am not miscons-
trued by the han. Minister for Home 
Affairs, I may say that I always get 
a scent other than what he has ex-
pressed as the object of such amend-
ments. They give something as a 
reason, as a pretext, for bringing an 
amendment and there might be some-
thing else in their minds. Unfortu-
nately, that is what I feel. 

Now, in the Financial Memoran-
dum, there is a remark as under: 

"As the ·details of the cadre 
strengths of the various State 
Governments and the Central 
deputation quota are still being 
worked out, it is not possible to 
give an estimate of the expendi-
ture involved at this stage". 

So, my submission is that there must 
be some extra expenditure involved 
and I want to know whether it is 
worthwhile at least at this stage of 
our national emergency to incur this 
extra expenditure. If this Bill had 
come a few years ago-this Govern-
ment did not say that there was 
Chinese aggression then, but our party 
said so--even then this was not nece-
ssary to bring this Bill then. I would 
like to know whether this is at all 
necessary in the perspective of na-
tional emergency when there is a cry 
for cut short expenditure. 

Another point that I would TIke to 
say is this. Mw:h prior to the intro-
duction of this Bill, some of these ser-
"ices, the Indian Medical Service, the 
Indian Foreien Service and the like 

(Amendment) Bill 
were just given up by the Govern-
ment of India itself. Why was it given 
up? That has got to be looked into. 
And it was given up by one of the 
most competent Governments, the 
British Government. They were fore-
igners, but at least there are some 
things to learn from them, i.e .. how 
to run the administration. Wh); did 
they give up? That point has also to 
be gone into. 

Then, there is another thing. There 
are three services which the hon. 
Minister proposes to bring in under 
the purview of the AII-Illdia Services 
Act, 1951. They are: the Indian Ser-
vice 'of Engineers (Irrigation, Power, 
Buildings and Roads); the Indian 
Forest Service and the Indian Medi-
cal and Health Service. I would re-
quest the hon. Minister to clarify as 
to qualifications and the eligibility of 
this combined service, the Indian 
Medical and Health Service. Is it the 
same MBBS qualification, or arl! 
there additional subjects to be studied 
in All-India public health institutions 
and the like? What are the demarca-
tions? About the first one, the Indian 
Service of Engineers (Irrigation, 
Power, Buildings and Roads), there 
is the combination of civil electrical 
and m-echanical engineering. I want 
to know what shall be the criteria of 
competition and the syllabi for all 
these subjects. How will they be de-
marcated? What will be the demarca-
tion between the mechanical side 
electrical side and the civil side? How 
will yOU determine the seniority and 
other things? How they are to be re-
cast? That is also a point. 

Now the existing cadres in the 
States' and at the Centre, at some 
stage or the other, are going to be tag-
ged on to these three serivc·es. I want 
to know what will be the position of 
the existing people working in these 
cadres against any of these All-India 
Services. Wha t protection of pay 
and seniority will be given to the 
existing people when they are inter-
polated toeether? 
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I would like to point out another 

.substantial point there are direct re-
cruitment posts. In the medical 
line-it is not like lAS-people re-
quire experience after passing MBBS. 
The departmental quota for promo-
tion to the All-India Service be in-
creased. We have seen it in the Rail-
ways. There are C1ass II oflkers, they 
are rotting. Class III Officer is pro-
mote to Class II post but he does the 
work on par with those of Class I offi-
cer. Class II Officers should be treat-
ed on par with Class I Officers. 
Class II posts should be abolished. 
I would submit that all these are very 
Balient features which have to be 
noted, and that the quota for depart-
mental promotion to Class I should be 
increased, and all protection should 
be given to the departmental stall' in 
respect of promotion. 

A point has been made that emo-
tional integration will be increased if 
LH,'Sc all-India services are con.5titut-
ed. I do not agree to that. After 
all whether the.;e services are there 
or' not, integration is some fundamen-
tal element which has to be there 
among the forty-five crores of Indian 
people. Whether you call them al-
India services or provincial or State 
serv:"es or any other, that fundamen-
tal element has to corne fro~.l ~:le ~n

dian people. So, integration, and other 
things are to be inCUlcated in the peo-
ple, and revitalised and brought about 
bv the behaviour of the people who 
a:'e at the top of Government and not 
bv creating any cadres. It is not by 
the Cfeat'oD of any n'ew services Df 

('adres that integration can be improv-
ed. 

I would not like to exceed the five 
minutes' time that has been allotted 
to me. So, in conclusion, I would 
again submit only three things. First-
ly, I would like to know whether the 
objects specified by the hon. Minister 
in '.h.., Statement of Obje<:ts and Rea-
zons have been correctly given or 
there is something else in the back-

ground which he has kent in his 
mind. &"<:ondly, I would like to know 
whether in the perspective of this 
emergency, this Bill should be allow-
ed to be passed now or it should be 
kept pending. Thirdly, regarding the 
protection to the departJnental em-
ployees, I would like 10 submit this; 
if by a majority Government pass this 
Bill, then there should be protection 
in respect of departmental promotion 
to the people who wjll be debarred 
from promotion to the existing cadre 
which will dwindle as a result of this. 
I would like this Bill to be judged 
from this point of view also, namely 
in the past also we had these alJ-
India services, and they were given 
up afterwards. I would like to know 
why they are being reviyed again 
now. The need for this Bill should 
be seen in the context of that also. 

Dr. L. M. Singhvi (Jodhpur): 
rise to welcome this Bill which is 
under discussion this afternoon. I do 
so because I fed that this would 
streamline the efficiency and streng-
then the considerations of merit in 
the selection of personnel and in the 
consti tution of these S'2rvices. A pers-
ceptive analysis has been made by one 
of the speakers who preceded me, of 
the reasons for and the consequences 
of a Bill such as; this, and I should like 
to endorse his remarks by and large. 

I think that this Bill is a measure 
of the far-reaching transformation 
which our federal structure is under-
going. Whether we like it or not, we 
must co::"_:::_, that these institution,. 
and these institutional innovations 
are, as a matter of fact, an expression 
of a deeper urge to CI"eate greater uni· 
fication in our national institutions 
including the services, and I think 
that the unifying impact of a Bill such 
as this is bound to be very substantia1 
indeed. 

I should like h:owever, to express 
my sense of regret and disappoint-
~ent at the fact that this Bill does 
flot go far enough in including some 
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of the other servicee also under the 
purvjew of all-India services. I sh'ou1d 
name in particular the need for Indian 
Educational Service. We would have 
been very glad to see the emergence 
and the creation of an All India Edu-
cational Service. We would have 
been very glad to witnese the crea-
tion of something like an All India 
Extension Service and an all-India 
Business Management Service. The 
creation of these services would go a 
rong way in streamlining the proce-
dures of management aDd of exten-
sion work which haVe fallen in a bad 
way in some of the States of the 
Union. It is with a deep sense of 
regret that we witness the deteriora-
tion of the standards of managemE:nt 
and of executi'on of works under the 
various State Governments. and it is 
no secret loday that the efficiency in 
the execution of works is very low 
under the State Governments than it 
is under the Union Government. 

If the conditions 'of service are uni-
f Tm, merit would get greater recog-
nition in the all-India services. I feel, 
however, that by creating these ser-
vices only and not going ahead with 
the constitution of the other services 
in the field 'of education, extension 
and business management, Govern-
ment have shown a remarka.ble fai-
lure to appreciate the exigencies of 
our situation. I feel that Govern-
ment should review this matter, and 
mstead of adopting an ad hoc approach 
to the federalisation 'of these services, 
they should come forward with a 
more comprehensive Bill sO that it 
would also bring about the emergence 
of services in the field of education, 
extensi'on aDd business managE:ment, 
to name only three. 

I feel that the cry that is raised 
by some in the name of State rights 
is entirely illusory. Our federal 
structure has come to h"ve a very 
Visible unitary bias, and I, fOr one, 
think that it is all for the good. Not 
only is it gOOd for the institutional 
pre-conditions tor creating greater in-
tegration or greater unification, but 
also, as I haVe .aid earlier, it would 
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be conducive to efficiency and recog-
nition of merit. There is n'o doubt 
that the State rights have su1f!!red • 
steady and sizable diminution and 
that insistence :m State righ~ and 
autonomy of State institutions ha\'e 
fallen into what may be approximated 
to disrepute, partly becaUSe they are 
not ~ efficient as the Union Servicell 
are and partly because the control of 
various State legislatures is perhaps 
not as effective as it is here. 

I was very sorry to find that the 
financial memorandum appended to 
this Bill was very inadequate and 
gave the go-by, if I may Say so,. to 
the requirements of the Constitution 
and of legislatiVe pI'ocess in this 
House. The financial memorandum is, 
as usual, very casual, very perfunc-
tory and very inadequate. My han. 
friend Shri Priya Gupta referred to 
paragraph 2 of lhe financial memo-
randum, and without reciting it before 
the House, I should like to draw your 
attenti"on to the fact that in Novem-
ber, 1962, it was averred that the de-
tails of he cadre strength of the 
various State Governments and the 
Central deputation quota were still 
being worked out, and, therefore, that 
was used as a defence for not giving 
a proper estimate of the expenditure 
involved as a result of the creation of 
these services. Something like ten 

months have elapsed already. The 
details must have been worked out, 
and we would expect this House to 
be fully taken into confidence as to 
the extent of expenditure that is 
likely to be incurred as a consequence 
of the creation of these services. In 
these matters I think that Govern-
ment have to be e. little more care-
ful and a little more responsive in 
meeting the demands for giving ade-
quatz information regarding the finan-
ciaJ consequences of Bills. This has 
been uniformly ignored and neglect-
ed and I hope that Gove!nment w(Juld 
s';' to it that this information is uni-
formly and invariably given in all 
Bills brought before this House, 
because this has been an important 
privilege of this House and I know 
that the H()we. a, om', without ,.,,:or 
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part" lines and diffeccnces, would not 
like 'to suffer any abatement of tne re-
qUl!"ement in the exercise of tli~se 
privileges. 

With these words, I commend this 
Bill and express the h ope that Gov-
ernment would proceed to create a11-
India services in the field of educa-
ti'on, extension and business manage-
ment also. 
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Shri Hajamav;s: I expres3 my pro-
found gratitude to han. Members who 
have extended their support to this 
measure. They have said all that 
c'ould be said in support of the prin-
ciple underlying this Bill. 

There are, however, a few questions 
asked and I must "nswer them. First 
of all, Shri Frank Anthony asked 
whether the recommendation of the 
States Reorga"i;;ation Commission 
about allotting 50 per cent of the offi-
cers from outside is bung implemen-
ted. I assure him it i" being imple-
mented to the full in the case of Indian 
AdministrativE' Sen ice and Indian 
Police Service. A~ fa" as our present 
thinking goes, we want to maintain 
the same proportion in the 'Other ser-
vices which will be Constituted when 
this Bill comes in to operation, unless 
of course some c0mpe'ling reason has 
been adduced as :0 why it should 
not be done. So for WE haVe not 
heard any. 

Then he found fault with us for not 
coming out with a proposal to form an 
all-Indian educali'Ona! service. That 
was also the wish expressed by other 
han. Members. The matter is under con_ 
stant discuss' on between the repre-
sentatives of the State and Central 
Governments. W l' are also keen that 
together with the other services, an 
all-Indian educatlOllal service should 
also, if possible, be ~et up without 
delay. But ther~ are formidable diffi-
culties to be overcome. I think Shri 
Anthony was minimising those diffi-
culties. 

First of all, in ~he educational de-
partments, ther~ are two wings, the 
organisational wing and the teachfng 
branch. It is difficult to adjust the 
rights between the orianisational or 
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administrative branch and the teach-
ing branch. In some States there is 
a constant interchan.,e bet:.veen the 
two whereas in others a persDn starts 
On the administrative side ot 
the education department gucs 
right U.G to the highest adminis-
trative post in the department. But 
the real difficulty is in the case of 
universities. All of us who have any-
thing to do with education know how 
jealous the universities are of pre-
serving their autonomy. We in Gov-
ernment are also anxious that this 
autonomy should be preserved. If 
more and more universities are un-
dertaking post-graduate education, 

then the question of fitting those 
teachers in 'the post-graduate depart-
ment into the all-India educational 
service will also have to be 'consi-
dered. Will they be left out? If so, 
will the all-India educational service 
merely embrace the administrative 
side? 

These are all difficult questions to 
which we are addressing ourselves. 
It does appear that we are nearing an 
agreement between all the States-a 
solution appears t'o be in sight. I must 
make it clear that whatever is done 
will be done with the willing consent 
of the States. There is no desire on 
the part of the Central Government 
tD make any inroad into provincial 
autonomy. 

Shri PriYa Gupta said that because 
the British Government was very 
competent, we should follow their 
example. He mentioned that between 
1920 and 1935 the existing all-India 
services were dismantled, and he 
asked: if the British Government dis-
mantled them, why is it that we are 
trying to erect them again? I do not 
know the mind of the Government 
then, but I do know that between 
1920 and 1935 what was aimed at was 
that there should be as much pro-
vincial autonomy as possible, and at 
that time it was not thought that a 
democratic set-up at the Centre was 
within practical possibility, but that 
there should be as much measure of 
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democratic contr'ol by the provinces 
as possible. That being so, the State 
Governments were anxious that the 
all-India services should operate in 
such a way that they were still subject 
to central control, and one way of 
doing that was to dismantle or dis-
continue the all-India services. 

But now, since 1946, I would say 
almost unanimously opinion has been 
expressed in all responsible quarters 
that in as many branches as possible 
we ought to have all-India services. 

When We have all-India services, it 
does not mean that there is any kind 
'Of centralisation. The main control 
is vested in the State Governments. 
It is only in respect of major punish-
m~nts and hearing of the appeals that 
the Central Government shares that 

. authority with an independent and 
competent body, the Union Public 
Service Commission. It is rarely that 
the Central Government declines to 
accept the advice 'of the Union Public 
Service Commission. 

It will be found t.hat these services 
which are constituted are mostly 
technical services. If good, competent 
technical advice is necessary, it is 
necessary that the services should have 
a certain amount of independence and 
security. If they profess to give 
technical and professi'onal OpIniOn, 
they ought not to be deterred from 
giving that opinion marely because 
they feel that their chances of promo-
tion etc .. will be jeopardised by the 
Government which they serve. 

Then, there is the added advantage 
that with the constant interchange 'Of 
service between one State and an-
other, between the Centre and the 
States, there will be constant pooling 
of information, pooling of experience 
and constant exchange of information 
which will lead firstly to uniformity 
of standards and secondly enrichment 
of experience. All these points have 
already been mentioned. I need not 
repeat them. 

Shri Priya Gupta asked certain 
questions about qualifications to enter 
the service, h'Ow the present staff is 
to be accommodated within the service 
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etc. This again is a matter of con-
sultation between the States. As I 
said earlier in moving the Bill, the 
proposal is that 25 per cent of the 
posts, should be reserved for the 
people fr'om the State services, and 
there is also a prop1''l1 that this 
should be increased to about 50 per 
cent. We may have to agree to some-
thing between the two. As regards· 
the qualifications, how they are to 
enter the service etc., all these have 
to be settled in consultati'on with he 
Union Public Service Commission who 
will bear the main burden of recruit-
ment. 

As regards the Financial Memo-· 
randum, I can only say that We gave 
anxious thought to it as to what in-
formation we could give to the House. 
The matter, if at all, is governed by 
article 117(3) which says that any 
measure involving expenditure from 
the consolidated revenue must receive 
the assent of the President, which we 
obtained, and that attracts also rule 69 
which says that the Financial Memo-
randum should foHow. I entirely 
agree that as far as possible, accurate 
estimate of the expenditure should' 
be given. That is our obligation. But, 
giving our best thought to it. 
\\Pc could not es:.imatc what 
expenditure would be incut'red if 
this Bill became an Act. This Bill by 
itself does n'ot invoh'e an~' expen-
diture as Dr. Singhvi, distinguished 
lawyer that he is, will see. It is 
merely an enabling measure. It is 
only when the posts are created that 
the expenditure will fall to be met, 
and when that is to be met, that will 
be included in the Budget. I entire-
ly agree with him that Govetrnment 
ought not to expend any money un-
less it has received the sanction of the 
legislature. I thought about this 
objection, because it is a very serious 
objecti'on, that no executive ought to 
draw any money from the Consolida-
ted Fund unless it has the imprima-
tur of the legislature, I entirly agree-
that is our obligation, but if this be-
comes law, it by itself does not in-
volve any expenditure from the Con-
solidated Fund. How many posts 
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will be created, hew many persons of 

.. the State services we are going to 
recruit to the all-India service, what 
will be their pay and increments, all 
this will be worked out only when 
the details are settled and they shan 
f O"'m part of the Budget either of the 
State or of the Centre, and then 
tha,t question will come before the 
legislature. 

Thanking the Members again for 
hdr almost unanimous support, I 
move. 

Mr .. Deputy-Speaker: The question 
is: 

"That the Bill further to amend 
the All-India Service Act, 1951, 
be taken into consideration," 

The motion WIU adopted. 

Mr. Deputy-Speaker: The question 
is: 

"That clauses 2 and 3 stand part 
of the Bill." 

The motion was adopted. 

Clauses 2 and 3 were added to the 
Bi!!. 

Amendment made: 

Page 1, line 4,-

for "1962" substitute '1963". 
(Shri HajamnV1S) 

Mr. Deputy-Speaker: The question 
is: 

"That Clause 1, as amended, 
stand part of the Bill." 

The motion WIU adopted. 

Clause 1, IU amended, was added to 
the Bill. 

Amendment made: 

Page 1, line 1, 

fOT "Thirteenth Year" substitute 
·'Fourt.p.enth Year". 

(Shri Hajarnavis). 

Mr. Deputy-Speaker: The question 
is: 

"That the Enacting Formula, as 
amended, stand part of the Bill". 

The motion was adopted. 

The Enacting Formula, as amendca, 
was added to the Bi!!. 

Mr. Deputy-Speaker: The question 
is: 

"That the Title stand part of the 
Bill." 

The motion was adopted. 

The Title WIU added to the Bin. 

Shri Hajamavis: I beg to move: 

''That the Bill, as amended, be 
passed." 

Mr .. Deputy-Speaker: The question 
is: 

"That the Bill, as amended. be 
passed." 

The motion WIU adopted. 

14.25 hu. 

INSTITUTES OF TECHNOLOGY 
(AMENDMENT) BILL 

The Minister of Scientific Research 
and Cultural Mairs (Shri HumayuD 
Kabirl: I beg to move: 

"That the Bill to amend the In-
stitutes of Technol"ogy Act, 1961, 
be taken into consider3ti'"'' 

This is a Bill which prc1Ju';~s tv ~-"d 
to the four higher institutions of 
technology which already exist in the 
c'ountry by upgrading the present 
Delhi College of Engineering and 
Technology. 

The need for increasing and im-
proving the facilities for technical 
education in the country does not re-
quire any special pleading before thii 
House because this HOUSe has again 
and again stressed that we must butil 
expand and improve these facilities. 
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In 1945, the Sarkar Committee had 
Sllgg2gt~CI the e,tablishment of four 
hig)1er institutions of technology, and 
accordingly four institutions have 
b~"n e5:"blish~d. The Khangpur 
Institute was established in 1950, the 
Bombay Institute in 1958, the Mamas 
Institute in 1959 and the Kanpur In-
stitute in 1960, and they have already 
made considerable progress. We have 
in the Kharagpur .nsliwle totiay 
over 2,000 students studying in the 
under-graduate, post-graduate and 
resea."Ch faculties. In the BombilY 
Institute, the member is almost 1,60(). 
In Madras it is about 850 and in 
Kanpur the number is approachinl 
550. 

There has in fact been considerable 
expansion in the fields of technical 
education. About five or six years 
ago, nearly 6,000 admissions were 
made per year in the engineering 
colleges. The number this year is 
about 18,000. There were then hardly 
any facilities for students undertaking 
research in engineering or technology. 
'<oday that number is approaching 
500. It was in this situation that the 
Delhi College of Engineering Techno-
logy was established in 1961 and it 
was intended to be one of the Regional 
C~lleges. Very sOOn we received sup-
port from the U.K. Government and 
Industry who wanted to co-operate in 
the ('"·-",.,s·,~ and improvement of 
technical ed"cation in the country. 
They offered suostantial help, £ 250,000 
and ten Britis:l members of staff. They 
also offered to train ten Indian 
teaehers. 

Later the British Government and 
the British industries took even 
keener interest and offered additional 
help if this institution were developed 
on the same lines as the four higher 
technological institutes. They have 
actuaJiy committed themselves to 
assist us to the order of £ ·650,000 and 
15· members of the teaching staff. 
They have "Iso increased the facilities 
for the training of Indian staff in the 
United Kingdom. We felt that it 
would be desirable to take advantage 
of this offer and have another higher 
755 (Ai) 1SD-9. 

(Amendment) Bill 
,l.nstitute of techno]o~i ~a the cQuntI'7. 

This aiso gives us a very advcntage-
ous position so far as the country • 
concerned in the matter of technical 
education. Kharagpur has beeD 
deVeloped primariiy t:lr~ugh Indian 
effort with the co-operation of a num-
ber of teachers from many countries 
oi the world lent by UNESCO. TIle 
Bombay Institute has been developed 
primarily with the assistance of the 
Sov:et Union ,ill-ough teachers loaned 
to us, again through UNESCO. Madras 
is being developed with the co-opera-
tion and assistance of the Federal 
Republic of Germany and Kanpur 
Institute has secured generous help 
from the United States Government. 
So, when the U.K. Government offer-
ed to help us in the development of 
Delhi Engineering College into a 
higher institution, we welcomed the 
proposal. We shall thus be having 
these five institutions which will be 
developed with the help of different 
countries. In this way we can take 
advantage of the most advanced 
methods in these advanced countries 
and we have in India a kind of a 
meeting of these different traditions 
and different technologies which will 
be tn the advantage of our students 
and of Indian industries and Indian 
technology. I am sure the House will 
welcome this simple measure and 
adopt it. 

Mr. Deputy-Speaker: Motion moved: 

"That the Bill to amend the 
Institutes of Technology Act 1961 
be taken into consideration." 

"I~~:~~, 
it ~ mr ~ rom!" ~ ~ ~ lITif-
ift<f 1Rft ;;j.'r ;f.t ~ r.ro: ~ ifflr ~ 
A; ~ ~ ~ f.r.r ~ ::.rnr it 
~~~, 

it~~~m.,@ ~ 
~ ~ I lro <romT ~ ~ A; fu;oiT it 
~~ ;f.t{ 1ft ~ ~ ~;fur;r it 
~ ~ ~ I If~t 'R: w i!>'T mr 
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[>.fT lHm<'lfu"Q:] 

ifi"@ ;;mIT ~ I ~if it ~.aiIT ~ f.f; 11" i 
;;r~~~f.f;~"',,"I<'f~f;m~k 
if qi ~.fr;;rif if 'lffi f"'lfT ~r qi! o;rr;;r 
~ qi fum« f,T 'f~ I ~'" m<1 if 
~ ~5 ~~~ tft ~r ~, ~'" m<1 
iI; WG<: ~r lIf'fi1f 'liT q~ "",,,cIT ~ I 

sf'fiF"" if ~ 5« ~ iI; '!>{ ~~ 
m 'fiT fll'<'ffi ~ I 'lIRa if. ""if ~ -if~ 
~t ~mrr moil ,.jT if qq;:fr w-tifm-
'IT'it it f~T ~ f.f; q@ W6 ""Ill< <m 
~fu"q; if. mlR, ~ '!iTt if ~'" if.-9" 'if 
..rrs ifF,T "'~ ~ tl I ~ ill1 ~ff ~ 
~ f", q, ~ if. 'f'ffr <rt mr.~ o;rl1: 
fffi Wi'lCf qq; ~ I 11', ;;r~,. 'l1ft f'n 
~'" m"f ~ m ~ >t ~~ <n:W: 
;rr,,~ il:rfu<-r f~ ~ ,,~ 'tTf;;J" 'lit ~ ~ 

'f~e ;rrffi i.t il:rfu<-r 'lit I <I;l:n: 'lim" 
~ 'fT ~ if. ~ 'fiT lIT'fr ;;J"RT 

~It 11t~tf", ~m...r 
'fi>Ift~ if; ~ ift;fr ~it I 

f;;r« ~i! « 'tTllU'I>f if ~ \1tft en: . 
a'l1'ht '1ft ~ 'I>f ~ tf~flA" ~ 
tRr "fIT ~ I ~liTf'fl1'i ~ 'fiT if"iffit ~, 
i!w 'I>T f'fliiur 'fi""'it ~ I TIT~a:r ll~, 
iru 'f~~'" fi!r!,fd R <tt i.t ~ crft;", 
l;mlfT <tt «em if~ ~ i 
;rrq ~ I q lJ:~~~, ~<tt ~feGt I 
ir:'T 'WI' 11' _ ~ f.t; f.f; li~ ~ if. 
.n-~~,~iJ:m''fi1:~~ 
'fHfOl-J it 7ll1' ;;ft ~ I ~ ;;rT ~frflr~ 
',en f'!>it ~, wn: ~ ~~ 'f .f~T 

.. ff aT ~ro Wim ~ <rnfT, "llro ~ 
fu<;q 'li ~ ~ "'[CIT I ; 'I'ITU ~ if 
r~'f fire ;;mIT I ~ '11: ~ q ~i<f 
'I>T 'f'" 'f ~ o;r~ ill ~ ~ 
~T .f~r if ~cr I '3~ .1JI't ~ ~T 

(Amendment) Bill 

f~ f.t;lfT ~ I wn: ~~ ~I!f it ~T
f.rl:rn" 'f ire- ffi ~ f~ift mr: <f.r ,11 

~fr~~«r'fi""'it 15~ 
mr ~~!;'fffif ~ f'" l1'il:f fr ~ ~~'f 
::em ;;ffl1' I ;;J"if ~ 'Iiil:a- ~ f.t; "'ITfC-
c;!pR if trcr"f ~f.Tfur ~ <iT MiT 
'flIT 'fil1:'1l' ~ f'" it ~tfif!ffm U~llc 
if. ",f~ if 'f@, <f~ ~ ? ,~';:t 
",.fr~IF',<if <iT ll'fofifc >t m.r f<'f'IT I 
: m ~ ~ 'I>T 'f:'t{ >m.fiT rttT ~ I 

~ I ~ mm~ Re if .fr ~ X ~ ~r 
fif;m;r qr '3it ;;rrf"fll 'lfll~ 'Iiil: "', filer 
~ lfllT ~ m:r ~ "'T ~ it 
~ f'" q - ;m: m'€T mil ~'", if '3flfT iii'{ I 

it", errU"'''rm~~~;;J"Tll" 
f.r. it ~"1W\l",f\'1 ~ if ~ ~ I 
p: ~ 'fiT ~ flr.r;:fT mit "IT r", 
~ ~ ~;:r( ~ I 'I'ffiI'f if "f~ m<1 

iI; ifTnrW+IT if 5!fcr>rr ~ ~t ~ I 
;rn:fm m<1 ifR 'tTR'ft <tt qq;:fr i;liru 
;;f1fcft~ l~mm,.jTif'lft'fiil:T~W 
~ 'fiT I "mf;:r ~1l1"fT" 'fT~ ""l 

ll<f ~ f.t; ~ m"Jt ~ 'I>T ""1'Il"- i!l'fT 
~ I ~ ~ ~;rn:fm m<'T ifR llifClf 
<tt lIf<f'l1T ~ it<ft ~ I 1IT'l, ~~ 
.::f ".Ii!'1f",,,,,.,;rn:fm m<1 <tt ;;+:J i!; 
ilTc::~~li,m~;;rT 
I!. <ft. if. ~ f'lrf.tm: Vl" I ~ 

~ <tt ~ if. ifR ".,.<tt 5!fcr>rr;;r1ft I 

it'¥~~~'!i err~f.f;~. ~ 
~~~mr~'ft~m 

;m: TIT ~ ~ lim f'lrf.tm: «T if 
ifi'Il~~~~~~~fllifCij 
rm 'fi1:if. ~m' 't<rr I ~ it "'~ifT 
"I"ferr~f.t;wn:~r..r.r~~i!; 
'Iil.:ur .mr ~ if ~ ffi ffi 
~mf ~"I!f <tt ~ tf.r ~ 'fll1f1f; ~ 
om~~1 

it it ffi'T ~ ~ 'liT ~'fr 
'(fT'"err ~ I ;,1lR ~t t;;r~ '!i r.r;;r 
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ifi" t:l,<mtli,lir ~ ~ 1f>~, cr t if; 
crmr '<rimn: >.ill ;;ft 0 \f'f 0 ~ o;r~ 

~e<:~ilfif;~~, ~ii!ffi" 
~ ~ ~ ~ ~ lZ'm'!(lir ~ ii!ffi" 
~~~~~;;mrl~~
w.; f. WIT ;;mr I mffi" if; ~ ifi'I~ 
~ f;r;m ;;rn:r <iT cr~ fiAT 1f>fJ:T:fir-
w.;Of~ l;;r)'fi~~~ ~ 

m ~ ro:rr ;;mr I ~ ~n: crgl1cf 
<!iT ~ ~ I ;:.flf; cr~ ~ <tft omf 
'R<IT ~ <iT ~ <iT ~ fu<i'i;;r;ffi 
'1ft ~ I ~ ~ 'fliT ;rtf <r<=rni't 
~ .~ ~ ro:rr;;rr;rr ~ ~ flf; ~ 
~~i't~1 

~~if;~ltwf,pf'IiT~ 

q;u;r t I 

Shri Himatsingka (Godda): Sir, I 
wholeheartedly support the ;:::;1 that 
has been introduced. Today it is the 
demand of the country to have more 
and more institutions of this kind. 
Those who have some connection with 
this k:nd of institution know the diffi-
culties of admission. I am connected 
with some institutions and I know 
what difficulties the boys experience 
in getting admission. Where only 425 
could be admitted, 12,000 persons 
applied. Another had similar number 
of applications. Maybe, some have 
applied to two or three institutions. 
Still, the number is so large one 
institution in Delhi or four institutions 
all over India are not sufficient. In 
Bihar and other places some colleges 
have been added but the place of set-
ting up of such engineering institutions 
should be increased so that more 
boys may get admission and be in a 
position to serve in industries and in 
the technological develOpment. We 
should try to discourage the growth 
I)f ordinary arts colleges and try to 
belp the science colleges and techni-
~al schools which will train students 
;and which will make it easy for them 
10 get employment and make them 
llseful members of the society. 

(Amendment) Bill 
Therefore, I wholeheartedly support 

it, and I hope that the institutions 
which are existing will also be ex-
p;:mded so that they can admit more 
students. Only 18,000 students are 
admitted at present. The number has 
certainly increased compared to what 
it was before the Third Plan was 
started; I think the number to be 
admitted was 14,000 and so there has 
been an increase of 4,000. But it 
ough t to be doubled every year so 
that the boys may get admissions 
easily. 

Shri Warior (Trichur): I also wish 
to welcome this measure and congratu-
late the Delhi College of Engineering 
on having risen to this stature all of 
a sudden from 1961 to 1963, although 
it is with the help of the U.K. Govern-
ment that this institute has become 
one of the five major institutes of 
technology in this country. 

At the same time I would also like 
to join with the earlier speakers and 
emphasise that these institutes are not 
enough in number when we consider 
the population and the extent of our 
country. For instance, the demand for 
higher technological personnel and 
cadres in our industries and in Our 
public undertakings is increasing by 
ieaps and bounds, and in order to 
meet that we are now straining our 
entire resources in trained manpower. 
But there are many complaints com-
ing. We have also noted from the 
public undertakings that we are com-
pelled to employ sub-standard stu-
dents or sub-standard trainees in order 
to fill UP certain gaps in our public 
undertakings. There had been cases 
also of grave mishaps and dangers to 
those persons because of their sub-
standard training; they could not fill 
the jobs for which they were 
employed. There were certain cases 
like that. Not only that. Some of 
these people, after employment, had 
been sent to foreign countries for 
further training and specialiBatiOli. 
and I understand from certain q uar-
ters that some of these people thus 
sent out had to be returned because 
of the sub-standard training that they 
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[Shri Himatsingka] 
had already received in India. This 
sort of anomalous position must he 
rectifi~d. 

Further, I should also like to take 
this opportunity of requesting the 
Minister to see whether sufficient pro-
gress has been made in all the diverse 
specialisations. For instance, in other 
countries the various aspects of deve-
lopment are taken together, and 
instead of having one poly technique 
or poly-college or poly-institute they 
bave spec;alised institutes as for 
instance for metallurgy or for mining 
or for some other purpose or for 
marinology or some other specialised 
subject like that, so that region-wise 
the necessities and the importance of 
the regions can be considered and 
whatever technological development is 
required for that particular region or 
State may also be taken into con-
sideration when the technological 
insti tutes are allowed in those States. 
Th:; sort of specialisation will go to 
a great extent in having more insti-
tutes, and in more regions. Instead 
of having them all concentrated in a 
few places where they have already 
developed, like Bomhay or Kanpur or 
Calcutta or, for that matter, Kharag-
pur, we could have these institutes 
of higher technological training, and 
even for research work, in varIous 
places if they are only specialised for 
certain particular aspects of our 
development. 

Another aspect of the question I 
have come across is about the equip-
ment. The Delhi University or, for 
that matter, the Delhi Institute or 
other institutes are lucky in having 
collaboration with other countries in 
the matter of supply of equipment and 
teaching stafl. So they have up-to-
date knowhow of all these things. 
But the other institutes are starved at 
the same time. I have corne across 
certain engineering colleges which 
had asked the Commerce Ministry in 
Delhi for equipment. The Commerce 
Ministry always advises them to try 
this list and that list so that it can be 

~.::':.'n(i'lltent) E:'~ 

procured indigenously. But after all 
these trial; ihey find that it is not 
procurable and not manufactured 
even in India. Even the foreign 
exchange required is not released for 
them or permits issued in time, so 
that these engineering colleges with-
out equipment are more or less black-
board institutes. This is one thing. 
There is just the opposite of this also. 
Some colleges or institutes have got 
import licence for all these things, 
and they have imported all this equip-
ment. But in some of the cases at 
least-I do not say 'most', I say in 
some-because th,:: do not possess 
the knowhow, because they do not 
have those trained teachers to handle 
those instruments, even the boxes are 
not opened. I do not wish to say 
whiC'h institute is like that, because the 
Ministry itself has got reports about 
these, I know. So, these two things 
are there: one is dearth of equipment, 
the other is superfluous equipment or 
equipment which cannot be utilised. 

Then again, the third aspect is pau-
city of trained teachers. Trained 
teachers in the technological field are 
stiil, compared to our demands-
compared to the existing demand 
itself-much short of the number 
required. Not only that. There is 
also the spectacle of those who can 
impart the knowledge on technologi-
cal matters being employed in fields 
other than training of the next gene-
ration. Capable engineers who have 
originality and who have had train-
ing for teaching, do not seek a tea-
chership. From the report of the 
Ministry itself we can see that the 
recommendation about the teachers' 
pay-scale is implemented only in very 
few States, and I do not know whe-
ther in those States mentioned in the 
report all of the institutes get it or 
not. Because of the disparity in the 
teacher's salary, emolwnents and other 
things and even the respect that is 
given to the teacher in the public life 
of the country, many of these people 
do not seek teachership, and they ·gB 
elsewhere. They seek some other job 
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which wiil be more lucrative and 
more honoured and which will also 
give them more status in societ.:. ::.:; 
this a,poct" must be I, ~1:":l '~'o,. A 
starving teacher cannot impart rich 
kn:)\vledge; only a teacher who is 
sU;':iciemly paid, who has a better 
footin,<: in life can leach properly our 
next gene;·ution. 

Then there are other things abo. 
As far as the private institutes are 
concerned, the (}Qvernment is well 
advised in giving some encourage-
ment to the private institutes to grow 
frorri private initiative and private 
capital. But I am sorry to remark 
that many of these institutes have 
only the permission of the Govern-
ment in their hands and nothin·g 
more. It is just like getting a licence 
for some commercial or industrial 
enterprise and keeping it in one's 
pocket and searching for cap; tal in 
Dalal Street. These people, without 
any such resources, seek the permis-
sion of the Government and get the 
pecmission to start an institute, so 
that they can turn these higher seats 
of knowledge into something like 
their commercial enterprises. It is 
mare a commercial proposition now; 
it is more a proposition for profit now 
that without proper equipment, with-
out properly recruiting sufficient num-
ber of professors, without even having 
a good library, and without adequate 
building space they start their colleges. 
1 know of very many institutions in 
my State at least. A medical college 
was given permission in a place. and 
they started the college somewhere 
else where there had been a college 
already, and some night classes wer~ 
given to tbe first-year student.. They 
do not have even a buildin~. They 
bad a room just as office of the medi-
cal college. I do not know how these 
things can happen in our country. 

Sit'; Sham l,al Saral (Jammu and 
Koshmir): How will that be possible? 

Shri Warior: It is quite pOssible. 
More things are possible. We all know 
that. Shri Sham Lal Saraf knows it: 
be had been the Hea!th Minister of 

(Amendment) Bill 
Jammu and Kashmir State fuf some-
time, I think. and he knows h~" th2se 
~:lings are going on. Healthy lradi-
t:nno;; a~~ not created in ill! tb'2se 
tnmgsl These things must be looked 
into and proper care must !Je taken 
to prevent such things, and to see 
that private managements or private 
institutions of this sort are not per-
mitted to function like that. 

Some han. Members who have pre-
ceded me have already menLoned 
about the competitive entrance into 
these institutions. It is a v~rv wide 
empire now, an empire of cor~uption. 
I do not want to go deep into that 
matter. Suppose we restrict students 
with a certain qualifying mark, even 
those qualifying marks are manipulat-
ed in such a way that the best-merited 
students will find it difficult to enter 
any of these higher educational insti-
tutions. Professors are caught hold 
of. The Government and the educa-
tional department are employing 
many protective measures. They are 
taking such measures as to protect 
the meritorious boys being given real 
consideration as far as admission is 
concerned. But, at the same time, I 
do not know what sort of measures 
they are resorting to because mer:tor-
ious stuc:!'ents never get really first-
class marks. There has been a crying 
necessity fOr reform in all these 
things. so as to see that proper stu-
dents come in. The meritorious stu-
dents must get admission without 
looking into the face or favour of 
anybody so that in the competitive 
spirit, the best interests of our country 
will be served. Otherwise, sub-
standard people will always get to the 
top of the ladder and it will topple 
down to the discredit not only of the 
country but also of the institutions 
which we wish to nourish for the 
betterment of posterity. 

Sh"i Banppa (Tiptur): Mr. Deputy-
Speaker. Sir, while welcoming this 
Bill. I have to emphasise. as others 
have done, the important role of 
science and technology in the modem 
riviii."Uon and the importance !.'f the 
Vnl"o:ls institu,ioils that are in tbe 
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[Shri BasappaJ 
country. We are sending so many 
people outside also. These are insti-
tutions not only of national import-
ance but also of international import-
ance. So, it should be our aim to see 
that our institutions which are up-
graded nOw not only become institu-
tions of national importance but also 
aim at international importance. 

From that point of view, the stu-
dents who are admitted will have to 
take to their work more devotedly 
and c"ntribute original things which 
will raise the status of these institu-
tions. The hon. Minister has already 
stated the need to increase the num-
ber of such institutions all over India. 
Five are not sufficient. More should 
come forward. The hon. Member who 
spoke before I rose, drew our atten-
tion to the handicaps of some of the 
privately managed institutions. In 
these circumstances, with the aid of 
foreign people and also with the Gov-
ernment aid, we must be able to start 
institutions of this kind which will 
produce wonderful people in the field 
of science and technology. Our own 
Minister, being conscious of these 
things, has done wonderful work in 
the Ministry. 25 national laboratories 
have already been set up and research 
centres are established everywhere in 
the country. They are looking for-
ward to his guidance to have more of 
these institutions. 

Of course, there are handicaps 
which these institutions are suffering 
from. Now, the benefit of these insti-
tutions and the functioning of these 
institutions have to be co-ordinated. 
When we see all these institutions 
working, we sometimes find a lack of 
co-ordination in their functioning, and 
even from the practical utility point 
of view, they do certain researches 
which are of theoretical importance. 
So. we should have a commercial, 
utility point of view. From a practi-
cal point of view, these institutions 
should be developed. Even the salaries 
of these teachers who work there 
must be fair enough; their service 
condition. have to be improved if they 

(Amendment) Bm 

have to remain permanently at their 
work. 

So far as admissions are concernec1, 
things have to be improved. I have 
instances of my own. I do not know 
whether it is right for me to mention 
an instance. But I may be permitted 
to say for the benefit of the House 
that while admitting these students 
sometimps care is not taken. A person 
who had obtained 341 marks in the 
PUC in one of the colleges here was 
not admitted. Apart from being a 
Ettie personal I am not very, much 
interested because he has already got 
a seat in the Bangalore engineering 
college. But I want to point out that 
admissions were not properly made 
here; the person could not sit for the 
examination till very late. I do not 
know how things were misplaced. His 
identity card was not there t.hough I 
had taken care to see that everything 
was complete. So, I have a suspicion 
regarding the 'admission and also 
about the giving of marks. Hence, 
greater care should be taken by the 
Minister to see that these things are 
done properly and effectively. 

More colleges are necessary and 
proper equipment must be there. I 
am not for the moment speaking about 
the upgraded institutions. Even in 
other institutions, we find poor equip-
ment. I myself have plc3ded for start-
ing more engineering colleges, with 
the Minister and the Secretariel of 
this Ministry. I know the handicaps. 
I know how donations are collected. 
So, a great hold is necessary. Certain 
institutions .come forward with laud-
able objectives and they do it very 
well, but there are certain others who 
make it a mere commercial concern 
and want to start these things on a 
commercial scale. So, greater care 
will have to be exercised in these 
matters. 

As a result of the achievement of 
Independence, greater importance has 
been given to this kind of education. 
A high quality education in engineer-
ing is very necessary for our acienti-
fic development. When we see the 
development of our Plans, .... e find the 
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lack of technical personnel. There is 
a lot of cry about these things. In 
order to produce scientific personnel, 
and make up for the deficiency, our 
own institutions should be developed. 
From that point of view, I welcomed 
in 1961 itself the upgrading of the 
four institutions of technology, and 
now the Delhi College is being up-
graded. The Minister has alre"oy 
given :he reasons why this is gOing 
to be upgraded. The U.K. Govern-
ment is giving up help and a number 
of profes.oor;; are working there, and 
their number is going to be increased 
to 15, and they are going to increase 
the gift and aid also. So. it is but 
natural that that understanding has 
come about between the Government 
of India and those authorities, namely, 
that this should be made an indepen-
dent body with a high status of its 
own so that the professors and the 
Government could work on that level. 

From that point of view also, I 
would plead with the Minister that a 
similar college now existing at Surat-
kal near Mangalore may also be up-
graded. It is a regional engineering 
college. My han. friend the Minister 
knows about it; the others are also 
fully a'll'are of it. The Minister said 
that this Delhi College started as a 
regional engineering college. Similar-
ly, that college was also started as a 
regional engineering college, with 
good equipment and is very ably 
assisted by statT members there. The 
Minister has been able to secure a lot 
of help from the Canadian Govern-
ment and with a little assistance from 
him.-it is possible to get more assist-
ance-that college could be upgraded 
also. On this occasion, it will not be 
out of place for me to plead with him 
that along with the upgrading of the 
Delhi College, this college also could 
be included. In fact, the Mysore Gov-
ernment, particularly the Chief Minis-
ter, Shri Nijalingappa, has alsll written 
to him about it in these matters. Only 
the other day, while inaugurating the 
Malnad engineering college in Hasan, 
in My.ore State, the Minister has seen 
it exhibited what kind of education 

should be there and we all have 
appreciated it. I think that you, Sir, 
coming from that part of India, could 
add your weight-perhaps not from 
that Chair but by other ways--ano 
imprt'ss upon the Minister to see that 
the Suratkal engineering college is 
also incl uded in this scheme. It has 
also got a similar aid from Canada 
and it could be upgraded if oniy the 
Minister makes up his mind. Now 
that this Bill is on the anvil, I thought 
I ShOUld bring these points to his kind 
notice. 

I have nothing more to say. The 
hon. Minister has given an elaborate 
description as to how these institutions 
have to work and about the Visitor, the 
Senate, the Councils and all those' 
things. With all these things I am 
.ure men of great intelligence, men of 
technology and men of scientific know-
ledge will come out from these insti-
tutions who will certainly do great 
work in this country and earn a name 
not only in OUr country but also bring 
a good reputation for our country in 
the international field. 

Some hOD, Members Tose-

Mr. Deputy-Speaker: Shri Gauri 
Shankar Kakkar-

~ "l1 ~ (~qm) : '3Jtm:ll'&l 

~, it ~T ~ fi!; ~ ~ ~mr if 
<f.mr ~ ~ I 

Mr. Deputy-Speaker: I think there 
is quorum. Do you want me to take 
a count? 

Shri Kachhavaiya: 
no quorum. 

think there is 

Mr. Deputy-Speaker: The bell is 
being rung.-I think there is quorum 
now. Shri Gauri Shankar Kakkar may 
proceed now. 

"l1 'm.'fllf : ~ iffiT l!W ll'5 If;~;fr 
~ fi!; 'flIT ~mr if ~ ~.!!iT ~li 
;tt mm ~ ? lti-m cft;r 1i?: '" ~ ~ 
~m"({t I . 



Shri Gauri Shankar Kakkar (Fateh- 
pur): Mr. Deputy-Speaker, Sir, I
stand to support this amending Bill.
I t is, of course, a great pleasure tha t 
o u j Delhi institution is going to be- 
coane a national institution. But I 
h a re  to say certain things.

■While bringing this amending Bill,
the hen. M inister should recall the en-
tire  working of these technical institu -
tions preparing students in the course 
of engineering. Generally, it is our ex-
perience that w hen the students ac tu -
ally go for admission to these institu-
tions they have to face much more 
difficulties than w hat they would have 
to face in taking the  IAS or PCS exa-
mination. It is on account of this fact 
that we are not succeeding in produc-
ing adequate num ber of engineers re -
quired for the im plem entation of our 
Plan.

My suggestion is th a t there should 
be an attem pt a t creating such institu-
tions at the infancy stage, say after 
m atriculation, and let those institu-
tions be affiliated to the technical col-
leges so tha t the students who w ant 
to  study in those institutions which 
ar«  affiliated to these technical insti-
tutes may get admission by virtue of 
the usual annual promotion. My sug-
gestion is tha t in the science course 
fox m atriculation there should be two 
separate divisions. Those students 
who are preparing for engineering 
m iu t have a separate course so that 
they m ay get easy admission to all 
these institutions. It would not be 
difficult, Sir, if all these technical ins-
titutions have some other institutions 
affiliated to them, some other 

institutions which are actually w ork-
ing as feeder institutions. If tha t is 
done, the hard  copmetition for admis- 
W B to these institutions w ill not be 
there and admissions will become easy.

I have got one m ore suggestion and 
th a t is w ith regard to private institu-
tions. They should be scrutinised by 
a B*«trd. If they are found to be 
working successfully and if they have 
suffici<MJt capacity, they should also be
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affiliated. In th a t way we would be 
able to get a good n u rrh^r of trained 
engineers. A t present we are short of 
engineers. W ith only four or five such 
institutions it would not be possible 
for us to have adequate num ber of 
engineers unless these private  institu -
tions are also given encouragement.

W ith these two suggestions, that 
there should be institutions preparing 
students for admission to these 
national institutions in order to avoid 
the hard  competition just like the com-
petition in the IAS or PCS exam ina-
tions, and, secondly, th a t the private 
institutions w hich are seriously 
attem pting to prepare students in 
these courses should also be affiliated 
to these institutions after proper exa-
mination so tha t they may stand on 
a i  equal footing and there  will no 
distinction or discrimination in the 
m atter of Degree aw arded by the pri-
vate institutions and the Degree 
awarded by the institutions covered 
by this Bill, I support this Bill.

15 hrs.

Shri Sham Lai Saraf: Sir, while
supporting this Bill I would like to 
make a few  observations which I feel 
are necessary after I have heard  my 
hon. friend Shri Warior.

Firstly, I  m ust congratulate the 
M inistry and the M inister for helping 
the country in increasing the number 
of these technological institutions very 
rapidly. I th ink  that is a great 
achievement and should receive appre-
ciation from  all.

✓

] have been observing two thing*. 
It is all right th a t the institutions are 
increasing in num ber every year. But 
the quality of teaching staff i5 not 
being equally improved. The number 
of quality teaching staff is not increas-
ing. It may be, firstly, because we may 
not have as m any people available 
w ithin the  country. Secondly, the 
equipment which is very very neceg- 
ta ry  to  tra in  our engineers and tech-
nologists is equally lacking. We are
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lacking in both. In this particular 
case I am very happy tha t our Gov-
ernment has been able to collaborate 
with the Government of G reat Britain 
and we have been able to get techni-
cians, professors and also the equip-
ment required for these institutions.
(Interruption). I may tell my hon. 
friend that keeping money alone is not 
enough. Budget allotm ent alone is 
not enough. Placing orders alone is 
not enough. We have to  get the 
quality of equipment tha t we require. 
Then alone our institutions w ill be 
able to train our students to the de-
sired extent.

Another point is, as far as post-
graduate engineering courses and 
higher engineering courses are con-
cerned, let us try  to confine our acti-
vities in setting up such institutions 
for providing such opportunities for 
our intelligent and promising engi-
neers and technologists in the coun-
try. I feel that very little  opportunity 
is available to our engineers today. 
The other day when four or five of 
our Members of Parliam ent w ere sit-
ting together we happened to m eet a 
promising engineer, a first-class engi-
neering graduate. One of us asked 
him: “What would be your fu ture?”
He said: “I would become an engi-
neer”. We told him tha t in view of 
his qualifications and m erit he should 
go in for a teaching profession. W hat 
he said was “We have little respect 
while we work as teachers”. He said 
that he was not worried about his 
emoluments, but he would get respect 
if he goes as an engineer. Even 
though people say a num ber of things 
about engineers—I would not like to 
use the expression he used—he said 
he would get respect as an engineer 
whereas if he goes as a professor no-
body would care for him. Therefore, 
what is needed is, as is our tradition 
and our culture, we should see that 
the teacher has his righ t place in the 
country. Te first place in the society, 
in money, power, respect, in fact in 
everything, should be given to  the 
teacher. Therefore, the M inister of 
Scientific Research and Cultural

j * *  -
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Affairs and his M inistry should try  to 
improve the position of the  teacher. 
That w ill create a trem endous psycho-
logical influence upon the teacher and 
the taught and, I  think, on the coun-
try  as a -whole.

Secondly, the quality of teachers is 
very very im portant. I have a few 
submissions to m ake on th a t also. I 
had occasion to go round some of these 
institutions. Perm it me, Sir, to  m en-
tion here that in certain places I have 
found tha t the  men on the top have 
succeeded, somehow or other, to  keep 
a few men of their choice, or o f their 
own liking in all the im portant posts. 
That alone is telling very much upon 
the fame, upon the very working of 
some such institutions. We b»ve to 
be very careful and cautious about 
such things so th a t these m ay not hap-
pen in the fu ture as they m ight have 
happened in the past.

Then, we have to restore the posi-
tion of the  teachers by giving them 
better and improved emoluments. At 
the present stage of development of 
our country, we cannot do anything 
substantial unless we get the active 
support of our teachers, technologists 
and scientists which we can get only 
if we give them  proper emoluments. 
Without our engineers, scientists and 
technologists we will not be able to 
do much for the country. Therefore, 
our effort should be to restore their 
position and give them  proper emolu-
ments and other facilities.

Coming to  the question of admis-
sions, about which my hon. friend has 
said certain  things, as fa r as backward 
areas or classes are, concerned, no 
douibt w e have to give them  some p re-
ference under the Constitution. But 
I can say from my personal expe-
rience tha t under the garb of protec-
tion or reservation ta len t is not a t all 
being encouraged. I had occasion to 
discuss this subject, w ith m y hoa. 
friend, the Minister, a few years back 
when he said, quite rightly and cor-
rectly—I still rem em ber it—th a t a 
fixed percentage of seats in all college* 
in the country, be they technical, tech-
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nological or scientific, be given to the 
meritorious stude':!ts. With regard to 
reservation since we cannot do away 
with it no~, there &hould be a specific 
period after which it should not be 
there. 

This is not the time to speak in de-
tail about the number of experiences 
that I have had during the past few 
years while going round institutions 
like that, about the difficulties they had 
to face or surmount in thE' matters of 
admission, promotion, appointment and 
SO on ana sO forth. So, I particularly 
welcome the setting up of this institu-
tion and the bringing in of this Bill in 
this Parliament, firstly, because it is 
located in a central place in the coun-
try, in Delhi, and it is a unique insti-
tution. Secondly, a common difficulty 
which anv institution has to face after 
it is set ~p is to get good teachers and 
proper equipment. I am happy to 
hear that this institution has solved 
both those diffIculties. I wish this ins-
titution well and I wish also the Minis-
try well. 

At the time of the last budget, while 
we were discussing the demands relat-
ing to this Ministry, a suggestion was 
made that efforts should be made to 
get back some of OUr engineers, tec~
nologists and scientists who have gOl1i! 
abroad. While replying to thp debate, 
r hOPe the Minister will drop some 
hints as to how far h~ h"' succeeded 
in that. That was a CO""d't ,d appeal 
on the part of all of us, members be-
longing to all parties, when the budget 
was discussed last time. So, I am 
sure, some reply would be given on 
that point. With these words, I sup-
port t he Bill. 

Dr. Sarojini Mahishi (Dhar'Nar 
North): Mr. Deputy Speaker, with the 
growth of industry and technology in 
the country, there is a greater need 
for technical personnel and so the 
number of institutions imparting ins-
truction in technology and engineering 
has also to be adequately increased. 
But at one end, we find that degree-

(,~ rnendment) Bill 
holders are appointed as overseer! 
because of the glut in the supply as 
thee" are a large number of institu-
tions in that area while, at l1nother 
end, for want of qualified people, 
sometimes overseers are promoted a! 
engineers. Therefore, there is no 
balance as regards the number of in.-
titutions imparting instruction and the 
number uf Qualified persons coming 
out of the institutions. Now that we 
havc passed a Bill to have an All-
India ServicE: of engineers for road, 
irrigation and power, I am happy that 
there will be some balance maintain-
ed in matters of appointment, recruit-
ment to service, promotion etc. 

It is quite a commendable thing that 
the Delhi Institute of Engineering and 
Technology is going to be upgraded a. 
a national institution. But, ~t the 
same time I wish to know one t:ling. 
This instit~tion. which was working 
as a voluntarv organisation, wich ad-
mitted t'-,e f<::,~ batch of students in 
th 2 yen;' 19';:, which was regi"tered 
unde" 1:1e Indian Societies Act, 1860, 
is "OW ',ing to be upgraded as a 
nd'ion::: institution. Formerly, it was 
gett:·c ~ financial assistance from the 
C"_l :al Government. Now, is it going 
tJ be considered as a voluntary orga-
nisation getting grants-in-aid? I am 
asking this question because it has 
been stated in the Financial Memoran-
dum: 

"The total outlay on the scheme 
is, however, expected to be of the 
order of Rs. 5:65 crores lexciud-
ing the cost of equipment to be 
received from the U.K.) and ulti-
mate recurring grant from Gov-
ernment will be of the order of 
Rs. 65 lakhs per annum." 

Is it right that an engineering insti-
tution which formerly was getting full 
financial aid should now be considered 
as a body getting only grants-in-aid? 
r hope the hon. Minister will kindly 
explain this. 

Secondly, as regards admission to 
the eoHere. of enaineeri., and techno-
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logy, there is a greater restriction and 
different State Government, have, 
made different rules. The rules are 
not uniform because they depend upon 
the conditions prevailing in those 
States. Admitting ail these lhings, 
may I sav that full justice is "lOt be-
ing done to merit in some of the 
Stutes? Because encouragement has 
to be given to students belonging to 
backward claESes, Scheduled Castes 
and S"hedu]erl Tribes, students having 
merit and students who have obtained 
good marks in the examinations are 
not admitted to these institutions. I 
do not say that the students belonging 
to the backward classes or Scheduled 
Castes or Tribes should not be en-
couraged. They must be encouraged 
and given full facilities and amenities 
for their education. But, at the same 
time. there should be no concession 
given to students who have obtained 
less number of marks. Certainly, no 
one would like to die at the hand. of 
an inefficient doctor merely because 
he happens to belong to a backward 
class. Similarly, no one would like to 
allow or permit a particular project to 
suffer on account of the ineffiCiency of 
an engineer merely because he belongs 
to the backward class or Scheduled 
Caste or Tribe. So, I would plead let 
merit be taken into consideration /lnd 
let students be admitted only on merit. 
While proper amenities and facilities 
should be given to the students of 
backward com.munities, Scheduled 
Castes and Scheduled Tribes for con-
tinuing Or furthering ~heir education. 
no concession shOUld be !liven to them 
at. the time of admission. Such a step 
"':111 help to increase the efficiency, to 
glV~ proper training and to exeeute 
one s duty as an engineer or as an ex-
per in technology. 

We are very happy that the Delhi 
Institute is being upgraded and the 
U.K. Government is taking greater in-
terest in it and the services of ten 
professors under the Colombo Plan 
are being made available to the Ins-
titute. We are also happy to learl!i 
that Indian professors can be sent 
abroad for further study and in ClOUI"lle 
of tim. this inltitution _iII UlUDl. a. 

(Amendment) Bill 
ternational importance. But, at the 
same time, as one of my hon. friends 
on this side has suggested, let such 
institutions be spread all over lhe 
country. I think five institutions ',,,ill 
not be adequate to meet the growing 
demands of training in technology and 
engineering in the country. Therefore, 
I hope the Minister wiil consider the 
"chemes of IJt'1er States also for up-
grading institutions, because without 
the fostering care of the Central Gov-
ernlT!ent no institution started II"- the 
private sector will be able to thrive. 
Especially no'" when 'll"ivate in'lltu-
tions are not able to -come up and-
thrive, it is quite essential that the 
Central Government qllOUid come to 
the aid of private institution;. At the 
lame time, we should see that pri-
vate institutions are not reduced to 
the position of commercial concerns, 
reserving seats ten or fifteen year~ 

ahead on receipt of monry because 
then only a fortunate few would 
be able to get admission. In that 
case, even if the students have merit, 
unless they are born with a silver 
spoon in their mouth, thl'Y will not get 
admission t~ these institutiom. It i. 
upto the hon. Minister to see that ad-
missions into all the institutions in the 
country are properly regulated. that 
adequate number of institutions are 
also started, that private institutions 
are given fulI aid and encouragement 
and that such of the private institu-
tions as have some standing are up-
graded as institutions of national im-
portance. 

Shri Priya Gupta (Katihar): Sir, 
while offering my heartfelt congratu-
lations on the attempt to up"rade ins-
titutions of training in India~ and for 
conferring on this Institute at Delhi 
the status of the Institute of Techno-
logy, I request the hon. r.finister to 
take note of a few observations of 
mine. 

There are different periods of time 
for holding examinations after passing 
whi~h.a student becomes eligible for 
admISSIOn to such eoursns. Since it is 
an alI-India institute and since it can 
take students from alI over the COUll-
try, there mUit be • lPeCiAe .,.at_ .of 
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'_'nl~in~ fer applications for admission 
s~ 1 ~ ~ b'ys who have just appeared 
c;i ~:1 ~xmnin::t:on the result of which 
i:; ,,·)t out and, therefore, have hesita-
tiO.l i'l their minds whether they 
sho ,,:c! a;opJy for admission or not are 
not prevented from taking the chance. 

Sc=ondly, since there is no bar in 
resp oct of age in most of the univer-
sities or Higher Secondary School 
E.-"a!11in:ltinn Boards as to when one 
shon:d pass Matriculation, School 
Final, Higher Secondary or any other 
such eX~lmination, there should be no 
minim= age fixed for admission into 
this College. 

Thirdly, We have been talking in 
this House about the prestige of school 
tea~hers. For example, during the 
debato on the Bill just preceding this 
many more things regarding integrity 
and other things were being talked. 
These things could be inculcated only 
throug;l the forum of teachers. Unfor-
tunat?ly, the Government of India is 
a;>ab"tic to two things, namely, 
eduoation and medical aid, because 
the3e R!'-';! non-earning departments. In 
the R~ilways we have seen that the 
Com.m~rcial Department earns the 
money and the Engineering Depart-
ment ,pends it, and Emergency De-
partment C,IdTes, v'z., gangmon are 
negl~ted. But since thes:...: ~_ .. p_[:-[-
ments do nat fetch any money, the 
Govcmm',nt seems to be callous to 
bern (""ugh in the Constitution of 
India We have vouchsafed so much for 
imparting education and for giving 
medical aid. So, I would submit th~t 
at least the Government of India 
should care to give a status to the 
teac~1ing staff. I am a son of a teacher 
and I have seen my father working 
round the clock but stilJ not getting on 
the same footing as an ordinary burra 
babu or a chhota babu earning money 
in a court because the criterion has 
changed. Fonnerly in our country 
there were four c1ass!!s, the Brahmins, 
the Kshatrlyas, the Vaishyas and the 
Sudcas. Now, i'niortunately, all the 
ari.<~'Y'Taey is mude 'up of nne dass, 

that is. d those who have got money. 
If t' .at will be the crit2rion for popu-
la:',l;; in society, e,c Minish'V of Edu-
cation or Scientific Rescarcl~, or the 
Go','e:-nment of India should think 
about w:,,,t is to be donE'. You can 
t31k whatsoever or give lectures about 
~ocial equality, integrity, honesty and 
all these t.hings, but these things can 
never happen in t.his country unleS8 
the lot of the teaching staff is improv-
ed. I cannot show the way for that. 
Shri Humayun Kabir is a professor 
and he was also the President of the 
B.A. Railway Employees' Association 
of which I was a member. From that 
point of view he is senior to me and 
he can show us the path. I appeal to 
him that he should try to do what-
ever he can do for finding out a place 
for the teachinJ stafr in the society 

Fourthly, We in this House have 
SV"1ctioned many engineering colleges. 
We hove heard about the Silchar 
E"l"in 'ering College having been 
s'!1ctioned. I do not know whether 
it has started funct:oning or not. 
T:'ece are many colleges, as Silri 
1V,.v"jn!" and others have pointed out, 
",,'noul any material for the classes. 
Fv""!""_ t.hp minimum requirements for 
he f:r.51-year or second-year class~ 
are not supplied in the pract:cal 
ole","s; but it is a full-fledged college! 
!:O c, thJ t should be looked into. 

L't5tly, it should be considered as 
to whC}m the overall management of 
the College should be entrusted or in 
whiCh dir"Ction there shouLd be an 
a~tempt ",oil" for a change for the 
bett2r running of the institut'on so 
thnt redtapism or pressure, directly 
Or indire"tly, {If certain high quaters 
or of some vested interests may not 
influ"'llce the correot running Of the 
institution by the staff. By this I do 
not 'mean that a long rope be g'ven 
to the man in charge of the institu-
tion. I pray and submit to the hon. 
Minister, since he is a professor, to 
look into this and see that at least 
-today when we are crying so much 
tor !I better out-turn of studenu, not 
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or.!Y of the stsmp required the tesch-
in~ forums are honestly doing t,h~L 
jobs 3.nd that they can take insoira-
iion from somewhere for dedica:ing 
their lives to teaching. We have 
seen Professor SatYen Base etc. who, 
once when they entered the labora-
tory with their students were bU3:1 
for the whole night. There wa.:; 
something which was goading them 
and was giving them inspiration. 
Our Government should create such 
inspiration SO as to attract people to 
the teaching profession. Recently, 
when I came .by air from Cooch 
Behar, one professor from, the Gov-
ernment College came with "IDe to 
find out some service in a commercial 
firm since he was a science scholar. 
I told him that even if he got less 
money he should not give up the po.;;t 
of a professor. When can the coun-
try create that condition when all 
will chOOSe this profession? The 
Ministry shOuld try to create that. 

Shri Basumatari (Goalpara): Sir, 
I wholeheartedly support this Bill. 
This Bill had been introduced at an 
appropriate time. Without technolo-
gical and scientific institutes we can-
not build up our nation. S:nce the 
inception of this institution the num-
ber of students has increas~d, but the 
seats in the polytechnics and other 
schools are not sufficient I do not 
know about other State~ but as re-
gards my State I can say that. So, 
we haVe a deorth of technical insti-
tutions and it is a right step taken 
by the Government to upg.-ade the 
!:'elhi College of Engineering and 
Technology. 

If we want to build up the national 
stren'gth, we must increase the num-
ber of technical schools and science 
colleges. B,,~ what is it that we 
find in the country? There is a ten-
dency among the people to have more 
and more colleges for arts and more 
and more schools for just general 
education. If you compare it' with 
other countr:es, you will find that 
there it is quite different. In other 
countries it will be more difficult to 
8"t admission into arts institutions 

but it is easy to get adrn'ssion inb 
(c"hnological schools or science col-
leges. So, there it is quite :he reverse. 

The hon. lady Member who just 
now sPOke said that Scheduled Castes 
anc>.. Scheduled Triu .. .; stUdents had 
been given consideration becaUse of 
which the standard is -going to dete-
riorate. She had the apprehens:on 
that standards will deteriorate I do 
not find any logic in that. N~t only 
in technical schoals or institutes but 
everywhere there should be reserva-
tion for the Scheduled Castes and 
Scheduled Tribes in pursuance of the 
Constitutional guarantee for them. 
But she sp::>ke contrary to the Con-
stituit'·onal guarantee :fIar the Sche-
duled Castes and Scheduled Tribes. 

As regards my State, we have 
found that whereas students belong-
ing to other classes and obtaining 
first and second divisions are admit-
ted, Scheduled Castes and Scheduled 
Tribes students even though they 
have passed in the third division are' 
adm'tted. Not a single scheduled 
caste student find scheduled tribe 
student who got admitted got pluck-
ed, rather they passed with credit. I 
can assure you that. What I want 
to say is that scheduled caste and 
sche>duled tribe' students were not, 
getting any facilities in thOse days, 
So, they kept away from other sec-
tions Of the people. They could not 
get any facilities during the British 
period. Now they have come to light. 
They are equally good. rather they 
are best. For example, I come to 
my own State. In my own State 
there are 17 direct recruited lAS' 
Officers and you will be surprised to 
know that out of these 17 lAS' 
Officers 13 Officers belong to Sclhedul-
ed castes and scheduled tribes. They 
have come out of competition. Th~y 
have competed and pasSed, not by 
anybody's grace, As you know,. 
there is no question of -grace with re-
gard to lAS cadre. Therefore, where' 
is the question of deter:oration of 
st~nGards? I cannot understand this., 
Why should there be such an appre-· 
hension? We' should bring the\lll 
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to the same level. I do not see any 
apprehelnSion about deterioration of 
standards which would retard the 
development of the country. SQ, I 
hope the Minister concerned \':ilI 
bear in mind not to listen to those 
Wil~ stand, a~inst the guarantees 
provided in the Constitution, (Inter-
ruption). We have not reached the 
stage what Mahatma Gandhi sadd 
that we should bring them to the 
s."',, level within a specific period of 
time. We have not done that. I 
am surprised to sze when the mem-
bers are elected and they came to 
Parliament with a freedom of speech, 
they go against ",-hat Mahatma 
Gandhi stOOd for. Therefore, I ap-
peal to the House n~t to listen to 
thOSe who could not realise the dream 
Of Mahatma Gandhi to build up the 
nation and to bring all backward 
people to the same level. 

With theSe words, I commend the 
:Bill. 

Dr. Molkote (Hyderabad): Mr. 
Deputy-Speaker, Sir, as the Chairman 
in-charge of a polytechnic for eight 
years, let me make a few observa-
tions. 

First of all, I would like to make 
an observation with regard to the 
admission of "tudents. I would like 
to say that t'le Ministry should call 
for data fram alI the colleges regard-
ing the number of students that were 
admitted with their marks and find 
out how 'many of these students who 
obtained less than 50 per cent mArks 
at the time Of entrance have been 
able to get through their examina-
tions-first, second, ·third and fourth 
years. If you look at it, you will 
find, whether it is a backward class 
or a scheduled caste or a forward 
class that students who had obtained 
less than 50 per cent marks have not 
been able to, in the majority of cases, 
pass through the examination. Many 
of these jlehedl,led caste studentlll 
that get admitted have been obtaining 
less than 50 per cent marks. You 

(Amendment) Bill 

will find that many Of these students 
get themselves admitted in the lure 
of becoming engineers and often-
times they continue because of the 
lure of scholarships. Otherwise, they 
have been complete fiailures. So, 
firstly, I feel that the Ministry, while 
fixing the pel'centage of seats that 
shOUld be made available to the sche-
duled castes and scheduled trtbes, 
should equally say that students who 
obtain less than 45 per cent or 50 
per cent should not be admitted. I 
am not fighting with regard to the 
percentage. But I am fighting to see 
that many of those students who get 
admitted do no become a waste :lnd 
that everybody should be able to 
pass. 

Secondly, I also find that there ~re 
a number of colleges wherein stud-
ents are admitted who obtain nore 
than 60 per ceni or 62 per cent marlell 
-that is the minimum. That meanll 
they are all first-class students :md 
in many Of these colleges again '.h~re 
have been failures. Either 'he 
students are inattentive or the parents 
do not pay sufficient attention t~ 

their wards Or the teaching is v~ry 
bad. The ~tuff' that We are getti.l: 
is extremey Ipw. One should f.nd 
out the cause as to why there are 
failures in these colleges. This :. 
absolutely necessary in order that 
the- money that We spend on these 
colleges is spent properly and we get 
the maximum results. Even today 
We find that in many of these techni-
cal schOOls and colleges -\ uden: s do 
not pass--more than about 50 per 
cent do not get through. The reasons 
have got to be found out and what is 
to be done must be done. 

Thirdly, some hon. Members have 
remarked that it is a questiDn of 
money. I entirely agree that money 
is absolutely necessary. But we do 
not get the proper type of technical 
men. They might have passed. They 
are unable to express themselves be-
fore the students and many of Buch 
teachen are found in many of these 
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colleges. That is exactly one of the 
reasons why they are failures. We 
are finding it exceedingy difficult to 
get good men. I congratulate ~hE 

Ministry for increasing the salary of 
many of the teachers. But even so, 
We are not getting the proper men 
for these colleges. The increase in 
the tempo of admissions, the increase 
in the number of colleges, the in-
crease in the salary of teachers-all 
these things are there. But unless we 
improve the standard of teaching, the 
results cannot be achieved. That can 
only be done by getting experts, pro-
per men, into the teac'hing line. It 
;s exceedingly difficult. How is it 
sought to be done? Whether more 
pay has got to be given or we have 
got to pick and chOOse is a matter 
whiCh the Ministry should look into. 

15.32 hrs. 

[Smu KHADILKAR in the Chair.] 

Fourthly, this is the point that 
would like to make. As it ~, we are 
only opening colleges in three lines: 
civil, mechanical and electrical and 
nothing more. We find that m03t of 
the civil engineer! cOming from the 
colleges are already not being em-
ployed in a number of cases. Som .. 
Of thEm have got to wait tor six 
months or a year, possibly even 
longer. Many of them are rushing 
to get training either on the mecha-
nical side or on the electrical side--
m~re on the mechanical side. The 
tempo of intake of students in these 
colleges ltas increased. Therefore, 
facilities to be made available in these 
coUeges have got to be a !teredo 
Quite apart from that, engineering 
skill is also necessary. I feel that 
the Ministry should, instead of deve-
lopin·g more and more collegeiJ, diver-
sify all these courses. In many of 
these colleg€iJ, teachers are not get-
ting sufficient number of kourl! to 
teach. There i., a wastage. If we 
diversify the cours€iJ, then more 
teachers will be able to teach and we 
will be able to economise in the ex-
pend:ture as well. 

(Amendment) Bill 
These are the various means which 

the Ministry should attend to. I wel-
come the Bill that the han. MinL,ter 
has presented before the Hc'ge. I 
congratulate him for doing so. 

Shri Humayun Kabir: Mr. Chairman 
Sir, I am very grateful to the han. 
Members who have taken part in the 
discussions for the very k;nd re-
marks thev have made about the 
Ministry and its work. It is very 
gratifying indeed to find that friends 
who are sometimes inclined to dis-
agree on many political issue~, 
neverthless recogniSe the iden ti ty of 
our interests and try to develop a 
common outlook so far as the indus-
trial and technical development of 
the country is concerned. I shall try 
to deal with the points raised by 
d'/ferent hon. Members and thrft 
make one or two general remarks. 

My hon. friend Shri Yashpal Singh 
is a great admirer of Roorkee and I 
admire his loylty to his mother in-
&titution. He said, he was associated 
with it. But then I did not under-
stand why he should want to enliec 
into one Of the institutes or college. 
that We are starting if he is already 
a product of Roorkee. 

A. Bon. Member: He is interested 
in education, 

Shri HamayUD Kabir: Y€iJ, but so 
far as he is concerned, the questioR 
of admission, the question of age 
would not now arise. He has cited 
h:'JlliJelf a! an example of one who 
wanted to enter the Delhi Institute 
of Technology. 

Shri Kashi Ram Gupta (Alwar): 
He wants to be an engineer now. 

Shri HIUDllYUD Kabir: He ra~ed the 
question of admissions and wanted 
that the admissions to the India. 
Institute Of Technology, Delhi, as the 
institution will now be called, should 
be on the basis of competition. I 
would like to inform him that this is 
already the case. All the admissions 
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this year were on the basis of a com-
petitive exam ination as is the case 
w ith the o ther Institutes of Techno-
logy. So, his suggestion has already 
been given affect to.

Then, he  talked about consulting 
Roorkee. We shall certainly consult 
not only Roorkee but also other such 
institutions. I have great adm iration 
for Roorkee, bu t I hope my hon. 
friend will forgive m e if I say tha t all 
wisdom is not concentrated in  Roorkee 
alone. There are a num ber of other 
institutions also in this country 
which have equally high prestige, and 
some of them  have acquired an in ter-
national reputation. So, w e shall 
consult all of them  and also experts 
from outside India, w herever neces-
sary.

The only point w here I differ from 
him is about age restriction. I think 
that there should be an age restric-
tion. For those who w ant to  enter 
into the engineering profession after 
the norm al period, there are several 
avenues already open. We have the 
part) tim e courses of the diploma,, and 
we have the examinations of the 
Indian Institu te of Engineers. Anyone, 
w ithout any regard for age can take 
these exam inations and these courses 
and qualify to become an expert engi-
neer w ithout competing w ith  young 
students. These educational institu -
tions are intended prim arily  for the 
coming generations, and, therefore, 
some kind of an age restriction both 
as a maximum and as a m inimum is 
necessary.

My hon. friend Shri Himatsingka 
referred  to the difficulties of admis-
sion and w anted th a t because there 
are difficulties of admission, therefore, 
the institutions should he multiplied.
I am sure tha t this w ill not be the 
view of this House. We w ant expan-
sion, and as I told 'the House earlier, 
we have expanded threefold during 
the last five years; frcm  6,000 admis-
sions a year we have gone up to
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18,000 admissions a year, and w e shall 
furpass iihe target for the Third Plan 
next year. Instead of in 1966, in  1964 
itself, We shall have gone beyond the 
target fo r the  Third Plan. I think 
that this ia a sufficiently high and 
fast ra te  of progress, and any  further 
acceleration m ay lead to deterioration 
of standards which I am sure nobody 
wants.

Also, it is not enough to say that 
simply because a student w ants adm is-
sion to an engineering college, there-
fore, an engineering college should be 
established. We have to  look to his 
competence. We have to look to the 
requirem ents of th e country. We have 
increased the num ber of engineers in 
this country in  the  last ten years by 
more than four times. From  the 
figures that I collected, I find that 
there were roughly 60,000 engineers 
in India in 1950, bu t in  the year 1960 
the num ber of engineers in  India was 
250,000. I compared those figures with 
those of China. It may be of some 
interest to hon. friends here to  know 
that China had gone up to  210,000 
engineers in 1960, so that we were 
still crnsiderably in  advance of China 
up to 1960, though China is making a 
very great effort t 0 catch up  w ith us. 
But we do not w ant to  have any fall 
in quality. U nfortunately, in China, 
there has been a fa ll in quality. When 
one of the M inisters from China came 
here and discussed w ith  the late 
Dr. B. C. Roy, one of our greatest 
physicians and also a great educa-
tionist, and suggested tha t they would 
turn out doctors after train ing them 
for a year or a year and a half, Dr. 
B C Roy in his characteristic way 
said tha t they would not tu rn  out 
doctors bu t licensed m urderers. Cer- 1 
tainly, we do not w ant to tu rn  out ' 
licensed m urderers w hether it is in the 
field of engineering or in the field of 
medicine. Therefore, w hile we want 
expansion, we shall have to look to 
the requirem ents of the country, we 
shall have to  look also to the availa-! 
bili+v of the teaching personnel andj 
the availability of equipment, There-;

13, 1963 Technology 252
(A m endm ent) Bill



253 Institutes of SRAVANA 22, 1885 (SAKA) Technolog!J 254 

fore, am sorry that I cannot accept 
the suggestion of Shri Himatsingka 
that just because there are students 
,,'ho want to get admitted, therefore, 
new institutions should be started in-
discriminately. Shri Himatsingka 
sp:ke as if these five higher tedmolo-
glcal institutes were the only places 
where engineering is taught. They 
have forgotten that there are today in 
India more than a hundred engineer-
ing colleges. We have increased the 
number considerably in the last five 
years, and as I said, the admissions 
are over 18,000 per year, and will be 
some 20,000 next year. 

My hon. friend Shri Warior raised a 
number of interesting points. He quite 
rightly ·emphasised the quality of 
training, and he pointed out that W1less 
the training was improved, we might 
I'ery often get sub-standard candi-
dates. In a way, his speeeh was a 
reply to the speech which was made 
by my hon. friend Shri Himatsingka 
and a few other Members who want-
ed expansion at a very rapid rate. I 
would onl:>' inform him that we are 
making every effort to improve 
slandards in a number of ways. 

First of all, we are trying to attract 
a better type as teachers in the en· 
gineering and teohnological Jltstitu-
lions. There has been considerable 
improvement though I am not fully 
satisfied. I would like conditions to 
be improved still fUI'ther. But, never-
theless, to offer a starting salary of 
Rs. 410 to a young man of 23 Or 24 
with the prospect of going up to about 
Rs. 2.500 if he is fit is not too bad, 
considering the comditions in our 
country. Today, an engineering tea-
cher in an engineering college can 
start at Rs. 410, and if he is good 
enough, and can become the principal 
of a post-graduate engineering college 
or a direetor of one elf the higher 
in.tihrtes of technology, he can go up 
to Rs. 2,500 or !?Ven Rs. 3,000. There-
fore, the s{,Rles are not so 'bad as they 
are somet~m?~ represented to be 
th-ugh I ag"cc that we should try to 
imprOVe them still further and get 
more and more qualified people and 
755 (Ai) LSD-10. 
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people of a high a'bility into the teach· 
ing profession. 

The second thing that we have done 
in this malter is the introduction of 
training facilities. We haVe sent peo-
ple f~r training abroad. We haVe also 
developed training centres inside the 
coun:ry itself, and very generous 
scholarships are offered to engineering 
graduates, if they accept these training 
programmes; the only W1der.taking 
that they have to give is that they will 
continue as teachers for a stipulated 
number of years. I think that as a 
result of .these measures, to some ex-
tent, the difficulty has been overcome, 
not entirely, 'but to some extent. 

The third suggestion that We have 
made is that retired engineers of ex-
perience may also be given facilities 
and may also be given the opportunity 
to serve as part-time teachers. Some 
of these retired engineers may not 
have much academic standing, but 
many of them have a great deal of 
experience, and as part-time teachers, 
they can certainly help. We are also 
trying to draw upon industry, and by 
;ome kind of an arrangement, if they 
will depute accasionally same af their 
more qualified and expert personnel, 
this would certainly improve the 
quality of engineering teac:hing in this 
country. 

Then, Shri Warior and a number c1' 
other friends raised the question of 
diversification of engineering teaching. 
A number of han. Members spoke as 
if there were only three departments 
in this country, namely civil, mech!!J· 
nical and electrical engineering. Again, 
I have to point out that this is not the 
case. In a place like Kharagpur, 
there are alreadv fifteen departments, 
that is. separate'depaI'tments. and a 
number of other departments are 
beinl! devplooed. In fact. the general 
pattern too'v is t'tat in all engineer-
ing colleges. that is, new engineering 
college<;, wher!?Ver there are suitable 
facilities and the opportW1ities, We try 
to haVe other courses in addition to 
the three. But these three are basie, 
and these three will remain, but even 
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there, a very interesting change if; 
taking place today. Even five years 
age, the largest number of admisslons 
were to civil engineering. Today, that 
pattern has already changed, and in 
some of the higher institutes of tech-
nology and in some of the new insti-
tutions, a larger proportion of students 
are going into me~hanical engineering, 
into electrical engineering, into metal-
lurgy, into telecommunication, into 
agricultural engineering and other de· 
partment., than those taking to civil 
engineering. At one stage, practically 
half the p::>pulation in the engineering 
college was civil engineering popula-
tLn. Today, I do not think that the 
civil engineering quota will be more 
than 25 per cent in many of the new 
colleges, and in some colleges, the 
quota may·be even less. So, the 
diversification has started. 

But, Shri Warior's other suggestion 
that we should immediately start spe-
cialised institutions ia one which I 
think is not quite suitable for our coun-
try as yet. When we were thinking 
of establishing this great institution, 
namely the Indian Institute of Tech-
nology at Bombay, we had very ela-
borate discussions with the Soviet 
authorities and Soviet experts who 
believe in specialised institutions of 
this type. After discussion, they also 
agreed that in the conditions of our 
country, it would be better to have 
the type of institution which we have 
actually developed at Bombay rather 
than have specialised institutions 
which they have been trying to deve-
lop in their country. I think that the 
experienCe of the Soviet teachers in 
Bombay is now paying certain divi-
dends inside the Soviet Union. Dur-
ing my last visit therE', I heard that 
some of the teachers are inclined to 
think that the pattern which was 
developed at Bombay has certain 
advantages, and at least some of the 
Seviet institutions will move in that 
direction, so that the experience they 
gain here and our experience will be 
of advantage to them. Therefore. this 
suggestion of Shri Warior is, I think, 

premature, and we do not think that 
it would be desirable for the country 
at this stage. 

Then, Shri Wariaor and a number of 
other friends referred to the shortage 
of equipment land the question of 
foreign ex.han~ in that connection. I 
think it was another hon. Member who 
said that on the one hand there was 
shc<I'tage of equipment and on the 
other there were a few institutions 
which had a surplus of equipment. 
BoL." are equally undesirable. Short-
age of equipment is generally due to 
the diffioulty of foreign exchange, and 
we have taken up this question re-
ren'ly. I hope that within a fairly 
short period, this will largely be over-
come. 

I would also like to point out in 
this connection another effort we are 
making. We want as much of the 
equipment as p:ssible to be manufac-
tured within the country itself. Today 
I think it is true to say that so far as 
polytechnics are concerned, over 80 
per cent of the equipment is locally 
available. So far as engineering col-
leges are concerned, I think over 60 
per cent. can be made within the 
country. We are trying to see that 
the balance also is manufactured 
within the country as early as possible. 

Shri Warior referred to shortage of 
trained teachers and disparity of 
salaries. I have already dealt with 
these points. He passed on to another 
point which is very interesting: the 
private instituticms and their resources. 
He probably is not aware that so far 
as engineering colleges are concerned, 
no new college can be start~d with 
our approval. unless there is a mini-
mum guarantee of a certain amount, 
and that guarantee from the private 
agency is countersigned and reassured 
by the State G:·vernment concerned. 
He himself may know that in one 
wllege in his part of the country some_ 
where in the extreme south. where a 
private institution had in this way 
given a guarantee and later on were 
not able to fulfil it. we held the State 
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Government to their under-writing. 
S() the State Government came into 
the picture and took .it over to deve-
lop it as a Stat" institution with the 
necessary financial resources. 

The d'fficulty arises only where 
colleges are started without anybody's 
permission or knowledge. I know in 
the last year or two a number of col-
leges like that have developed, un-
fortunately-mainly in one State. This 
is a malady which, fortunately, has 
not spread to any other State. But 
unfortunately for that State, it has 
become almost endemic there. I had 
the opportunity of discussing th;s with 
the Chief Minister of the State very 
recently and we have come to certain 
agreements. He has wholeheartedly 
approved of suggestions vihich, I am 
sure win stop this "kind of develop-
ment in future. In future, these col-
leges wiH alsD be required to deposit 
a substantial amount with the 1lJIi.. 
versity or State Government concern-
ed .... 

8hri Basumatarl.: Which is .that 
State? 

8m! Bumayua Kam: Ido not 
wish to mention the name of the State. 
Those who belong to that State know 
which State I am speaking of. If I have 
to praise I will mention the State; if 
I have t~ 'dispraise', I will not men-
tion it. 

We have come to an agreement, and 
I believe, this state of affairs will be a 
matter of the past and we will be 
able to deal even w:th the colleges 
which have started in this way i.n the 
last ~ ear Or two. 

Sbri Ranga (Chittoor): I hope no 
effort will be made to prevent that 
kind of enterprise from growing sO 
long. of course, as the local govern-
ment help the sponosors to collect the 
minimum required sum and build up 
thOSe inst:tutions, because we want 
more and more of them. We want 
that kind of effort and initiative to 
be encouraged. 

(Amendment) Bm 
.8mi Bumayun Kabir: My ilion.. 

friend wi! remember that he was in 
the House when I announced about 
five "ears ago an open door policy by 
whiCh We gave an open offer to any 
private agency which could estabJ:sh 
a college provided it fulfilled certain 
stipulated conditions. It was under 
that po:icy that a very large amount 
of expansion took place during the 
Second Plan. That policy still con-
tinues thOUgh with certa:n modifica-
tions ~ve have tightened the conditions 
a little because we do not want ex-
pansion to be unplanned and unbalan-
ced But the offer is there and any 
cOll~ge satisfying thOSe conditions will 
be most welcome. 

Shri War:or also referred to the 
question of competition and the condi-
tions for entry into the higher techno-
logical institutes. That already exists. 
Therefore, it is not necessary to go 
into something which is already there. 

Shri Basappa referred to the ques-
tion of standards of some of these 
private institutions. I agree with him 
that there should be improvement of 
the standards, and the measures we 
have suggested. those we have adopt-
ed and those we propOSe to adopt will, 
I hope, go a long way in removing 
this difficulty. 

He also expressed a w;sh that our 
higher institutions should have inter-
national standards. I am happy to say 
that they have already attained that 
standard. Already we have had 
students from out3ide India, sometimes 
ev"en from very advanced countries, 
coming to scme of these higher tech-
no'ogical iru;t'tutes for study and 
research. Their students compare. I 
should say. favourably with students 
from anywh,,~e else in the world. I 
am sure they will see that this stan~
ard b maintained and they will achi ~ 
eve reputation for themselves and 
for the country. 
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Shri Basappa also referred to the 
question of commercialisation of train-
ing in some of these institutions. 1 
have already dealt with that. Then 
he referred to the necessity of making 
the training such that the students 
can be immediately absorbed in com-
mercial and industrial undertakings. 
That is one of the main objectives of 
technical education, and the period of 
apprenticeship and practical training 
ensures that by and large. More than 
one speaker men tioned the fact that 
our young engineers are upholding 
the great industrial expansion of this 
country and doing things which ten 
years ago could not be imagined. That 
proves that, by and large, the quality 
of our engineers is quite high. 

Shri Basappa said that admissions 
should be properly regulated in these 
institutions. They are. It is because 
they are proper that sometimes all 
cannot get into them. It is because 
admission tests are very rigid. In fact, 
nobody outside knows who the exami-
ners are and no examiner knows who 
the candidates are. All the papers are 
sent to the examiners in an anony _. 
mou's manner and the result is that no 
one can approach the examiners and 
the examiners cannot do any favour 
to any students. Th'.s examination is 
held throughout India ill about-I 
forget the exact number- 80 centres-
it may be 75.20,000 students have been 
examined last year, which shows that 
the students themselves have confi-
dence in this examination. We have 
not heard any large-scale complaints 
about it. 

8hri Basappa: I did not doubt the 
efficiency; I was referr:ng to some 
irregularities. 

8hri Humayun Kabir: As regards 
those irregularities, We can only ad-
vise the State institutions or private 
Institutions. We cannot introduce our 
system there. I may tell the House 
that this point has been under dis-
cussion with State Governments. A 

(Amendment)· Bill 
number of them are now accepting 
the desirability of some kind of com-
mon admission to all the institutions 
within the State. 

Shri Basappa referred, to equipment. 
which I have already dealt with. He 
raised one interesting point about a 
college located in his part of the coun-
try. I think he will remember that 
in the Second Plan. We decided tG 
establish 8 regional engineering col-
leges; later Parliament approved that 
instead of 8 there may be IS, in the 
15 States of India. These regional 
engineering. colleges have also an all-
India character and there have been 
a number of admissions from outside 
the State. That is one' of their attrac-
tive features •. 

15.49 hrs. 
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I would like that to be extended to 
the other important State colleges. I 
have been in touch. with Chief Minis-
ters and Ministers of Education in 
States suggesting that whatever be 
the proportion, they should take some 
percentage of students in each college 
from' outside their States. It is good 
for the college, good' far the State 
and good' for' India as a: whole. In 
any case, SO far as regional engineer-
ing colleges arc concerned, that is al-
ready the practice. 

We have also been able to secure 
through the UN Special Fund certaiD 
promises for developing these re-
gional engineering colleges. We have 
taken as the first in our list Warran-
gal because that happens to be the 
fti"st which was established. As far 
as r remember, Suratkal is No. 2 
in the list. As soon' as the full deve-
lopment of W"arran-gal is completed, 
We shall take up Suratkal. The pro-
gramme is to take all the 15 colleges, 
one after another, and to develop 
them into superior institutions in 
COurSe of tiine--not tomorrow, not the-
next year, not perhaps in five years, 
but after some t'.nre each> or 1!ieR 
re/iliomil' colleges may" develop into .. 
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institute of higher technology like the 
five we have already established. 

Again, we have to look to the re-
quirements of the country. As I men-
tioned . earlier, five years ago there 
were hardly any students carrying on 
research or higher studies in engineer-
ing or technology. Today we are 
reaching the number of 500. If all the 
15 institutions became institutions of 
higher technology, the number would 
be 5,000, and I do not think we can 
at the moment do that, certainly not 
in the next two or three years. may 
be aiter five or ten years. The aim 
is to double the number of research 
workers in all fields of science and 
technology in the course Of the next 
five years, but We cannot increase ten-
fold in five years because if we did so, 
would probably affect quality. I can 
assure him that the interests not only 
of Suratkal College but of every 
regional engineering college in the 
country would b€ fully kept in mind. 

Shri Gauri Shankar Kakkar refer-
red to the difficulties of admission, but 
I haVe already dealt with th(' point. I 
think that the rate at which we are 
expanding is fairly rapid, and we 
should not accelerate too much. We 
an haVe a little more acceleration 
perhaps; perhaps We may have :l0,000 
engineering graduates in three or four 
years time, but We certainly cannot 
expand very much farther than that 
because it would affect quality, and 
ultimately be against tbe interests of 
the country_ 

He made two very interesting sug-
ge9llons which, I am afraid, I could 
not quite follow. His first suggestion 
was that schools should be affiliated 
to higher technical institations, so 
that if a student came from a particu-
liar school, he should be taken into 
the higher institute as a matter of 
course like a class promotion, without 
entering into competition with stu-
<tents from elsewhere. That would 
defeat the very purpose of these in-
stitutions. These are all-India insti-
tution, \':herp studf'nt. will come from 
all over India on the basis of an open 
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competition. If a number of schools 
or even a number of technical institu-
tions are affiliated to these higher 
technical institutions, that purpose 
wou.d ;,~ dcleated. If the training is 
good, there is no reason why the pro-
ducts of th\!se schools or technical in-
stitutes should not compete on equal 
terms with students from elsewhere. 
And, as the number of these higher 
institutions grows, this difficulty 
would be partia1Jy overcome. 

He also seems to be under the mis-
taken idea that there are only four 
Or fiVe engineering colleges in India. 
The number as I said is considerably 
more than 100. 

My friend Shri Saraf referred to 
the quality of teac'ling staff. I have 
given some idea of ~;1e ,vay in which 
we are trying to impro,"e the qualit~", 
but again it will take time. Unfortu-
nately, peopie are attracted to other 
professions becau,e of a little more 
mone -. 

Shri Ranga: Yes. 

Shri Humayun Kanir: The difference 
is not very great. and I think my 
friend Shri Ranga will also agree that 
engineering colleges may not be able 
to pay the salaries which industry 
pays. That would be very difficult. 
Therefore a certain amount of ideal-
ism is al~o necessary. I am not one 
of those who believes in empty ideal-
ism. You cannot have idealism On an 
empty stomach, but you certainly 
ought to have idealism when the re-
quirements of life have been met and 
when there is also some provision for 
comfort but, not for luxuries. As I 
said ea~lier the scale of Rs. 410 to 
Rs. 2500 is' not inconsiderable. 

Shri Sham Lal Saraf: Attraction 
otherwiSe should also be created. 

Shri Humayun Kabir: As for other 
attractions. the han. Members of this 
HOUse probably know that we have 
been trving to offer certain other in-
duceme~ts but it takes a little time. 
and at th~ moment, the d,'mand in 
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industry and in various projects of 
the public sector and private sector 
is SO great that quite a large propor-
tion of engineers is attracted away. 
Very recently the Government of 
India have introduced another inno-
vation which I think will help. Loan 
scholarships have been introduced 
from this year, and it has been laid 
dawn that those who take to the 
teaching profession after they have 
completed their training will have ten 
per cent of the loan written off for 
every year of teaching. This will be 
a v~ry strong inducement to a large 
number of able people to come to the 
teaching profession, and I hOPe it will 
attract some of the better students. 

Shri Ranga: May we have some idea 
of the percentage of the lecturers 
leaving the engineering colleges with-
in the first three or four years just 
because salaries are much too low 
and very unattractive? 

Shri Humayun Kabir: I have given 
the salary scales. I would say that 
Rs. 410 is not very unattractive in 
Indian conditions for a young man of 
23 or 24. The proportion of leavers I 
=not give you. If you like, I can 
have it collected and place before the 
House some other time, but in the first 
year there is some loss. Generally 
we find that those who have stayed in 
the profession for three Or four years 
do not leave. We are getting today a 
fair proportion, especially at the level" 
of Assistant Professors and Professors 
of very able people. Some are even 
coming back from industry, but their 
number is very small. 

Shri Saraf, as also Shrimati Mahishi, 
Shri Basumatari and Dr. Melkote, re-
ferred to the questiOn of reservation. 
So far as technical institutions are 
concerned the All-India Council for 
Techn:cal 'Education after vcrv care-
[ui examination laid down ;; policy 
about three ~-ears ago which I think 
is the right poiicy for our country. 
That policy is that no one shall go 
into a technical institution unless he 
has a certain minimum mark, but in· 
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order to cater to the requirements 
of th-e less developed sections 
of the community, the scheduled 
castes and the scheduled tribes and 
the backward classes, a concession has 
been given to them of about 
if I remember aright, ten per 
cent. This ten per' cent c.oncession 
wili be maintained for five years, and 
from the sixth year it will be reduced 
by one per cent every year, sO that at 
the end of about 15 or 16 years there 
wil! be no concession at all. For five 
years full protection will be given, 
but even then admission requires a 
fair;y high standard. Generally the 
minimum mark for admission in the 
higher technical institute is of the or-
der of fJ per cent or more, which 
means that the students of the back-
lVard communities come into these in-
stitutions if they get about 50 per 
cent. 

I am happy to say that once they 
get in, their results are not very 
different, as Shri Basumatari pointed 
out. In Kharagpur I had a special 
study made. Kharagpur is the oldest 
of the higher technological im;titutions, 
and in some ways the most developed. 
In any case, it is One of the finest in-
stitutions we have in India, Or I would 
say in Asia. The- experience of Kha-
ragpur shows that these students who 
came with a smalTer mark were albie, 
after two years, to compete more or 
less On eQual terms with the other 
students with higher marks. Of course, 
at Kharagpur they took some special 
steps. For these students in the first 
year they have some special coaching 
classes and special attentiOn paid to 
particular subjects in whiCh they may 
be weak. As a result of this atten-
tion, from the third year onwards 
they are ab!e to compete with others 
and cOPe with the work, and some of 
them have had first classes· in their 
final examinations. This experience 
only confirms what I haVe held, which 
Shri Basumatari also mentioned, that 
very often what we regard as a dis-
ab'lit" is not an intrinsic or inherent 
disability but only inequality of oppor_. 
tunity. When opportunities are equa-
lised, very soon we find that these .. 
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seeming inequaiities disappear. In-
dividual d;fferences there will always 
be. You will get the most brilliant 
people from what yOU may regard tne 
most backward of communities. 

To go back to a very old examp;e, 
EkalaVYa came ftom a conununity 
which was not very remarkable for 
its ability or progress and yet even 
according to the Maha Bharata he was 
perhaps the greatest archer of his age. 
Ability is always individual, differ-
ence3 are ind'vidual. We are trying 
to deal with the situation by the me-
thod I have suggested-certain pro-
tection and reservation for a stipulat-
ed period which must automatically 
disJppear, because unless these pre-
ferences disappear, the communities 
will alSO not make an effort. It must 
be always prescr'bed from the begin-
ning, SO that the community knows 
that in 15 or 20 years it must make 
up the deficiency and be On a par 
wUh the others. I think it is the ex-
perience throughout the world tha.t it 
takes one full generation to wipe out 
deficiencies of this type. 15 to 20 
years is the period required for this 
kind of development. 

Shri Saraf also referred to the 
question of return of scientists. We 
have examined this questiOn and very 
recently at a conference of scientists 
held here I mentioned that the actual 
loss of scientists in this country is not 
yet large. Roughly about two per 
cent of thOSe who return are dissatis-
fied IUld go away from India, which is 
less than in many of the European 
countries. In the present internation-
al status Of science, I think We must 
·be prepared to lOse a small percent-
age of that type. Just as we want 
people from other countries to come 
and work here, we must allow a small 
proportion of our people to go and 
work in other countries. We have 
only to ensure that it is a' two-way 
traffic and that we do not lose more 
than we gain. If we gain more, we 
shall w~Icome it; but the only coun-
try that is gaining is America at 
the moment. All the other countries 
are losing a little more and we are 
not too badly off. 

Shrimati Mahishi said that in some 
cases engineers are employed as over_ 
seers. There is thus under-employ-
ment of engineers. If we increase the 
number of engineers indiscriminately, 
that danger may become even greater 
I agree when she says that there 
should be a survey in the country be-
cause the imbalance differs from area 
to area. Sometimes ther~ is over-
employment of people not fully quali-
fied. She referred also to need for 
~£t ruies for admission and the back-
ward classes. I have replied to both 
the points. 

Shri Gupta says that examinations 
are held by different universities at 
different times and results are pub-
lished at different times and so the 
students may be deprived of oppor-
tunities of higher technical education. 
That risk does not eXist fOr the in-
dustries because anyone can sit for 
the selection examination even if the 
resu:ts are not published. If they 
pass in the selection examination, they 
are admitted subject to their passing 
the university examination; their ad-
missions are then confirmed. If they 
fail in the university examination, the 
Institute says: sOrry. The students 
are thus not debarred from sitting in 
the entrance examination. Shri Gupta 
also referred to the age bar. There 
is a minimum age before whiCh people 
should not come to the universities 
and therefore, I am sorry I cannot ac-
cept his suggestion that the minimum 
age should be abolished. He talked 
about the apathetic attitude Of the 
Government of India towards educa-
tion. I do not know wherefrom he 
got this idea. All of us want more to 
be done but I do not think that the 
progres; of scientific and technical 
education that has taken place in the 
country in the last 10--15 years, espe-
cially in the last five years, is less 
than in any other country. We have 
advanced at a pretty rapid rate. This 
is no sign of apathy. At the same 
time I welcome every support from 
every section of the House for addi-
tional provision for scientific, techni-
cal and general education. Shrj Gupta 
also referred to the question of pres-
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tige of teachers. I hope that tne 
whole House wil! co-operate in devis-
ing methods by which the prestIge of 
teachers can be improved. About the 
autonomy of the institutions, if he had 
read the Act well he would have found 
that theSe institutions have complete 
autonomy in all internal affair,. We 
have some provision for co-ordination 
of the different institutions. There is 
a gener31 council in which all these 
five institutions ~re repre,ented. 

Dr. Melkote wanted to know how 
many students fail in the first year. 
I regret to say that the largest num-
ber of failures are in the first vear 
But that is so not only in our cou~try; 
that is true of every country in the 
world because when people come 
from general school education to 
technical education.. they are often 
not aware of their own aptitudes 
and capacities. There is some 
wastage there but it is not very 
great in the better institutions. 
In some of the less successful 
i'lstitutions it may be so but in some 
?f the better institutions, the wastage 
IS very small. After the first year, 
the wastage is stilI less. He mention-
ed that in certain cases students with 
60 per cent admission marks failed 
and asked why. It is an interesting 
suggestion which I shall ask the All 
India Council to examine. The distri-
bution of institutions among the 
different States which was referred 
to by him has 'been dealt with already. 
His last point was somewhat curious 
as he said that in certain institutions 
teachers were idle. I wiSh I knew 
those institutions. Our experience 
generally is that there is shortage of 
teachers and they have to work more 
than the normal allotment of work. 

Dr. Melkote: I think that informa-
tion is not correct. In many of these 
institutions teachers do not get ade-
quate hours of work. 

Shri I1umayun Kabir: do not 
know of such institufons and I shall 
be grateful if he send, details of these 
to me. I shall have them examined. 

~ have dealt with all the points 
raised. As I said earlier the Bill is 
for gi\":ng a higher status 'to the Delhi 
College of Engineering but discussion 
developed into a kind of a general 
debate On technical education. I wel-
com" alI the comments that have been 
made and thank the hon. Members for 
their very constructive suggestions. 

Mr. Deputy-Speaker: The question 
Is: 

"That the BilJ to amend the In-
stitutes of Technology Act 1961, 
be taken into considcr3tion.~ 

The motion was adopted. 

1\lr. Deputy-Speaker: Tiler~ arc no 
amendments. The question i.': 

'"That c!nu;es 1 to 7. the Enact-
ing Formula and the Title sland 
part of the Bill." 

The motion was adopted. 

CLauses 1 to 7, the Enacting Formu-
la (lnd the Title were added to the 
Bill. 

Shri Humayun Kabir: Sir, I move: 

"That the Bill be passed." 

Mr. Deputy-Speaker: The question 
is: 

"That the Bil! be passed". 

The motion Was adopted. 

ADMINISTRATORS-GENERAL 
BILL 

The Deputy Minister in the Ministry 
of Law ·(Shri Bibudhendra. Mishra): 
On behalf of Shri A. K. Sen. I beg 
to move: 

"That the Bill to consolidate 
and amend the law relating to the 
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office and duties of Administrator-
General, as reported by the Select 
Committee, bE' taken into consi-
deration." 

The Bill seeks to implement the re-
commendations of the Law Commis-
sion in its 19th report. I dealt wIth 
main ecommendations and the 
main part of the Bill while speaking 
on the motion for reference to Select 
Committee and so it is 110t my purpose 
to repeat them. Broadly, I would say 
this. The provisions of this Bill had a 
historical origin and the office of the 
Administrator_General when it was 
c~T3ted was mainly intended to cater 
to the interest of the British mercan-
tile and trading communities that came 
under the East India Company. As 
yOU read the Act of 1930 you will find 
that for ihe purposes of this Acl, 
persom are divided into two categories 
-"exe-mpter" and ~'non-exempted" 

persons. The exempted pe.rsons are 
the Hindus, Sikhs Mohammadam, 
Buddhists and the n~m-exempted per-
SOns are the Europeans. If a Euro-
pean, as non-exempted person dies 
leaving assets anywhere in India worth 
more than Rs. 2000 or more, the 
Administrator-General can take 
steps to protect the properties. 
But if an Indian and exempted person 
die5 leaving an asset of over Rs. 2,000 
then the Administrator_General can 
only take steps for the protection of 
the said assets prOVided they are situa-
ted in the presidency towns of Cal-
cutta Madras and Bombay. Therefore 
it wiiz be seen that if an Indian dies 
anywhere else, in some mofussil town, 
besides these presidency towns, then 
the Administrat-General, under the 
provisions of the law, is not competent 
to take proceedings in regard to pro-
tection if the value exceeds Rs. 2,000. 
Therefore, it has been proposed by the 
Law Commission that since this is a 
very necessary office that gives pro-
tection to the property of a' deceased 
where immediately nobody aPPears to 
claim the property, to save the pro-
perty from deteriorating or being 
wasted, it. is necessary that the office 
should be maintained, but, at the same 

time, the distinction made in the Act 
itSElf between exempted and non-
exempted persons as well as the dis_ 
tinction made between the place3 
where the property is situated should 
be abolished as it is also inconsistent 
with Our Constitutional provisions. 

This is the main principle behind this 
Bili and the recommendations of the 
Law Commission only seek to make 
the office of the Administrator-General 
a desirable office in the interests of 
the protection of the property of a 
deceased person where nobody im-
mediately comes forward to claim it 
in a court of law. 

So far as the property, the value of 
which is less than Rs. 2,000 is con_ 
cerned, the provision was that the 
Administrator-General could grant a 
certificate instead of going through 
the complicated process of applying 
for letters of administration. That 
process of granting a certificate by the 
Administrator-General has been made 
simpler and it has been proposed in 
t his Bill to raise it from Rs. 2,000 to 
Rs. 5,000. Therefore, if a deceased 
person leaves property whose value is 
Jess than Rs. 5,000, the party can take 
recourse to the simpler process of law. 
The partv can get a certificate from 
the Administrator-General instead of 
going through the complicated process 
of getting a letter of· administration. In 
the eye of the law. the certificate and 
the letter of administration have 
thf' same value. 

I need not go into the incidental re-
commendations which have been in-
corporated in the Bill such as the 
qualification of the Administrator-
General, the Deputy Administrator-
General, their duties, the fees to be 
paid, etc. This was referred to the 
Select Committee and the Select Com-
mittee, as will be seen, has sug-
gested only a change in the word 
court; wherever the word 'court' 
o~curs, i!l order to make the intention 
clear, it wanted that the word 'court' 
should be replaced by the words 
'high court', since the high court is the 
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competent authority to grant a letter 
of administration. You will find that 
no other change has been suggested 
by the Select Committee. With these 
words, I move that this Bill, as report-
ed by the Select Committee, be taken 
Into consideration. 

Mr. Deputy-Speaker: Motion moved: 

"That the Bill to consolidate and 
amend the law relating to the 
office and duties of Administra-
tors-General, as reported by the 
Select Committee, be taken into 
consideration." 

Nobody is rlSlng. 
motion to the vote. 

shall put t:~e 

The question is: 

''That the Bill to consolidate 
and amend the law relating to 
the office and duties of Ad-
ministrator-General, as reported 
by the Select Committee, be taken 
into consideration." 

The motion 10118 adopted. 

Mr. Deputy-Speaker: The question 
Is: 

"That clauses 2 to 64 stand 
part of the Bill." 

The motion was adopted. 

ClaUSes 2 to 64 were added to the 
Bill. 

Clause 1 was added to the Bill. 
Mr. Deputy-Speaker: There is an 

amendment to the Enacting Formula 
by the hon. Minister. 

Shri Bibudhendra Mishra: I beg to 
move: 

Page I, line I, JOT "Thirteenth" 
suostitute "Fourteenth". 

Mr. Deputy-Speaker: The question 
is: 

Page I, line I, for "Thirteenth" 
suostitute "Fourteenth". 

The motion 'IOas adopted. 

Relief Bill 

Mr. Deputy-Speaker: The question 
is: 

"That the Enacting Formula, 
as amended. stand part of the Bill." 

The motion Was adopted. 

The Enacting For17VlLla, as amended, 
was added to the Bill. 

The Title was added to the Bi!! 

Shri Bibudhendra Mishra: I beg to 
move: 

Is: 

"That the Bill, as amended, be, 
passed". 
Mr. Deputy-Speaker: The question 

"That the Bill, as amended, be 
passed". 

The motion was adopted. 

16.20 hrs. 
SPECIFIC RELIEF BILL 

Shri Bibudhendra Mishra: On be-
half of Shri A. K. Sen, I beg to move: 

"That the Bill to define and 
amend the law relating to certain 
kinds of specific relief, as reported 
by the Joint Committee, be taken 
into consideration". 
When tRe motion for reference of 

this Bill to the Committee was 
made, I had dealt with the recom-
mendations of the Law Commis-
sion which went into the 
question. It will be remembered 
that I said that all the recommenda-
tions of the Law Commission on the 
Specific Relief Bill were accepted by 
the Government except one, that is, 
a suggestion to amend section 42 of 
the ,Specific Relief Act. Section 42 of 
the Specific Relief Act deals with 
declaratory suits only and the Law 
Commission, first of all, recommended 
that the proviso should be deleted. 
The provision to section 42 reads as 
follows: 

"That no court shall make any 
such declaration where the 
plaintiff, being able to seek 
further relief than a mere declara-
tion of title, omits to do so." 
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In point of fact, it would mean that 
if this recommendation is accepted, the 
plaintiff would be entitled, even if h;, 
can claim further relief, not to claim 
the further relief and can only claim a 
mere declaration. This would mean 
that if he has any further relief he has 
to file a fresh suit fOr it and then there 
will be a multiplicity of proceedings. 
This again will be contrary to the pl"0-
visions of rule 3, Order II of the Civil 
Procedure Code which says that a suit 
will fail where the plaintiff, when he 
i3 able to seek further relief, does not 
de so. Therefore, in view of this. the 
r~commendation of the Law Commis-
sion was not accepted by the Govern-
ment. 

-Further so far as section 42 is con-
cerned, the Law Commission reeom-
m<:nded that in the place of any right 
to property, all rights should be in-
cluded. That means a declaratory suit 
can be obtained for any right and not 
only to right to property. This also was 
not accepted on the ground that any 
person can go to a court of law under 
article 226, if any of his rights is in-
fringed and therefore it is not desir-
able that the same should be incorpor-
ated in section 42 of the Specific Relief 
Act. 

Moreover, it has to be remembe-red 
also that section 42 deals with dec-
laratory suits only and it does not 
prevent the defeBited party from going 
to a court of law for filing a suit even 
if the other party gets a declaration. 
That was the only recommendation 
which was not accepted by the Gov-
ernment in the original Bill when it 
was presented before the House. The 
Joint Committee has agreed with that 
view, 'and threfore, the l")ecommen-
dation of the Law Commission as 
regards the amendment of section 42 
of the Specific Relief Act has not been 
accepted. 

So far as section 9 of the Specific 
Relief Act is concerned, that is, a suit 
by a person dispossessed of im:nov~
ble property, a suit for posseSSiOn, It 
was suggested by the Law Commis-
sio.. taat this section should be 

omitted, on the ground that first of. 
all it only puts the person in posses-
sion. Any person who is dispossessed 
can only sue for possession. Therefore, 
the defeated party has a right to go to· 
a court of law on the basis of title, 
even if he does not get relief under 
section 9. Then they held that the 
result would be that if the dispute is 
not set at rest and if the defeated 
person goes to a court of law on the 
basis of title, even if he loses here, it 
will result in a multiplicity of proce-
edings. They also said that even-
while deciding the question of posses-
sion, the court has to go into the 
question of title. For all these reasons 
the Law Commission recommended-
the majority opinion of the Law Com-
mission-that this section should be 
omitted. 

But, Sir, this was very keenly-
debated and thought over by members 
of the Joint Committee and the 
Joint Committee felt, firstly, that 
there was no material before the 
Law Commission to come to the 
conclusion that in operation section 9 
results in a multiplicity of prOL'eed-
ings. Then, the Joint Committee 
also felt that it is a summary remedy 
that is avail~ble to the party. If a, 
party is dispossessed he gets a sum-
mary remedy by going to a court of 
law and getting possession. There-
fore, if the other party wants to con-
test on the basis of title, the onus will 
be on him and he should be the plain--
tiff. Why should a person who was 
actually in possession of property he 
deprived of that right? In view of-
that the Joint Committee recommend-
ed that section 9 should be re"tored. 
Therefore, you will find that section 9 
has been restored. But the language 
in the Bill itself is some-
what different than the language' 
gi,·en in section 9 of the Act. The 
reaSOn is that article 3 of sche:iule I 
of the Limitation Act applies to sec-
lion 9 of the Specific Relief Act. It 
will be seen, when the Limitation Bill 
comes into this Hause, that artic~e 3 
of Schedule I of the Limitation Act 
has been omitted therefrom and if 



275 Specific AUGUST 13, 11163 Relief Bill 

IShri Bibudhendra Mishral 
has been put in the body of section 9 

. of the Specific Relief Act. That is 
'why there is a change in the language. 

So, Sir, these are, in short, the h.·\·o 
sections, sections 9 and 42, 'buU! 
which the recommendations of the 
Law Commission have not be"n ac-
cepted; otherwise, the entire recom-
mrondations of lhe Law Com"Tllssion 
haye been accepted in this Bill. 

With these words, Sir. I mov~ t!,at 
the Bill be taken into comideI'atioll. 

Mr. 
moved: 

Deputy-Speaker: 

"That the Bill to define and 
"m0nd the law relating to ceriam 
kind, of specific relief, as report-
ed by the Joint Committee. be 
taken into consideration," 

Shri Himatsingka (Godda): Sir, 
felt that the language in clauJ" 21 
was not very happy. 

The Minister of Law (Shri 
Sen): Meaningless. There have 
some correction slips issued. 
han. Member might not have 
them. 

A. K. 
be-en 
The 
seen 

Mr. Deputy-Speaker: The correc· 
tions have been made. 

Shri Bimatsingka: Not in all the 
copies. 

Mr. Deputy-Speaker: The words: 
- "but that it is not sufficient io satiSfy 

the" have been substituted by the 
words "but that there is a contract 

Shri A. K. Sen: That is tht! on;:inal 
langl'age of the Act. 

Shri Himatsingka: I th;nk we al-
ways find that there IS not adequate 
justice Or some such thing to sbticfy 
the justice of the case. 

Definitely. Sir, this Bill is an im-
portant one. Large number of !'lowers 
have been given for specific reli~f and 
we \"·elco-: .... ~ ,.... 3ill. 

lS: 

IUr. Deputy-Speaker: The question 

"That the Bill to define and 
amend the law relating to certain 
kinds of specific relief. ~s re-
ported by the Joint COl!1:nittee. 
be taken into consideration." 

The matioll was adopted. 

Mr. Deputy-Speaker: We shall ncw 
take. up the Bill clause !:y clause. 
The question is: 

"That clauses 2 to 44 stand part 
of the BilL" 

The motion was adopted. 

Clauses 2 to 44 were added to the 
Bill. 

Mr. Deputy-Speaker: There is a 
Government amendment to clause 1. 

Shri BibudheRdra Mishra: I b£'g to 
move: 

between". Page 1, line 5,-

Shri Bimatsingka: I felt :hat the-
language in sub-clause 3 of clause 21 
was very unhappy. There ii is said: 

"If. in any such suit. the ccnrt 
decides that specific perforrn"nce 
ought to be granted. but thnt it is 
not sufficient to satisfy the justice 
of the case. 

for "1962" substitute "1963". 

Mr. Deputy-Speaker: The question 
is: 

Page I, line 5,--

for "1962" substitute "1953". 

Tha motion was aclopted. 
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Mr. Deputy-Speaker: The question 
is: 

"That clause 1, as gmcnded, 
stand part of the Bill.". 

The motion was adopted. 

Clause 1, as amended, was added to 
the Bil!. 

Shri Bibudhendra Mishra: I beg to 
move: 

Page 1, line 1,-

for "Thirteenth" 
"Fourteenth" . 

substitute 

Mr. Deputy-Speaker: The question 
is: 

Page 1, line 1,-

jor "Thirteenth" substitute 
"Fourteenth". 

The motion was adopted. 

Mr. Deputy-Speaker: The question 
is: 

"That the Enacting 
as amended, stand pa:·t 
Bill". 

FormUla, 
of the 

The motion was adopted. 

The Enacting Formula, as amended, 
was added to the Bill. 

Mr. Deputy-Speaker: Thc question 
is: 

"That the Title stand part of 
the Bill". 

The -motion was adopted. 

The Title was added to the Bill. 

Shri Bibudhendra Mishra: beg 
to move: 

is: 

"That the Bill, as amended, be 
passed". 

Mr. Deputy-Speaker: The Question 

"That the Bill, as amended, be 
passed." 

The motion was adopted. 

16.32 hrs. 

TEXTILES COMMITTEE BILL 

Mr. Deputy-Speaker: The House' 
will now take up tne Textiles Com-
mittee Bill 00 be moved by Sr..ri 
Manubhai Shah. 

The Minister of Law (Sllri A. K. 
Sen): We have sent for him. We 
did not expect that the other two Bills' 
will collapse in such a ShOI t time .. 
In the mean time, with your permIS-
sion, I will mOVe it. 

Mr. Deputy-Speaker: Yes, he might' 
move it. 

Shri Vasudevan 
puzha): Why not 
morrow? 

Nair (Ambala-
take it UI' tp-

Shri A. K. Sen: It is nOll-controver-
sial. We can take it up and finish i~ 
today itself. 

I beg to move: 

"That the Bill to provide for' 
the establishment of a COlnmi·t·,~ 
for ensuring the quality of tex-
tiles and textile machinery :lOd 
for matters connected therewith. 
be taken into considera:ion.' 

The Cotton Textiles Fund Ordin-
ance, 1944 provides for t!1., ~EtabEsn
ment of a cotton textile. fund and 
the constitution of a Commitiee to ad-
minister the Fund. This Fund was 
originally created from ~he pro[,l'c'ds 
of the levy of a duty of custom" at 
3 per cent on the ex-mill price, "f' 
cloth and yarn exported, a:1r] later 
on, the Central Government used ttl 
make contributions to the Fund The 
Cotton Textiles Fund CO!nmittee has 
been doing u~eful work and the ins-
pection scheme of the Commi'tee has 
found increasing pC'-·"lIarity ana 
authenticity in trade cirde:;, both in 
India and abroad. 

In recent years, liowever, com1.i-
tions in the textiles industry have' 
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changed. Indian cloth is facing ever-
increasing competition in the inter-
national markets from other export-
mg countries like Japan, China, etc. 
The Millowners' Associaticn and the 
manufacturers of textile machinery in 
India have been stressing the neces-
sity of an independent Inspectorate 
for indigenous textile machi.nery. In 
order to meet their nee:iB, the Tal iff 

. Commission recommended m 1960 
that adequate arrangements should 
be made> for an impartial invest.l!!a-
tion of all complaints fl'(;m the c~n
suming industries aboUl th~ quality 
Df indigenous products ar>ct rilr keep-
ing a continuous watch eve!' the pro-
gress of the textile machinery as a 
whole. Under the exIsting Ordin-
ance, the powers of the CommIttee 

. haVe not been clearly defined and 
they are also restricted In scope. 

It is, therefore, wnsidered neces-
.sary that in the interests of textile 
industry the Committee sheuld be re-
constituted and its functi<.ns should 
be enlarged. It is .,ccordmgly pro-
posed to establiSh a Committee which 
shall be a body corporete and it 
should be vested with enlarged statu-
tory powers. Under tt·c existing 
Ordinance, the functions of the Com-
mittee were restricted 10 C]ot;1 and 
yarn only. It is proposed to em-
power the Committee t'J ensure the 
quality of all textiles, whelhu- made 
wholly or partly of cOtt.Or1. WOOl, silk, 
artificial silk or fibre. It i; further 
considered that the work of inspec-
tion of indigenous t.exti~e machinery 
and stores Hhould al30 be e'ltl'Usted to 

·the Committee. The functions of 
the Committee should gene cally be to 
ensure standard qua! i ties of textiles 
for internal marketin~ and export 
purposes and the :n1anufaclurt! and 
use of standard typ.~ rlf text!l'~ 

nl2.:·:-jnery. 

The present Bill s~~ks t.) a~hicve 

· the above objects and to repla'"2 the 
existing Cotton Textiles Fund OrJi-

· nance, 1 !}44. 

It will be appreciated that export 
trade today depends not merely on 
~he cheapness of the products. There 
15 greater emphasis today 011 certainty 
?f supply and superiocity in quality 
In every market. 

Even Japan whiCh used to bank 
largely before the war on marketing 
its goods :;olely on the bas:s of (·heoper 
I rices charged has nOw found that it 
is much more important that the 
goods exported conform to the stan-
dard quality and that in the export 
markets where they market their goods 
people come to know of products by 
their quality and identify them so 
that the habit of purchase becomes 
firmly established. We haVe found 
that ever s!nce Japan entered the field 
of textile markets al) the world over 
where Indian textile products had a 
fairly good sale, we had been gradu-
ally pushed out largely becaUse of 
the rigorous quality control that the 
Japanese have imposed not only on 
their textile fabrics but on al) their 
exports. It is, therefore, now a rule 
in every country that before goods are 
allowed to be exportel there is a check 
on quality so that their goods do not 
suffer in the outside market from bad 
reputation whiCh unfortunately did 
occur in So many cases particularly 
after the war when unscrupulous 
manufacturers had sent goods out in 
markets where Indian goods more or 
less had a monopoly upto the war and 
it was found later on that the buyers 
were faced with sub-standard quality 
or quality not according to spec;fica-
tions. 

We found on examination that many 
of the necessary powers which we 
requice for the purpose of establish-
ing a regll:·,r. quality control were 
wanting in the existing Ordinance 
under wh'ch this Fund was working. 
We have. (herefore, prepared this Bill 
setting up a statutory committee with 
enlarged powers. This particular Bill 
is concerned v;; th textile goods and I 
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am sure we will follow the same 
policy in respect of other goods. 
Presently we are concerned with tex-
n" goods and to see that they con-
form to an invariable standard in 
quality. That is the purpose of this 
Bill I therefore, commend this motion 
for· the acceptance of the House. 

Mr. Depllty-Speaker: Motion moved: 

"That the Bill to provide for the 
establishment of a Committee for. 
ensuring the quality of textiles 
and textile machinery and for mat-
ters connected therewith, be taken 
into consideration." 

Shri Himatsingka (Godda): Mr. 
Deputy-Speaker, Sir, I welcome this 
Bill. As has been explained by the 
hon. Mover, it is absolutely necessary 
that the goods that we export to other 
countries are properly inspected and 
goods of quality or goods as mentioned 
in the order or invoice are supplied. 
That is to say, it should be seen that 
what is being supplied is upto the 
standard that is intended to be sent. 
As a matter of fact, OUr goods have 
been ousted from many countries 
because goods of quality Or as order-
ed had not been sent. There has been 
a lot of improvement from what the 
position wa·s before and now there are 
much fewer complaints than before. 
If proper inspection is carried out, I 
have no doubt that the quality will 
improve and Our goods wiI be able to 
stand competiEon in foreign countries. 
Therefore it is absolutely necessary 
that some body should be created 
whose function it will be to give at-
tention to the quality of goods and to 
see that sub-standard goods are not 
sent to foreign countries Or are not 
marketed even here. 

I find that this Bill is also intended 
to apply to textile machinery. That 
is welcome because after all . our 
textile machinery is now being ex-
ported and it has made very great 

headway. As a matter of fact com-
plete textile mills can be supplied by 
India to anyone who wants them. Of 
course, the delivery time is a little 
more because the internal demand has 
very much increased. ComplEte mill 
machinery can be manufactured and 
is being manufactured in the country 
and if attention be given to the quality 
of machinery, that will also 
improve the posi,tion. 

As regards one or two clauses, I feel 
that the discretion of the court is in-
tended to be fettered. I feel that that 
should not be so. In c!ause 8, sub-
clause (2), it provides that the Stand-
mg Committees shall consist exclusi-
vely of members of the Committee. I 
feel, the Standing Committees should 
also be made a little more elastic so 
that a person who may be of use or of 
help to the Standing Commi,ttee may 
be co-opted or taken on the Committee 
and he will be in a position to help 
the Committee in the object that it 
has. 

Then there is an ad hoc committee 
provided in sub-clause 3 where a pro-
vision of outsiders has been made. But 
I feel that with regard to the Standilllg 
Committee also the same position 
should be made. 

Similarly, I feel that in clause 17, 
the magistnte's discretion is intended 
to be restricted. I do not think that 
there sho~ld be any definite direction 
i.n the law itself as to what punish-
ment the magistrate should inflict. As 
a matter of fact, what happens is, in a 
case like this, when there is a specific 
provision like that, the court finds that 
the offence is not. very serious but i.t 
is some technical offence, they will be 
inclined to let go the accused rather 
than inflict the punishment which is 
be;ng made obligatory. Therefore.! 
feel that that provision need not be 
made so drastic. 
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Then, I find, in clause 17, reference 

is made to Sea Customs Act, 1878. I 
think, the 1878 Act is no longer in 
Vogue and it has been replaced by 
another Act in 1962. Therefore, the 
reference to the Sea Customs Act, 1878 
needs to be rep~aced by the new Act 
whereever it exists. 

Then, in clause 18, where an offence 
by companies etc. is mentioned it is 
provided that 'director', in relation to 
a firm, means a partner in the firm. 
I feel tha: when it is an offence by 
the firm. a firm in itself means all the 
partners. The firm is not a legal en-
tity as such. Therefore, anybody 
who i,g interested in a firm is a part-
ner and will be liable to punishment 
if the firm has committed some offence 
which comes within the definition of 
the offences made punishable by this 
BEl. 

Similarly. I fe.,1 that the sub-clause 
(b) of clause 2 may be deleted. It is 
unnecessary. 

As I sa;.:! in the beginning, this Bill 
will certainly improve the competitive 
position of our goods that are being 
exported after they are subjected to a 
certain kind of regular inspection as 
regards quality etc. It is very necessary 
that proper arrangements should be 
made to check the quality of goods 
that are intended to be exported. 

Wi,:h these remarks, I support the 
Bill. 

Shri D. C. Sharma (Gurdaspur): I 
once read a play which was written 
by an Indian dramatist, a play in Eng-
lish. The title of that play was very 
good. It was called 'The Sleeper 
Awakened.' I feel when I look at this 
Bi'l that this Bill can have that title 
very properly, namely 'The Sleeper 
Awakened.' For, our Government have 
been deaf to all those complaints 

which have been made regarding the 
ever-increasing deterioration in the 
quality of the cloth that we have been 
iiUpplying. Our Government have 
also been blind to the various weak-
nesses and defects which have crept 
into the textile industry. We have been 
taking everything for granted, and we 
have been thinking that everything is 
rosy in our garden. But what has 
happened is this that we are now hav-
ing a great deal of competition with 
so many countries of the world, es-
pecially with Japan. Now, Japan has 
swamped the market, not only the 
market which is to be found in the 
far eastern countries of Asia but also 
in the middle eastern countries of 
Asia. It is also invading now some of 
the countries of Europe and America. 
Japan is going ahead, SO far as the tex-
tile manu{actures are concerned, and 
she is displacing us. 

I knew that the hon. Minister of In-
ternational Trade 'has sometimes 
drawn our attention to it, and he has 
al;o >aid that som~ time he will be 
able to find out Ways and means to 
overcome this disability which our 
textiles are suffering from in the mar-
kets of the world. 

Therefore, I think that this Bi~1 is 
a step in the right direction. But I 
want to ask one thing. How can we 
recover the lost markets? Perhaps, it 
may be said that we have not lost 
many markets. But, as you know, the 
per capita consumption of cloth is in-
creasing all over the world. I feel 
that this is happen;ng in India as 
indeed in all parts of the wor~d. So, 
the exports of our cloth, in terms of 
the increased consumption of cloth all 
along the line, should have increased. 
But sO far as I know, they have not 
increased; perhaps they are at a stand-
still, or perhaps they are much worse 
than before. Therefore, this measure, 
though belated may be able to stop the 
rot which has' crept into the texti1~ 
industry of our country. I hOPe it wilJ 
fulfil the objects which are set 
forth for it. 
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It is thought that when the textile 
committee would ,be established, it 
would be a kind of cure-all for all the 
evils from which our textile industry 
is suffering and from which all our 
textile machinery is suffering. But will 
it 'be a cure-all? Will it be able to 
stop that kind of deterioration in qua-
lity and the diminution of our mar-
kets, from which we have been suffer-
ing all these days? I do not think so, 
because I find that this committee will 
be more or less a committee dominat-
ed ,by officials. Our officials are 
very good persons; I have nothing to 
say against them. But I think so 
far as trade is concerned, so far 
as merchandise is concerned, we re-
quire a sense of adventure, a sense of 
imagination, some kind of risk-taking. 
I think our officials' mind is so con-
stituted that it cannot think of those 
risks which enterpreneurs take. 

Dr. M. S. Aney (Nagpur): You have 
a Minister like that. 

Sbri D. C. Sharma: The Minister is 
in a different category. I am talking 
of the officials; the Minister is not an 
official. 

Now, what account has the Textile 
Commissioner given of his job all 
these years? 

The Minister of International Trade 
(Shrl Manubhai Shah): If the hon. 
Member sees clause 3 ..... . 

Shrl D. C. Sharma: I have seen that. 
Shri Manubhai Shah: .... he will 

find that the number of officials is 
limited to only 2. 

Shri D. C. Sharma: I know the no-
mination will be in your hands. 

Shri MaDubhai Shah: They will be 
from the trade. 

Shri D. C. Sharma: I know the pre-
sure that the officials exercise on our 
Ministries and departments. There-
fore, even though some non-officials 
may be nominated, they will all be 
those persons wh'om the officials ap-
prove. Hence, this Committee will 
consist of officials' and semi-officials' 
nominees. 

I want to ask: what has the Textile 
Commissioner been doing all these 
'155 (Ai) LSD-ll. 

years to our country? It is a very hig 
name, a very big office; he is a very 
big functionary. He has not been able 
to give a very good account of him-
self all these years. But he is going 
to be an ex-officio member of this 
body; he is going to be the Vice-
ChaiJrman. iPerhaps 1bhie 1Oha:i1man 
will be a person Who will not 
be abl~ to devote much time 
to this work. He will be a person 
who will be nominated and who will 
have other things to do. So the whole 
burden will fall on the Textile Com-
missioner. So far as I know, the Tex-
tile Commissioner is just a cog in the 
official machinery. He has to look up 
to So many persons 'before he gives 
orders, that the improvements that the 
Hon. Minister intends will not 
fructify. 

Then there will be a Joint Secre-
tary of the Government of India to 
be appointed by the Central Govern-
ment. Then 'such other members as 
the Central Government may think 
fit'. I do not know who those persons 
will be. Of course, i,t is said that 
they will be persons who are interest-
ed in the textile industry, who are 
also interested in the manufact'tlre 
of textile machinery. 

So, what I mean to say is that this 
Committee will be a Committee COJ1-
sisting of offtcials. of those persons 
who are nominated by offtciahr and 
some representatives of big business. 
Therefore, you can understand what 
kind of committee we will have to 
promote for our foreign trade in tex-
tiles. 

What are the functions of the Com-
mittee? If you look at the te~e map 
of the world, one of the great things 
being done alI over the world is that 
every country is specialising in de-
signs. A lot of research in designs is 
going on. Even a country like the 
Soviet Union has so many cells which 
are trying to design new kinds of 
things so that they can cater for the 
needs of the consuming public. 
Desigt1!ng !~ one of the bi&, things 
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being done in the textile industry to-
day. What will thls Committee do? 
'Scientific, technological and economic 
research'-all vague words, all general 
terms. It has not been said that this 
Committee will have also something 
to do with research in designs. 

I was reading the other day a book 
on the Soviet Unilon. There it was 
given how they are trying to have new 
designs so that the inhabitants of that 
country do not suffer from any kind 
of inferiority complex in the matter 
of clothes and other things. 
They have so many cells for having 
these things, and sometimes i,t sO hap-
pens that the designers are not able 
to catch up with the needs of the 
consuming public. I think it should 
have been laid down in this Bill that 
they will try to have a separate de-
partment dealing with des~ns, which 
would know what kinds of designs 
are liked by people in the Far East, 

. by people in the Middle East. by 
people in Europe and America, 
because We sometimes send 
textiles to these countries also. All 
these things are to be there, but it is 
only said in this Bill that it will un-
dertake, assist and encourage scienti-
fic, technological and economic re-
search. Economic research may mean 
research for lowering the cost 0' pro-
duction. 

Sbrl Manubhal Shah: It includes 
designs also. 

Shri D. C. Sharma: You can have 
your say afterwards. I know you can 
talk very glibly. I also can talk very 
glibly, but you can have your say 
after I have finished. 

The omission Of this thing from the 
functions of the Committee, I think, 
invalidates the whole work of this 
committee. I believe in what you 
call laboratory work testing etc. and 
I know that these things are going to 
'be there, but the most important 
thing which will concern the consu-
mer does not find a place where the 
functions of this committee are con-
.c4IrneQ. . .. . . 

Clause 6 reads: 

"For the purpose of enabling 
the Comm~ttee to discharge its 
functions under this Act, the Cen-
tral Government may after due 
appropriation made by Parliament 
by law in this behalf, pay to the 
Committee in each financial 
year such sums of money as that 
Government considers necessary 
by way of grant, loan or other-
wise." 

I welcome the provIsIon. think 
we have to find the money for this 
kind of work, 'but I would ask the hon. 
Minister one question. In every pro-
gressiVe country in the world, every 
mill has a laboratory of its own. I do 
not know how many in our country 
have laboratories of their own. Some 
may have. Research is thought to be 
one of the great things in which in-
dustries invest in progressive count-
ries. Here, our Government will give 
money. Why do you not make it 

. compulsory for these mill owners to 
set apart a part of their earnings for 
research work? I think this should 
become compulsory for them, and 
they should be made to foot this 
bill partly if not wholly. It is 
not enough that they only sell 
these things, but they should also 
try to have this kind of research 
done at their own expense. The Gov-
ernment should not take upon itself 
the whole onus of this research. I 
think Government should become a 
partner with the persons who are run-
ning the textile industry. 

Shri Himatslngka: That is exactly 
what is mentioned here. 

Sbri D. C. Sharma: You have spo-
ken already, but you will not let me 
speak. 

Shri IHimatsingka: I wanted to 
draw the attention of the hon. Member 
to the fact that this is expressly pro-
vided for in sub-clause 2('a). 

Shri D. C. Sharma: I have also read 
it, and I also know English, but it is 
!lot specifically men,tioned there. Of 
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course, big business understands it in 
one way. and a small man like me un-
derstands i~ in another way. 

,Mr. Deputy-Speaker: Does the hon. 
Member require more time 

Shri D. C. Sharma: Yes. 

Mr. Deputy-Speaker: Then he can 
continue tomorrow. 

BUSINESS ADVISORY COMMlTTEE 
SEVENTEENTH REPoRT 

Shri Kane (Buldana): I beg to pre-
sent the Seventeenth Report of the 
Business Advisory Committee. 

17 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock 011 Wednesdoy, 
the 14th August, 1963/Sravall4 23, 
1885 (Saka). 
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to Ori ••• 
22 Railwa'Y line between 

Khurda road and Ner-
gundi 

23 Broad gauge line. 

55-56 

56 

57 

57-58 

58-59 
59 

59 

59-60 
60 

61-62 
61-62 

63 
63-64 

64-65 
65 

65-66 

66-67 
67-68 
68-69 

69-70 
70 



WRITTEN ANSWERS TO 
QUESTIONtS--<:ontd. 

U.S.Q. Suh;ect CoLUMNS 
No. 

24 Collision of Madras-
bound Ho" lah Express 

25 Level Crossing accidents 

26 Tilwist uaffic 

27 Purchase of wheat 
28 Siliguri-Iogighopaline 

29 Dialling system of tele-
phone 

30 Railwa~ Training School 
at Chandausi 

31 Buft"elstockof"heat 
32 Communi~ Development 

work 
33 Wireless equipment for 

NEFA 

34 Revenue from forests and 
timber 

35 Fishery industry in 
Andaman 

36 Cows and buffaloes in 
Andaman 

37 Development work in 
Andamans 

38 Development Blocks in 
Andaman and Nicobar 
Islands 

39 Fishing grounds around 
Andaman. 

~o Railway line between 
Trivandrum and CaFe 
Comorin 

~ I Third Telephone Factor~ 
42 Production of sea fish 
43 Storage capacity 
44 Road accidents in Delhi 
45 Consumers' C~operati.e 

Store. 
46 Fertilizer DemonsuatioD 

Scheme 

47 Cooperative Farming 
48 Life Insurance premia 
49 Postacard vending machine 
So Safety of life at sea 
51 Pollution of sea by oil 
52 Air·conditioned wagons 
53 Spirit of leadersbip in 

youth 

72-'13 

73 

73-74 

74--'15 
75-76 

76 

79 

79-80 

81 

81-82 

82 

83 

83 

84 

84 
85 
86 
86-87 

88-89 

89-90 
90 
90-91 
91 
91-92 
92 

92-93 

WRITTEN ANSWERS TO 
QUESTION'S--contd. 

U.S.Q. Suh;ect 
No. 

54 Gram Sahayaks Training 
Camps 

55 Temporary employees 
56 Telegraph Offices in 

Andhra Pradesh 

57 Teleprinters 
58 Telephone factory 
59 Inter-State gang of Thugs 
60 Agriculture in de.erts 
61 Production of millets 
62 Railway lines for the 

development of coal fields 

63 Major ports in Andhra 
Pradesh 

64 Summer resorts 
65 Cooperative Farming 

Societies 
66 Aerodrome in Malabar 

area 
67 Goods trains between 

Madras and Cochin 
68 Electric traction from VilIi-

puram to Tiruchi 
69 Public call offices 
70 White tigen 
7 I Cancellation of railway 

seats 
72 Commonwealth Sugar 

Agreement 
73 R.M.S. at Banda 
74 Sugarcane seeds 
75 Minor irrigation 
76 Gliding Clubs 

77 Invesunent of fund. in 
Cooperatives 

78 Cultivation of sugarcane • 
79 Transportation of iron 

ore 

80 Dropping of coal from 
wagom 

8r Thiruvangoor train halt 
near Galicut 

82 Agriculture Colleges 
83 Post Cards 
84 Payment of sugarcane 

prices to growers 

85 Derailment of train near 
PatDS 

86 Village Defence Force 

93-94 
94 

94-95 

95 
96 
96-97 
97-98 
911-

99-100 

100 

10 3 

103-<14 

104 

104 
105 
I~ 

lOS 
IOS-<19 
109 
109-10 
IIo-II 

III 
III-I2 

II2-I3 

II)-14 

II4 
II4-15 
lIS 

II5-t6 

II6-17 
II7 
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WRITTEN ANSWERS TO 
QUESTIONS-contd. 

fJ.S.Q. Sub;ect CoLUMNS 
No. 

87 Projects to increase farm 
output 

88' Durgapur Express High-
way 

89 Rice production 
90 Price support for Tapioca 
9 I Production of Khandsari 
9'20 Robbery in Train 
93 Payment of sugarcane 

price 
94 Cost ofsugar 
9S Cultivable wasteland 
96 Sheep breeding 
97 Sleepers from Sikkim 
98 Nagpur Airport 
99 Hotels for foreign tourists 

100 International Hotel at 
Bombay 

(01 Strike by Bombay Port 
Flotilla Crew 

IQZ Foods in Assam 
103 Flesh of dead animals 
104 

lOS 

106 
107 

loS 
109 

110 
III 
lIZ 

113 
114 
lIS 
116 

117 

Local train from Bellary 
Hospetto Gadag 
Quarters for Delhi Tele-· 
phone District 
Ujjain-Agra line 
Radars for I.A.C. Vis-
counts 
Import of fish p1aIes 
Bomb explosion on the 
Tezpur-Rangiya Section 
Tube wells in Punjab 
Loss of wheat bags 
Railway bridges 
Rapti bridge 
I.A.C. base at Begumpet 
Shillong Aerodrome 
Self-sufficiency in food 
Rice supply to Orissa 

118 Boat bridge on Jamuna, 

I18-19 

II9 
lI9-20 
I.21 

121 
122-2 3 

124 
125-26 
126 
127 
127-28 
128 
128-29 

129 

130-31 
131-32 
132-33 

133 

134 
134-35 

135 
136 

136-37 
137-38 
138 
138-39 
139 
139-40 
14D-41 

14(-43 
143 

Delhi 143-44 
119 Typists in the Railways 144 

OBITUARY REFERENCES. 145 

The Speaker made references 
to the passing away of Shri 
Debendra Nath Karjee who 
was a sitting member of Lok 

OBITUARY REFERENCES-con/d. 

Sabha, Dr. Raghu Vira who 
was a member of the Consti-
tuent Assembly of India, 
Shri J. K. Bhonsle who was 
a member of the First Lok 
Sabha and Deputy Minister 
of Rehabilitation during the 
years 1952 to 1957 and Kumari 
Annie Mascarene who was 
a member of the Constituent 
Assembly of India and of the 
First Lok Sabha. 

Thereafter members stood in 
silence for a short while as 
a mark of re;pect. 

COLUMNS 

PAPERS LAID ON THE TABLE 149-55 

(1) A copy of the Indian Tele-
graph (First Amendment) 
Rules, 1963 published in 
Notification No. G.S.R. 673 
dated the 20th April, 1963, 
under sub-section (5) of 
section 7 of the Indian Tele-
graph Act, 1885. 

(2) A copy of the Land Acqui-
sition (Companies) Rules, 
1963 published in Notifica-
tion No. G.S.R. 1073 dated 
the 24th June, 1963 under 
proviso to section 55 of the 
Land Acquisition Act, 1894. 

(3) A copy each of the following 
Notifications under sub-sec-
tion (3) of section 133 of the 
Motor Vehicles Act, 1939. 
making certain further amend-
ments to the Delhi Motor 
Vehicles Rules, 1940 :-

(a) Notification No. F. 12 
(2oS)/62-PRCT) published 
in Delhi Gazette dated 
the 21st March, 1963. 

(b) Notification No. F. 12(213)/ 
62-PR(T) published in 
Delhi Gazette dated the 
4th April, 1963. 

(c) Notification No. F. 12(176)/ 
62-PR(T) published in 
Delhi Gazette dated the 
4th April, 1963. 

(4) A copy of the Motor Vehicles 
(Operation of Commercial 
Traffic between India and 
Contiguous Countries) Rules, 
1963 published in Notification 
No. S.O. lIo8 dated the 20th 
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PAPERS LAID ON THE 
TABLE-contd. 

COLUMNS COLUMNS 

April, 1963, under sub-section 
(3) of section 133 of the Motor 
Vehicles Act, 1939 . 

(5) A copy of Notification No. 
G.S.R. 668 dated the 20th 
April, 1963 making certain 
further amendments to the 
rules to regulate the grant 
of certificates of competency 
to Masters and Mates in 
the Mercantile Marine 
published in Notification No. 
S.R.O. 1965 dated the 12th 
June, 1954, under sub-sec-
tion (3) of section 458 of the 
Merchant Sft i p,~ Act, 
1958. 

(6) A copy each of the following 
Notifications under sub-
section (3) of section 458 of 
the Merchant Shipping Act, 
1958 :-

(a) The Merchant -. Shipping 
(Shipping Office Forms) Rules, 

1963 published in Notifica-
tion No. G.S.R. 455 dated 
the 16th March, 1963. 

(b) Notification No. G.S.R. 
503 dated the 2300 March, 
1963 containing corri-
genda t" the Sailing 
Vessels (Inspection) Rules, 
1962. 

(c) Notification No. G.S.R. 
770 dated the 4th May, 
1963 containing corrigenda 
to the Life-boatmen'. 
(Qualifications and Certi-
ficates) Rules, 1963. 

(7) A copy each of the following 
Notifications under sub-
section (3) of section IH of 
the Motor Vehicles Act, 1939, 
making certain further amend-
ments to he Delhi Motor 
Vehicles Rules, 1940:-

(a) Notification No. F. 12/146 
54-62!Transport published 
in Delhi Gazette dOled 
the 28th March, 1963 

(b) Notification No. F. 20(2)/ 
63 PR (T) published in 
Delhi Gazette dated the 
2nd May, 1963. 

(8) A copy of Notification No. 
F. 7(6)-Trans/62 published 
in Tripura Ga2ette dated 
the . 16th F~bruary, 1963, 
makmg certam amendment 
to the Tripura Motor Vehicles 
Rules, 1954, under sub-sec-
tion (3) of section 133 of the 
Motor Vehicles Act, 1939. 

(9) A copy of Notification No. 
F. 21(1)/63-PR(T) published 
in Delhi Gazette dated the 
27th March, 1963, containing 
the Delhi Motor Vehicles 
Taxation Rules, 1963, under 
sub-section (3) of section 23 
of the Delhi Motor Vehicles 
Taxation Act, 1962. 

(10) A copy each of the fol-
lowing Reports:-

(i) Audit Report on the accounts 
of the Indian Central 
Jute Committee for the 
year 1961-62. 

(ii) Annual Report of the 
Indian Central Lac Ce •• 
Committee for the year 
1961-62. 

(II) A copy each of the follo-
wing Notifications under .ub-
section (2) of section 3 of the 
All India Sen':ces Act, 
1951 :-

(a) G.S.R. No. 515 dated the 
30th March, 1963 making 
certain amendment to 
Schedule III to the Indian 
Police Service (Pay) Rules, 
1954· 

(b) G.S.R. No. 607 dated the 
13th April, 1963 making 
certain amendment to 
Schedule III to the Indian 
Administrative Service 
(Pay) Rules, 1954. 

(12 ) A copy of the Union 
Public Service Commission 
(Exemption from Consulta-
tion) Amendment Regula-
tions, 1963, published in Noti-
fication No. G.S.R. 578 dated 
the 6th April, 1963, under 
clause (5) of article 320 of the 
Constitution. 
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PAPERS LAID ON THE 
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CoLUMNS COLUMNS 

Mansinh P. Patel. P. R. (13) A copy each of the follo-
wing Orders under sub-
section (5) of section 4 of the 
Inter-State Corporations Act. 
1957:-

(a) The Administrator Gene-
ral. Bombay (Re-organisa-
tion) Order. 1963. publi-
shed in Notification No. 
S.O. 87<1 dated the 23rd 
March. 1963. 

(b) The Official Trustee. 
Bombay (Reorganisation) 
Order. 1963 published in 
Notification No. S.O. 873 
dated the 23rd March. 
1963. 

(14) A copy each of the follo-
wing Rules under sub-section 
(3) of section 44 of the Arms 
Act. 1959 :-

(a) The Arms (Second Amend-
ment) Rules. 1963. 
published in Notification 
No. S.O. 1283 dated the 
luh May. 1963. 

(b) The Arms (Third Amend-
ment) Rules. 1963 
published in Notification 
No. S.O. 1470 dated the 
ISt June. 1963. 

(15) A copy of the Ministersl 
(Allowances. Medical Treat-
ment and Other Privileges) 
Second Amendment Rules. 
1963 published in Notifica-
tion No. G.S.R. 885 dated 
the 21St May. 1963. under sub 
aection (2) of section II of 
the Salaries and Allowances 
of Ministers Act. 1952. 

(16) A copy each of the follo-
wing papers :-

(i) The Animal Welfare Board 
. (Adm;nistration) Amend-

ment Rules. 1963. pub-
lished in Notification No. 
S.O. 1997 dated the 2:md 
June. 1963. under sub-
section (3) of section 38 
of the Prevention of 
Cruelty to Animals Act. 
1960. 

(ii) Statement correcting the 
replies given on the 23rd 
April. 1963 to supple-
mentaries by Sarvashri 
P. Venkatasu\11:lajah. 

Patel. H. V. Kamath and 
Gauri Shanker Kakkar 
on Starred Question No. 
988 regardin g Minor 
Irrigation Schemes. 

(17) A Copy of the Foreign 
Exchange Regulation(Amend-
ment) Rules, 1963 published 
in Notification No. G.S.R. 
461 dated the 14th March. 
1963, under .ub-section (3) 
of section 27 of the Foreign 
Exchange Regulation Act. 
1947· 

(18) A copy of the Post Office 
Savings Cenificates (First 
Amendment) Rules, 1963, 
pUblished in Notification No. 
G.S.R. 534 dated the 30th 
March. 1963, under sub-
section (3) of section 12 of the 
Government Savings Certifi-
cates Act, 1959. 

(19) Acopyofthe EmPloyment 
Exchanges (Compulsory Noti-
fication of Vacancies) Amend-
ment Rules, 1963 published 
in Notification No. G.S.R. 
450 dated the 16th March, 
1963. under SUb-section (3) 
of section 10 ofthe Employ-
ment Exchanges (Compulsory 
NotificationofVacancies)Act. 
1959· 

(20) A copy each of the foJlo-
wing Notifications:-

(a) The Personal Injuries 
(Emergency Provisions) 
Amendment Scheme, 1962 
published in Notification 

No. S.0.1322datedthe 11th 
May, 1963, under sub-
section (7) of section 3 
of the Personal Injuries 
(Emergency Provisions) 
Act,1962. 

(b) The Industrial Employ-
ment (Standing Orders) 
Central (Amendment) 
Rules. 1963 published in 
notification No. G.S.R. 
II66 dated the 6th July. 
1963, under sub-section 
(3) of section 15 of the 
Industrial Employment 
(Standing Orders) Act, 
1946. 

(21) A copy of Report of the 
Committee on Takavi Loans 
and Co-operative Credit. 
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PARLIAMENTARY COM- CoLUMNS 
MITI'EES - SUMMARY 
OF WORK-LAID ON 
THE TABLE ISS-56 

Secretary laid on the Table 
a copy of the 'Parliamentary 
Committees-Summary of 
Work' pertaining to the 
period 16th April, 1962 to 
3ISt May, 1963. 

PRESIDENT'S ASSSNT TO 
BILLS 

(i) Secretary laid· on tlte Table 
following Bills pused 
during the last session and 
assented to by the Pre.i-
dent:-

(I) The Super Profits Tax 
Bill, t963. 

(2) The Bengal Finance (Sales 
Tax) Delhi (Amendment) 
Bill,1963. 

(3) The Appropriation (Railways) 
NO·3 Bill, 1963. 

(4) The Appropriation (Rail-
ways) NO.4 Bill, 1963. 

(s) The Appropriation (No·3) 
BilI,I963. 

(ii) Secretary also laid on the 
Table copies, duly authen-
ticated by the Secretary of 
Rajya Sabha, of the 
following Bills passed 
during the last session 
and assented to by the 
President: 

(I) The Official 
Bill,1963. 

Languages 

(2) The Government of Union 
Territories Bill, 1963. 

(3) The Compulsory Deposit 
Scheme Bill, 1963. 

(iii) Shri S. V. Krishnamoorthy 
Rao laid on the Table a 
copy of the evidence. 
given before the Select 
Committee on the Major 
Port Trusts Bill, 1962. 

STATEMENT RE. SUPPLE-
MENTARY DEMANDS FOR 
GRANTS (GENERAL) FOR 
1963-64. 

The Minister of Finance (Shri 
Morarji Desai) presented a 
statement showing the Supple-
mentary Demands for Grants 
(General) for the year 1963-64. 

147 

STATEMENT RE: SUPPLE- CoLUMNS 
MENTARY DEMANDS FOR 
GRANTS (RAILWAYS) FOR 
1963-64 . . . . 157 

The Minister of Railways 
(Sardar Swaran Singh) presented 
a statement showing the Supple-
mentary Demands for Grants 
(Railways) for the year 1963-64. 

REPORT OF SELECT COM-
MITI'EE PRESENTED. 1"-58 

The Report of the Select Com-
Inittee on the Major Pan Trustl 
Bm, 1962 was presented. 

STATEMENT OF PRIME 
MINISTHR 157 6, 

The Prime Minister (Shri 
lawaharlal Nehru) laid on the 
Table a stJ&ement on Indo-
Pakistan talks. 

ELECTION TO COMMITTEE 165-66 

Shri A.C. Guha moved for 
election of one Member I rom 
among the Members of the 
House to serve as a member of 
the Committee on Estimates for 
the unexpired portion of the 
term ending on the 30th April, 
1964, vice Dr. K.L. Rao. The 
motion was adopted. 

BILL INTRODUCED 166-67 
The Warehousing Cotpora-

tions (Amendment) Bill, 1963. 

MOTIONS OF NO-CONFI-
DENCE IN THE COUNCIL 

OF MINISTERS . 167-73 
(i) Shrirnati Renu Chakra-

vartty asked for leave of 
the House to make a 
motion of no-confidence 
in the Council of Minis-
ters. The Speaker asked 
those members who were 
in favour of leave being 
JIIIIl1ted to rise in their pla-
ces. A. less than fifry 
members rose, the Speaker 
declared that the member 
did not have the leave 
of the House. 

(ii) Shri 1.B. Kripalani asked 
for leave of the House to 
make a motion of no-
confidence in the Council 
of Ministers. The Spea-
ker asked those members 

. who were in favour of leave 
being granted to rise in 
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MOTIONS OF ~'O-CON
FIDENCE IN TIlE COUNCIL 
OF MINISTE~ontd. 

their places. As not 
less than fifty members 
rose, the Speaker declared 
that leave was granted 
and that the date for the 
discussion of the motion 
w,,:llc\ be fixed by him. 

CoLUMNS 

BILLS PASSED • 173-77 
(i) T ne Minister of States in 

the Ministry of Home 
Affairs (Shri R.M. Rajar-
navis) moved for the 
consideration of the All 
In1ia Services (Amend-
ment) Bill. The motion 
was adoPtld. Mter clause-
by-clause consideration, 
the Bill was passed u 
amended. 

(ii) The Minister of Scientific 
Research and Cultural 
Affairs (Shri Humayan 
KBbir) moved for the 
consideration of the 
Institute of Technology 
(Am,ndment) Bill. The 
motiod Was adopteJ. After 
clwse-by-cIaIac: consi-
deration, the Bill was 
passed. 

(iii) The D.puty Minister 
in the Ministry of Law 
(Shri Bibudhendra Misra) 
m ,ved for consideration 
of the Aiministrators-
General Bill, as reported 
by the Select Committee. 
The mot'on was adopted. 

GMGIPND-LSII-"755 (Ai) LSD-I4P63-880 

BILLS PASSBo..-td. 

After c1ause-by-c1ause 
consideration, the Bill 
was passed as amended. 

(iv) The Deputy Minister in 
the Ministry of Law 
(Shri Bibudhendra Misra) 
moved for the considera-
tion of the Specific Re-
lief Bill, 196z, as reponed 
by the Joint Committee. 
Tne mot on was adoptej. 
After c1ause-by--;!use 
CQD;idcration. the Bill was 
passed as amended. 

BILL UNDER CONSIDERA-
TION 

The Minister of Law (Shri 
Asoke K. Sen) moved for the 
consideration of the Textiles 
Commiuee Bill. The discussion 
was not concluded. 

REPORT OF BUSINESS 
ADVISORY COMMITTEE 
PRESENTED 

Seventeenth Rcpon was 
presented. 

AGENDA FOR WEDNES-
DAY. AUGUST 14. 1963/ 
SRAVANA 23. 1885 (SAKA) 

Funher discussion and passing 
of the Textiles Committee Bill. 
Consideration and passing of the 
Limitation Bill. as passed by 
Rajya Sabha. 
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